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 LOK  SABHA
 Wednesday,  September  8,  965/Bhadra

 17,  887  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Exploration  of  ou  in  Off-shore
 Areas  of  Iran

 +
 (  Shri  D.  0.  Sharma:

 J  Shri  Heda:
 hi  |  Shri  Ram  Harkh  Yadav:

 (  Shri  Yashpal  Singh:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:
 (a)  the  progress  made  by

 Hydro  Carbons  India
 subsidiary  of  the  Oi]  and  Natural
 Gas  Commission  in  their  work  of
 exploration  and  digging  for  oil  in the  off-shore  areas  of  Iran;  and

 the
 Limited,  a

 (b)  whether  they  have
 any  success?

 met  with

 The  Minister  of  Petroleam  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  and  (b).  Off-shore  drilling  opera- tions  have  been  taken  on  hand  and
 drilling  of  the  first  off-shore  well  is
 in  progress.

 Shri  D.  C.  Sharma:  May  I  know
 how  long  these  exploratory  drillings are  going  to  last  and  what  is  going to  be  the  expenditure  on  this?

 Shri  Humayun  Kabir:  On  this  par- ticular  well,  the  expanditure  will
 be  somewhere  of  the  order  of  Rs.  70
 lakhs.  How  long  it  will  go  on  it  is
 difficult  to  say.  But  we  hope  to  find
 results  fairly  soon.  The  total  cost  will

 depend  on  how  many  exploratory
 wells  we  have  to  drill.

 Shri  D.  C.  Sharma;  When  this  work
 has  been  completed,  what  will  be  our
 share  so  far  as  the  Oil  and  Natural
 Gas  Commission  is  concerned  in  terms
 of  money?

 Shri  Humayun  Kabir:  It  is  diffi-
 cult  to  say  in  terms  of  money.  I  can
 describe  the  share  in  terms  of  crude
 oil.  The  structure  of  this  international
 company  is,  50  per  cent  is  held  by
 National  Iranian  Oil  Company  which
 is  the  State  company  of  Iran,  and  the
 other  50  per  cent  is  held  equally  by
 Philips  Petroleum  Company  of  U.S.A.,
 Agip  Mineraria  of  Italy  and  the  Oil
 and  Natural  Gas  Commission.

 को  यदा पास  सिह  जो  पने  देहरादून
 में  एक्सप्लोरेशन  किया  उससे  पता  लगा  कि
 आपके  एक्सपर्ट  एफीणेंट  नहीं  है  t  दो  क्‍या
 में  जान  सकता  हूं  कि  चार  करोड़  रूपया
 बरबाद  करने  वे:  बाद  जो  नतीजा  वहा  निसा
 है  उसको  देखते  हुए  हस  वेस्टेज  की  रोके
 के  लिये  प्राय  क्या  कर  रहे  हैं,  कौर  किस  नें:
 कोलेबोरेशन  से  ग्रुप  वहा  कर्म  कर  रहे  हे  ?

 Shri  Humayun  Kabir:  The  first  as-
 sumption  of  my  hon.  friend  that  our
 experts  are  not  experts,  I  deny.  Our
 experts  have  in  fact  done  very  well
 and  the  degree  of  success  in  oil  ex-
 ploration  is  almost  unprecedented.  As
 for  the  expenditure  of  Rs.  4  crores,
 many  more  Rs.  4  crores  wil]!  have  to
 be  spent  if  we  want  to  find  oil.  All
 over  the  world  very  large  amounts
 have  to  be  invested  and  one  cannot  be
 sure  actually  there  has  till  becn  dril-
 ling  and  oil  has  been  found.  If  the
 hon.  member's  advice  were  to  be  fol-
 lowed.  we  would  just  not  explore  at
 all.
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 Mr.  Speaker;  Huge  sums  have  been
 spent  in  Australia  and  no  oil  has  been
 found  at  alll!

 Shri  Kapur  Singh:  Have  Govern-
 ment  taken  due  note  of  the  emergent
 geo-political  trend  favouring  high Political  understanding  between  coun-
 tries  from  Lahore  to  Constantinople? If  so,  have  the  Government  re-
 examined  our  economic  adventure  on
 the  off-shore  of  Iran  in  this  context?

 Shri  Humayuo  Kabir:  My  hon.
 friend  is  a  great  expert  in  geo-politi- cal  philosophy,  But  even  from  that
 point  of  view,  this  venture  has  to  be
 welcomed  by  India.

 Shri  Kapur  Singh;  I  wanted  infor-
 mation,  and  not  a  compliment.

 Mr.  Speaker:  He  hag  said,  from  this
 point  of  view  also  it  is  a  welcome  ven-
 ture,

 Dr.  Hanen  Sen:  Sometime  ago  it
 was  reported  that  oil  has  been  found
 in  the  off-shore  areas  of  the  Bay  of
 Bengal.

 Mr.  Speaker:  This  is  about  Iran:
 Bay  of  Bengal  is  not  here.

 Dr.  Ranen  Sen:  Please  let  me  finish
 the  question  and  you  will  know,  Sir.
 May  I  know  why  instead  of  trying  to
 explore  that  area,  our  government
 takes  interest  in  exploring  the  off-
 shore  areas  of  Iran?

 Mr.  Speaker:
 in  this  question.

 Bay  of  Bengal  is  not
 Shri  Yadav.

 कौ  राम  हरी  यादव  :  वहां  पर  डिलीट
 में  घोर  तेल  निकालने  में  जो  ताखीर  हुई
 या  उसकी  बहन  यह  थी  कि  शुरू  में  ईरानियन
 गवर्नमेंट  ने  इस  काम  में  रुकावट  डाली  थी  ?

 Shri  Humayun  Kabir;  No,  छा;
 whether  we  find  oil  or  not  does  not
 depend  un  the  action  of  any  govern-
 ment.

 Shri  Sham  Lal  Saraf;  How  exhi-
 larating  it  is  to  know  that  our  experts
 are  second  [0  none  in  their  scientific
 knowledge  of  drilling!  May  I  know
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 to  what  extent  our  experts  share
 with  other  experts  in  the  technologi-
 cal  and  other  processes  of  oil  explo-
 ration  and  drilling  in  Iran?

 Shri  Humayun  Kabir:  When  I  re-
 ferred  to  our  experts,  I  also  included
 the  international  experts  who  are
 associated  with  the  Oil  and  Natural
 Gas  Commission.  That  team  has  done
 wonderfully  well.  Similarly  the  team
 working  in  Iran  is  also  international
 and  it  is  of  the  highest  competence.

 Summer  Institutes
 +

 Shri  Yashpal  Singh:
 Shri  R.  5.  Pandey:
 Shri  0,  C.  Sharma:
 Shri  Vishwa  Nath  Pandey:
 Shri  Ram  Alarkh  Yadav:
 Shri  Raghunath  Singh:

 |  Shri  Solanki:

 |
 Shri  P.  K.  Deo:
 Shri  Narasimha  Eeddy:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  Summer  Institutes
 Organized  by  the  University  Grants

 the  National  Council  of
 Educational  Research  and  the  United
 States  Agency  for  International
 Development  during  the  current
 summer  season  have  proved  to  be  o
 success;

 (b)  if  so,  the  broad  features  there-
 of;  and

 (c)  the  steps  under  consideration
 to  organise  such  institutes  every
 year?

 The  Minister  of  Cultural  Affairs  in
 the  Ministry  of  Education  (Shri  Hajar-
 navis):  (a)  Yes,  Sir.

 (b)  The  Summer  Institute  Pro-
 gramme  is  organised  to  assist  teachers
 in  schools  and  colleges  in  India  to
 help  tham  to  keep  themselves  abreast
 of  modern  developments  in  their
 subjects.

 The  teacher-participants  are  intro-
 duced  to  the  latest  curricular  text
 and  laboratory  materials  produced  in
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 the  United  States  of  America  by  pro-
 minent  study  groups,  under  the  aegis
 of  the  National  Science  Foundation.

 (९)  The  number  of  institutes  is  pro-
 posed  to  be  progressively  increased
 with  increasing  enrolment  in  each,
 (rom  year  to  year,  so  that  every  tea-
 cher  gets  an  opportunity  to  attend  a
 fummer  institute  once  in  7-8  years.

 tt  पहा पाल  सिह  :  क्‍या  में  यह  जान
 सकता  हुँ  कि  वहां  कितने  रेनिस  को  प्रशिक्षण
 दिया  गया  कौर  कितनों  को  सन  में  से  डिप्लोमा
 विया  गया  है  ?

 लो  हुजरनबोस  :  शाला प्र ों  से  i950
 शिक्षक  जाएं  थे  कौर  विद्यालयों  से  i:50
 am  थे  ny

 अध्यक्ष  महोदय  :  उनको  डिप्लोमा  दिया
 बया  ?

 बनी  हज रम बीस  :  डिप्लोमा  दिया  गया
 वा  नहीं  इस  की  तहसील  हमारे  पास  नहीं
 है,  लेकिन  उन्होंने,  पूरा  कार्यक्रम  पूरा  किया,
 लो  कि  चालीस  दिन  का  था  ।

 की  बदा पाल  सिंह  :  उनके  लिए  जो  टीचर
 बुलाएं  गए  वे  यूनिवर्सिटीज  या  कालेज
 के  थे  |  या  एक्स्ट्रा  टीचर  बलाए  गए  थे,  पौर
 उनके  टी ए  डी  ए  प्लोर  वेतन  में  कितना
 रुपया  खच  करना  पड़ा  ?

 बी  हज रन बीस  :  कर  की  तफ़सील  तो
 इस  वक्‍त  मेरे  पास  नहीं  है  ।  इस  काम  को
 पूनी वर सिटी  प्रिंट्स  कमीशन  ने  किया  था  t

 की  विश्वनाथ  पांडेय  :  में  यह  जानना
 आहुति  हूं  कि  इन  ग्रीष्मकालीन  संस्थानों  के
 व्यय  में  भ्रमरी कन  एजेंसी  ने  कितना  घन  व्यय
 किया  है  शौर  भारत  सरकार  ने  कितना  घन
 ब्या  किया  है  ?

 ली  हजर नवील  :  जो  कुछ  खर्च  हुआ  है
 कह  पूनीवरधिटी  बॉट्स  कमीशन  की  तरफ
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 से  हुआ  है  ।  यह  मैं  इस  वक्‍त  नहीं  बिना
 सकता  कि  ग्रमरीकन्स  ने  कितना  दिया  ग्लौच
 ए  कराई  डी  ने  कितना  दिया  ।  यह  जानकारी,
 यदि  माननीय  सदस्य  लिखेंगे  तो  दी  जा  सकती
 हैँ  1

 Shri  C.  Sharma:  The  develop-
 ment  of  the  science  of  pedagogy  is
 not  confined  only  to  U.S.A.,  there  are
 other  countries  also  in  the  world
 which  are  making  lot  of  progress  in
 that  science—for  instance,  the  Soviet
 Union  and  other  countries.  May  I
 know  what  makes  the  Government
 hitch  its  wagon  to  the  pedagogical
 star  of  U.S.A.,  is  It  because  of  the
 money  that  comes  or  is  it  because  of
 some  other  reasons?

 Shri  Hajarnavis:  Sir,  as  a  matter
 of  policy  we  shall  indeed  be  happy
 and  grateful  for  assistance  from  any
 quarter.  The  moment  it  comes
 we  shall  welcome  it.  But  4
 might  also  inform  the  hon.  House
 that  the  British  Council  itself  con-
 ducted  four  institutes  for  teaching  of
 English  this  year.  Not  only  that,  our
 own  organisation  of  Principals  of
 Technical  Institutions  conducted  6
 institutes,  eight  for  engineering  col-
 leges  and  eight  for  polytechnics.

 aft  राम  रख  यादव  :  में  यह  जानता
 चाहता  हूँ  कि  जो  ये  इंस्टीटयूट  खुले  है  इन  में
 सिर्फ  साइंस  बौर  मैथेमेटिक्स  की  तालीम
 दी  जाती  है  या  शौर  मज़ामीन  के  मुताल्लिक़
 भरी  तालीम  शौर  ट्रेनिंग  दी  जाती  है  ?

 श्री  हज रम बीस  :  जिसके  बारे  में  सवाल
 पूछा  गया  है  वह  तो  सिर्फ  शास्त्रीय  शिष्य
 थे।  श्र  जैसा  कि  मैं  ते  कहा  बारिश  काउंसिल
 की  तरफ  से  जो  वर्ग  खुले  थे  वे  प्रंग्रेजी  के
 पढ़ाते  के  लिये  थे  ।

 Wt tte.  we  fran  :  वहां  से  जो
 प्रशिक्षित  लोग  निकले  हैं  क्‍या  उन्हें  इंसेंटिव
 के  रूप  में  कुछ  इतकीमेंट  इरादी  दिया  गया  है
 वा  नहीं  ?



 4377  Oral  Answers

 Shri  Hajarnavis:  No,  Sir,  it  is  not
 4  part  of  the  programme.  But,  cer-
 tainly,  if  they  improve  their  compe-
 tence  they  will  be  eligible  for  it
 automatically  they  do  not  qualify  for
 it.

 807]  Warior;  May  I  know  whether
 some  of  our  senior  scientists  are  also
 consulted  in  this  matter  in  fixing  up
 the  curricula  or  nature  of  studies  and
 whether  the  subjects  are  related  to
 our  developmental  necessities  or  only
 ubstract  science?

 Shri  Hajarnavis:  These  institutes
 sre  conducted  by  a  Directo:  who  js
 appointed  by  the  Vice  Chancellor  of
 the  University  where  the  course  is
 conducted.  The  Director  is  a  college
 teacher  of  a  university  from  _  this
 country.  Naturally,  he  consults  every
 kind  of  authority  and  he  must  be  en-
 suring  that  the  course  conducted  is
 useful  to  our  teachers.

 Dr.  Sarojin)  Mahishi:  May  I  know
 whether  the  results  of  research  car-
 ried  out  in  the  State  educational  in-
 stitutes  and  other  laboratories  are
 being  ted  in  the  in-
 stitutes  and  whether  any  effort  is
 made  to  bring  about  co-ordination
 among  these  different  institutes  and
 jaboratories?

 Shri  Hajarnavis:  There  were  two
 courses  for  teachers’  trnining,  one  in
 Mysore  and  the  other  in  Ajmer.  At
 Ajmer,  teachers  from  U.P.  and  Delhi
 went  and  to  Mysore  teachers  from
 all  Over  the  country  went.  I  am
 quite  sure  that  research  results  must
 have  been  made  available  to  them.

 राज्य  विश्वविद्यालयों  में  अनियमितताएं

 +

 वि  _  ओ  प्रकाश बोर  शास्त्री  :
 481.

 |  ह  जावेद  सिंह  सिद्धांतों  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  विश्वविद्यालय
 प्रदान  आयोग  को  कुछ  राज्यों  के  विश्व-
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 विद्यालयों  में  घोर  ग्रनियमितताभशों  का  पता
 चला  है;  ग्रोवर

 (ख)  यदि  हां,  तो  विश्वविद्यालयों
 में  धाष्टाचार  शौर  कदाचार  दूर  करने  के
 लिये  क्‍या  कार्यवाही  की  गयी  है  ?

 दिक्षा  मंत्रालय  में  सांस्कृतिक  कार्य  त्रों
 (शो  हज रन बीस)  (क)  शोर  दुख).

 विश्वविद्यालय  भ्रनुदान  प्रयोग  को,  विश्व-
 विद्यालयों  शौर  कालेजों  के  खिलाफ,  बहुत
 से  मामलों  के  बारे  में  शिकायतें  मिलती  रहती
 हैं  ।  भ्रायोग  ने  विश्वविद्यालयों  में  '्रध्टाचार
 शोर  ग्रनाचार  को  दूर  करने  के  लिये  ग्रावश्यक
 विभिन्न  उपायों  पर  विचार  करने  के  दिये
 तक  समिति  बनाई  है  1

 श्री  प्रकाश बीर  शास्त्री  :  केन्द्रीय  सरकार
 राज्य  सरकारों  के  अधीन  चलने  वाले  विश्व-
 विद्यालयों  को  करोड़ों  रुपये  प्रदान  के  रूप
 में  विश्वविद्यालय  प्रदान  श्रायोंग  के  माध्यम
 से  देती  है  तो  इन  विश्वविद्यालयों  में  जो
 राजनीति  प्रवेश  कर  गयी  है  जैसा  कि  शिक्षा
 मंत्री  ने  उपकुलणतियों  की  नियुक्ति  आदि
 के  सम्बन्ध  में  भी  कुछ  संकेत  दिया  था  तो
 मैं  जानना  चाहता  हूं  कि  क्या  सरकार  इन
 विश्वविद्यालयों  पर  भी  केन्द्रीय  सरकार  का
 प्रत्यक्ष  या  भ्र प्रत्यक्ष  नियंत्रण  रह  सके  इस  दिशा
 में  भी  कुछ  निर्णय  लेने  जा  रही  है  ?

 शो  हज़र नवीस  :  इस  के  बारे  में  जो
 विधि  है  उस  में  विश्वविद्यालय  प्रनुदान
 ब्रा योग  को  यह  ग्रधिकार  नहीं  है  कि  प्रत्यक्ष
 कोई  आजा  करें  बौर  उस  भाषा  का  पालन
 कराने  के  लिये  किसी  तरीके  से  मजबूर  करें  t
 विश्वविद्यालय  प्रदान  भ्रायोग  जब  उनकों
 अनुदान  देता  है  तो  उनको  यह  कह  कर  देता
 है.  कि  प्यार  फलानी  शर्तें  बाप  प्रबल  में  ले
 जाये  तो  मापकों  'अनुदान  दिया  जायगा  ओर
 अगर  उनकों  वे  प्रबल  में  नहीं  लाये  तो  अन्‌-
 दान  उनको  नहीं  दिया  जायगा  ।  इस  के
 अलावा  अनुदान  आयोग  को  बोर  कोई  दूसरा
 अधिकार  नहीं  है।  फिर  भो  भी  तक  किसी
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 विश्वविद्यालय  को  अ्रनुदान  नामंजूर  नहीं
 किया  गया  हैं  44  जहां  तक  मेरी  जानकारी
 है  जे।  भी  सूचना  यहां  से  जाती  है  विश्वविद्यालय
 उसका  पालन  जरूर  करते  हैं  ।

 श्री  प्रकाझ्वोर  शास्त्रों  :  क्‍या  यह  सत्य
 है  कि  बिहार  राज्य  में  कुछ  इस  प्रकार  के
 विश्वविद्यालय  हैं  कि  जिनकी  प्र नियमित-
 तारों  के  सम्बन्ध  में  कुलपति  महोदय  प्रस्थान
 राज्यपाल  महोदय को  हस्तक्षेप  करना  पड़ा
 भयंकर  प्र नियमित ताशों  को  देख  कर,  यदि
 हां,  तो  विश्वविद्यालयों  में  आगे  इस  प्रकार
 को  पनियमिततायें  न  हों  उन  को  रोकने  के
 लिये  विश्वविद्यालय  अनु  दान  प्रयोग  या
 जिला  मंत्रालय  क्‍या  काई  कदम  उठायेगा  ?

 श्री  हजरनवोत  माननीय  सदस्य  के
 सवाल  का  जवान  देते  हुए  मैं  ने  कहा  था  कि
 इस  के  लिए  एक  समिति  बनाई  गर्द  है  जिसके
 कि  हा०  मावर  कर्नाटक  युनिवरसिटों  के
 उसके  सदस्य  है.  एफ  शिवराज  हैं  जो  कि
 मैम्बर  यूनिवर्सिटियों  पार्ट्स  कमिशन  हैं,
 जुत्शी  है,  संथानम  साहब  हैं  गौर  रतनम  हैं।  यह
 कमेंट ों  विश्वविद्यालयों  में  भ्रष्टाचार  और
 नाचार  को  दूर  करने  के  लिए  आवश्यक
 विभिन्न  उपायों  पर  विचार  करेंगी  भर
 उसको  रिपोर्ट  कराने  के  बाद  गवर्नमेंट  उस  पर
 सौर  करके  जरूर  कदम  उठायेगा।

 शो  जगदेव  सिह  सिद्धान्तों  :  क्‍या  पंजाब
 विश्वविद्यालय  के  घिन  जो  महाविद्यालय
 अल  रहे  हैं  प्रथवा  विश्वविद्यालय  पायदान
 आयोग  के  द्वारा  जिस  प्रयोजन  के  लिये  सहा-
 यता  दो  गई,  मान  खोजिये  कि  बिल्डिंग  के
 लिये  सहायता  दो  गई  ता  उन्होंने  उस  में  न
 लगा  कर  दूसरे  काम  में  पैसा  खर्च  किया  है,
 क्या  ऐसी  शिकायत  मो  बाप  को  मिली  है  ?

 श्यो  हजरनवोस  प्रखर  उस  की  सूचना
 शाई  होंगे  तो  वह  विश्वविद्यालय  ग्रनुदान
 प्रयोग  के  पास  शाई  होगी,  मेरे  पास  तो
 इसको  सूचना  झाई  नहीं  है  लेकिन  झगर
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 कोई  इस  तरह  को  शिकायत  होंगी  ौर  उसकी
 सूचना  दो  जायेगी  तो  उस  पर  अवश्य  जरूरी
 जांच  पड़ताल  को  जायेगी  शौर  उसके  उप-
 राहत  उचित  व  आवश्यक  कार्यवाही  को
 जायेगी  L

 Shrimat!  Ramdulari  Sinha:  May  °
 know  whether  the  chancellors  of  such
 universities  are  proving  effective  to
 prevent  universitics  from  committing
 such  mistakes?

 Shri  Hajarnavis:  [  have  no  reason
 to  suppose  that  the  chancellors  are
 not  exercising  the  powers  vested  in
 them  by  law

 ओ  काशी  राम  गुप्त  :  जो  कमेटी  बनाई
 गई  है  उस  कमेटी  की  रिपोर्ट  कब  तक  प्रा
 जाने  को  सम्भावना  है  भौर  क्‍या  सरकार  यह
 मो  विचार  कर  रही  है  कि  उस  प्रयोग  के
 अधिकार  बढ़ाये  जायें  ताकि  हस  प्रकार  की
 गड़बड़ाया  न  चलें  ?

 गयी  हज रन बीस  :  उन्होंने  प्रश्नावली
 बनाई  है  भ्र ौर  उसे  भेजा  है  प्रौढ़  उस  का  उत्तर
 झा  जाने  के  बाद  इस  समिति  द्वारा  सब  चीजों
 पर  विचार  करके  अपनी  रिपोर्ट  दी  जायेगी
 बौर  तव  प्रखर  जरूरत  TET...

 शो  काशी  रास  गुप्त:  उस  की  रिपोर्ट  कब
 सक  प्रा  सकेगी  ?

 श्री  हुज॒स्मबीस  :  उसके  बारे  में  कोई
 अवधि  मुक़र्रर  नहीं  हुई  है  ।

 नबी  तालिबान  सिह  :  उत्तर  प्रदेश  सरकार
 ने  इन  विश्वविद्यालयों  के  बारे  में  कौर  उन  की
 जांच  पड़ताल  के  सम्बन्ध  में  एक  कमिशन
 बैठाया.  था  जिस  कमिशन  ने  लखनऊ,  गोरख-
 पुर  कौर  इलाहाबाद  यह  जितने  विश्वविद्यालय
 है  उनकी  जांच  पड़ताल  की  झोर  उसके  पहचान
 अपनी  रिपोर्ट  दी  तो  गवर्नमेंट  ने  उस  जांच
 कमिशन  की  रिपोर्ट  पर  जो  कि  विश्वविद्यालयों
 की  अलियमितताझों  के  बाई  में  थी  क्‍या
 कार्यवाही  की  है  ?
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 झ्रष्यक्ष  महोदय  भव  एक,  एक  यूनि-
 वर सिटी  का  कैसे  दे  सकते  हैं  ?

 oh  सिंहासन  सिह  :  उत्तर  प्रदेश  की
 यूनिवर्सिटीज  के  बारे  में  में  जानना  चाहता
 हूं  ।

 Shri  Hajarnavis:;  The  report  was
 presumably  submitted  to  the  U.P.
 Government.  It  was  a  committee  of
 the  U.P.  Government  and  possibly  the
 government  concerned  is  the  U.P.
 Government.

 Shri  Ranga:  Is  it  not  a  fact  that
 excepting  for  the  national  universi-
 ties,  all  other  universities  have  come
 into  existence  as  a  result  of  State
 legislation  and  the  Chancellors  happen
 to  be  the  Governors  and  they  have
 their  own  machinery  in  order  to  keep
 down  the  irregularities  and,  therefore,
 there  is  no  need  for  the  Union  Gov-
 ernment  to  think  of  interfering  in
 their  affairs?

 Shri  Hajarnavis:  Certainly,  that
 ia  the  strict  legal  position.

 Shri  Ranga:  Then  where  do  you
 come  in?

 Shri  Hajarnavis:  The  UGC  under
 the  Act  is  empowered  to  maintain
 vertain  standards.

 Shri  Ranga:  ‘You  may  refuse  to
 give  money,  that  is  a  different  thing,
 but  you  cannot  interfere  in  their
 affairs.

 शी  fo  ला०  त्रिवेदी  :  जिसे  समिति
 का  निर्माण  सरकार  ने  किया  है  में  जानता
 चाहता  हूं  कि  उसका  कार्यक्षेत्र  यानी  टम्स
 श्लोक  रैफेल  क्‍या  हैं  शौर  उस  के  द्वारा  प्रगति
 रिपोर्ट  देने  की  कोई  प्रविधि  क्‍यों  नहीं  नियत
 की  गयी  ताकि  उसका  बहु  प्रतिवेदन  समय
 पर था  सके  ?

 Shri  Hajarnavis;  I  do  not  have  the
 precise  terms  of  reference  with  me.
 Generally,  they  will  go  into  the  ques-
 tion  of  irregularities  about  which  -om-
 plaints  are  made,  namely,  unsatisfac-
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 tory  appointments,  interference  with
 the  examinations,  party  polities,  ser-
 vice  condition  ete.

 Shri  Ranga:  They  should  all  go  tu
 their  legislatures  instead  of  coming
 here.

 Shri  Hajarnavis:  These  are  some
 of  the  matters  which  the  comittee  Is
 looking  into.  I  am  quite  sure  that
 they  would  not  regard  themselves  as
 unduly  restricted  and  that  they  wili
 make  useful  suggestions.

 झा  भागवत  झा  आजाद:  जिन  राज्यों
 में  यूनिवर्सिटी  की  घोर  प्रतियमितताप्ों
 के  ख़िलाफ़  वहां  के  चांसलर  ने  बहुत  शक्ति-
 शाली  कमेटियां  बनाई  फ्लोर  जिनकी  कि
 रिपोर्ट  प्रकाशित  हुई  कौर  उन  रिपोर्टों  के
 आधार  पर  यूनिवर्सिटी  ग्रान्ट्स  कमिशन
 जिसको  कि  प्राधिकार  ऐक्ट  में  दिया  हुमा
 है  कि  बहु  ऐसी  यूनिवर्सिटीज  की  ग्रांट्स
 को  बन्द  कर  सकता  है,  उन  पर  राज  तक
 कोई  कार्यवाही  नहीं  हुई  कौर  क्‍या  गवरमेंट
 राज  फिर  एक  नई  कमेटी  बताने  की  बात
 कर  के  प्राणी  लाचारी  को  छिपाना  चाहती
 है  या  दरप्रसल  कुछ  काम  करना  भी  चाहती
 है?

 श्री  हुजरमबोस  :  गवर्नमेंट  जरूर  काम
 करना  चाहती  है  लेकिन  यूनिवर्सिटी  प्रिंट्स
 कमिशन  द्वारा  किसी  यूनिवर्सिटी  की  प्रिंट
 बन्द  करने  के  पहले  जो  एक  उसका  प्रोसीज्योर
 दिया  गया  है  कौर  जोकि  ऐक्ट  में...

 श्री  भागवत  क्षा  ग्रा ज़ाद  :  इन  तमाम
 चीज़ों  को  मैं  ने  देखा  है  |  मेरा  प्रश्न  तो  यह
 है...

 अ्रष्यक्ष  महबूब:.  माननीय  सदस्य  जवाब
 हो  पूरा  सुन  लें  ।

 कवी  हुजरनबीस  :  जिस  यूनिवर्सिटियों  के
 बारे  में  माननीय  सदस्य  बोल  रहे  हैं  उस  के
 बारे  में  जानकारी  मेरे  पास  नहीं  है  लेकिन
 धंगर  माननीय  सदस्य  के  ध्यान  में  कोई  इस
 तरह  की  यूनिवर्सिटी  है  तो  वे  उस  सम्बन्ध
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 में  सिख  कर  भेज  दें बौर  में  उस  कोर  नीवर-
 सिटी  ग्रान्ट्स  कमिशन  का  ध्यान  प्रभावित
 करूंगा  t

 Dr.  Chandrabhan  Singh;  The  Min-
 ister  has  stated  just  now  tha:  UGC  is
 concerned  wilh  the  question  of  main-
 taining  standards.  I  would  like  to
 know  whether  that  reply  is  correct.
 I  want  the  Minister  to  tell  us  correct-
 ly  what  is  the  function  of  UGC?

 Shri  Hajarnavis:  If  the  hon,  Mem-
 ber  reads  se_tion  2  of  the  Universi’y
 Grants  Commission  Act  and  still  finds
 I  am  incorrect,  I  will  apologize.

 श्री  बुरा  च्बम्व  कछवाय :  ऐसे  विश्व-
 विद्यालय  जिनके  कि  विरुद्ध  प्रनियमितताप्रों
 को  शिकायतें  रहीं  हैं  शौर  जिसके कि  सम्बन्ध
 में  विशेष  कर  बिहार  के  राज्यपाल  श्री  भानत-
 शबनम  प्रायंगर  ने  की  थी  तो  मैं  जानना
 चाहता  हूं  कि  वह  नियुक्ति  के  सम्बन्ध  में  थी,
 परीक्षा  के  सम्बन्ध  में  थी  या  झा धिक  सम्बन्ध
 में  थी?  वह  शिकायतें  कौन  कौन  थीं  ?

 शी  हज रन वंस  :  मैं  ने  कहा  कि  शिकार
 तें  तो  पाती  श्रुति  हैं  प्रौढ़  उन  शिकायतों
 की  जां।  भी  को  जाती  है  लेकिन  झाम-
 तौर  से  जो  शिकायतें  जाती  हैं  उन  शिकायतों
 के  लिये  कौन  सी  कार्यवाही  करनी  चाहिये
 इस  के  लिये  एक  समिति  बनाई  गई  है  1

 सौ  बड़े  :  बिहार  के  गवर्नर,  श्री  भ्रम्यंगर,
 नें  इस  को  शिकायत  की  है

 थ्री  हुक्म  हद  बद् पाप  :  प्रध्यक्ष  महो-
 बय,  मेरे  परथन  का  उत्तर  दिया  जाये  ।

 अध्यक्ष  महू  बाथ  :  मिनिस्टर  साहब  एक
 एक  यूनिवर्सिटी  के  बारे  में  कैसे  जवाब  दे
 सकते  हैं  ?

 Shri  Bade:  There  is  dissatisfaction.
 The  Governor  has  repo-ted  the  mat-
 ter.

 Shri  Kapur  Singh:  Is  it  true  that
 in  some  of  our  newly  established  uni-
 versitics  high  academic  degrees,  such
 as,  a  doctorate,  are  obtainable  on  the
 basis  of  regulated  money  payments,
 if  so,  has  the  prior  approval  of  the
 UGC  been  obtained?
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 Mr.  Speaker;  Shri  Hem  Barua.
 Shri  Kapur  Singh:  The  Minister

 might  answer  my  question.
 Mr.  Speaker;  What  should  I  ask

 him  to  answer?  The  hon.  Member
 should  answer  it  himself  rather.

 Shri  Kapur  Singh:  If  prior  appro-
 val  is  obtained,  I  would  like  to  ob-
 tain  a  degree  myself.

 Mr.  Speaker:  If  the  facts  are  true,
 there  is  no  information  to  be  sought.

 Shri  Hem  Barua;  Apart  from  what
 the  University  Grants  Commission
 ean  do,  is  it  not  a  fact  that  our  Con-
 stitution  also  gives  certain  right  to
 the  Central  Government,  the  Educa-
 tion  Ministry,  to  ensure  standards  in
 the  universities;  if  so,  has  Govern-
 ment  applied  this  provision  of  the
 Constitution?

 Shri  Hajarnavis:  Which  Constitu-
 tion?

 The  titution  of
 the  universitles.

 Shri  Hajarnavis;  I  do  not  think,  at
 @  moment's  notice  I  can  answer  a
 question  on  the  interpretation  of  law;
 but  if  the  hon.  Member  has  any  such
 provision  in  his  mind,  he  will  cer-
 tainly  draw  my  attention  to  it.

 ty  शिव  नारायण  :  में  यह  जानना
 चाहता  हूं  कि  सरकार  की  तरफ  से  जो  95
 परसेंट  रुपया  दिया  जाता  है,  क्‍या  उस  की
 झ्राहिट  जांच  कराई  जाती  हैं  था  नहीं;  यदि
 नहीं,  तो  क्यों  नहीं  ।

 झप्यक्ष  हूं उप  :  यह  स्टेट  सबजेक्ट
 है

 प्रादेशिक  माओं  का  विकास
 +

 नी  विभूति  मिन  :
 की  wo  we  तिवारी  :
 श्री  रामेश्वर  बांटिए।  :

 *4n2.4  dt  स०  Woe  army:
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 |  श्री  सुबोध  हंसवा  :
 '  श्री  बलजोत  सिंह  :
 |  श्रीमती  लक्ष्मी  बाई  :

 um  समावेश  प्रस्ताव  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृषि
 करेंगे  कि:

 (क)  क्‍या  चौथी  पंचवर्षीय  योजना  में
 आधुनिक  भारतीय  भाषियों  का  विकास
 तथा  उन्नति  करने  के  लिये  सरकार  ने  कोई
 बजना  बनाई  है,

 (ख)  याद  हां,  तो  वह  क्‍या  है,  बौर
 ~

 (ग)  उन  भाषा  में  से  प्रत्येक  पर
 “कितना  व्यय  होगा  ?

 शिक्षा  मंत्रालय  में  सांस्कृतिक  कार्य  मंत्रो
 (हों  हज रश बीस)  :  (क)  जो,  हां  t

 (ख)  सभा  पटल  पर  विवरण  रख
 दिया  गया  है  [पुस्तकालय  में  रखा  गया--
 बोलिये  संख्या  LT  4781/65]

 (ग)  भाषावार  अनुदानों  का  नियतन
 सम्भव  नहीं  है  1  तो  भी  अनुदानों  की  उप-
 सफलता  तथा  योजना  भ्रायोंग  की  सहमति
 के  अनुसार  सब  भाषियों  पर  लगभग  6  करोड़
 खर्च  करने  का  प्रस्ताव  है  1

 श्री  विभूति  सि  :  क्‍या  यह  सही
 है  कि  हिन्दुस्तान  के  बड़े  बड़े  राजनीतिक,
 वकील,  प्रोफेसर  भौर  व्यापारी  क्लास
 के  लोग  झपने  झपने  घरों  में  अपनी  देशी
 आधारों  में  न  बोल  कर  प्रंग्रेजी  भाषा  का
 प्रयोग  करते  हैं,  जिस  के  कारण  देशी
 भाषाप्नों  का  प्रचार  नहीं  हो  रहा  है;
 यदि  हां,  तो  सरकार  इस  के  लिए  क्‍या
 इन्तजाम  कर  रही  है  ?

 अध्यक्ष  महोदय  :  क्‍या  सरकार  इस
 बात  पर  नियम  लगाये  कि  घरों  में
 बच्चे  प्रंग्रेजी  न  बोल  कर  प्रश्नों  झरनों
 भाषा  में  बोलें  ?
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 st  विभूति  सचिव  :  ग्रध्यक्ष  महोदय,
 रिजनल |  भाषाओं  की  उन्नति  का  सवाल
 है  ।  ग्राम  हमारे  देश  के  बड़े  बड़े  राज-
 नीतीश  झपने  घरों  में  भ्रपनो  देशो  भाषा  न
 बोल  कर  अंग्रेजी,  में  बात  करते  हैं  ।  इस
 से  देशी  भाषा झ्र ों  को  उन्नति  नहीं  हो  पाता
 है  t

 were  महोदय  :  माननीय  सदस्य
 को  देशी  भ्राषाप्रों  का  प्रचार  कर  के
 सरकार  की  मदद  करनी  चाहिए  ।  उन्होंने
 जो  कहा  है,  उस  में  सरकार  क्‍या
 कर  सकती  हैं  ?

 थो  विभूति  सिर  :  हमारे  मंत्री  लोग
 अपनी  देशी  भाषा प्र ों  में  बात  करें  ।

 प्रत्यक्ष  महिला
 शब  सवाल  करें  ।

 श्री  विभूति  मिश्र  :  मेरा  सवाल  यही  है
 कि  क्‍या  मंत्री  लोग  कौर  दूसरे  बड़े  बड़े
 राजनीतिज्ञ  अपनी  भाषा  का  प्रयोग  न  कर
 के  ंप्रेजी  में  बात  करते  हैं  ।

 थी  हुजरनवीस  :  मैं  अपने  घर  को
 बात  कहू  सकता  हुं  कि  मैं  प्रश्नों  घर  में
 मराठी  बोलता  हूं  ।

 माननीय  सदस्य

 अध्यक्ष  सरोवर  :  मिनिस्टर  साहब  का
 कहना  है  कि  उन  के  घर  में  ऐसा  नहीं
 होता  है,  जैसा  कि  माननीय  सदस्य  को
 शुबहा  है  |

 शी  विभूति  मिथ  :  मैं  केवल  मंत्रो
 महोदय  की  वात  नहीं  पूछ  रहा  हुं  ।  यह
 सवाल  सारी  सरकार  से  सम्बन्धित
 हैं  1

 झप्यक्न  महोदय  :  मैं  इस  का  क्‍या
 जवाब  दूं  या  मिनिस्टर  साहब  से  इस  का
 या  जवाब  दिलाऊं  ह  मंत्री  लोग  घरों
 में  अंग्रेंजी  बोलते  हैं  ?  सरकार  इस  का
 क्या  जवाब  दे  ?  माननीय  सदस्य  यह
 उठें  कि  सरकार  रिजनल  लैग्बेजिज  के
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 ज्यादा  प्रचार  के  लिए  क्‍या  कर  रही  है  ?
 मंत्री  लोग  परों  में  देशों  भाषायें  बोलते  हैं
 या  नहीं,  इस  का  क्‍या  जवाब  दिया  जाये  ?
 अगर  बे श्ंप्रेजी  में  बोलते  हैं,  तों  क्‍या
 कर  सकता  हूं  ?

 ग्रो  विभूति  मिस  :  क्‍या  यह  सही  है
 कि  देशी  भाषा  को  बोलने  वाला  चाहे
 कितना  मो  पंडित  हों,  उस  को  कम
 तनख्वाह  दो  जातों  है  दौर  प्रंप्रेजी  जानने
 वाले  को  सरकार  ज्यादा  तनख्वाह  देती
 है?

 Shri  Hajarnavis:
 out  of  this  question.

 Tt  hardly  arises

 ग्रध्यक्ष  महोदय.  माननीय  सदस्य
 के  सवाल  का  कोई  तो  जवाब  कराना
 चाहिए  |

 Shri  Hajarnavis:  What  the  salary
 is  depends  upon  the  various  cadres
 in  which  they  are.  I  do  not  think
 between  two  officers  any  discrimina-
 tion  is  made  because  one  speaks  in
 Hindi  and  the  other  speaks  in  Eng-
 lish.

 Mr.  Speaker;  What  he  means  by
 thot  is  that  equally  qualified  persons
 who  have  to  teach  languages  are  paid
 Jess  and  those  who  teach  English  are
 paid  higher  salaries.  oat  तिवारी

 शो]  विभूति  मिलन  :  प्रत्यक्ष  महोदय,
 शाप  ने  जो  कुछ  कहा  है,  मंत्री  महोदय  में
 उस  का  जवाब  मोंगिया  ?

 झ्रष्यक्ष  महोदय  इस  वक्‍त  उन  के
 पाम  जवाब  नहीं  है  ।

 श्यो  mo  तिवारी  :  इस  स्टेटमेंट
 के  प्राइम  i4  पर  कहा  गया  है:
 “स्कीम  फार  फि नांगल  एग्जिस्टेंस  z
 स्कालर्स  एंड  राइटर्ज  प्राण  माइन  इंडियन
 जैंग्येजिज  इन  इन्हिजेंट  सर्कमस्टांसिज'  |
 क्या  मैं  जान  सकता  हं  ह: उ  i963,
 i964  4  965  में  कितने  ऐसे  स्कालर्स

 शौर  राइट्स  ने  मदद  के  लिए  एप्लाई
 किया,  उन  को  क्‍या  मदद  दी  गई,  उस
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 मदद  को  क्‍या  रकम  थी,  शौर  क्या  इस
 के  लिए  कोई  मैपेरेट  फंड  है,  जिस  से
 उन  को  मदद  दी  जाती  है  ?

 जो  हज़र नवीस  :  जी  हां,  जो  योजना
 इस  में  दी  गई  है,  वह  चौथी  पंज-वर्षों
 योजना  के  लिए  है,  लेकिन  इस  वक्‍त  भी
 मदद  दी  जाता  है,  जिस  की  जत  इस
 तरह  हैं  कि  मदद  50  रुपये  महीना
 तक  दी  जाता  है  दौर  उस  की  सिफारिश
 प्रेरित  सरकार  की  तरफ  से  रानी
 चाहिए.  |  प्रादेशिक  सरकार  उस  में  एक-
 तिहाई  रकम  देती  है  शौर  दो-तिहाई  भारत
 सरकार  दांतों  है  |  बहुत  से  सज्जनों  को
 बस  तरह  से  मदद दी  गई है  ry  मैं  माननीय
 सदस्य  को  विश्वास  दिलाता  हूं  कि
 प्रादेशिक  सरकार  से  सिफारिश  बाने  के
 बाट.  यहां  पर  हम  उस  को  चौबीस  घंटे
 भी  नहीं  रोकते  हैं  ।

 श्री  सरजू  चाच्डंय :  हस  स्टेटमेंट  में
 एक  झश्राइटम  यह  भी  है:  “भप्राघुनिक
 भारतीय  भाषियों  के  विश्व-कोषों  का
 निर्माण”  ।  मैं  जानना  चाहता  हूं  कि
 “प्रा धुनिक  भारतीय  भाषियों”  से  क्‍या
 मतलब  है  ।  क्‍या  हस  में  रिजनल  बैग्बेजिज
 भी  रोक  हैं  ?  ये  “आधुनिक  भारतीय
 भावनायें”  कौन  सी  भाषायें  हैं  ?

 शी  हज़र नवीस  :  शिड्यूल  में  जितनी
 भाषायें  हैं,  वे  सब  इस  में  हैं  1  संस्कृत
 धौर  हिन्दी  के  लिए  एक  दूसरा  आस
 डिपार्टमेंट  है  ।  सिसली  बनी  इस  में  शामिल
 की  1

 Shri  s.  Kandappan:  I  would  like
 to  know  whether  the  Government  is
 helping  or  proposes  to  help  the  scien-
 tifie  journals  and  periodicals  which
 are  published  for  the  propagation  of
 scientific  knowledge  in  regiona)  lan-
 fuages.

 Shri  Hajarnavis:  Yes,  Sir;  certain-
 ly,  that  would  be  one  of  the  objectives.
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 May  I  inform  the  hon.  Member  how
 much  was  given  to  Madras?

 Mr.  Speaker:  That  has  not  been
 asked.

 aft  प्रकाह्ावीर  शास्त्रों:  सरकार  ने
 चतुर्थ  पंच-वर्षीय  योजना  में  भारतीय
 झाड़ियों  की  प्रगति  के  लिए  छा  करोड़
 पये  निर्धारित  कर  के  एक  शुभ  निश्चय
 किया  है  1  सब  भारतीय  भाषाओं  कौर
 राज्य  भाषा  में  परस्पर  श्रंखला  मिली  रहे
 ौर  इस  के  लिए  सब  भारतीय  भ्राषाप्रों
 का  मूल  जो  संस्कृत  भाषा  है,  उस  के
 साथ  उत  की  श्रृंखला  बनी  रहे,  क्‍या  इस
 का  भी  कोई  कार्यक्रम  इस  योजना  में  रखा
 चाहे.  ?

 श्री  हुजरमबोस  :  जैसा  कि  माननीय
 सदस्य  ने  कहा  है,  संस्कृत  का  बहुत  महत्व
 है,  इस  लिए  उस  के  लिए  एक  अलग
 योजना  है  कौर  उस  के  लिए  अलग  रुपया
 दिया  जायेगा  t  उम्र  को  इस  योजना  में
 शामिल  नहीं  किया  जायेगा  ny

 Shei  Warlor:  May  I  know  whether
 the  Government  has  received  any  re-
 Presentation  from  the  language  tea-
 chers  that  the  Travancore  University
 is  discriminating  against  them  and
 that  that  must  be  done  away  with?

 Shri  Hajarnavis:
 of  that.

 I  am  not  aware

 Sh-i  A.  P.  Sharma:  Part  (c)  of  the
 main  Question  asks  about  the  amount
 to  be  spent  on  each  of  these  languages
 I  want  to  know  what  is  the  specific
 difficulty  in  the  way  of  the  Govern-
 ment  in  allocating  the  amount  for
 each  language.

 Shri  Hajarnavis:  I  am  glad  the  hon.
 Member  has  given  me  an  opportunity
 to  elucidate  this  point.  Firstly,  as-
 suming  we  wanted  to  allocate  the
 amounts  language-wise,  unless  the
 final  figures  is  approved,  it  would  be
 difficult  to  do  #0.  Secondly,  the  main
 function  of  the  scheme  will  be  dis-
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 charged  by  the  voluntary  organisa-
 tions,  and  the  voluntary  organisations
 often  undertake  the  work  in  more
 than  one  languages.  For  instance,
 recently,  we  gave  some  grant  for  the
 Vivelrananda  Centenary  Celebrations
 They  brought  out  the  things  not  only
 in  Bengali  but  in  various  other  langu-
 ages  algo.  The  other  day  we  were
 discussing  the  question  as  to  the
 voluntary  organisations  undertaking
 the  work  in  territories  in  the  langu-
 age  which  is  not  spoken  there.  So,
 it  would  be  difficult  for  us  to  allocate
 the  amounts  separately  language-wite__

 Shri  Kapur  Singh:  Is  there  any
 ibst  in  the  icion  that  the

 amount  allocated  for  development  of
 Punjabi  is  the  least  of  all  such  allo-
 cations?

 Mr.  Speaker:  He  says  that  he  can-
 not  give  it  for  each  language.

 Shri  Kapur  Singh:  He  might  be
 able  to  answer  whether  it  is  the  .east
 of  all  such  allocations.

 Shri  Hajarnavis:  There  has  beer
 no  allocation  to  Punabi  separately.

 Dr,  Ranen  Sen:  Just  now  the  hon
 Minister  said  that  an  amount  of  Rs.  6
 crores  would  be  allo-ated  in  the
 Fourth  Plan  for  the  development  of
 the  regional  languages  and  that  too,
 if  available.  May  I  know  how  much
 money  has  been  spent  for  the  deve-
 Jopment  of  regional  languages  in  the
 Third  Five  Year  Plan?

 Shri  Hajarnavis;  Rs.  55  lakhs  were
 allocated,  but  it  is  expected  that  we
 shall  spend  about  Rs.  39  lakhs.

 Dr.  Ranen  Sen:  What  a  generosity
 shown  by  allocating  Rs.  55  lakhs!

 Shri  D.  J.  Naik:  May  I  know  -vhe.
 ther  assistance  will  be  given  to  the
 Universities  and  States  for  undertak-
 ing  the  work  of  translation  in  region-
 al  languages  of  text  books  in  medi-
 cine,  engineering  and  ?

 Shri  Hajarnavis:  That  certainly
 would  be  a  point  which  will  be  २०७-
 sidered.
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 Mr,  Speaker:  Order,  order.  On  all
 sides  there  are  so  many  talks  going on.  I  cannot  follow  the  proceedings.

 An  hon.  Member:  All
 raids.

 about  all

 Mr,  Speaker:  As  soon  as  the  siren
 is  sounded,  I  shall  certainly  adjourn the  House,  But  now  let  us  proceed  as
 we  nocmally  do.  If  there  is  some-
 thing,  then  we  shall  sce.

 Koyali  Refinery
 +

 Shri  Bagri:
 Shri  P.  C,  Borvoah:

 J  Shri  Madhu  Limaye:
 ‘|  Shri  Ram  Sewak  Yadav:

 |  Shri  Narendra  Singh
 L  Mahida:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  the  progress  so  far  made  in
 the  construction  of  the  Koyal
 Refinery;

 (b)  the  proposed  refining  capacity
 with  the  completion  of  the  first  stage;
 and

 ut

 (९)  the  broad  details  for  the  train-
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 Shri  Humayon  Kabir:  The  tota:
 expenses  will  be  of  the  order  of  about
 Rs.  30.5  croves,  of  which  about  Rs.  8.78
 crores  would  be  in  forcign  exchange
 offered  by  the  Soviet  Union

 क्षीबागड़ी  रूस  ने  जो  प्राकार
 इसके  लिए  इमदाद  दी  है  बिदेशी  ऋद्वा
 के  रूप  में  वह  कर्ज  की  सूरत  में  है  या
 किसी  दूसरी  सूरत  में  ?

 Shri  Humayon  Kabir:  Their  aid  is
 always  in  the  form  of  long-term  loan

 Shri  Narendra  Singh  Mahida:  May ]  know  whether  it  was  announced  In
 the  papers  and  by  the  Koyali  Refin-
 ery  authorities  that  the  Koyali  Refin-
 ery  would  start  working  from  the  I5th
 August,  9657  If  so,  whal  is  the  cause
 of  delay?

 Shri  Humayun  Kabir:  It  is  true
 that  we  were  expecting  that  the  trial
 tun  would  start  on  the  I5th  August
 1965,  There  has  been  a  delay  of  about
 one  month  because  of  very  heavy
 rains  which  made  it  difficult  to  take
 the  pipeline  across  the  Narmada  rive~

 Shri  Jashvant  Mehta:  Recently  we
 di  red  the  biggest  oil  find  In  Gu- 1 al  perso! ing  of  Indian  t  J  to

 man  this  refinery?
 The  Minister  of  Petroleaom  and

 Chemicals  (Shri  Humayun  Kabir):
 (a)  The  refinery  is  likely  to  be  com-
 missioned  by  October  ‘1965,

 (b)  One  million  tonnes  per  year
 (c)  Most  of  the  personnel  for  ope-

 ration  and  maintenance  of  the  refin-
 ery  have  ह.  recruited  from  the  ex-
 perienced  staff  employed  during  con-
 struction.  Ten  engineers  have  been
 trained  in  U.S.S.R.  for  a  period  of  6
 month:  Some  operitors/chemists  are
 being  piven  “on  the  job”  traiming  at
 Gauhali  and  Barauni  refineries  and
 Nations!  Technica!  Institute

 wo  बागड़ी :.  यह  जो  तेल  साफ
 करन  का  कारखाना  है  इसके  ऊपर  कितना
 ant  खड़े  होगा  एयर  उनसे  में  गे  कौन
 @  मुल्क  से  इमदाद  लो  गई  है  ?

 jarat.  May  I  know  whether,  in  the
 light  of  this,  Government  have  any
 acheme  for  the  expansion  of  the
 Koyali  Refinery  or  for  setting  up  an-
 other  refinery  in  the  vicinity?

 Shri  Humayun  Kabir:  This  ques-
 tion  does  not  arise.

 Shri  D.  J.  Nalk:  It  has  been  stated
 that  the  Koyali  refinery  would  bc
 commissioned  by  the  end  of  965  now.
 May  I  know  when  it  will  reach  its
 fullest  capacity?

 Shri  Homayun  Kabir:  As  I  have
 said,  the  first  million  tonnes  opera-
 tion  would  begin  within  a  few  days,
 I  said  tha:  that  would  gegin  by
 Ortober,  =  1985,  which  means  it
 another  20  days  or  so,  The  second
 million  tonnes  operation  will  be  abuut
 the  middie  of  next  year  and  we  ex-
 pect  the  third  million  tonne  opera-
 tion  by  the  end  of  966  or  early  I967.
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 wt  लाठ  निल  पटेल :.  क्‍या  यह  सच
 है  |कि  प्रंकलेश्वर  से  कोयली  तक  घायल
 लाने  के  लिए  जब  पाइप  लाइन  डाली  गई
 तो  रेलवे  के  ब्रिज  के  ऊपर  से  जब  पाइप
 लाइन  डाली  जानी  थी  तो  रेलवे  ने  बाघा
 डाली  शौर  डस  कारण  से  इसके  प्रोग्रेस
 के  इन्दर  मिली  पैदा  हुमा  ?

 Shri  Humayun  Kabir:  It  was  not
 a  question  of  competition  with  the
 railways,  but  certain  measures  had
 to  be  taken,  and  we  had  to  discuss
 them  with  the  railway  authorities,
 and  now  the  pipe-line  has  been  laid.

 क्रि  भागवत  झा  *श्राजाव :  कोयली
 तेल  शोधक  कारखाने  के  आसपास  लगभग
 तीस  मील  के  भीतर  जो  बड़े  तेल  का  हमें
 स्ट्रक्चर,,  मिला  है,  उसका  कोई  अनुमान
 लगाने  के  बाद  क्‍या  यह  कहा  जा  सकता  है
 कि  इसका  कोयलों  कारखाने  की  कैपेसिटी
 पर  क्या  प्रभाव  पड़ेगा  ?

 Shri  Humayun  Kabir:  The  struc-
 ture  to  which  my  hon.  friend  is  re-
 ferring  is  not  within  30  miles  of
 Koyali  refinery.

 Shri  Bhagwat  Jha  Azad:  I  said  that
 it  was  near  about  30  miles  from  that
 place.  The  hon.  Minister  wants  to
 escape  under  that  proviso.  I  am  ask-
 ing  a  simple  question.  I  want  to  know
 whether  the  big  structure  that  has
 been  found  near  Koyali  about  30  miles
 from  it  will  have  any  effect  on  the
 capacity  of  the  Koyali  refinery,  The
 hon.  Minister  should  reply  to  that.

 Mr,  Speaker:  I  think  the  answer
 has  been  given  Probably  the  hon.
 Minister  meant  that  it  would  not  nave
 any  effect  because  this  structure  is
 not  within  that  sector,  Was  that  what
 he  meant  to  say?

 Shri  Bhagwat  Jha  Azad;  He  said
 that  it  was  not  within  30  miles.  7
 said  that  it  was  round  about  30  miles
 from  that  place.
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 Shri  Homayon  Kabir:  It  is  neither

 round  about  nor  anywhere  near  Koy-
 ali.  It  is  quite  far  away  and  it  will
 be  examined  separately

 Shri  Bhagwat  Jha  Arad:  I  ony
 said  round  about  30  miles.  The  hon.
 Minister  should  not  evade  answering
 this  question  on  that  ground.

 Shri  Humayun  Kabir;  I  am  giving
 the  answer.  If  my  hon.  friend  would
 not  listen  to  the  answer,  what  can  I
 do?

 Shri  Bhagwat  Jha  Azad:  I  fave
 listened  to  the  answer  and  the  whole
 House  has  listened  to  the  answer.  the
 hon.  Minister  should  try  to  pacify  the
 House  and  not  merely  point  his  flager
 at  one  place.

 Mr.  Speaker:
 Shri  Bhagwat  Jha  Azad:  He  ६

 evading  the  answer.
 Mr.  Speaker:  Order,  order.
 Shri  Bhagwat  Jha  Azad:  He  warts

 to  challenge,  and  I  am  prepared  to
 accept  it.  He  is  showing  his  igsor-
 ance,  and  he  is  telling  me  that  |  de
 not  know...

 Order,  order.

 Mr.  Speaker;  Order,  order.  am
 very  sorry;  it  is  a  pity  that  according
 to  the  hon.  Member,  most  of  the  Min-
 isters  are  ignorant;  but  what  shou!:]
 I  do  in  that  case?  I  can  only  ask  the
 hon.  Minister  to  answer.

 Shri  Humayon  Eabir:  My  answer
 is  this  that  the  question  of  the  big-
 ger  structure  will  be  examined  inde-
 pendently  if  we  find  ०)  there.

 Shri  Bhagwat  Jha  Azad:  That  is
 what  the  hon,  Minister  should  have
 said  earlier,  Then,  we  would  have
 been  satisfied.

 Shri  Kashi  Ram  Gupta:  |  find  that
 the  loan  aid  given  by  the  USSR.  is
 for  a  long  period.  I  want  to  know
 the  period  of  this  loan,  the  interest
 thereon,  and  whether  it  is  in  the  form
 of  machinery  or  something  elsc.

 Shri  Humayas  Kabir:  The  loar  i«
 to  cover  all  the  foreign  exchange
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 requirements  of  the  refinery.  As  re-
 gards  the  terms  and  the  period  and
 the  interest  etc.  I  shall  lay  the  in-
 formation  on  the  Table  of  the  ilruse.

 भष्टाचार-विरोध  प्रायोजन

 +
 शी  Ho  ला०  द्विवेदी  :
 श्रीमती  सावित्री  निगम  :
 श्री  स०  Wo  सामन्त  :

 श्री  बागड़ी  :
 घोमसा  तारकेदबरी  सिन्हा  :
 श्री  कृष्णपाल  सिह  :

 *4g4.

 शी  काजरोलकर  :
 श्यो  फूलदान:

 क्या  शुभ-कार्य  मंत्रो  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  उन्होंने  कुछ  समय  पहले  जो
 योजना  घोषित  को  उसके  प्ननुसार  भ्रष्टाचार
 विरोधी  आन्दोलन  में  सरकार  को  कितनी
 सफलता  मिली  है  ;

 पु)  क्‍या  इस  काम  के  लिए  किये
 गये  उपाय  पर्याप्त  सिद्ध  हुए  हैं  ;  कौर

 (ग)  यदि  नहीं,  तो  इस  काम  के  लिये
 क्या  उपाय  तथा  व्यवस्था  की  गई  है
 ौर  उसकी  कौन  सी  नई  अन्तिम  तारीख
 निश्चित  की  गई  है  ?

 पुसू-कार्य  संचालक में  राज्य-मंत्री  ो
 हाथी  )  (क)  सरकारी  प्रशासन  मय
 भ्रष्टाचार  निवारण  के  उपायों  में  पहले  हो
 पर्याप्त  प्रगति  हो  चुकी  है  ।

 (ख)  ौर  (ग).  सात  के  सभा  पटल
 पर  एक  विवरण  रख  दिया  गया  है।
 प्िस्तकासय  में  रखा  साया--यालय
 संख्या  LT—<«782/65]
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 हो म०  ला०  त्रिवेदी  :  हमारे  गृह-
 मंत्री  श्री  नन्दा  जी  ने  कुछ  समय  पूर्व
 एलान  किया  था  कि  भ्रष्टाचार  को  दों
 बे  के  ग्रन्दर  समाप्त  कर  दिया  जाएगा  |
 प्रशन  में  यह  पूछा  गया  है  :

 ‘if  not,  the  measures  taken  and
 the  machinery  set  up  for  the
 Purpose  and  the  new  deadline
 fixed  therefor?’

 इसका  उत्तर  नहीं  दिया  गया  है  ।  मैं
 जानता  चाहता  हूं  कि  जो  दो  ब्  का
 समय  निर्धारित  किया  गया  था  उस  में
 भ्रष्टाचार  उन्मूलन  हो  चुकेगा  ?  यदि
 नहीं,  तो  कौन  सा  समय  रखा  जाएगा  t
 यह  प्रश्न  पूछा  गया  था  लेकिन  जवाब
 नहीं  दिया  गया  है  t

 श्री  हाथी  उन्होंने.  भ्रष्टाचार
 उन्मूलन  के  लिये  पूरी  तरह  से  नहीं  कहा
 था  उन्होंने  यह  कहा  था

 ‘There  will  be  sufficient  impact
 on  the  anti-corruption  drive.  We
 have  never  said  that  it  would  be
 absolutely  eradicated  in  two
 years’.  i
 The  Minister  of  Home  Affairs

 (Shri  Nanda):  I  was  engaged  in  some-
 thing  else.  When  I  heard  my  name
 being  mentioned,  I  rushed  from  my
 place  to  the  chamber.

 Shri  Hari  Vishnu  Kamath:  He  is
 welcome.

 Mr,  Speaker:  If  the  answer  has  al-
 ready  been  given,  it  is  not  necessary
 that  he  should  answer  it.  Let  him
 hear  the  second  question.

 Shri  Hari  Vishnu  Kamath:  ficler-
 ence  was  made  to  his  pledge.

 बी  @o  ला०  त्रिवेदी.  :  मैं  ने  यह
 पूछा  था  कि  श्री  गुलजारीलाल  नन्दा  से

 झम्यक्ष  भोज्य  श्री  हाथी  ने
 बतलाया  है  कि  उन  का  कहता  यह  नहीं
 ला  कि  रिश्वत  बिल्कुल  चली  जायेगी
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 यहां  से,  बल्कि  उस  फा  इम्पैक्ट  होगा
 ओर  उनका  कहना  है  कि  वहू  हुमा है.  ?

 श्री  म०  लाठ  विचरेगी  :  मैं  तो  यही
 जानना  चाहता  था  कि  रद्द  हुमा  है  या
 नहीं  ।

 Shri  Nanda;  Nobody  is  more  cons-
 cious  of  the  responsibility  that  I
 undertook,  and  the  obligation  I  in-
 curred  I  remember  this  everyday.

 Shri  Hari  Vishnu  Kamath:  Novem-
 ber  1963.

 Shri  Nanda:  I  do  not  know;  one
 cannot  judge  himself  as  to  one's  own
 part,  whether  it  is  a  full  rendering
 of  the  account  or  not.  My  colleague
 staled  that  it  has  made  that  impact.
 I  personally  will  not  be  able  to  make
 any  claim  at  all.  I  think  in  a  little
 while,  there  will  be  a  full  survey  of
 the  activity  during  this  period  to  be
 placed  before  Parliament  because
 what  I  soid  was  said  on  the  floor  of
 this  House.  I  have  already  placed  in
 the  hands  of  the  Prime  Minister  my
 offer  to  resign  on  a  certain  day.  But
 it  will  have  to  be  judged  on  that
 record  which  will  be  placed  before
 Parliament.  You,  Sir,  can  make  ar-
 Tangement  for  any  evaluation  that
 has  to  be  made.  For  my  part,  my
 mind  is  very  clear.

 Shrimati  Yashoda  Reddy:
 was  not  what  we  wanted.

 That

 शो  Wo  me  fred:  ig  जो  बयान
 सभा  पटल  पर  रखा  गया  है  उस  में
 बतलाया  गया  है  कि  सन्‌  96]  में
 करप्शन  के  09  केसेज  पकड़े  गये.

 Mr.  Speaker;  I  should  assure  the
 Minister  that  there  is  no  one  here
 who  wants  him  to  resign.  They  only
 wanted  to  draw  his  pointed  attention
 to  the  commitment  he  had  node
 Again  and  again,  they  want  to  draw
 his  attention  to  what  he  had  commit-
 ted  himself  to.
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 Shri  Ranga:  He  need  not  have  made

 that  statement  on  that  occasion,  and
 he  should  not  have  repeated  it.  It
 is  true  this  is  a  deep  disease  of  this
 Government.  Te  himself  has  stated
 that  it  has  got  deep  roots.  After  he
 had  mude  that  very  bold  and  reckless
 statement,  he  need  not  take  all  the
 responsibility  himself.  The  whole
 Government  should  take  that  respon-
 sibility.  If  anybody  is  to  go,  this
 whole  Government  should  go.  We
 have  already  stated  that.

 Some  hon.  Members  rose—

 two  ला०  हावी  :  जो  बयान
 सभा  पटल  पर  रखा  गया  है  उस  में
 बतलाया  गया  है  कि  7]  ‘1961,  में
 l09]  केसेज  'भ्रष्टाचार  के  पकड़े  गये  ny

 लेकिन  सन्‌  964  में  यह  875  ये
 अर्थात्  so  फी  सदी  की  वृद्धि  हुई  1
 हैं  जानना  चाहता  हूं  कि  भ्रष्टाचार
 उन्मूलन  के  लिये  कदम  उठाने  के  बाद
 इन  केसेज  में  वृद्धि  हुई  या  अपने  झा
 हुईं,  या  'कसावट  होते  पर  भी  यह  वृद्धि
 हैं  |  इस  वृद्धि  के  कारण  क्‍या  हैं  1

 Shri  Hathi:  The  reason  is  clear.  I!
 is  because  of  the  greater  number  of
 detection  of  such  cases.

 sit  बागड़ी :.  इस  भ्रष्टाचार  को  मिटाने
 के  लिये  श्री  नन्दा  ने  ऐलान  फिया था  लेकिन
 उन  की  कोशिश  के  बावजूद  भ्रष्टाचार
 नहीं  मिटा  |  क्‍या  श्री  नन्‍दा  से  इस  के  कारण
 सोचे  हैं।  झगर  सोचे  हैं  तो  क्‍या  इस  मुख्य
 कारण  यह  महीं  है  कि  जो  भ्रष्टाचार है  वह  ऊंची
 जगहों  के  लोगों के  जरिये  होता है  ौर  ऊंची

 जगहों  पर  उन  का  हाथ  नहीं  पढ़ता  है  ।
 इस  के  लिये  ब्या  तरकीब  को  गई  है।

 श्यो  हाथी  :  जो  विवरण  सभा  पटल  पर
 रखा  गया  हैं  उस  में  बहुत से  कारण  दिये  गये
 हैं घोर  उत  का  उपाय  किया  गया  हैं
 ag  भी  लिखा  गया  है।
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 Shrimati  Tarkeshwari  Sinha:  The

 hon.  Minister  just  now  said  that  the
 squestion  whether  corruption  has  seen
 reduced  or  decreuscu  is  to  be  deter-
 mined  by  the  impact.  What  9  the
 criterion  of  judging  the  impact?  If
 ‘there  is  more  detection,  does  it  mean
 that  there  is  less  corruption,  and  if
 there  is  less  detection,  does  it  mean
 that  is  more  corruption?  I  want  to
 know  what  it  is  specifically.
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 Shri  Hathi:  Impact  neither  means
 more  detection  nor  more  corruption
 Or  more  cases,  but  it  certainy  means
 fhat  there  is  a  certain  drive  in  the
 Government  and  also  a  popular  move-
 ment,  that  there  is  a  greater  aware-
 Mess  amc¢  the  officers  and  pecple
 that  there  is  some  machinery  geared
 up  for  this  purpose.  That  is  the
 Meaning  of  impact.

 Shri  Nanda:  I  would  like  to
 that  so  far  as  this  impact  of  any
 measures  that  are  adopted  is  con-
 cerned,  they  must  lead  to  certain  re-
 ‘ults,  and,  therefore,  in  the  first  ins-
 tance,  when  the  arrangements  are  st-
 Trengihened  and  the  approa:hes  are
 made  from  various  directions.  it  must
 Yead  to  a  larger  percentage  of  detec-
 tion  of  cases,  and  then,  later  on,
 other  things  follow.  But  then  at  some
 stage  it  must  be  evident  that  actu-
 ally  the  incidence  has  decreased.
 ‘With  the  help  of  statisticians,  we  have
 introduced  a  method  of  sample  aur-
 vey  etc,  and  it  is  being  found  in  cer-
 tain  departments  that,  taking  a  pro-
 per  statistical  sample  as  to  how  many
 irregularities  are  detected,  tgking  the
 whole  range.  there  has  been  some  im-
 prov  it,  for  le  in  Customs.
 J  canot  say  off-hand  exactly  to  what
 extent.  Therefore,  there  is  a  wey  of
 finding  the  impact  in  both  ways—
 detection  as  well  as  improvement.

 add

 Shri  Ranga:  Two  Chief  Min‘sers
 had  to  go  out.

 were  महोदय  :  श्री  आगड़ा  भागने
 कहा, था  कि  भ्रष्टाचार  का  कारण यह  है  कि
 ae  ऊंचा  जगह  से  चलता  है  शौर  वहां  तक
 2396  (Ai)  LSD—2.
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 गवर्नमेंट  का  हाथ  नहीं  पहुंचता  हैं।  यही
 सवाल  था  न।

 क्रि  बागड़ोर:  वहां  हाथ  पड़ता  ही  नहीं
 हैं  1

 झच्यकष  महोदय  :  जो  स्टेटमेंट  दिया
 है  उस  में  लीटर  है  कि  जो  ऊंची  जगहें  हैं  उन
 पर  भी  हाथ  डाला  है।

 श्री  wo  fro  पटल: क्या  यह  सच  है  कि
 कुछ  दिनों  पहले  गुजरात  के  एक  सज्जन
 ने  लिखा  था  कि  भ्रष्टाचार  बढ़  रहा  है  प्लोर
 प्रखर  उस  को  खत्म  नहीं  किया  जायेगा  तो
 वह  प्रगति  स्वात  करके  प्राइम  हत्या  कर  देगें,
 झोर  उन  सज्जन  ने  प्राइम  हत्या  की।  गर
 सरकार  को  इस  के  बारे  में  मालुम  था  तो
 उसने  उस  आत्म  हत्या  को  रोकने  के  लिये
 कुछ  प्रबंध  क्‍यों  नहीं  किया।

 झष्यक्ष  महोदय  :
 नहीं  उठता।

 यह  सवाल

 Shri  5.  M.  Banerjee:  I  want  to  know
 whether  it  is  a  fact  that  the  main
 reot  of  corruption  is  the  handsume
 political  donations  taken  by  the  rul-
 ing  party  from  the  big  industriulists,
 and  if  so,  whether  the  hon.  Home
 Minister  has  evolved  rome  method  to
 see  that  such  political  donations  are
 avoided  in  the  larger  interests  of
 avoiding  pollution  in  politics.

 Shri  Nanda:  Corruption,  wherever  it
 occurs,  and  whatever  the  sources  of
 the  pollution  must  be  tackled,  and
 I  do  not  think  there  is  any  particular
 place  only  in  which  it  is  found.

 Shri  5.  M.  Banerjee:  My  question
 is  whether  it  is  a  fact  that  the  main
 source  of  corruption  both  in  the  sdmi-
 nistration  and  in  the  ruling  party
 is  the  fact  that  handsome  political
 donations  are  taken  by  the  ruling
 party,  with  the  result  that  these  in-
 dustrialists  create  corruption  in  vari-
 ous  places.  I  would  like  to  know  what
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 steps  Government  contemplate  taking
 to  stop  taking  political  donations
 from  these  people.

 Shri  Nanda:  I  am  quite  sure  :n  my
 mind  that  no  political  party  should
 be  dependent  for  their  sustenance  on
 any  such  sources,  but  I  am  not  bring-
 ing  in  free  donations  given  to  one  party
 or  another.

 Shri  Bhanu  Prakash  Singh:  icy  the
 hon.  Home  Minister  aware  of  the  fact
 that  a  person  who  has  been  compul-
 sorily  retired  by  the  President  of
 India  on  proved  charges  of  corruption
 and  who  was  not  thought  fit  enough
 even  to  be  a  collector  has  been  ap-
 pointed  as  a  Vice-Chancellor  of  a  uni-
 versity  in  India  and,  if  50,  what  steps
 have  the  Government  taken  in  this
 matter?

 Mr.  Speaker:  I  will  not  allow  indi-
 vidual  cases  to  be  discussed.

 Shri  Bhana  Prakash  Singh:  That  is
 corruption.

 Shri  Ranga:  He  has  not  mentioned
 any  names.  Are  they  aware  of  it?

 Mr.  Speaker:  Does  the  name  re-
 main  hidden  after  all  this  statement?
 I  cannot  allow  it  to  be  discussed  here,
 whether  it  has  been  proved  or  not,
 what  the  Minister  has  to  say.  Insleed
 of  helping  in  that  direction,  probably
 we  do  more  harm.

 Shri  Bhanu  Prakash  Singh:  He  has
 been  removed  by  the  President.

 Mr.  Speaker:  I  am  not  going  into
 individual  cases  on  this  question.

 Shri  Surendranath  Dwivedy:  In  the
 long  list  given  in  the  statement,  there
 is  a  code  of  conduct  for  ministers.  It
 reems  that  the  States  like  Mysore
 and  Assam  have  not  accepted  the  ende
 of  conduct.  May  I  know  whether  -he
 Ministers  of  States  which  have  ac-
 cepted  if  have  submitted  or  disc!ored
 their  assets  and  liabilities,  the  busi-
 ness  connections  of  the  fnmilles,  etc.
 and,  if  s0,  whether  the  Government
 ls  in  a  position  to  place  a  copy  of
 this  statement  on  the  Table  of  the
 House?
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 Shri  Hathi:  The  names  of
 which  have  accepted  the  code  are
 given  in  the  statement;  the  others
 which  have  not  accepted  it  are  consi-
 dering  it  and  I  hope  they  would  ac-
 cept  it.  The  Ministers  have  to  fur-
 nish  the  statements  prima  facie  to  the
 Chief  Minister  of  the  State  con-
 cerned;  they  are  not  to  be  submitted
 here.

 Shri  Surendranath  Dwivedy,  Can
 you  not  get  the  statements  and  place
 them  on  the  Table  of  the  House  for
 the  Central  Ministers  and  Chief  Minis-
 ters?  It  is  said  here  that  the  Chief
 Ministers  have  to  submit  their  state-
 ments  to  the  Prime  Minister.  Can
 they  not  get  that,  statement  and  give
 it  to  us?

 Mr,  Speaker:  The  hon.  Member  hag
 put  a  question  about  the  States.

 Shri  Hathi:  The  Central  Ministers
 have  all  submitted  their  statements  to
 the  Prime  Minister.

 States

 Shri  Surendranath  Dwivedy:  Will
 you  place  them  on  the  Table?

 Shri  Hathi:  It  is  not  to  be
 placed  (Interruptions).

 Shri  Krishnapal  Singh:  Sir
 Mr.  Speaker:  I  have  been  looking

 to  that  side;  he  has  stood  up  now.  I
 have  noticed  him;  he  should  not  be
 impatient;  I  will  call  him.

 Shri  R.  5.  Pandey:  To  eradicate
 corruption  from  the  country  how
 many  official  and  non-official  agencies
 are  working,  and  what  is  the  result?

 Shri  Hathi:  About  any  particular
 agency.  in  a  government  department
 at  the  State  and  the  Centre,  it  should
 be  impossible  to  mention  any  parti-
 cular  machinery  because  each  depart-
 ment  by  itself  has  to  be  vigilant  and
 active  to  see  that  the  cases  are  dis-
 posed  of  without  delay,  because  de-
 lay  is  one  of  the  causes  which  lead  to
 corruption,  Therefore,  the  primary
 business  of  the  Government  should  be
 to  see  that  there  is  efficiency  in  the
 administration  and  less  of  delay,  and
 these  are  all  the  departments  which
 by  themselves  are  the  agencies  which
 are  functioning.  (Interruption).
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 Shri  Ranga:  May  I  know,  in  view
 of  the  fact  that  several  references
 were  made  to  the  Finance  Minister's
 dealings  with  various  concerns  and  in
 view  of  the  Finance  Minister's  own
 reply  both  here  and  in  the  other
 House,  would  the  Government  consi-
 der  the  advisability  of  placing  on  the
 Table  of  the  House,  a  statement  made
 by  all  the  Central  Ministers  to  the
 Prime  Minister,  in  regard  to  their
 contacts  with  business,  directly  by
 themselves  and  through  their  rela-
 tives  and  others  who  are  very  closely
 associuted  with  them,  and  if  they  are
 no:  prepared  to  do  so,  is  it  because
 they  are  afraid  of  the  truth?

 Shri  Hathi:  There  is  no  question  of
 being  afraid  of  the  truth.  But,  as  I
 Said,  so  far  as  the  present  position
 stands,  the  Government  has  no  inten-
 tion  of  doing  so.  (Interruption).

 Mr,  Speaker:  Order,  order,
 Shri  प्र,  N.  Mukerjee:  The  Govern-

 ment  seems  to  be  disinclined  to  place
 before  this  House,  that  is  to  say,  be-
 fore  the  country,  the  s‘atements  sub-
 mitted  already  by  the  Ministers  to  the
 Prime  Minister  here.  May  I  know  if
 the  Government  have  taken  this  deci-
 sion  when  this  appears  to  go  against
 creating  an  anti-corruption  atmos-
 phere  in  the  country?  Has  Shri
 Nenda  himself  any  answer  to  this
 charge  which  the  people  are  bringing
 up  against  the  Government?

 Shri  Nanda:  I  did  not  quite  follow
 the  question,  but...

 Mr.  Speaker:  The  answer  has  been
 that  the  Government  is  not  prepared
 to  put  that  statement—the  answers
 that  they  have  received  or  the  assets
 that  the  Central  Ministers  have  dis-
 closed  to  the  Prime  Minister.  The
 question  was  whether  that  is  going  to
 be  placed  on  ‘he  Table  of  the  House.
 The  answer  was  “No.”  The  question
 now  is,  why  is  not  the  Government
 prepared  to  put  it  on  the  Table  of  the
 House.

 Shri  Nanda;  The  Prime  Minister  is
 fully  competent  and  is  capable  of
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 looking  ufter  the  integrity  of  his
 Minisiers.

 Shri  Ranga:  No,  Sir.  (Interrup-
 tion).  I  wish  to  draw  your  aitention
 to  one  fact.  The  Cabinet  Sub  Com-
 mittee  kept  that  report  in  regard  to
 Biju  Patnaik  and  those  people  as
 secret.  It  was  this  House  which  had
 the  privilege  of  exposing  the  hollow-
 ness  of  the  claim  made  by  my  hon.
 friend  that  the  Government  can  be
 trusted  and  the  Government  is  fully
 capable  of  keeping  public  integrity
 intact.  We  question  their  claim  for
 maintaining  public  integrity.  (Inter-
 ruption).

 Mr,  Speaker:  Hon.  Members  must
 be  alive  to  the  high  responsibilities  so
 far  as  I  can  exercise  them.

 Shri  Ranga:
 of  a  claim.

 They  make  too  much

 Mr.  Speaker:  Whether  it  is  right  or
 wrong,  what  further  can  I  do?  The
 ques'ion  was  put,  and  the  Minister
 has  answered.  During  the  Question
 Hour,  I  can  get  only  the  information.
 If  they  have  further  to  argue  or  ques-
 tion  them,  they  may  do  it  in  some
 other  way,  but  not  during  the  Ques-
 tion  Hour.

 Shri  Surendranath  Dwivedy:  It  is
 not  a  question  of  any  argument,  The
 question  was  why  they  are  not  in-
 clined  to  put  it  on  the  Table  of  the
 House.  Without  giving  a  direct  reply
 to  that,  he  said  the  Prime  Minister  is
 the  custodian  of  their  integrity,  ete.
 We  are  not  interested  in  that.  They
 have  decided  that  the  Ministers  will
 submit  their  reports  to  the  Prime
 Minister,  That  is  all  right.  But  why
 is  it  they  are  afraid  of  placing  the
 statement  on  the  Table  of  the  House?
 Is  there  any  hanky-panky  about  that
 or  any  fear  of  exposing  anything?
 What  is  the  matter?

 Shri  Hari  Vishnu  Kamath;  Party
 interest;  not  public  in‘ercst.

 Shri  Nanda:  I  have  previously  stated
 very  clearly  In  the  House  that  if  there
 are  any  complaints  about  a  Minister,
 certainly  a  certain  course  will  be  fol-
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 lowed  which,  I  said,  was  going  to  be
 different  from  that  which  led  to  the
 situation  regarding  the  Orissa  affair.
 There  will  be,  if  there  is  any  kind  of
 enquiry  needed,  it  will  be  through  an
 independent  agency.  Having  done
 that,  I  do  not  think  there  can  be  any need  for  any  statement  of  agsets  to
 be  submitted  by  the  Government.  So,
 that  should  be  a  complete  answer  to
 that  question.  As  to  the  independent
 question  whether,  if  there  is  anything
 against  a  Minister,  it  is  going  to  be
 looked  into  or  not,  I  have  already
 made  that  clear.

 Several  hon.  Members  rose—
 Mr.  Speaker:  Order,  order.  They

 can  raise  it  in  a  different  manner.
 They  have  so  many  other  occasions.

 Shri  H.  N.  Mukerjee:  The  question
 has  not  been  answered,  Sir.  At  the
 same  time,  the  sanctity  of  the  Ques-
 tion  Hour  is  something  which  I  am
 sure  you  will  be  pleased  to  uphold.  If
 in  the  process  of  asking  a  question  we
 do  not  elicite  information  which  is
 not  virtually  forthcoming,  then  the
 point  of  the  Question  Hour  is  comple-
 tely  lost.  My  submission  is  this:
 please  bear  with  me  for  one  moment.
 We  are  all  prepared  to  believe  in  the
 bona  fides  of  the  Home  Minister,  Shri
 Nanda,  in  regard  to  his  campaign
 against  corruption.  We  have  been
 asked  to  serve  on  footling  little  and
 anti-corruption  committee  and  =  that
 kind  of  thing.  But  the  country
 wants  to  know  certain  things
 in  regard  to  the  assets  of  ministers.
 Because  of  the  country’s  demand,
 ministers  are  having  to  supply  this
 to  the  Prime  Minister,  We  want  that
 this  matter  is  made  public  to  the
 country,  so  that  the  misgivings  are
 removed.  The  Minister  stands  on
 ceremony  and  you  are  bound  by  the
 Tules  of  procedure  or  whatever  that
 may  be,  The  result  is  that  the  coun-
 try  does  not  get  to  know  the  facts  of
 the  case  and  does  not  get  satisfaction.
 This  is  a  most  undesirable  state  of
 things.
 12,00  hrs.

 Mr.  Speaker:  I  have  explained  my
 position,  I  have  already  told  the  hon.

 SEPTEMBER  8,  7965  Oral  Answera  447०
 members  that  there  might  be  other
 ways  of  having  a  discussion  ang  try-
 ing  to  find  out  the  reasons,  etc.  All
 those  things,  of  course,  can  be  dis-
 cussed,  but  that  would  be  a  different
 discussion  altogether.  So  far  ag  the
 question  hour  ig  concerned,  I  have
 no  authority  to  compel  a  minister  tq
 say  something  which  he  does  not
 want  to  say.  He  says,  we  don't  think
 there  ig  any  neeq  and  we  «are  not
 prepared  to  put  it  on  the  Table  of  the
 House.

 Shri  Surendranath  Dwivedy:  He
 hag  not  said  that  there  is  no  need.
 We  wanted  specifically  that  answer,
 which  he  evaded.

 Mr,  Speaker:  He  has  said  that.
 Shri  Surendranath  Dwivedy:  It  is

 not  the  ques‘ion,  what  would  be
 the  form  of  enquiry  if  complaints  are
 made  against  ministers....

 Mr,  Speaker:  The  question  was
 put  and  the  answer  hag  been  given.
 It  may  not  satisfy  hon.  members,  but
 that  ig  a  different  thing  altogether.
 I  have  only  to  regulate  the  questions
 and  answers  here.  I  cannot  go  be-
 yond  that.  There  are  other  ways  of
 raising  a  discussion  if  they  are  not
 satisfled  with  the  conduct  of  the
 ministers.

 Shri  Surendranath  Dwivedy:  You
 should  come  to  our  protection  if  the
 question  is  one  thing  and  the  answer
 is  something  different,

 Mr.  Speaker:  In  that  respect,  in-
 formation  ig  wanted  and  the  informa-
 tion  is  given  that  they  do  not  think
 there  is  uny  need  to  place  it  on  the
 Table  of  the  House,

 Sbri  Hari  Vishnu  Kamath:  On  a
 point  of  order,  Sir.  As  far  as  I  am
 aware,  whenever  a  minister  refuses  to
 give  the  answer  to  a  question.  he
 takes  usually  the  plea  of  public  inte-
 rest,  Does  he  take  that  plea  now  or
 does  he  take  the  plea  of  party  inte-
 rest?

 Mr.  Speaker:  It  is  no  question  of
 public  interest.  The  statement  has
 come  from  them  that  they  are  not
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 prepared  to  place  it  on  the  Table  of
 the  House.

 Shri  Hari  Vishno  Kamath:
 wha,  reasons?

 Mr,  Speaker:  That  may  be  raised
 in  a  different  manoer.

 Shri  Krishna  Pal  Singh  rose—
 Mr,  Speaker:  Mr.  Krishnapal  Singh.

 I  have  to  apologise  to  you  that  on
 account  of  these  interruptions,  I
 could  not  ca:l  you.

 Sporr  Novice  Question
 Strike  by  Workers  in  Cashew

 Faclorieg

 For

 +
 J  Shei  Warlor;

 Shri  Vasudevan  Nair:
 Will  the  Minister  of  Labour  and

 Employment  be  pleased  to  state:

 5N.Q.—4.

 (a)  whether  80,000  workers  of
 Cashew  factories  in  Kerala  State  have
 resorted  to  strike;

 (b)  if  so,  what  are  the  issues  in-
 volved;  and

 (c)  what  steps  Government
 taken  to  settle  the  disputes

 The  Minister  of  Labour  and  Em-
 WMoyment  (Shri  D.  Sanjivayya):  (a)
 There  wag  a  strike  by  Cashéw
 workers  in  Kerala,

 (b)  The  main  issues  were  Bonus
 for  ‘1964-65.  and  other  general  de-
 mands  presented  by  different  unions.

 (८)  The  Labour  Commisiioner,
 Kerala  Govermment  held  series  of
 conciliation  conferences.  The  final
 conference  wag  held  on  the  Ist  Sep-
 tember  965  when  the  parties  arrived
 at  a  settlement  and  the  strike  was
 called  off  from  the  2nd  September,
 T965.

 Shri  Warior:  What  are  the  agreed
 points  in  the  settlement  that  has  been
 reached?

 Shri  D.  Sanjivayya:  They  have
 agreed  to  pay  S/d  per  cent  of  the  an-

 ual  earnings  of  the  workers  as  bonus
 7  1984-65.  So  far  as  the  staff  are  con-

 eermmed,  they  are  to  be  paid  कचक

 have

 months’  wages  as  bonus.  The  othe
 terms  will  be  settled  later.

 Shri  Warior;  May  I  know  whether
 the  employers’  organisation  is  contes-
 ting  that  they  are  not  liable  to  pay
 §-I/3  per  cent,  but  they  have  only  to
 pay  4  per  cent,  which  is  the  minimum
 put  in  the  bonus  ordinance?

 Shri  D,  Sanjivayya:  Whatever  the
 contention  might  have  been,  now  the
 employers  and  the  workers  both
 have  agreed  and  they  have  come  to

 a  settlement  that  the  bonus  will  be
 8-1/3,  per  cent.

 Shri  S.  M.  Banerjee:  I  would  like  to
 know  whut  is  the  muchinery  there  t0
 see  that  the  particular  agreement
 which  has  been  reached  between  the
 workers  und  employers  is  properly
 implemented  and  they  do  not  change
 from  8-l/3  per  cent  to  4  per  cent?

 Shri  0,  Sanjivayya:  The  hon.  Mem-
 ber  knows  very  well,  being  a  veieran
 trade  union  leader,  that  there  ig  the
 State  Implementation  end  Evalua-
 tion  Committee  which  would  look
 into  all  cases  relating  to  violation  of
 agreements,  settlements  and  awards.

 WRITTEN  ANSWERS  TO  QUES.
 TIONS

 Extradition  of  Walcott
 f  Shri  Vidya  Charan  Shukls.
 |  Shri  R,  8,  Pandey:

 "485,  /  Shrimati  Savitri  Nigam:
 Shri  Vishwa  Nath  Pandey:

 |  Shri  Sarendra  Pal  Singh:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  364
 on  the  l0th  March,  985  and  state  the
 action  taken  aso  far  for  initiatine
 extradition  preeeedings  agains’  Wri-
 cott?

 The  Minister  of  state  im  the  Ministry
 of  Home  Affairs  (Shri  Hathi):
 The  arrest  warrants  with  the  orig!-
 nal  depositions  and  exhibits  obtained
 from  the  Court  of  the  Additional
 Chief  Presidency  Magistrate,  Bom-
 bay,  have  forwarded  to  the
 Indian  High  Commission,  U.K,.  for
 intiating  extradition  proceedings  ag-
 ainst  Walcott  and  two  others
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 Natural  Gas  Found  in  Port  Canning
 Area

 Shri  Subodh  Hansda:
 |  Shri  5.  C.  Samanta:

 Shri  Indrajit  Gupta:
 |  Shri  Yashpal  Singh:

 Shrimati  Jyotsna  Chanda:
 Shri  प्र,  V.  Koujalgi:

 ;  Shri  A.  N.  Vidyalankar;
 |  Dr.  Mahadeva  Prasad:
 |  Shri  Narendra  Singh  Mahida:

 "486.

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 natural  gas  has  been  s‘ruck  in  Port
 Canning  area  in  West  Bengal;

 (b)  if  so,  at  what  depth;
 (c)  whether  it  indicates  any  vil

 reserve  in  that  area;  and
 (d)  if  so,  to  what  extent?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humavun  Kabir):  (a)
 and  (b).  Gas  was  struck  by  the  Indo-
 Stanvac  Petroleum  Project  at  about
 13,000  f.  depth  in  a  well  drilled  near
 Port  Canning.

 (c)  and  (d).  This  calls  for  further
 investigation  which  is  being  u:aer-
 taken,

 Biggest  Oilfield  Found  in  Gujarat
 Shri  Rameshwar  Tantia:
 Shri  s.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  Bibhutt  Mishra:
 Shri  P.  R.  Chakravorti:
 Shri  P.  C.  Borooah:
 Dr.  L.  M.  Singhvi:
 Shrimati  Tarkeshwarl

 Sinha:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Bade:
 Shri  Brij  Raj  Singh:
 Shri  D.  D.  Puri:
 Shri  Mohammad  Elias:
 Shri  Jashvant  Mehta:
 Shri  P.  Venkatasubbaiah:

 ae,  2  Shri  Ravindra  Varma:
 |  Shri  Hem  Raj:
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 Shri  Kindar  Lal:
 Shri  Vishwa  Nath  Pandey:
 Shri  Yashpal  Singh:
 Shrimati  Renuka  Barkataki:
 Shri  Onkar  Lal  Berwa:
 Shri  Bagrl:
 Shri  H.  V.  Roujalgi:
 Shri  A.  N.  Vidyalankar:
 Tr.  Mahadeva  Prasad:
 Shri  Raghunath  Singh:
 Shrimati  Sharda  Mukerjee:
 Shri  5.  M.  Banerjee:
 Shri  Dn  J.  Naik:
 Shri  Narendra  Singh  Mahida
 Shri  Madhu  Limaye:
 Shri  Ram  Sewak  Yadav:
 Sh-i  Chhotubhai  Patel:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  s'ate:

 (a)  whether  it  is  a  fact  that  one  of
 the  biggest  oil-vearing  structure  has
 been  found  in  Gujarat;

 (b)  if  so,  its  details  and  poten-
 tiality;  and

 (c)  when  the  drilling  in  the  area
 is  likely  to  be  started?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  to  te).  indivations  of  large  s';ue-
 tures  have  been  found  in  the  Gulf  of
 Cambay  but  whe  her  these  are  oil
 bearing  will  be  known  only  after  de-
 tailed  seismic  survey  and  exploratory
 drilling,  It  is  proposed  that  subject  to
 results  of  further  seismic  surveys,
 such  drilling  will  start  in  Januury,
 1966.

 Central  Police  Forces
 Shri  Indrajit  Gupta:
 Shri  Bagri:
 Shri  Yashpal  Singh:
 Shrimati  Renuka  Ray:
 Shri  Warlor:
 Shri  Surendranath  Dwivedy:
 Shri  Ram  Sewak  Yadav:

 |  Shri  Madha  Limaye:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (४)  whether  it  has  been  decided  to

 set  up  two  Central  Police  Forces  spe-
 cially  for  industries  and  for  ports  and
 docks;

 * 488.
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 (b)  if  so,  whether  the  State  Gov-
 ernments  have  been  consulted  in  the
 matter  and  whether  all  of  them  have
 Biven  their  approval;  and

 (c)  the  reasons  for  divesting  the
 State  Governic..is  us  their  responsi-
 bility  in  these  spheres  of  law  and
 order?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  There  is  no  proposal  to
 set  up  Central  Police  Forces  as  such.
 However,  a  proposal  to  set  up  an  In-
 dustrial  Security  Force  is  under  con-
 sideration,

 (७)  State  Governments  have  been
 consulted  about  constituting  the  In-
 dustrial  Security  Foree  and  most  of
 them  have  agreed  to  the  scheme.

 (ec)  This  Force  is  meant  mainly  for
 the  better  protection  of  the  property
 of  the  Central  Government,  its  cor-
 porate  undertakings  and  also  vital
 plants  in  the  private  sector.  [t  is  not
 intended  to  take  away  the  responsi-
 bility  of  the  State  Government  =  in
 regard  to  the  maintenance  of  jaw  and
 order.

 Separation  of  Jodictary’  From
 Executive

 f  Shri  Surendra  Pal  Singh:
 Shri  Bagri:

 |  Shel  Hem  Raj:
 Shri  Kindar  Lal:
 Shri  Vichwa  Nath  Pandev:

 |  Shrimati  Tarkechwari  Sinha:
 !  Shri  8  N_  Chaturvedi:
 |  Shri  मा,  0.  Linga  Reddy:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  steps  taken  to  bring  about
 separation  of  the  judiciary  from  the
 executive  in  pursuance  of  Article  50
 of  the  Constitution  of  India;

 (b)  whether  the  separation  of  judi-
 ejary  from  the  executive  has  been
 done  in  all  the  States:

 (c)  if  not,  the  names  of  the  States
 which  have  not  done  so  and  the  rea-
 ons  therefor;  and
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 (d)  whether  the  Central  Govern-

 ment  have  laid  down  any  criteria  for
 judging  the  separation  of  the  execu-
 tive  from  the  Judiciary,  and  if  so,
 what  are  they?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathl):  (a)
 The  States  which  are  responsible  for
 the  administration  of  Justice  sare
 aware  of  the  requirements  of  Article
 50  of  the  Constitution.  The  question
 of  the  Central  Government  toking
 steps  in  that  connection  does  not
 arise.

 (b)  Not  yet,  Sir.
 (c)  and  (dy.  A  statement  is  laid  on

 the  Table  of  the  House.  [Placed  in
 Library,  See  No.  LT-4783/05).

 राज्यों  के  मुख्य  मंत्रियों  का  सम्मेलन

 +
 ्  बागड़ी  :
 प्रो  शा  ०  धता :
 श्री  पारसाल  सिह  :
 श्री  कम कसब  :
 श्री  रास  सहाय  पाउडर  :

 *490,

 क्या  गुह-क  य॑ं  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि:

 (क)  क्या  जुलाई  में  राज्यों  के  मध्य
 मंत्रियों  का  एक  सम्मेलन  हा  था;

 (ख)  यदि  हां  तो  उसमें  किन  विषयों
 पर  चर्चा  हुई;

 ()  क्या  बताते  हुये  मस्तों  के  विषय
 पर  भी  चर्चा  हुई  थी;  पौर

 (घ)  यदि  हां,  तो  उसका  क्‍या  परिणाम
 निकला  ?

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्री  (सी
 हाथी)  :  (क)  6  शौर  7  जन  I965
 को  राज्यों  तथा  संघ  राज्य  क्षेत्रों  के  गृहमंत्रियों
 का  एक  सम्मेलन  नई  दिल्‍लो  में  हुआ  था।
 कुछ  ऐसे  मुख्य  मंत्रियों  ने  भी  इस  सम्मेलन  में
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 arr  लिया  जिनके  पास
 गृह  कार्य  का  प्रभार  था।

 झपने  राज्य  में

 (ख)  इस  सम्मेलन  में  आंतरिक
 सुरक्षा,  नागरिक  प्रतिरक्षा  तथा  सीमा  सुरक्षा
 पर  विचार  किया  गया।

 (ग)  जी,  नहीं।

 (घ)  प्रशन  तो  नहीं  उठता।

 Prod  of  Lubri  te
 *49I,  Shri  M.  R.  Krishna:  Will  the

 Minister  of  Petroieum  and  Chemicals
 be  pleased  to  state:

 (a)  whether  it  is  g  fact  that  Gov-
 ernment  have  entered  into  an  agree-
 ment  with  the  private  oil  companies  for
 the  production  of  lubricants;  and

 (b)  if  so,  the  companies  That  have
 agrted  to  collaborate  with  Govern-
 ment  and  on  what  terms?

 The  Minister  of  Petroleum  and  Che-
 micals  (Shri  Humayun  Kabir):  (a)
 and  (b).  Discussions  are  continuing
 with  Esso  anf  Burmah-Shell  for  set-
 ting  up  two  lubricating  plants.

 Transport  of  Crude  Oil
 402,  Shri  Tridib  Kumar  Chaudhurl:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  due
 Publicity  was  not  given  to  notices  in-
 viling  tenders  for  tanker  contracts
 tor  carrying  crude  oi!  for  the  Cochin
 Refinery  and  as  g  result  thereof,  the
 contract  went  to  a  forelgn  shipping
 firm;

 fb)  whether  this  lapse  had  adverse
 effects  of  Indian  shipping;  and

 (c)  the  amount  of  foreign  exchange
 that  will  have  to  be  paid  for  this
 contract?

 The  Mipister  of  Petrolewm  and  Che-
 micals  (Shri  Hamayun  Kabir):  (a)
 No,  Sir.

 (ey  Does  not  arise.
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 (c)  This  will  depend  upon  the  quan-

 tity  of  crude  oil  transported.
 Petro-Chemical  Industries

 (Shri  Himatsingka:
 1493,  Shri  P.  Venkatasubbaigh:

 Shri  Ravindra  Varma:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:
 (a)  whether  the  Japanese  team

 which  visited  India  last  year  for  study-
 ing  the  potentialities  of  the  develop-
 ment  of  petro-chemical  industries  has
 submitted  its  report;  and

 (b)  if  so,  the  broad  features  thereof?
 The  Minister  of  State  in  the  Ministry of  Petroleum  and  Chemicals  (Shri

 Alagesan):  (a)  and  (b).  It  is  under-
 stood  that  the  survey  team  organised. in  964  by  Japan  Consulting  Institute
 to  study  development  of  petro-chemi- cal  industries  in  India  has  submitted
 its  report  to  the  Indian  Investment
 Centre,

 Machinery  to  settle  Inter-State
 Disputes

 (Dr.  L.  M.  Singhvi:
 mond  J  Shri  Madhu  Limaye:

 |  Shri  Ram  Sewak  Yadar
 |  Shri  Basappa:

 Will  the  Minister  of  Home  Affairs.
 be  pleased  to  state:

 (a)  whether  any  proposal  for  set-
 ting  up  a  Governmental  machinery  to
 settle  Inter-State  disputes  is  under
 consideration;  and

 (by  if  80,  the  broad  details  thereof?
 The  Minister  of  State  in  the  Ministry

 of  Home  Affairs  (Shri  Hathi):  (a)  and
 (b).  The  matter  is  under  cdrsidera-
 tion.

 Haldia-Baraun!-Kanpur  Pipeline
 _  Shri  Ram  Sevak: 7495,
 4  Shei  P.  G.  Sen:

 Will  the  Minister  of  Petrolomm  anit
 Chemicals  be  pleased  to  state:

 (a)  whether  it  id  @  fect  thit  the
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 Betchel  Asian  Corporation  have  given
 up  the  construction  of  the  Haldia-
 Barauni-Kanpur  ,:ipeline;

 (b)  if  so,  the  reasons  therefor,  and
 (९)  how  the  remaining  work  will

 be  carrierd  out?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  to  (c).  The  construction  was
 entrusted  to  Snam-Saipem,  a  subsi-
 diary  of  ENI  of  Italy  and  not  Bech-
 tel  Asian  Corporation.  The  Bechtel
 Corporation  were  appointed  as  con-
 sultants  and  their  contracts  expired
 on  the  30th  June,  1965.  The  respo-
 ngibility  for  the  supervision  of  the
 remaining  work  of  construction  has
 been  taken  over  by  ,ihe  Indian  Oil
 Corporation  Limited,  (Pipelines  Divi-
 sibn).

 Awards  to  Freedom  Fighters
 496,  Shri  Rajdeo  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  are  con-
 sidering  the  grant  of  awards  to  the
 Freedom  Fighters;  and

 (b)  if  so,  when  the  scheme  is  like-
 ly  to  be  announced?

 The  Deputy  Minister  in  the  Ministry
 ef  Home  Affairs  (Shri  L.N.  Mishra):
 (a)  No  such  proposal  is  under  con-
 sideration.

 (b)  Does  not  arise.

 बाम पक्षी  सास्यवाध्यिं  का  फिर  से  पकड़ा
 जाना

 497,  शनी  सरू  परिचय:  क्‍या  युग-कार्य
 मंत्री  यह  बताने  को  कृपा  करेंगे  किः

 (क)  क्‍या  यह  सत्र  है  कि  बस्त,  l965
 के  पहले  सप्ताह  में  वामपक्षी  सॉस्यवादो
 बहुत  बड़ी  संख्या में  छोड़ें  मये  थे  परन्तु  उनें
 तत्काल  फिर  गिरफ्तार  कर  लिया  सजा;
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 (ख)  ऐसे  व्यक्तियों  को  कुल  संख्या
 कितनी  है।  घोर

 (ग)  उन्हें  फिर  गिरफ्तार  करने  के
 क्या  कारण  है?

 गुह-कार्य  मंत्रालय  में  उप-मंत्री'  (श्री  wo
 जा०  मिथ):  (क)  शौर  (खं).  76  वामपक्षी
 साम्यवादी  3  जलाई  965  को  उत्तर
 प्रदेश  की  राज्य  सरकार  द्वारा  छोड़  गये
 थे।  इनमें  से  55  को  केन्द्रीय  सरकार  ने
 पहली  अगस्त  965  को  नजरबंद  कर  लिया  ny

 (ग)  इन  लोगों  को  केन्द्रीय  सरकार  ने
 भारत  सुरक्षा  नियमों  के  नियम  40(1)
 (ख)  के  अ्रधीन  इसलिये  नजरबंद  किया

 था  ताकि  वे  कोई  ऐसा  कार्य  न  कर  सके
 जो  भारत  को  सुरक्षा  दोर  नागरिक  सुरक्षा
 जन-सुरक्षा  तथा  शान्ति  प्रौढ़  व्यवस्था
 को  बनायें  रखने  के  लिये  हानिकारक  हो  ।

 Papers  found  in  left  CPL  Leader's
 House

 498,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  jt  is  a  fact  that  the
 West  Bengal  Government  have  deci-
 Phered  s0me  papers  founj  from  the
 house  of  a  Left  CPI  leader,  and
 were  able  to  decipher  only  two  words
 ‘Mao  Tse  Tung’  and  ‘Gulzari  Lal’;
 and

 (b)  if  so,  whether  any  progress  has
 been  made  to  decipher  other  words  in
 the  documents?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  West  Bengal  Govern-
 ment  have  been  able  to  reconstruct
 the  document  which  was  torn  and
 thrown  by  a  Left  C.P.I.  leader,  into  a
 well,  at  the  time  of  his  arrest.  It
 does  not,  however,  contain  the  word
 “Gulzari  Lal".

 (७)  Does  not  arise,
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 प्राध्यापकों  द्वारा  प्रवेश  न

 ्रो  हुक्म  चन्द  कछवाय  :
 *4g9,

 {
 aft  जसवन्त  मेहता  :
 श्री  लखमू  भवानी  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  प्राचीन
 भारतीय  उन्बवतर  माध्यमिक  विद्यालय
 अध्यापक  संघ  ने  24  ग्रस्त  965  को
 संसद  भवन  के  सामने  प्रदशेन  किया  था;

 ख)  क्या  यह  भी  सच  है  कि  उन्होंने
 यह  मांग  की  है  कि  सारे  देण  में  भ्रध्यापकों
 के  समान  वेतन  क्रम  होने  चाहिये  तथा  शिक्षा
 पर  पंचवर्षीय  योजना  में  नियत  की  गई  धन-
 राशि  से  ग्रसित  धनराशि  खर्च  की  जानो
 चाहिये;  शोर

 (ग)  यदि  हां,  तो  सरकार  का  इस
 बारे  भें  क्‍या  कार्यवाही  करने  का  विचार
 है

 शिक्षा  मंत्रालय  में  उप-मंत्री  (गोमती
 झौन्दरस  रामभजन):  (क)  जी  हां।
 प्रदर्शन  23-8-65  को  आयोजित  किया  गया
 था  न  कि  24-8-65  को।

 ु)  जी  हां।

 (ग)  के-द्रव्य  सरकार  देश  के  सभी
 भ्रध्यापकों  के  लिये  समान  वतन  मान  निर्धारित
 नहीं  कर  सकती।  सरकार  शिक्षा  के  लिये
 यथासंभव  प्रतीक  से  अधिक  राशि  नियत
 करने  के  लिये  प्रयत्न  कर  रही  है।

 भारतीय  प्रशासन  सेवा  के  झ्र धि कारियों
 के  वेतन  में  वृद्ध

 [  नबी  सिंहासन सिह  :
 *500.4  श्री  हेमा:

 क्रो  भागवत  का  ग्रा ज़ाद  :
 शी स०  to  कृष्ण  :
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 |  श्री  बं  ०  सि०  बिष्ट  :
 |  श्री  हुक्म  द्वन्द  कछवाय  :
 |  ी  लिया  रेड  :
 दि  ate  qo  sat:

 क्या  गुरु-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भारतीय
 प्रशासन  सेवा  के  सचिवों  ,  ग्र ति रिक्त  सचिवों
 तथा  संयुक्त  सचिवों  के  वेतन  में  क्रमशः
 500  87%,  300  रपये  तथा  250  रूपये

 की  वृद्धि  की  गई  हैं;  कौर

 (@)  यदि  हां  तो  क्‍या  प्राय  सरकारी
 कर्मचारियों  के  वेतन  में  भी  इसी  क्रम  तथा  पशु-
 पात  में  वृद्धि  की  जायेगी  ?

 गुह-कार्य  मंत्र  रू  में  राज्य  मंत्री  (श्री
 हाथी)  :  (क)  बौर  (ख).  भारतीय
 प्रशासन  सवा  तथा  धन्य  ऊंचे  स्तर  की  सेवाओं
 के  वेतन  क्रमों  को  पहली  सितम्बर  से  इस  प्रकार
 संशोधित  किया  गया  है  —

 संशोधित
 वेतन

 (i)  भारत  सरकार  के  सचिवों
 तथा  उसके  बराबर  के  प्राय
 पद  जिनका  वेतन  3000
 Go  UT  3500

 (ii)  भारत  सरकार  के  पति-
 रिक्त  सचिव  /  मुख्य  सचिव
 तथा  इसके  समान  अन्य  पद
 जिनका  वेतन  2750  Fo  था  3000

 (iil)  frames  तथा  उसके
 बराबर  के  न्य  पद  जिनका
 वेतन  2500 Fo  था  2750

 (iv)  भारत  सरकार  के  संयुक्त
 सचिव  ,  राज्य  सरकारों  में
 आयुक्त  तथा  उसके  समान  पद
 जिनका  वेतन  2250  २०  था  (2500-

 125/%
 2750
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 पांडिचेरी  में  पग्रविम्यु  झा धम  को  क्षति

 (2
 प्र फाश वीर  शास्त्री  :

 श्री  जगदेव  सिह  सिद्भञस्ती  :
 श्री  ao  सो०  बीजों  :

 *50I.

 |

 श्री  हंस  राज  :
 ी  राम  रख  यादव  :
 श्री  To  बदला  :
 ग्रो  द्वारका  बास  मंत्री  :

 हि  बसुमतारी  :

 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  भाषा  सम्बन्धी  दंगों  क ेकारण
 पांडिचेरी  में  भ्ररविन्दु  झालम  को  हुई  क्षति
 के  बारे  में  को  जा  रहो  जांच  ह.  पूरी  हो
 गई  है  ?

 (ख)  यदि  हां,  तो  उसका  क्या  परिणाम
 निकला  है;  और

 (ग)  क्या  इस  झालम  की  सुरक्षा  के
 लिये  कोई  विशप  उपाय  करने  का  विचार
 है?

 गुह-कार्य  संत्रास  में  राज्य  मंत्री  (भरी
 हाथी)  :  (क)  जो,  हां  ।

 (ख)  प्रौढ़  (ग)  सरकार  इस  क्षेत्र  में
 विधि  तथा  व्यवस्था  बनाये  रखने  के  लिये
 प्रशासनिक  व्यवस्था  को,  जिसमें  पुलिस
 भी  शामिल  है,  मजबूत  बताने  के  लिये  कार्य-
 यही  कर  रही  है  t

 विद्यार्थियों  के  लिये  दोपहर  का  लाना

 शो  विभूति  मिश्र  :
 श्री  क०  नाक  तिवारी  :
 श्रीमती  मैमूना  सुल्तान  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  विभिन्न  राज्यों  में  विद्याथियों

 *502,
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 को  दोपहर  का  भोजन  देने  की  योजना  जुलाई,
 965  से चालू  कर  दी  गिर  है;

 ख)  यदि हां,  तो  फिन  श्रेणियों  के  विद्या
 थियों  को  भोजन  दिया  जाएगा;

 (ग)  क्या  इस  योजना  में  केन्द्रीय  सरकार
 भी  ग्रंगदान  देती  है;

 (घ)  केन्द्रीय  सरकार  कितनी  वित्तीय
 सहायता  देगी;  और

 (=)  योजना  से  कितना  लाभ  हो  रहा
 है?

 शिक्षा  मंत्रालय  में  उप मंत्रों  (श्रीमती
 सौन्वरम  रामबन)  (क)  योजना
 l962-63  े  शुरू  की  गई  चो  शौर

 इस  समय 11  राज्यों  जौर  2  संघीय  क्षेत्रों  में
 इस  पर  कमल  किया  जा  रहा  है  ।

 (ख)  प्राथमिक  झुकाने  के  बच्चों  को  ।

 (ग)  जी.  हां  t

 (घ)  किसी  राज्य  सरकार  द्वारा  करिए
 गोकुल  जीत  का  एक-तिहाई  खर्च  भारत
 सरकार  वहन  करती  है  t

 1023  965-66  में  इससे  लगभग
 90  लाख  बच्चों  को  लाम  पहुंचेगा  t

 Cochin  Refinery

 (  Shri  P.  c.  Borooah:
 osgg,  ‘a  Shr!  Subodh  Hansda:

 Shri  Ram  Harkh  Yadav:
 Shri  Murli  Manohar:

 Will  the  Minister  of  Petroleam  and
 Chemicals  be  pleased  to  state:

 (a)  the  progress  so  far  made  in  the
 construction  of  the  Cochin  Refinery;

 (b)  how  far  it  is  behind  the  sche-
 dule;

 (c)  when
 stream;

 it  is  Likely  to  go  op
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 (da),  the  amount  spent  on  its  cons-
 truction  so  far;  and

 (e)  the  total  cost  of  the  project?
 The  Minister  of  Petroleum  and

 Chemicals  (Shri  Humayun  Kabir):
 (a)  and  (c).  It  is  expected  that  the
 Refinery  will  go  on  stream  by  March,
 i966.

 (b)  About  three  months,
 (d)  Rs.  i.06  crores  upto  0-6-1965.
 (e)  About  Rs  22.00  crores,

 Economic  Pool
 Shri  Vidya  Charan  Shukla:
 Shrj  KR.  8.  Pandey:
 Shri  Indrajit  Gupta:
 Shrj  Yashpal  Singh:
 Shrimati  Tarkeshwarl  Sinha:
 Shri  M,  KR.  Krishna:
 Shri  Sinhasan  Singh:
 Shri  Gaur{  Shankar  Kakkar:
 Shri  Ramshekhar  Prasad

 Singh:
 Will  the  Minister  of  Home  Affalrs

 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  568  on  the
 3rd  March,  1965,  and  state:

 (a)  whether  any  decision  hag  since
 been  taken  regarding  the  formation
 of  an  economic  pool  for  staffing
 various  managerial  positions  in  the
 Public  Sector  Undertakings;  and

 (b)  the  manner  in  which  the  selec-
 tion  and  recruitment  to  this  pool  will
 be  regulated?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  and  (b).  The  various  aspects  con-
 nected  with  the  formation  of  Central
 Economic  Poo]  are  still  under  con-
 sideration.

 New  College  for  Women  in  Delhi
 .  Jf  Shri  D.  C,  Sharma:
 ool  ‘|  Dr.  Mahadeva  Prasad:
 Will  the  Minister  of  Education  be

 ploased  to  state:
 (a)  whether  the  Delhi  Administra-

 tion  has  been  asked  to  open  a  new
 Callege  for  women  during  this  year;

 (b)  whether  it  is  a  fact  that  there
 ig  an  acute  shortdge  of  seats  for  girls
 im  the  colleges  in  Delhi;
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 (c)  how  far  this  college  is  going  to

 meet  the  requirements;  and
 (d)  the  steps  taken  or  proposed  to

 be  taken  to  provide  seats  to  rest  of
 the  girl  students?

 The  Minister  of  Cultural  Affairs  in
 the  Ministry  of  Education  (Shri
 Hajarnavis):  (a)  Yes,  Sir.  The  Delhi
 Administration  has  opened  a  new
 college  for  women  at  Timarpur.

 (b)  and  (c).  The  shortage  of  seats
 for  girls  was  met  by  providing  700
 seats  in  the  first  year  in  the  new
 college  ang  accommodating  about  200
 women  students  under  the  scheme  of
 Advisory  Board  of  Women  (Non-
 Collegiate)  Education  of  the  Univer-
 sity  of  Delhi.

 (dy  Does  not  arise.

 ag  बिल्ली  जेल  में  ग्रपराध

 _  शमी  हुकम  रद  कछवाय  :
 हि  बड़े  :

 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  नई  दिल्ली
 जेल  में  उग्रपराधों  को  संख्या  निरन्तर  बड़
 रही  है;

 (ख)  कया  यह  भो  सच  है  कि  3  प्रशस्त
 को  एक  कैदी  जहर  खा  कर  मर  गया  कौर  एक
 अन्य  व्यक्ति  को  प्रगति  ही  दित  छूरा  भौंक  दिया
 गया;  कौर

 (गम)  यदि  हां,  तो  ऐसी  घटनायें  की
 रोकथाम  के  लिय  सरकार  ने  क्या  कार्यवाही
 की है?

 गुह-कार्य  संग्रहालय  में  उपमंत्री  11 ड
 Mo  नाठ  मिश्र)  :  (क)  जो,  नहीं  !

 (ख)  जी,  नहीं।  फिर  भी,  एक  विचार-
 फोन  व्यक्ति  ने  साबुन  बौर  सोडे  को  घोल
 गटक  कर 11.  अगस्त  को  प्रात्महत्यो  कर
 ली।  i4  प्रशस्त कों  एक  झगड़े  में  दो
 कैदियों  को  चोट  लग  गई  t

 (ग)  प्रश्न  ही  नहीं  उठता  ।

 *so6.
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 Integrated  Development  of  Special
 Areas

 (  Shri  Vidya  Charan  Shukla:
 sor  J  Shri  A.  s.  Saigal: )  Shr  J.  PB.  Jyotishi.

 (Shri  Chandak:
 Will  the  Minister  of  Rehabilitation

 be  pleased  to  state  the  progress  so
 fur  made  in  the  matter  of  completion
 of  survey  of  sp¢cial  areas  selected  for
 integrated  development  of  resources?

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  The  survey  of  Andaman  and
 Nicobar  Islands  has  been  completed,
 and  Development  work  has  already
 commenced  and  is  likely  to  gather
 momentum  during  the  next  working
 season,  The  survey  in  Chanda  (Ma-
 harashtra)  ig  nearing  completion;  &
 preliminary  survey  of  availability  of
 land  for  reclamation  In  areas  of
 Orissa  and  the  Chambal  Ravine  area
 ef  Madhya  Pradesh  and  Rajasthan
 has  also  been  made.  The  survey  of
 the  other  areas  in  Madhya  Pradesh
 und  the  areas  in)  Mysore  has  not
 commenced,
 Peace  and  Security  in  Border  Areas

 508,  Shri  P.  C.  Borooah;  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Star-
 red  Question  No,  87  on  the  8th
 August,  965  and  state  the  steps  taken
 so  far  and  contemplated  to  be  taken
 to  dea]  with  the  various  specific  pro-
 blems  threatening  the  peace  and  se-
 curity  of  Assam  and  other  border
 areas  mentioned  therein”

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  The  specific  problems  of  this
 region  ure  illega)  infiltration  of  Pak-
 istanj  nationals,  activities  of  hostile
 Nagus  and  the  threat  to  security  pos-
 ed  by  Pakistan's  designs  on  the  bor-
 ders.  A  Border  Security  Force  has
 already  been  created  and  the  opera-
 tional  control  of  the  border  vests  with
 the  army.  Measures  to  tighten  up  se-
 curity.  check  further  infiltration,  ex-
 pand  and  equip  the  police  and  to  en-
 sure  adequate  protection  of  vulner-
 able  areas  have  been  initiated.  It  is
 inadvisable  to  go  into  further  §  de-
 ‘tails,
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 Manufacture  of  Activated  Carbon
 ‘1691.  Shri  Ram  Harkh  Yadav:  Wil)

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  Government  propose
 to  set  up  a  Plant  at  Hyderabad  to
 manufacture  activated  carbon  on
 commercia)  basis  ag  a  venture  of  the
 Council  of  Scientific  and  Industrial
 Research;  and

 (b)  if  so,  the  details  of  the  project
 und  its  annual  production?

 The  Deputy  Minister  in  the  Minks-
 try  of  Education  (Shrimati  Sounda-
 ram  Ramachandran):  (a)  The  plant
 which  was  designed  by  the  Regional
 Research  Laboratory,  Hyderabad  and
 fabricated  locally,  was  put  into  com-
 mission  on  9-6-I965,

 (b)  The  details  of  the
 given  below:—

 (i)  It  is  a  prototype  semi-com-
 mercial  plant  having  8  copa-
 city  of  2  tonnes  of  activated
 carbon  per  day.  The  produc-
 tion  rate  this  year  is  508
 tonnes.

 (ii)  Activated  carbons  with  a  wide
 range  of  application  can  be
 Produced  from  the  plant.

 (iii)  Experiments  conducted  on
 this  plant  will  provide  useful
 data  for  designing  commer-

 887  (SAKA)

 plant  are

 cial  plants
 (iv)  The  production  from  the

 Plant  may  replace  the  acti-
 vate  carbons  at  present  im-
 ported.

 Junior  Technical  School  at  Badagara
 (Kerala)

 1692,  ‘Jf  Shri  A.  V.  Raghavan:
 ‘|  Shri  Pottekkatt:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  progress  made  in  the  mat-
 ter  of  establishing  a  Junior  Technical
 School  at  Badagara  in  Kerala  during
 1984-65.  and  ‘1965-66;

 (b)  when  the  school
 functioning;  and

 (९)  the  total  number  of  such  schools
 pened  or  proposed  to  be  opened  ia

 Kerala  and  the  locations  thereof?

 will  =  atari
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 The  Deputy  Minister  in  the  Mints-
 try  of  Education  (Shri  Bhakt  War-
 Shan):  (a)  and  (b).  According  to  in-
 formation  received  from  the  Govern-
 ment  of  Kerala,  the  starting  of  a
 Junior  School  at  Badagara  has  been
 deferred  for  the  present,

 {e)  20  Junior  Technical  Schools
 have  so  far  been  opened  in  Kerala  at
 Attingal,  Manakkala,  Pampadi,  Sher-
 talli,  Perumbavoor,  Kunnamkulam,
 Shoranur,  Manjeri,  Cheruvathoor,
 Palai,  Koratty,  Cranganore,  Chittur,
 Nedumangad,  Krishnapuram,  Ma-
 thanur,  Ezhuflone,  Trichur,  Calicut
 and  Cannanore.  No  more  Junior  Tech-
 nical  Schools  are  proposed  to  be
 opened  in  Kerala  during  the  current
 year.

 Deaths  by  Thunderbolt  in  Kerala
 1693.  Shri  A.  E.  Gopalan:  Wil]  the

 Minister  of  Home  Affalrs  be  pleased
 to  state:

 (a)  the  number  of  persons  who  died
 in  Kerala  due  to  thunderbolt  Jast
 year;  and

 (b)  whether  Government  have
 given  any  relief  to  their  depen-
 dants?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  28,

 (b)  Relief  has  been  given  in  deser-
 ving  cases.

 Tourist  Development  Corporation
 for  Kerala

 i694.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Home  Affairs  be  pleased to  state:

 (a)  whether  Government  propose
 to  have  a  Tourist  Development  Cor-
 Poration  for  Kerala;  and

 (b)  if  so,  when  it  is  going  to  be
 started?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  Yes,  Sir.

 (b)  The  Corporation
 functioning  shortly,

 will  =  start
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 Petro-Chemical  Factory  in  Kerala
 [Shri  A,  K,  Gopalan:

 Shri  A.  V.  Raghavan:
 Shri  Pottekkatt:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state;

 (a)  whether  it  is  a  fact  that  the  pro-
 posal  to  start  a  petro-chemical  indus-
 try  in  Kerala  is  being  dropped;

 (b)  if  not,  whether  Government
 Propose  ig  have  it  in  Cochin;  and

 (c)  if  so,  when?
 The  Minister  of  State  in  the  Minis-

 try  of  Petroleum  and  Chemicals  (Shri
 Alagesan):  (a)  to  (c).  In  view  of  the
 high  priority  given  to  the  fertilizer
 industry  it  has  been  decided  to  utilise
 as  much  of  the  naphtha  available  at
 the  Cochin  Refinery  as  possible  for
 the  manufacture  of  ammonia  and  nit-
 rogenous  fertilizer,  A  large-sized
 naphtha-based  fertiliser  plant  wil)  be
 located  at  Cochin.  The  question  of
 starting  some  other  units  of  petro-
 chemica's  will  be  considered  in  due
 course  depending  on  the  availability
 of  naphtha.

 Amenities  for  Schools  in  Eerala
 ‘1697,  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Education  be  pleased  to
 State;

 (a)  whether  Government  are  aware
 that  there  is  a  lack  of  minimum  re-
 quired  space,  furniture,  sanitation  and
 playgrounds  in  a  majority  of  primary
 and  secondary  schools  in  Kerala;

 1695.

 (b)  the  result  of  the  enquiry  con-
 ducted  by  the  Kerala  University  into
 the  existing  facilities  in  such  Schools;

 (c)  the  measures  Government  pro-
 Pose  to  take  to  improve  these  con-
 ditions;

 (d)  the  number  of  schoo]  bui!dings
 which  collapsed  in  Kerala  since  1963;
 and

 (e)  the  number  of  children  who  died
 as  a  result  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shrimati  Soundaram
 Ramachandran):  fad  to  (¢).  Infor-
 mation  is  being  collected  from  the
 State  Government  and  will  be  placed
 on  the  Table  of  the  House.
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 National  Academy  of  Administration,
 Mussoorie

 1698.  Shri  Kam  Harkh  Yadav:  Will
 the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  whether  Government  have  set
 up  an  Advisory  Council  for  the
 National  Academy  of  Administration
 at  Mussoorie;  and

 (b)  if  so,  its  composition  and  func-
 tions?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 Yea.

 (b)  The  Advisory  Council  is  headed
 by  Dr.  D.  ७.  Karve  and  twenty-three
 members  of  eminence  (both  official
 and  non-official).  The  Council  will
 advise  on  the  suitability  of  courses
 provided  at  the  Academy  and  other
 important  matters  concerning  the  ar-
 rangements  for  the  training  of  the
 higher  services.  A  copy  each  of  the
 Government  Resolutions,  setting  up
 the  Council  is  placed  on  the  Table  of
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 the  House.  [Placed  in  Library.  See
 No.  LT-4784/65]

 महाराष्ट्र  की  पुनर्वास  योजनाएं

 (श्री  to  fino  पाटिल
 699

 गो  कांबले
 क्या  पुरखास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  महाराष्ट्र
 सरकार  ने  पूर्वी  पाकिस्तान  से  पाने  बाले
 शरणार्थियों  के  पुनर्वास  के  लिये  कुछ  शौद्यो-
 गिक  योजनायें  पेश  की  हैं;

 ख)  यदि  हां,  तो  क्या  उन  योजनाकारों
 पर  बिचार  कर  लिया  गया  है;  शौर

 (ग)  इस  विषय  में  क्‍या  निर्णय  किया
 गया  है  ?

 पुनर्वास  मंत्री  (झीत्मागी)  (क)  से
 (ग)  महाराष्ट्र  सरकार  द्वारा  प्रस्तुत  की

 गई  योजना  के  बारे  में  स्थिति  निम्न  है

 घन  राशि  की  बसाये  जाने  टिप्पण
 योजना  का  नाम  लागत  वाले  परिवारों

 की  संख्या

 L  चन्दा  तथा  भंडारा  जिलों  में  मछुए  29,000  200,  6-4-1965.  को
 परिवारों  के  पुनर्वास  की  योजना  t  मंजूर  की  गई।

 2.  भारतीय  रेड  क्रास  समिति  को  1,600  20)  i7-8-65  को  मंजूर
 पंजाब  शाखा  द्वारा  दान  दी  गई  की  गई।
 सिलाई  मशीनों  वाले  शिविरों  के
 कार्य  केन्द्र  |

 3.  शिविरों  में  सिलाई,  बढ़ईगीरी  तथा  3,00¢  47  राज्य  सरकार  से  बात-
 तथा  बुनाई  के  प्रशिक्षण  तथा  उत्पा-  बीत  चल  रही  है.  शौर
 दन  केन्द्र  ।  योजना  त्रिचाराधीनहै  t

 4.  नये  विस्थापितों  को  मुर्गी  पालने  1,25,000  250  राज्य  सरकार  से  बात-
 लिये  ऋण  देने  की  योजना  ।  चीत  चल  रही  है.  शौर

 योजना  विचाराधीन  है

 महाराष्ट्र  की  साध्य सिक  शिक्षा  के  लिए  प्र मु भात  शिक्षा  क ेलिए  t963-64  तथा  965-66
 ख़रीदे  शि  पाटिल  :  में  अरब  तक  अनुसंधान  तथा  ऋण  के  रूप  में

 1700.
 के  कॉलेज:  कितना राशि  दी  गई  है  ?

 क्या  शिक्षा  मंत्री  यह  चलाने  की  कृपा
 करेंगे  कि  महाराष्ट्र  सरकार  को  माध्यमिक

 शिक्षा  मंत्रालय  में  उप मंत्रो  (श्रीमती
 सौप्दरम  रामचना):  196-645  दौरान
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 24,230  890  का  कुल  अनुदान  दिया  गया
 था  और  माध्यमिक  शिक्षा  के  सुधार  के  लिए
 चालू  वर्ष  के  दौरान  अब  तक  34.55  लाख
 रुपए  की  रकम  नियत  की  गई  है  '  कोई  ऋण
 नहीं  दिया  गया  है  t

 Cargo-cum-Passenger  Vessel  for
 Laocadive

 ‘1101  JSbri  A.  V.  Raghavan:
 ‘|  Shri  Pottekkatt:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  progress  made  in  construct-
 ing  the  carpo-cvm-passenger  vessel
 for  the  Union  Territory  of  Laccadive;

 (b)  when  it  will  be  completed;
 (९)  when  the  contract  to  construct

 the  ship  was  given;  and
 (d)  the  reasons  for  the

 commissioning  the  ship?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Hathi):  (a)
 Laying  of  the  keel  and  framing  of
 the  vessel  has  been  completed;  and
 the  hull  work  is  in  progress.

 (b)  Expected  to  be  completed  by
 April,  1966.

 (c)  In  February,  1963,

 delay  in

 (d)  Delay  in  completion  of  the  ves-
 sel  due  to  late  receipt  of  main  machi-
 nery  and  equipment  from  abroad,

 Land  Reforms  in  Mahe

 f  Shri  A.  V.  Raghavan:
 ‘|  Shri  Potiekkatt:

 Will  the  Minister  of  Home  Affairs
 be  pleased  tt  refer  to  the  reply  given to  Unstarred  Question  No.  484  on  the
 24th  March,  985  and  state:

 1703.

 (a)  whether  Government  of  Pondi-
 cherry  have  taken  any  final  decision
 in  the  matter  of  introducing  suitable
 legislation  on  Land  Reforms  in  Mahe;
 and

 (b)  if  so,  when  the  same  will  be  in-
 troduced?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
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 and  (b),  The  necessary  Legislation  is
 expected  to  be  introduced  in  the  Pon-
 dicherry  Legislative  Assembly  soon.
 Write  Petitions  Filed  in  Mysore  High

 Court
 1704.  Shri  Siddiah:  Will  the  Minister

 of  Home  Affairs  be  pleased  to  state:
 (a)  how  many  writ  petitions  were

 filed  before  the  High  Court  of  Mysore
 from  Ist  January  to  Ist  August,  1985;

 (b)  the  number  of  them  disposed  of;
 and

 (c)  the  number  of  cases  in  which
 decisions  were  against  the  State  Gov-
 ernment  or  the  Central  Government’

 The  Ministcr  of  State  in  the  Minis
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 to  (c).  The  information  is  being  ob-
 tained  and  will  be  laid  on  the  Table
 of  the  House.

 Members  of  U.P.S.C.
 Shri  Subodh  Hansda:
 Shri  8.  C.  Samanta:

 1705.  2  Dr.  P,  N.  Khan:
 Shri  M.  L.  Dwivedi:

 |  Shrimati  Savitri  Niganr.
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  there  is  any  procedure

 laid  down  to  appoint  members  of  the
 Union  Public  Service  Commission;

 (b)  whether  the  question  of  super-
 anouation  does  not  stand  in  the  way

 Members  of  the  Commi

 (c)  how  many  members  of  the  Com-
 mission  at  present  are  superannuated
 persons?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 No.  But,  by  convention,  members  are
 appointed  by  the  President  on  the  re-
 commendations  of  the  Home  Minister
 and  the  Prime  Minister,  keeping  in
 view  the  requirements  of  the  proviso
 to  article  36(])  of  the  Constitution.

 (b)  No.  The  age  limit  for  member.
 ship  of  the  Commission  is  65  years.

 (c)  Four  out  of  the  six  present  mem-
 bers,  including  the  Chairman,  belong
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 to  the  category  of  officials  and
 fuperannuat:d  persons,  but  nons
 them  i;  above  the  age  of  65  years.

 Academy  of  Scientists
 Shrimati  Savit?l  Nigam:
 Siri  Rameshwar  Tantia:

 5  Shi  8.  C.  Saman'a:
 (Shri  Subodh  Wansda:

 Will  tic  Minister  of  Fducation  be
 pleased  to  refer  to  reply  given  to
 Btarreq  Question  No.  121,  छा  the  24th
 February,  1965  and  state:

 nr?
 of

 1706,

 (a)  ths  final  decision  token  in  esta=
 bliishing  the  Acadomy  of  Scientists;

 (b)  th?  main  funclicns  of  the  Aca-
 d@omy;  and

 (०)  when  it  fs  Ike’y  to  be  started?

 Th:  Depoty  Minister  in  the  Mints-
 try  of  Education  (S‘rimati  Soundaram
 Ramachandran):  (a)  to  (c),  The  mat-
 fer  is  still  under  consideration.

 Complaint  Cells  in  th"  Ministries  of
 Government  of  India

 1707.  Shrimati  Savitri  Nigam:  Will
 th:  Minists:  of  Home  Affairs  be

 leased  ta  refer  to  the  reply  given  to
 nstarred  Question  No,  255  on  the  24th

 February,  965  and  s‘ato  the  number
 and  names  of  the  remaining  Ministries
 Which  have  opened  comptaint  cells?

 The  Minister  of  State  ॥  the  Mints-
 try  of  Home  Affairs  (Shri  Mathi):  No
 other  Ministry  has  op?n-d  a  complaints
 ell  since  February,  ‘1985.

 Scholarships  for  H'gher  Education  tm
 Occupational  Physiotherapy

 1708,  Shrimat!  Savitri  Nigam:  Wiil
 the  Minister  of  Education  be  pleasud
 to  refer  to  the  reply  given  to  Unstar.
 red  Question  No,  253  on  the  24th  Feb-
 ruary,  I965  regarding  the  Common-
 wealth  Scholarship  Scheme  and  state:

 ta)  whether  scholarships  are  given
 for  higher  educati:n  jn  occupational
 Sbyslotherapy  subjects;  and

 tb)  if  so,  the  detally  thereof?
 iim  (Al)  LSD—2
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 Ths  Minister  of  Cultural  Affairs  te
 ths  Ministry  of  Education  (Str
 Wajarnaviv:  (a)  ani  (bd)  Under  the
 Conmonwea'th  Scholarshp  and  Fale
 lowship  Plan  a  number  of  Commute
 weith  countries  offer  scholarships  te
 Indian  Nationals  for  hither  stuches  in
 their  resnective  countries,  While  ip
 the  offer  of  the  sch  larshins  made  by
 the  Government  cf  Australa,  New
 Zralan]  and  tha  United  Kingdom,
 there  hag  been  no  restriction  on  the
 selort'on  of  subjects  by  the  intending
 candidates  in  the  casa  of  other
 C.mmoawealth  countries,  such  a7
 Canada.  Malaysia,  Hong  जाए,  Nik
 fotia,  Ghana,  Cevlon,  Malta  and
 Cynrus,  the  sctholarstips  have  been
 restrirted  to  thoqa  fleids  for  which
 suitable  focilitics  exist  in  the  res
 peclive  countries.

 The  Government  of  India  hove  so
 for  teen  advertising  Céomm:nwealth
 Scholarships  mainly  for  study  and
 reteirch  in  Enatineering,  Teehnoloss,
 Sciences  in-luding  Medicine  and  Sure
 fery,  Humanities  and  Fine  Arte
 Candidate:  inte-estey  in  hizher  stu.
 dies  ‘n  Occupational  Physiotherapy
 ar?  free  to  apply  for  these  scholare
 shits  and  have  to  compete  with  app-
 licants  in  cther  subject  flelds.

 Scholarships  are  tenable  normally
 for  two  years  and  provide  for  the
 cost  of  pasiate  to  ond  from  the  coun
 try  of  study,  adequate  maintenance
 allowanve,  grant  for  books  and  appae
 ratus,  tuition  and  laboratory  fees,
 enst  of  internal  travel  connecie  |  with
 studies,  and  jn  some  cases  a  clothing
 allowance.

 House  Collapnes  in  Dethi
 fShrimati  Savitri  Nigam:

 iad  {  Shri  Kajrotkar:
 चा  the  Minister  of  Home  Affaire

 be  pleased  to  state  the  number  of
 houses  which  collapsed  and  the  casu=
 alties  resulting  therefrom  in  the
 eapital  due  to  rains  during  June  and
 July,  9657

 The  Deputy  Minister  in  the  Mints
 try  of  Hone  Affairs  (Shri  L.  MM
 Mishra):  There  were  eight  incidents



 4433  Written  Answers

 of  hsus2  collapses  causing  dealh  to
 three  persons  and  injuries  lo  nine
 persons  during  the  maaths  of  June
 Qnj  July,  1965.  The  reasons  for  col~
 laps2  of  houss3  cannot  spevilically  be
 attributed  to  rains.

 Supply  of  Natural  Gas  ior  Cooking
 Purposes

 7I0.  Shrimatj  Savitri  Nigam:  Will
 the  Minister  of  Petroleum  and  Che-
 micals  be  pleased  to  stute:

 (a)  the  arrangements  being  made
 to  supply  natural  pqs  for  cooking  pur-
 foses  lo  the  domestic  consunicrs;  and

 (9)  the  step;  being  taken  ty  cot  the
 price  cf  Burshane  Gag  reduceu?

 Ths  Minister  of  Petrcleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  At  present  natural  fas  jn  Assam
 is  being  supplicd  for  cooking  pur-
 90503  to:

 (iy  employees  of  Oll  India  Lti,,
 and

 (ii)  workers  In  certain
 dens.

 tea  gars

 Tt  is  also  proposed  to  supp!y  gas  to
 employeca  of  Acsam  Oil  Company,
 Assam  Stote  Etectr.city  Board,
 The  Assam  Gai  Como:uny
 dns  the  possibility  of  isstit..
 disiribution  scheme  for  SIDE
 dcmestic  and  small  industrial  con-
 sumers,

 As  for  natural  gis  in  Gujarat,  the
 Oi]  and  Natural  Gas  Commissicn  is
 Not  at  present  makin:  any  s:range=-
 ments  to  supply  natural  gas  fer  cook-
 int  purpoasea  to  consumers  us  the
 Commission's  pricr  commitmerts:'  are
 for  power  generation  and  inJusiral
 uss.

 (b)  The  question  of  fixaticn  of  price
 of  Linucficd  Petroleum  Gas  ‘as  been
 considered  by  the  Werking  Croup  on
 Oi)  एवं  “el  Their  report  is  under  con-
 aidcration,
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 Clandestine  Activities  of  Unsocial  Ele-
 ments  in  Railway  Premises  In  Delhi

 I,  Shri  Surendra  Pal  Singh:
 Shri  Mohammed  Koya:

 Will  the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  number  of  well-organised
 gangs  of  miscreants  and  bad  charace
 ters  run  clandestine  gambling  dens
 and  pubs  in  cmpty  railway  carriages
 on  the  sidings  cf  the  Delhi  railway
 station  and  the  Dethi  Police  are  un-
 able  to  apprehend  them  as  the  railway
 sidings  fall  outside  their  jurisdiction
 and  the  Ra‘lway  Police  have  also  not
 been  able  ta  cheek  these  nefarious  ace
 tivities  cf  thes:  gangs;  and

 (b)  if  s0,  whether  Government  pro.
 pose  to  end  this  dual  control  over  this
 area  so  that  the  Delhi  Police  can  take
 adequate  sicps  to  eliminate  these
 fangs  altogether?

 The  Deputy  Minister  in  the  M'nls
 try  of  Wome  Affairs  (Shri  L.  N,
 Mishra):  (a)  and  (b).  The  adminis
 trative  contro!  of  the  railway  police  in
 the  Union  Territory  of  Delhi  has  since
 been  transferred  from  the  Government
 of  Punjab  to  the  Delhi  Administration
 with  effect  from  6-7-1965,

 Seminar  on  Educatlon
 ma.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a  whether  a  seminar  on  education
 was  held  in  Nainita]  in  May,  +1965;

 (b)  if  so,  the  subjects  discussed;  and

 (c)  the  recommendations  made  is
 the  seminar?

 The  Depnty  Minister  In  the  M'nle
 try  of  Education  (Shrimati  Sounda-
 ram  Ramachandran}:  (2)  to  ta  A
 statement  js  laid  on  the  Table  of  the
 House.  [Placed  in  Library,  See,  No
 LT-4785/65).
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 Declaration  of  Urban  Areas  in  Delhi
 1713,  Shri  Shree  Narayan  Das:  Will

 the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  about
 00  villages  in  South  Delhi  are  going to  be  declared  urban  areas;

 (b)  if  so,  the  circumstances  under
 which  this  ig  going  to  take  place;

 (९)  whether  a  statement  giving  the
 names  of  these  villages  will  be  laid  on
 the  ४००९  and

 (d)  whether  the  residents  of  those
 villages  have  objceted  to  this  proposal?

 The  Deputy  Min'ster  in  the  Ministry
 of  Home  Affairs  (Shri  L.  N.  Mishra):
 (a)  No  such  proposal  is  under  con-
 sidcration  of  Government.

 (b)  to  (d}.  Do  not  arise,

 जब्त  कपि  गये  सामान  को  बिक्री

 I794.  क्रि  बार्ड :  क्या  गृहमकार्ष
 मंत्री  यह  बताने  की  छपा  करेंगे  कि  :

 (+)  क्या  यह  सच  है  कि  चोरी  छिपे
 पाया  गया  बॉर  छत  कर  या  गया  शायरात
 केन्द्रीय  सरकारी  कर्मचारी  उपभोक्‍ता  राह-
 कारी  स्टोर,  नई  दिल्‍ली,  में  बेचा  ण्ण्ता  है;

 दख)  क्या  यह  भी  सच  है  हि  ये  वस्तुएं
 बहुत  प्रतीक  लाभ  पर  बेची  जाती  हैं  प्रौढ़
 इनमें  कुछ  बस्तियों  की  कीमतें  तो  बहार  भाव  से
 ी  प्रतीक  होती  हैं;  शौर

 (ग)  इन  बस्तुप्रों  को  कौन  ब्य पित
 खरीद  सकते  हैं  ?

 1>कार्य  संजीव  में  उसके;  (अर्थ:  लठ
 ato  fat)  :  (क)  जी,  हां  t

 (ख)  जी,  नहीं  ।

 (ग)  केन्द्रीय  सरकारी  कर्मचारी  उप-
 झड़ता  रहवासी  सोसाइटी  लिमिटेड,  नई
 दिल्‍ली  के  रूदरय  t
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 करियर  सरक रो  कर्मचारी  उपभोक्ता
 सहकार  रबर,  नई  दिल्लो

 I725.  धो  बागड़ी  :  क्या  गुहा-कार्य
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  यह  सच  है  कि  नई  दिल्‍ली  के
 केन्द्रीय  सरकारी  बार्मचारी  उपभोक्ता  सहकारी
 स्टोर  को  एक  रखवारी  संगठन  में  परिवर्तन
 करने  का  प्रस्ताव  है;

 (ख)  यदि  हां,  तो  उसके  कारण  कया  है;
 कौर

 (ग)  प्रंशधारियों  के  हितों  की  के  रक्षा
 की  जायेगी  ?

 शाह-कार्य  मंत्रालय  में  उसको  (थो  wo
 wo  faa)  :  (क)  जी,  नहीं  1

 ख)  प्रौढ़  (ग).  प्रश्न  ही  नहीं  उठो।
 Grih  Kalyan  Kendra  (Family  Welfare

 Institute),  New  Delhi
 Shri  R,  8S.  Pandey:

 r78.  Shrimatl*Savitri  Nigam:
 Shri  ML.  Pwivedl:

 |  Shri  s.  C,  Samanta:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  the  employces  of  Grih

 Kalyan  Kendra  are  not  being  paid
 their  salaries  regularly;  and

 (b)  if  so,  whether  Government  have
 taken  or  proposc  to  take  anv  steps  to
 ameliorate  the  grievances  of  the  em-
 ployees  of  this  organisstion?

 The  Deputy  Minister  in  the  Min‘stry
 of  Home  Affairs  (Shri  L.  N.  Mishra):

 (a)  The  pevment  of  honortrium  to
 the  staff  is  sometimes  delaved  dus  to
 late  sanction  of  the  Grant-in-aid.

 (b)  The  Orzanisation  hat  recently
 been  registered  under  the  Registration
 of  Societies  Act,  ‘TR60.  As  n  separate
 legal  entity.  7  will  bv  ina  position  te
 minige  iis  own  affairs  acd  it  is  ex-
 pected  that  payments  will  be  made
 Tegularly,
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 Exp  osions  in  Delh!

 (  Shri  Rameshwar  Tantla:
 Siri  ca  C.  Samanta:

 (  Shri  Subedi  Hansda;
 Will  the  Minister  of  Hom:  Affairs

 be  pi-ased  to  refer  to  the  reply  given
 to  Unsiarred  Question  No.  272  on  the
 44500  Fedruary,  905  and  state:

 शाप.

 (a)  whether  the  proposal  to  organise
 and  sirengthen  the  special  siaff  in  the
 CID  to  prevent  explosions  in  Deihi
 and  to  apprehead  those  re:poniible
 for  them  hus  beea  cansidered  by  Gov-
 ernment;  and

 (b)  if  so,  the  broad  details  thercof?
 The  Deputy  Minister  in  the  Mnistry

 ef  Ilome  Affairs  (Shri  L,  N.  Mishra);
 (a)  and  (b).  The  proposal  is  still
 under  consideration  by  the  Delhi  Ad-
 ministration.

 Administrative  Reforms
 f  Shrl  Rameshwar  Tantia:
 ay  Shri  S$,  C.  Samanta:

 Will  the  Minister  of  Home  |  Affairs
 be  pleased  to  refer  to  the  अण्ड  given
 to  Starred  Que  tion  No.  377  on  the
 0th  March,  i965  and  state:

 (a)  whether  the  various  proposals
 for  reform  of  the  Central  Administra-
 tive  Services  have  been  cons.dercd
 by  Government;  and

 (b)
 The  Mintster  of  State  in  the  Min-

 istry  of  Home  Affairs  (Shri  Math):
 da)  and  (b),  Certain  proposals  for
 the  revision  of  the  Central  Adminis-
 trative  Pool  Scheme,  to  which  pre-
 sumably  the  Hon'ble  member  refers,
 havs  been  circulated  to  the  State
 Governments  ond  their  views  are
 tow  under  consideration.

 ‘1718,

 lg  so,  the  result  thereof?

 Director  General,  Tourism
 Shri  8.  C.  Samanta:

 ing.  {  Shri  Rameshwar  Tantla:
 |  Dr.  Sarojipl  Mahishi:

 Will  th>  Minister  of  Home  Affairs
 wo  pleased  to  refer  to  the  reply  given
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 to  Unstarred  Question  No.  529  on
 the  3rd  March,  985  and  staie:

 (a)  whether  the  enquiry  into  tie
 allegation  of  corrupti:n  wade  against
 th;  incumbent  of  the  post  of  lirce-
 tor  General,  Tourism,  has  since  bean
 compleled;

 (b)  if  se,  the  broad  findinys  of  the
 corruption  charges  enquired  into; and

 (c)  the  action  Government  pro
 pose  tu  take  in  tha  malter?

 The  Minister  of  State  in  the  M'n-
 istry  of  Home  Affairs  (Shri  Mathi)r

 (a)  to  ch  The  enquiry  is  at  tue
 final  stage,

 Education  of  Girls  and  Women  im
 Uttar  Pradssh

 ‘1720,  Shri  Vishwa  Nath  Pandcy:
 Will  the  Minisier  of  Education  be

 Pleased  to  state:
 (a)  tha  amount  allotted  to  the

 Government  of  Uttar  Pradesh  for  the
 education  of  girls  and  women  during
 1963-64  and  1964-65;

 (b)  the  amount  a  tually  spent  by
 the  Uttar  Pradesh  Government  during
 the  above  period;  and

 (९)  the  amount  propoced  to  be  al-
 lotteg  for  the  purpose  during  ‘1965-
 66?

 The  Deputy  Minister  in  the  Min-
 istry  of  Edu:ation  (Shrimati  Sous-
 da  Ra  handran):  (a)  The
 following  amount  was  all-tted  to  the
 Government  of  Uttar  Pradesh  for
 special  programme:  relating  to  the
 education  of  girls  and  women!—

 Rs.  tn  lakhs
 983-64—4.88

 964-65—78.48.
 963-64—4!  232

 964-65—0.295
 Over  and  above  this,  a  certain  portion
 of  amount  allotted  f-r  General  Educa-
 tion  has  also  b2en  spent  on  the  ailu  a
 tion-  of  girls  and  women,  but  s°pi
 rate  account  of  this  is  not  available

 (b)
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 (c)  (i)  Special
 74  952.

 Gi)  Advance  Action  Prosramme
 for  the  4h  Five  Vear  Plan
 (Acceleration  of  girls’  edu  a-
 tion).  Rs.  600

 programmes:—

 ता  प्रत  के  प्रकाशकों  को  हादसा Ls
 A721,  a)  विश्वनाथ  दंड :  क्‍या

 शिक्षा  मंत्री  यह  बताने  की  क्यों  करेंगे
 कि  :

 (7)  963-64  तथा  964-65
 में  समझ  शिक्षा  रग्दग्धी  तथा  नवसाक्षरों
 सम्बन्धी  साहित्य  वासु  बचने के  पिये
 उत्तर  प्रदेश  के  प्रकाशकों,  मुद्रकों,  तथा  पुस्तक-
 विक्रेताओं  को  कितनी  रहता  दी  ग  कौर

 (ख)  बड़ा  965-66  में  उतर  प्रदेश
 सरकार  को  दस  योग पार्थ  'रहा गत्ता  देने
 के  लिये  सरदार  ने  कोर्ट  योजना  बनाई  है  ?

 चोर

 fax  बज  जय  में  उतउसंज  (अं  भरत
 बर्दाश्त):  (क)  फी  सहायता  देने  की  सरकार  की
 कोई  योजना  नहीं  है  पर  बनिए  उत्तर  प्रदेश
 कै  प्रकाशकों,  मदरसों  र  पुस्तक-विक्रेताप्रों
 को  कोई  सहायता  नहीं  दो  गई  है।  नव-साक्षरों
 कै  लिए  लिखी  पुस्तकों  को  एफ  पुरस्कार  योजना
 है--इसपे  के  प्रन्त्गंत  उत्तर  प्रदेश  में
 प्रकाशित  कुछ  पुस्तकों  को  पुरस्कार  जिले  हैं
 पौर  उन्हें  खरीदा  गया  है।  इसके  प्रति रिक्त,
 मैसर्स  दी  विश्वभारती,  लखतऊ  को  ज़िन्दों
 विश्व  कोश  के  प्रदर्शन  के  लिए,  963-64  के
 दौरान  20,000  474  की  एक  किस्त  दी  गई
 ली।

 ख)  जी  नहीं  t

 Discovery  of  Chines+  Cartridges  near
 Indian  Military  Acad:my,  Dehra  Don

 Shri  Vishwa  Nath  Pandey:
 am.  Shri  Hukam  Chand  Kacha.

 valya:
 Will  the  Minister  of  Hams  Affaires

 be  plessed  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  472  on  the
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 24th  March,  2995  and  state:
 (a)  whether  any  investization  inte

 the  recovery  of  cartridges,  bedeved
 to  be  of  Chinese  origin,  near  the
 Indian  Military  A  ademy,  Dehra  Dun
 has  since  been  made;  and

 (b)  if  so,  the  result  tiereof?
 The  Minister  of  State  in  the  Min

 istry  of  Home  Affairs  (Shri  TMathior
 (a)  and  (9),  Yes,  Sir.  It  has  bees
 establish-d  that  the  cortridyea  wert
 of  Chines:  oritin.  Howaver  the  ine
 quiries  made  have  not  sipgested
 their  connection  with  saboteurs  oF
 chinese  agents.

 Oll  in  Anklesiwar
 Shri  Viihwa  Nath  Pandeyy

 1723,  <  Shri  Kinder  Lal:
 Sh-]  Ram  Sewak:

 Will  the  Minister  of  Petrotenm  and
 Chemicals  be  pleased  to  refer  to  the
 revly  given  to  Starred  Question
 No.  675  on  the  3lst  March,  1985,  re
 garding  oil  in  Anklzshwar  ang  state
 the  progress  made  in  this  matter  since
 then?

 The  Min‘st+r  of  Pefroteum  and
 Chemicals  (Shri  Humayun  Kabir):
 Five  more  wolls  have  been  drilled  of
 wich  four  hav?  been  tested  and
 found  oi]  bearing.

 It  will  be  necessary  to  drill  addit‘on.
 al  wells  before  prospects  can  be
 properly  assessed.

 State  Estab‘lihment  Board,  Punjab
 Shri  P.  है,  Chakravertk

 1m,  4  Shri  P.  C.  Borosah:
 Shri  Bagrl:

 Will  the  Minister  of  Home  Affair
 be  pleased  to  state:

 (a)  whether  Government  have
 received  g  revresentation  from  the
 Btate  Establishment  Board,  Punjab
 which  was  wound  up  early  In  June,
 1965;

 (b)  the  main  points  made  in  the
 representation;  an:

 fc)  whether  Government  have  ad
 vised  other  Ctate  Governments  to  rat
 up  similar  Boards  in  the  context  of
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 the  experiences  gained  by  the  Pun-
 jab  Board?

 The  Minister  of  State  in  the  Min-
 tstry  of  Home  Affairs  (Shri  Mathl):
 (a)  No,  Sir,

 {b)  Does  not  arise.
 (९)  No,  Sir.

 Home  Minister's  Appearance  in  Court
 Shri  P.R.  Chakravertl:

 my  Shri  P.C,  Borooah:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:

 1725,

 (a)  whether  it  is  8  fact  that
 several  detenus  challenging  their
 detention  have  demanded  the  appea-
 rance  of  the  Union  Home  Minister  in
 the  court  as  a  witness;

 (b)  whether  affidavits  hove  been
 filed  showing  the  grounds  for  deten-
 tion  on  behalf  of  Government;  and

 (c)  whether  it  is  a  fact  that  the
 Centre  had  to  cancel  the  detention
 orders  passed  by  the  State  Govern-
 ments  on  certain  occasions  and  issue
 fresh  detention  orders  on  its  own?

 The  Minister  of  State  In  the  Minls-
 try  of  Hcme  Affairs  (Shri  Hathi):
 am  Some  detenus  filed  applications
 before  the  High  Courts  hearing  their
 hibeas  corpus  petition,  praying  that
 the  Minister  of  Home  Affairs  be  sum-
 toned  as  a  witness.

 (b)  The  counter-affidavits  filed  by
 ie  Home  Minis‘er  or  the  Union  of
 snma  as  the  case  may  be,  were  not
 Intended  to  contain  grounds  of  deten-
 thor  nor  it  is  necessary  to  furnish
 such  grounds  under  the  law.

 (c)  The  Central  Government  con-
 gidered  it  necessary  to  detain,  under
 rule  39  of  the  Defence  of  India  Rules,
 eortain  persons  who  had  been  earlier
 de‘uined  by  the  Governments  of
 Kerala,  Maharashtra  and  Uttar  Pra-
 desh,  but  ovders  against  whom  were
 tevoked  under  rule  30(A)  (0)  by  the
 President  in  the  case  of  Kerala,  and
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 by  the  State  Governments  of  Maha-
 rashtra  and  Uttar  Pradesh,

 Diversl‘ication  of  Courses
 1726  Shrl  P.R.  Chakraverti:

 ‘|  Shri  P.C.  Borooah:
 Will  the  Minister  of  Education  be

 pleased  to  state:
 (a)  whether  Government  have

 decided,  as  a  matter  of  policy,  to  have
 diversification  of  courses  beyond
 every  terminal  point  at  which
 students  give  up  formal  studies  and
 take  to  occupational  training  or
 actual  occupation;

 (b)  what  are  the  proposed  terminal
 points  opening  out  different  forms
 of  truining  for  young  learner;  and

 (c)  whether  any  Expert  Committee
 has  been  appointed  to  go  into  the
 question  and  evolve  a  pattern  leaving
 room  for  variations  suited  to  local  re-
 quirements?

 The  Deputy  Minister  In  the  Minis-
 try  of  Education  (Shrimati  Sounda--
 ram  Ramachandran}:  (a),  (b)  and
 (ec).  Diversification  which  was  intro-
 duced  in  the  secondary  education
 system  on  the  recommendation  of
 the  Mudaliar  Commission  starts  after
 the  period  of  elementary  educa-
 tion,  ie.  after  the  primary  and
 middle  stage,  No  fresh  decision
 has  been  taken  to  have  diversification
 at  every  terminal  point  in  school
 education;  the  decision  is  to  increase
 the  practical  content  in  the  diversi-
 fied  cou"ses  so  that  on  completing
 these  courses  the  students  can  take
 up  those  occupations  for  which  they
 will  have  reccived  education  in  their
 secondary  schools.  This  matter  is
 being  looked  into  by  the  Education
 Commission  also.

 गुड़गांव  में  विस्फोट
 1727.  भरी  हुकम  अन्य  कछवाय  :  यो

 बुहन्का्प  मंत्री  यह  बताने  को  कृपा  करेंगे
 ह  :

 (क)  क्‍या  यह  सच  है  कि  गुड़गांव  जिले
 के  सोहता  तथा  नूह  गांव  के  मकान  एक  भीषण
 विस्फोट  के  कारण  हिल  गये  थे;
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 (a)  rae  भी  सच  है  कि  उसी  समय
 गुड़गांव  में  एक  अज्ञात  बा यु थान  भी  मंडराता
 देखा  गया;

 (ग)  यदि  हां,  तो  विस्फोट  के  क्‍या  कारण
 थे;  तर

 (घ)  अज्ञात  विमान  कहां  से  पाया
 था

 शाह-कार्य  मंत्र  रूप  में  राज्य-  मंत्रों  (करो
 हाथी)  :  (क)  ह।  (घ).  पंजाब  सरकार
 हारा  दी  गई  सूचना  के  अनसार  7  जून,  965
 को  प्रात:  i0,  30  बजे  ऐसा  प्रतीत  हुमा  कि
 नूह  तथा  'कौरोजपुर  जिरगा  के  सोच  प्रणाली
 पर्वत  धरना  में  विस्फोट  जैसे  हुजरा  था।  इसके
 परिण:मरवरूप  पर्वत-  श्रंखला  के  साथ  के
 गांवों  में  मकान  तथा  झोंपड़े  कुछ  देर  तक  झटके
 महसूस  करते  +है  ।  बस्ती  समय  पर्वर  बला
 के  उस  क्षत्र  के  ऊपर  एक  वायुयान  मंडराता
 देखा  गया  तब  ध्वनि  की  गति  ee  तेज  उड़ने
 वाला  वायुयान  ध्वनि  की  गति  के  पार  कर  जाता
 है  तब  घनत्व  का  एक  ऐसा  ध्रमाका  हूँ।  सकता  है
 जिसकी  तुलना  उसर  भी  की  «7  सकती  है.  जो
 यहां  हुआ  था  1  इसलिये  उस  धमाके  च्  झटक  में
 कोई  प्र साधारण  बात  नहीं  थी।  फिर  भी  दूसरे
 इतमीनान  के  लिये  इस  बात  वा  निश्चय  करने
 की  दच्टि  च  कि  यह  बाहरी  तत्वों  की  साजिश
 से  उत्पन्न  गड़बड़  नहीं  थी  उस  क्षेत्र  की  पूरी
 तरह  तलाशी  ली  गई  T  कई  भी  संदेह रू नक  बात
 नहीं  मिली  ।  इसलिये  यह  दत्त  करना  जरूरी
 हीं  समझा  गया  कि  वायुयान  कहां  i  erat
 था।

 हर  to  LA.S.

 Shri  Eameshwar  Tanth:
 Shri  Bagri:

 tm.  Shri  P.R.  Chakravertl:
 )  Shri  P.  BR.  Chakraverti:

 Shri  Eam  Ha  kh  Yadav;
 |  Shrimat]  Tarkeshwar!  Sinha:

 Wil)  the  Minister  of  Home  Affairs
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 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  8  proposal  under  considera'ion  to
 increase  the  quota  to  the  annual  re-
 cruitment  to  the  ‘Indian  Administra.
 tive  S2.vice;

 (b)  if  so,  whether  views  of  the
 State  Governments  had  been  sought
 in  the  mat.er;

 (c)  what  will  be  the  total  Increase;
 and

 (d)  when  it  is  likely  to  take  effect?

 The  Minister  of  State  in  the  Minis-
 ज  of  Hom:  Affairs  (Shri  Hathi)!
 (a)  and  (b).  After  a  review  cf  the
 likely  requirements  over  the  next
 5  years,  a  propoesil  to  increase  the
 annual  rate  of  recruitment  to  the
 LAS.  is  under  consideration  in  con-
 sultation  with  the  Slate  Government
 and  the  Union  Public  Service  Com-
 ™33,0n,

 (c)  The  proposal  under  considera-
 tion  Is  to  increase  the  annual  in  take
 from  about  30  per  unnum  to  about
 60  per  annum,

 (d)  After  consultations  with  the
 Union  Public  Service  Commission  and
 the  State  Governments  have  been
 completed.

 Pension  to  Widews

 ‘1728.  Shri  Mohammed  Kora:  Wil]
 the  Ministe>  of  Home  Affairs  be
 pleased  to  sta‘e:

 (8)  the  number  of  widows  who
 applied  for  pension  from  the  Kerala
 State  during  the  last  two  years;

 {b)  the  number  of  those  who  got
 the  pension;  and

 (९)  whether  any  memorandum  ask-
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 ine  for  the  s:mplification  of  the  s.:  os
 for  tie  gran.  of  pension  has  been
 received?

 The  Minister  of  State  In  the  Mints-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 46111,

 (b)  6,420,
 (c)  No,  Sir,

 Complaints  Box  in  Raj  Bhavan,
 Kerala

 1730.  Shri  Mohammed  Koya:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state;

 (a)  whether  any  complaint  box  was
 insta'led  at  the  Raj  Bhavan,  Kerala;

 (by  the  number  of
 feceived;  and

 complaints

 (c)  the  number  of  complaints  found
 $  be  genuine?

 The  Minister  in  the  Min'stry  of
 Home  Affairs  (Shri  Hathi):  (a)  Yes,
 Bir.

 (b>)  80  petitions  were  received  upto
 fhe  7th  August,  1985.

 (०)  632  complaints  which  appeared
 fo  be  genuine  have  been  forwa-ded
 to  the  authori  ies  concerned  for  appzo-
 priate  action,

 Loans  to  Delhi  Municipal  Corporation

 jf  Shrimati  Tarkeshwart  Sinha:
 au  Shri  Surendra  Pal  Singh: Toh

 Will  the  Minister  of  Home  Affairs
 tbe  pleased  to  state:

 (a)  whether  the  Defhi  Municipal
 Corpo-ation  has  requested  the  Union
 Government  that  the  loang  given  to
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 i.  Must  be  converted  into  subsidy;
 and

 (b)  if  50,  the  dscision  taken  by
 Government  in  the  matter?

 The  D-puty  Minister  in  the  Mint
 try  of  Home  Affairs  (Shri  L,  Nu
 Misura):  (a)  Yes,  Sur,

 (b)  The  Corporation  has  been
 advisod  to  refer  ita  request  ‘o  the
 Commission  of  Inquiry  appointed  to
 enquire  into  the  fnancisl  cessurcem
 and  :equireme:ts  of  local  bodies  in
 Delhi,

 Expenditure  on  Sheikh  Abdullah

 Dr.  L.  M.  Sing:  vit
 Shri  Daljit  Stnth:
 Sh  i  Inder  J.  Ma'hotra;
 vhri  P.  C.  Bor  ov:

 १  Shri  Rashunath  Singh:
 Shel  R.  Barua:
 Shri  nr  nm  Mantri:

 [  Shri  Basumatarl:

 172

 Wil  the  Minister  of  Home  Affairs
 be  pleased  to  stale:

 (a)  the  monthly  expenditure  on
 Sheikh  Abdullah  und  his  co-prisoner®
 in  Ootacamund  under  the  d.flirent
 heads;  ang

 (b)  the  to'al  expendituce  =  fvcurred
 on  them  ry  far  after  his  return  from
 his  recent  foreign  tour?

 The  Minister  of  Ftite  in  the  Minis
 try  of  Home  Affairs  (Shri  Ha‘hi}t
 (a)  and  (b),  A  statement  which
 gives  details  of  the  monthly  ‘expen~
 diture  incurred  on  Sheikh  Abdullah
 and  Mirza  Afzal  Peg  under  the
 different  heads,  and  the  total  expen-
 diture  incurred  on  them  during  their
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 stay  Ootacamund  as  follow

 STATEMENT

 Than  of  Expenditure  May  June  July

 Articles  of  fuod,  toilet,  mecicines,  transport tic.  +  I,I27°00  r,72.40-B7  2,026  80
 Bxoenditure  on  beddings,  warm  clothir gs,  frr-

 mitre  and  iniscellantcus
 Rent  of  hh:  buiding

 Grand  Tota
 6606-67  3.70374

 Ra,  23,079°35

 New  Delhi  Courts  Buildings
 1733,  Shrimati  Savit-l  Nizam:  Will

 th:  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whother  it  is  a  fac!  that  the  New
 Delhi  Court  Building  was  declared
 unserviceable  in  1943;  and

 (b)  whether  Government  have
 taken  anv  decision  to  construct  new
 eourt  building?

 The  Deputy  Min'ster  Inthe  Ministry
 ef  Home  Affairs  (Shri  L.  N.  Mishra):
 (a)  No,  Sir.

 (b)  No,  Sir.

 Archaeological  Excavation  Wo.ks  in
 Punjab

 17s.  Shri  Daljit  Singh:  Wil)  the
 Minister  of  Education  be  pleased  to
 Btate:

 (a)  whether  any  financial  assistance
 has  been  given  to  {'e  Punjab  Govern-
 ment  for  arshacological  excavation
 works  in  Punjab  during  1964-65  and
 1965-66  so  far;  and

 (b)  if  so,  the  amount  thereof?
 The  Minister  of  Cultural  Affairs  In

 Me  Ministry  of  Efucation  (Shri  ER.  M.
 Hajernavis):  (a)  No,  8 r;  no  such

 r2quzst  has  been  received  from  the
 Punjab  Government  so  far.

 (b)  Does  not  arise.

 Writ  Petitions  by  Left  Communist
 Detenus

 1735.  Shri  Kolla  Venkalah:  Will
 the  Minister  of  Home  Affalrs  be
 pleased  to  state:

 fa)  whether  writ  petiti:-ns  have
 been  filed  before  th:  Supreme  Court
 of  India  by  the  Left  Communist
 detenus;

 (b)  if  so,  the  details  thereof;

 (c)  whether  they  have  been  admit-

 (d)  whether  ary  legal  ald  was  given
 to  them  and  any  legal  consultation
 allowed,  and

 fe)  if  answer  to  (d)  above  be  in  the
 negative  the  reasons  therefor?

 The  Minister  of  State  tn  the  Mints
 try  of  Home  Affairs  (Shri  Hathi):
 (es)  Yea,  Sir.

 (७)  and  (ec).  A  s'atement  ip  as
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 STATEMENT

 Ss.  Name  of  State  Detail  of  petition  Wheiher  ecmiticd
 he  Or  not

 cn  Bihar  t.  W.P.  No.  57  of  7965  by  Shri  Admitied  for  hearing.
 Mangal  Prasad

 a  Kerala  i.  W.P.  sr  ofi965 by  ShriA.K.  Admitted  for  hearing. ‘Gopalan.
 ro  W.  PL  Now  s9  ef  7945  Admitted  for  hear'ng ShriA.  K.  Gupa’an  by
 ३.  _  we  Pr  No.  59  of  ‘1965,  by  Admitted  for  hearing Shri  M.  M.  CReriyan.

 os  Madras  r  W.  Pr  No.  47  of  7965  by  Admitted  for  hearing Shri.  K.  Ananda  Nambiar
 he  W.PLNo,  61  of  r965  by  Admitted  for  hearing. Shri  हि.  Umanath.

 4  Mysore  ok  Ww.  P,  Ne.  qr  of  7965  by  Admitted  for  hearing. Shri  M.S,  Dhareshwar.
 7  Orissa  &  W.  PL  by  Shri  Jagannath  Not  known. Misra.

 Note  :  All  these  petitions  question  the  validity  of  the  cetentcn  ef  the  cetcru  urcer Rule  30  of  the  Defence  uf  India  Rules.

 (da)  while  no  legal  aid  was  asked
 for  by  detenu,  legal  consultation  was

 allowed  upon  request.
 (e)  Does  not  arise.

 “हात  सरोवर”  विदारक  का  प्रकाशन

 1736.  श्री  ह्म  नद  कछु शय  :  क्‍या
 थिक  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  सरकार  ने
 “ज्ञान  सरोवर"  नामक  विश्वकोष  के  प्रकाशन
 का  कार्य  किसी  निजी  शिक्षा  संस्था  को  95
 मैं  सौंप  दिया  था;  कौर

 ख)  यदि  हां,  तो  उपर्युक्त  विश्वकोष
 के  कितने  खण्ड  प्रकाशित  हो  चुके  हैं  प्रौढ़  इस
 कार्य  पर  कितना  व्यय  किया  गया  ?

 शिक्षा  मंत्रालय  में  उपमंत्री  भी  weer
 इन)  :  (क)  जी  हां,  i95233

 (a)  ज्ञान  सरोवर  ाष्ण ह,  खण्ड  [
 (दूसरा  संस्करण)  कौर  wee  I]  प्राइवेट

 संस्था  द्वारा  प्रकाशित  किए  गए  थे  1  खण्ड
 III,  जिसकी  पाण्डुलिपि  उस  संस्था  द्वारा
 तैयार  वी  गई  थी  वास्तव  में  सूचना  और
 प्रसार  मंत्रालय  के  प्रकाशन  प्रभाग  द्वारा  प्रकट-
 शित  किया  गया  है।

 इन  खण्डों  पर  2,05,396.  87  सगे
 खर्च  हुए  हैं  1

 //विज्ञान  प्रगति”  पत्रिका  का  नेहरू  रहती  भ

 1737,  श्री  ५०  लाक  घाहुपाल  :  क्‍या
 दिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  वैज्ञानिक  तथा  औद्योगिक
 अनुसंधान  परिषद  द्वारा  प्रकाशित  “विज्ञान

 प्रगति”  के  नेहरू  स्मृति  प्रेम  के  पृष्ठ  47,
 48  तथा  49  पर  दिये  गये  फोटों  हिन्दी  एकक
 के  प्रबन्धक  तथा  उसके  परिवार  के  लोगों  के
 हैं;  भौर

 (ख)  यदि  हां,  तो  इन  फोटों  को  किस
 संदर्भ  में  छापा  गया  है  ?
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 शिक्षा  मंत्रालय  में  उपमंत्री  (क्रोम तों
 शोग्वरम  रामलखन)  :  (क)  जी,  हां  ay

 (ख)  जीवन  के  विभिन्न  क्ष्ब्नों  में  स्वर्गीय,
 प्रधान  मंत्री  की  रुचि  दर्शाने  के  लिए,  बहुत
 बड़ी  संख्या  में  एकत्रित  किए  गए  'छायाचित्रों
 &%  150  छायाचित्र,  विज्ञान  प्रगति  पत्रिका
 के  नेहरू  स्मृति  अंक  में  ;बिशन  के  लिए  पत्रिका
 के  तत्कालीन  संपादक  तथा  प्रोडक्शन  श्री-
 कारी  द्वारा  चुने  गए  थे  |  यह  संयोग  मात्र  है
 कि  हिंदी  एबक  के  ध्यवरथापक  तथा  उनके
 परिवार  के  रहस्य  इन  छायाचित्रों  में  शामिल
 हैं ।

 Primary  and  Middle  School  Text
 Books  in  Delhi

 ‘1738,  Shri  Maheswar  Nalk:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  an  article
 published  in  the  “Statesman”  of  I8th
 June,  965  in  which  it  has  been  stated
 that  ‘Over  a  million  text  books  are
 bought  annually  in  the  capilaul  by
 children  in  primary  and  middle
 schools  alone;

 (b)  whether  it  is  also  a  fact  that
 thes?  text  books  are  of  poor  quality
 and  have  bad  printing  and  yet  big
 profits  are  made;  and

 (c)  if  80,  whether  any  action  is  pra-
 905९0  to  be  taken  in  the  malter?

 The  Deputy  Minister  in  the  Mints-
 try  of  Educat’on  (Shrimat!  Soundaram

 dn  (a)  Yes,  Sir.
 (b)  and  (c).  There  is  scope  for

 improvement  in  the  quality  und  prin-
 ting  of  text  Books.  As  a  step  in  that
 direction,  a  Central  Committee  has
 been  set  up  under  the  aegics  of  the
 Nationa]  Council  of  Educational  Re-
 search  and  Training  to  prepare  model
 text  books  for  all  stages  of  schvol
 education.
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 Withd-awal  of  D.".R,  Act
 1739.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Home  Affalrs  be  plcased
 to  state:

 (ny  whether  a  review  for  the  dezir-
 ability  of  withdrawing  the  Defimce
 of  India  A:t  has  been  madc;  and

 (b)  if  so,  the  result  thereof?
 The  Mlnalster  of  State  in  the  Ministry

 of  Home  Affairs  (Shri  Hathl):
 (a)  and  (9),  The  working  of  the
 Defence  of  India  Act,  962  has  been
 reviewed  from  time  to  time  and
 Government  have  come  to  the  conc-
 lusion  that  in  view  of  the  persictina
 threat  to  the  stcurity  of  the  country
 the  Jaw  should  continue.

 बिल्ली  ंड  कलकत्ता  में  नागरिक  चलती"
 कित्ता  प्रपात-सैदा

 1740.  क्रो  बिगड़ो  :  क्‍या  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  दिल्‍ली
 कौर  कलकत्ता  में  एक  चलता-फिरती  प्रपात
 बना  संगठित  करने  की  योजना  बना  र.  है;
 पौर

 (ख)  यदि  हां,  तो  उसका  ब्योरा  बयां
 है?

 बूहन्वार्य  मंत्रालय  में  उपमंत्री  नी  ल०
 aro  fr)  :  (क)  दिल्‍ली  शोर  कलकत्ता
 में  चलते  फिरते  झा पात  दस  पहले  ही  मौजूद
 ft

 (a)  यह  सूचना  देना  जन-हित  की
 दृष्टि  &  ठीक  नहीं  है

 पाकिस्तान।  राष्टुडनों  का निष्कासन

 i74i.  भी  प्रकाश बीर  हाइली  :  क्‍या

 धृत-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  झा साम  की
 विधान  own  कै  कुछ  सदरयों  ने  उन  पाकिस्तानी
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 राष्टूएनतों  के  विष् पा सन  बग  Pitia  Tea  है
 जे  TT  मं  अवध  झा  ८  बुत  आय  ये  ;

 (ख)  कया फुछ  संसद  जददय्यों  ने  भी  इसी
 प्रचार  उनके  पक्ष  (eter  ब्य  किया  हैं सधता
 च््द्न  इस  बारे में  GA  कोई  पत्न-व्यवहार
 किया  है;  और

 (ग)  यदि  हां,  तो  सरकार  की  इप  पर
 कया  प्रतिक्रिया  है  ?

 गए  हाय  जंगली  में  राज्य-मंदी  धौ
 हाय)  :  (+)  झा साम  के  चु  विधान
 सभा  रुपये।  ५:  एक  अभ्यावेदन  प्रप्त  पूरा  था
 जिसनें  अवध  ह : द  बुत  आने  चान  पास्ता-
 नियों  के  निष्कासन  की  किया  मे  gs  shad
 gia  गए  थे  ।

 ब)  नहीं।

 (ग)  प्रा का  में  i  चंगो यत  कर  लिये
 गए  हैं  ताकि  gt  बात  का  निकला  हो  सके  कि
 कोई  भारतीय  नागरिक  निष्फात्तित  नहीं  हो
 जाता  t

 Drilling  operations  In  West  Bengal

 (  Shri  Meda;
 12,  Shot  Kindar  Lal:

 Shri  Visnwa  Nath  Pandsy:
 Will  the  Minister  of  Petrolenm  and

 Chemisals  be  pleased  to  state:
 (a)  whether  Government  have

 @ecid=d  to  start  driliing  operatiuns
 for  oi)  at  Netra  and  Bodra  in  West
 Bengal;  and

 (७)  if  so,  the  programme  for  the
 operation  and  es  imated  expenditure
 thereon?

 b)  if  so,  the  amount  thereof?
 The  Minis‘r  of  Petro'eum  and  Che-
 micals  (Shri  Humayun  Kabir):
 (a)  and  0b).  Yes.  Sir.  For  the  pre-

 gent.  one  deen  well  is  propo:ed  to  be
 drilled  near  Netra.  The  drilling  is
 likely  to  start  before  the  end  of  this
 year  and  estimated  expenditure  &
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 about  Rs  3l  lakhs.  Furthe:  prodra-
 mme  will  d:pend  upon  the  resuslis  of
 tae  first  well.

 American  Plane  at  Santa  Cros
 1743,  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Wome  Affa:ra  be  pleased
 to  state:

 (a)  whether  a  twin-engincr  Amert-
 can  plaie  pioted  by  one  Mr.  WE
 Comr  wa:  corduntd  off  and  scarehod
 by  the  police  as  it  landed  at  Sania
 Cruz  Airport  on  the  Ist  July,  1985;

 (b)  if  so,  under  what  cir-umstances
 it  was  searched;  and

 (९)  the  result  thercof?
 The  Minis‘er  of  State  Inthe  Mintstry

 of  Hom:  Affairs  (Shri  Wathi):
 (a)  Yes,  Sir.

 (b)  The  aireraft  was  starched  by
 the  Custom;  authorities  acting  en  tne
 infarmation  giver  by  the  vilot  re  a
 plane  which  foree-landed  at  Ehuba-
 neswar  to  the  effec.  that  another
 plans  of  the  same  design  and  belong
 ing  to  the  sam>  company  was  Lkely
 to  arrived  in  India.

 (९)  Nothing  objectionable
 found.

 Desalinization  of  Sea  Waters
 (  Shri  Jashvant  Mehta:

 1d,  <  Shri  Righunith  Singh:
 (Dr.  P.  Srinivasan:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  progcess  made  so  far  in
 the  research  regarding  desailnization
 of  sea  waters;  and

 (b)  whe'her  Government  propose
 to  set  up  a  desilting  plant  in  the
 Fou  th  Five  Year  Plan?

 The  Deputy  Minister  in  the  Mints.
 try  of  Education  (Shrimati  Soundaram
 Ramachaniran):  (a)  Basel  on  the
 fabcratory  data  for  production  of  oO.
 gallon  of  fresh  water  per  square  foot
 per  day  from  sea  water,  the  Central
 Salt  and  Marine  Chemicals  Research
 Institute,  Bhavnagar,  has  designed
 one  solar  still  pi'ct  plant  of  8508
 gallcng  per  day  capacity.

 wa
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 (b)  The  Institute  has  proposed  to
 set  up  demonstration  soar  sila  of
 hither  capacity  at  suitable  locitions
 in  Gujarat  State  during  the  fourth
 Plan

 Discoveries  by  Indian  Scientists
 Abroad

 1745,  Shri  Krishnapil  6Inch:  Will
 the  Monister  of  Education  be  pleased
 tu  state:

 (a)  whether  It  is  a  fact  that  2
 young  Indian  Scientist,  Mr.  Gurdev
 Binch.  haz  recently  attained  d  stinc-
 tion  by  his  discovery  of  the  TASER
 Ray  which  can  be  used  for  both  de-
 fence  and  peaceful  purposes;

 (by)  whether  it  is  also  a  fa-t  that
 another  youns  Scientist,  Dr.  Narlikar,
 hos  also  attaine]  distincton  in  an-
 ether  branch  of  Physics;  and

 (e)  whather  Government  props
 to  persuade  such  scient'sts  to  return
 to  India  and  work  here  and  also  to
 provide  adoqucts  facililics  to  them
 for  researc;  work?

 The  Deputy  Min'ster  in  the  Minis-
 try  of  Fducition  (Shrimati  Soundaram
 Eamachaniran}:  (a)  It  iz  not  correct
 to  say  that  Sh-t  Gurdev  Sinzh  hed
 discovere]  LASER.  The  first  operat-
 ing  LASER  was  a  solid  stale  desizn
 by  T.  H.  Maiman  in  1980.  The  Press
 release  in  “Statz:sman”  retarding  Shri
 Gurdev  Singh  relates  only  to  his  ox-
 Percence  In  one  cf  the  laboratories  in
 U.K,  in  making  crystals

 (b)  Yea

 fc)  Ths  Government  have  been
 taking  measures  to  assist  Indian
 Beientists  and  technologists  working
 abroad  to  find  suitable  jobs  In  india
 go  tnat  they  mizht  contribute  to  and
 participate  in  the  scientific  and  tech-
 nical  development  cf  the  country.
 The  Scientists’  Pool  administere]  by
 the  Council  of  Scientific  and  Indus
 trial  Research  provides  temporary
 Placement  ts  well-qual  fied  Indian
 Scientists  and  technologists  returning
 from  abroad  unt.l  they  are  absorbed
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 in  suitable  posts  cn  a  more  05  less
 permanent  basis.  Approved  scientifie
 insist  ‘rive  hes  autaoried  te
 erecte  a  cectain  number  of  suparna.
 mMecary  posig  ta  which  tem:orary  ap=
 po.niment;  could  be  ma'‘e  quickly
 from  amonz  the  scientists  working
 and  studyiag  alrcad

 Small-Scale  Industries  in
 Dandakaranya

 Shri  Solan’i:
 4747,  Shri  FP,  K.  Dea:

 {Shei  Narasimha  Re‘tdy:
 Will  the  Minister  of  Rehabilitation

 be  pleas2d  ta  state:
 (a)  whether  it  Is  a  fact  that  Gov-

 ernment  have  sounded  fiead'y  coun-
 trie;  specialising  in  small-scale  in=
 dustries  t)  give  assistance  in  sctt  ng
 up  small-scale  industries  in  Danda-
 karanya  for  the  rehabilitation  of  the
 refugecs;

 (b)  the  types  of  Industries  far
 whiel  asstvlance  hag  been  sought  for
 and  the  response  received;  and

 (c)  the  employment  op  ortunity
 that  these  industrits  will  offer?

 The  Min‘ster  of  Rehabilitation  (Shri
 Tyagi):  (a)  to  (ce).  का  connection
 with  an  offer  for  ad  from  the  Danish
 Government,  preliminary  discussions
 were  held  about  exploring  the  scope
 for  astistance  in  sotting  up  small  ine
 dustrial  units  in  Dandakaranys.  No
 defin'te  indi-ation  has,  however,  been
 receive]  so  far  as  to  whether  any  uid
 from  Denmark  will  actually  be  avail-
 able  and  if  80,  for  what  schemes.

 Petro-Chemi:a]l  Industries
 1748,  Maharajkumar  Vijaya  Ananda:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  there  i:  a  proposal  te
 set  up  petro-chemical  industries  one
 in  the  East  and  the  other  in  the
 South;

 (b)  whether  the  locations  thereof
 have  been  decide;

 (c)  Lf  so,  the  particulars  thereof;
 and
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 (d)  the  priority  attached  to  these
 projects?

 The  Minister  of  State  in  the  Minis-
 try  of  Pe'roleum  ang  Chemicals
 (Shri  Alagesan):  (a)  Yes,

 (b)  No.
 (c)  0303  not  arises,
 (d)  These  projects  are  envisaced

 for  implementation  during  the  Fifth
 Five  Year  Plan  period,  except  tor
 fom:  itemg  for  which  action  will  be
 taken  in  the  Fourth  Plan  period.

 Sculpture  found  in  Kashmir

 J  Shri  Raghunath  Singh:
 “Shri  Ram  Markh  Yadav:

 Will  the  Minister  of  Education  be
 pleased  to  stale:

 149.

 (a)  whether  a  9  Century  =  scul-
 pture  at  Devasar  Area  of  Kulram  in
 Kashmir  has  been  discovered;  and

 (b)  if  so,  what  light  it  throws  on
 the  history  of  Kashm‘'r?

 The  Minister  of  Cultural  Affairs  in
 the  Ministry  of  Education  (Shri
 Hajirnavis);  (a)  and  (b).  #  small
 Glaque  of  stone  measuring  64  ems.  X
 8.8  cms,  is  reported  to  have  been
 discovered  by  the  Department  of
 Archacolozy,  Museum  ang  Libraries,
 Srinagar,  at  Devsar  in  Kulgam  Tehsil
 andj  details  of  the  discovery  have  been
 calc”  fur  from  the  State  Govern-
 mont

 Death  of  a  Political  Detenue  of
 Maharashtra  in  Jail

 r7so,  J  Shri  Dinen  Bhattacharya: “Dr.  Ransn  Sen:
 Will  th:  Minister  of  Home  Affairs

 be  pleased  to  state:
 sa)  whether  o  Political  detenue

 unger  th:  DLR.  recently  died  in  a
 Prison  in  Maharashtra;  and

 (by  if  so.  whe  hor  Government  have
 Qsce-tained  the  causes  of  his  deatht

 The  Minister  of  Sta‘e  In  the  Mintis-
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 try  of  Home  Affairs  (Shri  Mathis
 (a)  and  (b).  Two  detenus  detained
 under  D.L.R.  in  Maharashtra  died  due
 to  illness  desp:te  adequate  medical
 aid,  One  of  them,  who  had  been  de-
 tained  by  the  Central  Government,
 died  of  left  ventricular  failure  due  to
 Mycearditis,  The  other,  who  had
 been  detained  by  the  State  Govern-
 ment,  died  of  coronary  thrombosis.

 धा साम  में  तेज  के  कयों  को  वाई

 ो  फिर  लाल  :
 हो  'बिश्वनाथ  पांडेय  :
 बोर  Wo  बदलना:

 हि  Mo  to  क्रयता  :

 I75l.

 बया  वे टू. लियम  शर  रसायन  मंत्री  यह
 बताने  की  कृपया  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  गेल  तथा  प्राण-
 तिक  ty  आयोग  ने  झासाम  के  तेल  बाले  क्षेत्रों
 में  तथा  नये  तेल  क्षेत्रों  में  भी  अनुसंधान  उद्देश्य
 मे  बड़े  ।माने  पर  कुएं  खोदने  वा  कार्य  कम  घारग्भ
 किया  है;  शौर

 (ख)  यदि  हां,  तो  अब  तक  उसके कया
 परिणाम  निकले  हैं  ?

 वें हूं. लियम  शोर  रसायन  मंत्री  1६.18
 हनीमून  कबीर)  :  (क)  जहां।

 ख)  झा साम  के  कुछ  छात्रों  में  तेल  या
 गैस  मिलो  है  1  गुजरात  में  उत्पादन  शुरू  हुमा
 है।  अ्न्वेगों  व्यक्त  कार्य  बाई  राज्यों  भें  किया
 ह 1  रहा  है।

 Ernakulam  Backwaters
 752  Shri  Mohammed  Kora:  Will

 the  Minister  cf  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 portion  of  the  Ernakulam  backwaters
 was  given  to  @  private  hotel  owner
 on  lease;

 (9)  whether  this  hag  asfferted  the
 natural  beauty  of  Ernakulam;
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 (९)  whether  the  Harbor,  Itoard  and
 the  Ernakulam  Municipal  Cou.  il
 have  protested  against  this;  and

 (d)  if  so,
 thercto?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathl):  (a)
 No  Sir.

 (9)  to  (a),

 Government’;  reaction

 Do  not  arise.

 Application  Forms  for  Enginecring  and
 Medical  Colleges

 1753,  Shri  Mohamme  Koya:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  Lo  an  ELN.S,
 news-item  appeared  in  the  ‘Indian
 Express’  (Madras)  of  lith  July,  965
 about  a  query  in  the  ayplication  torm
 for  admisson  to  FEnsinee:ing  and
 Medical  Colleges  aboot  the  moember-
 ship  of  Congress  Seva  Dal;  and

 (b)  whether  it  was  included  under
 the  instructiong  of  the  Central  Gove
 ernment?

 The  Deputy  Min'ster  in  the  Minis-
 try  of  Education  (Shri  Bhakt
 Darshan):  (a)  Yes,  Sir.  The  news-
 item  appzared  in  the  ‘Indian  Express’
 on  l0th  July,  1965.

 (b)  No,  Sir,
 Miss  Universe

 154  J  Shri  M.  हद  Swamy:
 a  Shri  Kol!a  Venkalah:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  ts  the  phutos
 recently  publ  shed  in  the  ‘Patriot’  ond
 ‘Bliz’  of  the  infernaticnal  veavtly
 queens  assembled  in  America  for  the
 final  selection  of  ‘Miss  Universe’;  and

 (b)  if  a9,  the  reaction  of  Govern-
 ment  thereto?
 ..The  Min'ster  of  State  in  the  Mints-
 try  of  Home  Affairg  (Shri  Hath!):  tap
 @nd  (b).  The  Gcvernment  have  come
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 across  the  issue  of  the  Patriot  and  the
 Blitz  which  pave  published  the  phota,
 fraphs  but  do  not  consider  that  they
 Cu.  tor  any  action,

 4460
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 Fraudulent  Court  Decree  in  Delhi
 against  Government  Servants

 ‘1755.  Shri  R.  8.  Pandey:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  some
 complaints  have  been  made  to  the
 District  Magistrate,  Delhi  for  cffences
 relating  to  the  obtaining  of  fraudulent
 court  decrees;  in  Delhi  against  the
 Government  Servants;

 (b)  whether  it  is  a'so  a  fact  that
 ecrtain  complaints  ase  pending  de-
 cision  for  abuut  a  year;  and

 (c)  if  so,  the  action  taken  to  ex-
 Pedite  the  prosecution  in  such  cases?

 The  Deputy  Minister  In  the  Min!s-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra}:  (a)  Tne  District  Magistrate
 has  not  rectived  any  complaint  Irom
 any  court  for  office;  relating  to  the
 obtaining  of  fraudulent  decrees  against
 Gavernment  Servants.

 (४)  and  (०).

 Liquidation  of  Kerala  Water  Tran}
 port  Cor:vratiog

 Do  not  arise.

 Shri  Wa-ior
 1756,  Shri  Vasudevan  Nalr:

 Shr|  Prabhat  Kar:
 Will  th:  Minister  of  Home  Affairs

 be  pleased  to  state:

 (a)  whether  the  Kerala  Water
 Transport  Corporation  has  been  order
 ed  to  be  liquidated;

 (b)  whether  more  than  five
 hundred  workers  fad  been  retrencned
 from  thig  Corporation;  and

 (c)  if  so,  the  retrenchment  benefits
 Biven  to  these  workers?

 The  Minster  of  State  In  the  Minis
 try  of  Home  Affairs  (Shri  Hathl):  (a)
 and  (b),  Yes,  Sir,
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 (०)  The  question  of  payment  of
 ceompensation  benelits  to  the  retrench-
 दे  employees  is  under  considcration
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 advertised  in  tha  Calsthta  dailics  in
 March,  964  inviting  apoiiewons  lor
 eppolatmeat  of  distributosg  for  Uneir

 कलकत्ता;  क्षेत्र  में  पाकिर्ततनं,  एजेंट

 (जि  बाड़ी :.
 I757,4  भें  राम्हुरख  यादव:

 |  थी  हिल्मर्ताहुका
 कया  गुरु-कार्य  मंत्री  यह  बताने  की  छा”

 करेंगे  कि  :

 (क)  क्या  यह  सब  है  कि  देग  में  संगठन
 बाल  में  पाकिस्तानी  एजेंट  गुप्त  तथा  महत्व-
 पूर्ण  सैनिक  सूचनाएं  प्राव्रिस्तान  भेजो  रहे
 हैं;

 (ख)  कया  यह  भो  सच  है  कि  संकटकाल
 में  कलकत्ता  के  निफ्ट  हथियार  बनाने  वाले
 कारखाने  में  बहुत  थे  पाकिस्तानी  मुसलमान
 झपने  बनावटी  हिन्दू  नाम  रख  कर  काम  करते
 रहे  हैं  तथा  eT  शर  महत्वपूर्ण  सूचनाएँ
 धा हिस् तान  भजन  रहते  हैं;  ौर

 (ग)  यदि  हां,  तो  इत  मानते  में  सरकार
 मैं  क्‍या  कार्यवाही  की  है  ?

 गह-कार्य  मंत्र  रूप  में  उपमंत्री  (भी  Ko
 mo  मिश्र)  :  (क)  पिछने  कुछ  यों  में
 कुछ  जासूसी  मामलों  का  पता  लगा  जिनमें
 कुछ  सैनिक  सूचनाएं  पाकिस्तान  भजने  का
 ब्यान  किया  गया  था  ।

 (ख)  हथियार  बताने  वाले  कारखानों
 हैं  नियुक्तियां,  पुलिस  से  चेंज  पड़ताल  की
 पझ्ंतोषजनक  रिपोर्ट  प्राप्त  होने  के  बाद.  की
 शती  है  |  इसलिय  पाकिस्तानी  मुसलमानों
 के  बनावटी  हिन्दू  नाम  रख  कर  वहां  नियुक्त
 होने  की  कोई  संभावना  नहीं  है  t

 (ग)  प्रश्न  नहीं  उठता
 Appointment  of  10.c.  Distributors  at

 Calcutta
 ‘1758,  Shri  0.  हू  Bhattacharyya:  Will

 the  Minister  of  Petroleum  and  Chemi-
 ta's  be  pleased  to  state:

 (a)  whether  Mis,  Indian  OU  Ca

 Liqu.fied  Petvoteum  Gas;
 (9)  if  so,  whether  any  Distributors

 have  beea  appuinted  so  far;  and
 (c)  if  not,  the  reasons  theretor?

 The  Minister  of  Petroleum  and
 Chemica's  (Shri  Humayun  Kabir)t
 (a)  and  (b).  Yes  Sir,  Two  distrk
 butors  have  been  appointed.

 (९)  0065  not  arise.

 Distribution  of  Petrolocm  Products
 Shri  Himaisingka: 1759,  {  Shri  Onkar  Lal  Berwa:

 Wil  tie  Minister  of  Petroleum  and
 Chemicals  be  picased  to  state:

 (a)  wheller  any  arrantements  with
 privete  companies  for  distribuiion  of
 Petroleum  products  imported  from  the
 Soviet  Uniun  and  cths:  rupe?  pay-
 ment  countries  have  been  made;  and

 (9)  if  so,  the  details  thereof?

 The  Minlster  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir)t
 (8)  and  (b).  Lubricating  bas:  oilg
 from  Yugoslavia  are  being  imported
 by  Burmah-Shell,  Essa,  and  Caltex
 As  retards  bulk  refined  prcducts,
 Hindustan  Organizerg  Ltd,  and
 Burmah  Oi]  Company  (In  lia  Trading)
 are  distr.buting  small  quantities  out
 of  imports  made  by  the  Indian  OW
 Corporation.

 Drive  inst  Blackmark
 ‘1760.  Shri  Rameshwar  Tantia:  Will

 the  Minister  of  Home  Affairs  be  pleas
 ed  to  state:

 (a)  whether  any  drive  =  acaingt
 blackmarketecers  was  launched  by  the
 New  Delhi  Police  in  July,  985;

 (b)  if  so,  the  result  thereof;  and

 (c)  whether  there  fs  any  prcposal
 to  launch  such  drives  In  other  loca
 Miles  in  Deli?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  No,  Sir.

 (b)  and  (c).  Does  not  arise.

 Drilling  Technicians
 Shri  Bam  Sewak: sha

 {  Shri  P.  G.  Sen:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:
 (a)  whether  the  Indian  technicians

 have  mastered  the  techniques  of
 dritling  from  the  Soviet  oil  experts;
 and

 (b)  if  so,  the  places  where  they  have
 drilled  without  the  help  of  Russian
 experts  especially  in  Assam?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  and  (b).  The  Indian  technicians
 have  tered  normal  techni  and
 have  drilled  independently  a  ber
 of  wells  in  Gujarat,  U.P.  and  Assam.

 Inter-State  Seniority  of  Gazetted
 Officers

 ‘1762.  Shrj  Sivamurthi  Swamy:  Will
 the  Minister  of  Home  Affairg  be
 Pleased  to  state:

 (a)  whether  the  inter-State
 seniority  list  of  the  Gazetted  Cadre,
 Particularly  of  the  Department  of
 Agriculture,  has  been  published  in  the
 Mysore  State;

 (b)  if  not,  the  reasons  therefor;
 (c)  whether  it  is  a  fact  that  many

 writ  petitions  have  been  filed  against
 the  Government  of  Mysore,  parti-
 cularly  by  Je  staff  of  the  Depart-
 ment  of  Agriculture,  Mysore  State;
 and

 (d)  if  so,  the  number  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Hathi):  (a)
 The  final  inter-State  seniority  lists  of
 the  Gazetted  Cadres  in  the  Depart-
 tment  of  Agriculture  and  in  soma
 other  Departments  have  been  pub-
 lished.

 (b)  Does  not  arise  in  view  of  (a)
 above.
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 (ce)  and  (d).  Yes.  About  50  writ
 petitions  including  6  from  the  em-
 ployees  in  the  Agriculture  Depa:t-
 ment  have  been  filed.

 Cut  in  Allocations  for  C.5.LE.

 1168  _  Shri  ss  M.  Banerjee:
 *  au  Shri  J.  B.  8,  Bist:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  8  fact  that  the
 Director  General,  Council  of  Scientife
 and  Industrial  Researrh,  New  Delhi
 hag  expressed  his  degive  to  resign  be-
 cause  of  cuts  in  the  allocation  of  funds
 for  the  CS.LR.  by  the  Ministry  of
 Finance;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Minister  in  the  Minis-
 try  of  Educution  (Shrimat!  Soundaram
 Ramachandran):  (a)  The  D.G.C.S.LR.
 had  exprezsed  his  sense  of  helpiess-
 ness  at  the  situation  created  by  the
 inadequacy  of  the  budget  grants.

 (b)  Doeg  not  arise,

 सोडा  ऐश  शौर  गायक  के  तेजाब  के  मुख्य

 )  श्री  रामसे बात  चाय  :

 क्या  पेट्रोलियम  कौर  रसायन  मंत्री  बह
 बताने  की  करेंगे  कि  :

 (क)  सोडा  ऐश,  गंघक  के  तेजाब  तथा
 अन्य  बुनियादी  रसायनों  की  लागत  दया  उनके
 विक्रय  मूल्यों  में  भारत  तथा  पश्चिमी  देशों  में
 कितना  प्रकार  हैं;  शौर

 (ख)  सरकार  इन  रसायनों  की  लागत
 लथा.  उनके  मूल्य  कम  करने  के  लिए  क्‍या  उपाय
 कर  रही  है  ?

 पेट्रोलियम  कौर  रसायन  मंत्रालय  में

 शाक्य  मंत्री  यी  ध्लशेशन)  :  (क)  उत्पादन-
 मूल्य  के  रे  में  सूचना  उपलब्ध  नहीं  है  ।
 भारत  जौर  कई  परिश्रमी  देशों  के  कास्टिक

 ‘1764,
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 सोडा,  सोडा  ऐश  शौर  गन्धक  के  तेजाब  की
 लागतों  [उत्पादन  शुल्क  (Lxcise  Duty)
 कौर  स्थानीय  करों  को  छोड़  कर]  निम्न-
 लिखित  सारणी  में  दिखाया  गया  है  :--

 (प्रति  मीटरी  टन  में)
 क्रम  देश  कास्टिक  सोडा  गन् घर
 संध्या  __सोचा  फेंक  के  तेजाब

 कुल  to  to
 l  भारत  800  430  75
 2  युवकों  366  l88  35

 3  बहिजपम  408  209  35
 4  क्रॉस  345°  57  «45
 5  इटली  55
 6  अ्रमरीका  5435  I62
 4  tid  345  ane

 (a)  ताइवेंस  के  रूप  में  जो  उपाय  किये
 जा  रहे  हैं  उनमें  मितव्यय,  प्राकारों  तक  वर्तमान
 यूनिटों  का  विस्तार,  मितव्यय  प्राकारों  के  नये
 यूनिटों  का  चुनना  कौर  यथासम्भव  उपोत्पाद
 के  उपयोग  का  प्रोत्साहन  शामिल  है  ।

 Sclentific  Personnel  Committee
 f  Shri  हे.  Barua:

 mes.  Shri  BE.  8.  Pandey:
 Will  the  Minister  of  Edueation  be

 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  86  on  the  l4th
 April,  965  and  state  the  reasons  for
 winding  up  the  Scientific  Personnel
 Committee?

 Tho  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shrimati  Soundaram
 Ramachandaran):  The  Committee  was
 wound  up  on  account  of  its  inability
 to  finalise  its  deliberations  and  sub-
 mit  a  report  during  almost  0  years
 of  its  functioning,

 विद्रोही  निगाहों  का  खतरा

 i766.  कौ  कार  लाल  लेरघा
 क्या  गह-कार्य  मंत्री  यह  बताने की  कृपा
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 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मनीपुर  में
 नागरिकों  का  खतरा  अभी  भी  बना  हुआ  है
 ता  बे  छापामार  युद्ध  की  यारों.  में  लगे  हुए
 हैं पौर  उन्हें  पूर्वी  पाकिस्तान  से  हथियार
 भी  प्राप्त  हो  रहे  हैं  :  प्रौढ़

 (ख)  यदि  हां,  ्तो  सरकार  इस  बारे  में
 क्या  कार्यवाही  कर  रही  है  ?

 गुह-काय  मंत्रालय  में  उपमंत्री  (क्रि
 हाथी  he  (क)  नागा  विद्रोही  मणिपुर  में
 सक्रिय  हैं  श्र  प्ंतध्वस,  हिसा.  तथा  जबरन
 ययूली  फै  कार्यो  में  लगे  है  '  इस  बात  के  सात
 भी  मिले  हैं  कि  उन्हें  पूर्वी  पाकिस्तान  में  हुयी-
 यार  बन्द  तथा  प्रशिक्षित  किया  गया  t

 (ख)  सुरक्षा"  द्वारा  समय-समय  पर  परि-
 स्थितियों  के  दान सार  ग्रावश्यक  सुरक्ष  चमक
 पग  उठाया  जाना  जारी  है  |

 M  of  Vijay:  Empire

 1767,  Shrj  Basappa:  Wil]  the  Minis-
 ter  of  Education  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  699  on  the  27th  November,
 96]  and  state:  2

 (a)  whether  the  decision  for  the
 construction  of  the  Museum  of  Vijaya.
 nagar  Empire  period  at  Kainoila-
 puram,  Hospet  Taluk,  Bellary  Disttct,
 Mysore  State  was  taken  in  957  and
 land  Was  acquired  in  1960,  for  the
 same;  and

 (b)  if  so,  the  reasons  for  the  delay
 in  starting  construction  of  the  build-
 ing?

 The  Minister  of  Cultural  Affairs  In
 the  Ministry  of  Education  (Shri
 Hajarnavis):  (a)  Yes,  Sir.

 (by  Due  to  the  ban  imposed  by
 Government  on  all  new  construct'ons
 with  8  view  to  effecting  8  sizeable  rc-
 duction  in  governmenta]  expenditure.
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 Death  of  Communist  Detenues  tn
 Jails

 (Shri  Kolla  Venkaiah:
 1108  J  Shri  Laxmi  Dass:

 Stri  M.  N.  Swamy:
 |  Shri  Indrajit  Gupta:

 Will  the  Minister  of  Home  Affairs
 ह  plecsed  to  state:

 (a)  the  ber  of  left  co:  t
 detenuss  who  died  in  jaila  during  this
 year  so  far  (State-wise);

 (b)  whether  any  enquiry  has  been
 held  into  the  conditions  of  the  health
 of  the  detenues  in  jails  and  the  medi-
 eal  facilities  given  to  them;  and

 (c)  if  so,  the  result  of  the  findings?
 Tae  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shrj  Hathl):  (a)
 Two:  both  in  the  State  of  Maha-
 rashtra,

 thy  Such  an  enquiry  has  not  been
 considered  necessary.

 (c)  Does  not  arise.

 नई  दिल्ली  में  वायु  सेना  की  कंग्टीन  में  एक
 दुकान  पर  छापा

 1769.  क्यो  सोहन  स्वरूप  :  क्‍या  गृह
 कार्य  मंत्री  यह  बताने  को  क्या  करेंगे  कि  :

 (क)  बड़ा  सरकार  को  पता  है  कि
 हाल  ही  में  दिल्‍ली  पलिस  ने  राय  सेना  की  एक
 केलटोन  में  एक  दुकान  पर  छापा  मारा  कौर
 विदेशों  शराब  की  एक  हजार  बोलने  फणड़ीं;

 (ख)  क्‍या  यह  सच  है  कि  दुकानदार
 सैनिकों  से  भिन्न  लोगों  को  मी  खुलेआम  शराब
 बेचता  है:

 (ग]  क्या  यह  भो  राज  ि  बहू  झपना
 हिसाब  किताब  उत्पादन-शल्क  विनियमों  के
 अनुसार  नहीं  रखता;  बौर

 (घ)  यदि  हां,  तो  इस  मामा  में  क्‍या
 कार्यवाही  की  जा  रही  है  ?
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 गुह-कार्य  मंत्रालय  में  राज्य  बंधी  (थी
 हाथी):  (फ)हां।  ]  प्रशस्त,  i965  को
 दिल्‍ली  पुलिस  ने  सेंट्रल  पिस्टल  मैस,  नई
 दिल्ली  को  ग्रौसरी  शोध  पर  छापा  मारा  था
 ओर  voit  बोतल  शराब  पढ़!  यी।

 (ख)  से  (घ).  दिल्ली  यूनिव  को
 सूचना  लें।  थी  कि  Magi  Sy  sara
 अन्य  लोगों  को  शराब  बेती  जा  रहो  थो
 आर  ठेकदार  को  जारी  किए  गए  लायसेंस
 को  कुछ  बाती  का  उद  grata  नहों  हो
 रहा  था  |  पुलिस  ने  एक  मामला  दर्ज
 कर  लिया  है  और  उसकी  जांच  की  जा  रही
 है ।

 एवरेस्ट  प्रिया

 1770.  भी  सरोकार  लाल  बरवा  :  क्या
 शिक्षा  मंत्री  यह  बताने  को  पा  करेंगे  कि
 i965  के  सफल  एवरेस्ट  अभियान  पर  a
 कार  की  कल  कितनी  राशि  व्यय  हुई  है  ग्रोवर
 किलनी  विदेशी  मुद्रा  ain  है  ?

 शिक्षा  मंत्रालय  में  उपमंत्री  (श्री  भक्त
 बचत)  :  लगभग  सात  लाख  रुपये,  जिस  में
 एक  लाख एपये  की  जिदंगी  मुद्रा  भी  सम्मिलित
 है।

 हिन्दी  झस्तिस्सेंट

 I77i.  श्यो  जगदेव  सिंह  सिद्धान्त  :
 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  ऐसे  हिन्दी  शतिस्टिंटों  की  संख्या
 पया  है  जिन्होंने  संघ  लोक  जवा  आयोग
 की  परीक्षा  पास  की  पौर  पिह  प्रकार,
 I964  3  wa  तक  स्थायी  कर  दिया  गया  है  ;

 (खा)  क्या  ड्रग  कोई  मंत्रालय  घधववा
 विभाग  है  जहां  जी  तक  हिन्दी  क्रसिस्टेंटी
 को  स्थायी  नहीं  दिया  गया  है;  कौर

 (ग)  यदि  हां,  त।  उन  मंत्रालयों
 झबवां  विभागों  के  क्‍या  नाम  हैं  प्रौढ़  इसके  क्या
 कारण  हैं  ?
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 गृह-कार्य  मंत्रालय  में  उपमंत्री  पुनी  mo
 ato  fas):  (क)  हां  1

 (@)  शीर  (ग).  हां,  खाद्य  तथा  कृषि
 मंत्नालय  (कृषि  विभाग),  सूचना  तथा  प्रसाद-
 रण  मंत्रालय,  इस्पात  तथा  खान  मंत्रालय-
 (लौह  तथा  इस्पात  विभाग),  नागरिक
 उड्डयन,  पुनर्वास  तथा  डाक  व  तार  के
 महानिदेशालय  में  काम  करने  वाले  हिन्दी
 सहायकों  को  स्थायी  करने  का  प्रश्न  बिचारा-
 घिन  है  ।

 for  Techni Equipmen:  I  Institates
 1772.  Shri  Vishwa  Nath  Pandey:  Will

 the  Minister  of  Education  be  pleased  to refer  to  the  reply  given  to  Unstarred
 Question  No,  958  dated  the  l0th  March,
 965  and  state:

 (b)  whether  it  is  a  fact  that  Govern-
 ment  are  negotiating  for  a  loan  from
 the  Government  of  U.S.A,  to  meet  the
 requirements  of  Technical  Institutes  in
 respect  of  procurement  of  equipment
 manufactured  in  U.S.A.;  and

 (b)  if  so,  the  outcome  of  these  nego-
 tiations?

 The  Deputy  Minister  in  the  Minisiry
 of  Education  (Shri  Bhakt  Darshan):
 (a)  Yes,  Sir.

 (b)  The  negotiations  are  still  going
 on.

 Nagaland  Independence  Day
 1713.  Shri  Hem  Barua:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  “Naga-
 lang  Independence  Day”  was  celebra-
 ted  on  the  l4th  August,  965  by  the
 Naga  Federal  Government  of  the  hos-
 tiles  somewhere  in  the  Naga  ares  of
 Manipur;  and

 (७)  whether  Government  took  any
 steps  to  stop  the  celebrations  because
 they  go  against  our  national  aspira-
 tlons?

 The  Minister  of  State  in  the  Mints-
 try  ef  Home  Affairs  (Shri  Ha‘bi):  (a)
 The  Naga  hostiles  celebrated  their  so-
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 called  “Independence  Day”  on  ‘14th
 August,  ‘1965,  in  some  places  in  the
 three  Sub-divisions  of  Mao  Maran,
 Ukrul  and  Tamanglong.  All  these  cele-
 brations  were  held  in  the  interior  and
 not  al  any  one  of  the  administrative
 headquarters  of  the  Manipur  Govern-
 ment.

 (b)  The  plans  of  Naga  Hostiles  were
 brought  to  the  notice  of  members  of
 the  Peace  Mission  in  order  that  their
 impropriety  may  be  impressed  on  the:
 Naga  Underground.

 Whitley  Councils  in  Public  Under-
 k

 1774,  Shri  K.  N.  Pande:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 fa)  the  progress  made  so  far  with
 regard  to  the  formation  cf  Whitley
 Councils  in  the  undertakins  owned
 by  Government;

 (b)  the  grea  of  covera
 Councils;  and

 of  such

 (c)  how  the  activiths  of  these
 Councils  and  the  machineri..  cropping
 up  as  a  result  of  applicativn  of  other
 labour  laws  in  such  undertakings  will
 be  co-ordinated?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 The  scheme  does  not  apply  to  public
 undertakings  in  the  corporate  sector.
 For  the  other  undertakings,  some  of
 the  employees’  organisations  had  raised
 certain  points  about  the  scheme.  They
 were  discussed  in  a  series  of  meetings
 held  by  Home  Minister  with  the  em-
 ployees’  organisations  in  May,  1985.
 The  few  points  that  remain  to  be  set-
 tled  are  being  examined  and  it  is  pro-
 posed  to  have  further  discussions  to
 arrive  at  an  agreement.

 (७)  The  joint  consultation  and  com-
 pulsory  arbitration  scheme  is  applica-
 ble  to  all  regular  civil  employees  of
 the  Central  Government  except—

 w  the  Class  I  Services;
 (ily  the  Class  Tl  Services,  other
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 than  the  Central  Secretariat  Ser-
 vices  and  the  other  comparable
 services  in  the  headquarters  or-
 ganisation  of  the  Government;

 (iii)  persons  in  industrial  estab-
 lishments  employed  mainly  in
 managerial  or  administrative  capa-
 city,  and  those  who  being  employ-
 ed  in  supervisory  capacity  draw
 salary  in  scales  going  beyond
 Rs,  575|-  p.m.;

 (iv)  employees  of  the  Union
 Territories;  and

 (v)  police  personnel.
 As  stated  above,  the  scheme  is  not  ap-
 Plicable  to  Government  undertakings
 in  the  corporate  sector.

 (९)  Any  provisions  of  the  Industrial
 Dispute  Act,  etc,  which  may  be  in  con-
 flict  with  the  scheme  would  go  into
 ‘disuse.

 Status  of  Teachers

 1715  Shri  P.  C.  Borooah:
 {  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  _पिठप्रशाशधाशा,  have
 received  a  report  issued  jointly  by  the
 International  Labour  Organisation  and
 the  UNESCO  about  the  statug  of  tea-
 chers  in  the  World:

 (b)  if  ci  the  main  recommenda!  ‘an?
 contained  therein;  and

 (९)  the  reaction  of  Government
 thereto?

 The  Deputy  Minister  in  the  Minis-
 try  of  Educrticn  (Shri  Bhakt  Darshan):
 (a)  Yes,  Sir.

 (9)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-4786/65].

 (९)  The  Government  of  Indig  is  in
 general  agreement  with  the  principles
 embodied  in  the  draft  Recommenda-
 tion  proposed  by  UNESCO  and  L.L.O.
 The  text  of  the  Recommendation  is
 under  study  and  minor  alterations  may
 he  proposed.

 सहासहूंपाष्याय  की  उपाधि

 1776,  श्री  युद्धवीर  सिह  :  क्‍या  गृह-
 कार्य  मंत्री  3  मात,  965  के  अतारांकित
 प्रशन  संख्या  778  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  9208
 946  तक  भूता  मध्य  प्रान्त  तथा  बरार

 कौर  प्रजमेर-मारवादड  में  कित  व्यक्तियों
 को  महामहोपाध्याय  की  उपाधि  दी  गई
 थी  ?

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भी
 हाथी):  इस  सूचना  को  एकत्रित  करने  में

 लगने  वाले  श्रम  पौर  व्यय  की  तुलना  में  उससे
 प्राप्त  होने  वाला  परिणाम  नगण्य  होगा  t

 प्रादेशिक  भाषियों  में  एटलस

 1777,  थी  पूनम  ब्य  कल बाय:.  बया
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 देश  की  सभी  प्रादेशिक  मापों  में  एक  एटलस
 प्रकाशित  करने  का  निश्चय  किया  है;
 दौर

 (@)  यदि  हां,  तो  इस  एटलस  की
 प्रतियां  कब  तक  छप  जायेंगी  ?

 शिक्षा  मंत्रालय  सें  उप मंत्रों  (श्रीमती
 सौन्दर्य  रामचनान,) :  (क)  जो,  नहीं  ।

 (ख)  प्रश्न ही  नहीं  उठता  |

 Maithili  ag  a  Regional  Language
 ‘1778,  Dr,  L.  M.  Singhvi:  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  recog-
 nition  is  proposed  to  be  accorded  to
 Maithili  as  a  regional  language;

 (b)  if  so,  on  what  basis  and  consi-
 derations;  and

 (cy  whether  recognition  is  also  pro-
 posed  to  be  extended  to  some  other



 4473  Written  Answers

 regional  languages  for  which  d  da

 SEPTEMBER  8,  065  Written  Answers  4474

 have  been  made?
 The  Minister  of  State  in  the  Mints-

 try  of  Home  Affairs  (Shri  Hathi):  (a)
 No,  Sir.

 (b)  Does  not  arise.
 (c)  No,  Sir.
 Oil  Exploration  in  Ganga  Valley

 ‘1781.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Petroleum  and
 Chemitals  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 2229  on  the  l4th  April,  965  and  state:

 (a)  whether  the  geophysical  explo-
 tation  for  petroleum  in  the  Ganga
 Valley  has  since  been  completed;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):  No,
 Bir.

 (b)  Does  not  arise,

 0.8N.G.C.  Files

 ‘1782,  Shri  Hari  Vishnu  Kamath:  Will
 the  Minister  of  Pstroleum  and  Chemi-
 cals  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No,  546
 on  the  4rd  March,  965  and  state:

 (a)  whether  the  police  inquiry  into
 two  missing  folders  of  Oil  and  Natural
 Gas  Commission  found  at  a  pan  shop
 in  New  Delhi  has  since  been  complet-
 ed:  and

 (b)  if  so,  the  result  thereof?
 The  Minister  of  Pet-oleum  and

 Chemicals  (Shri  Humayon  Kabir):
 (a)  Yes,  Sir.

 (b)  The  Police  authorities  concern-
 ed  have  informed  the  Oil  &  Natural
 Gos  Cimmission  that  in  spite  of  their
 best  efforis,  no  clue  of  the  culprit
 could  be  found.  The  case  has  accord-
 ingly  been  sent  up  as  untraced  on
 “21-2-1965.

 Recognition  of  Urdu  as  Second
 Oficial  Language

 r7g3,  J  Shri  Kuya:
 me  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  a  memorandum  from  04  Mcem-
 bers  of  Parliament  demanding  the
 recognition  of  Urdu  as  the  S:cond
 Official  Language  in  U.P.,  Bihar,
 Madhya  Pradesh,  Delhi,  Punjab  and
 Rajasthan;  and

 (b)  if  so,
 thereto?

 Government's  reaction

 The  Deputy  Ministes  in  the  Ministry
 of  Home  Affairs  (Shri  L.  N.  Mishra):
 (a)  and  (by,  Yes,  Sir.  Government  do
 not  propose  to  advise  the  President  to
 issue  dire-tions  under  Article  347  of
 the  Constitution  on  this  subject.

 रेखीय  सरवर  के  झा देशों  पर  टिप्पणियां

 irea:  भो बड़ें: ee  बी  हुकम  म्  कछवाय :.

 कया  शुभ-कीं  मंत्नी  वह  बताने  की  बपा!
 करेंगे  कि  :

 (क)  नया  यह  सच  है  कि  केन्द्रीय  मंत्रि-
 मंडल  के  एफ  मंत्री  न ेसरकार  के  इस  निर्णय
 का  विरोध  किया  है  कि  केन्द्रीय  सरकार  के
 झा देशों  सम्बधी  टिप्पणियों  के  साथ  उनका
 हिन्दी  जनवाद  भी  लगा  होना  चाहिए;
 और

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  ने  क्‍या  कार्यवाही  को  है?

 गुह-कार्य  संचालक  सें  उफपसंत्रों  (  श्री
 पता  मिथ ):  (क)  जी,  नहीं  ny

 (a)  प्रश्न  ही  नहीं  उठता  1
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 Mr.  Speaker:  The  hon.  Minister  of
 Defence  would  be  making  a  statement
 on  the  Indo-Pak.  border  situation  at
 400  p.m.  today,

 The  Minister  of  Communications  and
 Parliamentary  Affairs  (Shri  Satya
 Narayan  Sinha):  Mr.  Speaker,  Sir,  it
 has  been  suggested  to  me  by  many hon.  Members  that  it  would  suit  their
 convenience  and  also  the  convenience
 of  others  if  we  curtail  the  sitting  hours
 of  our  House  by  adjourning  the  House
 every  day  at  4.00  p.m.  I  do  not  think
 it  is  neressary  for  me  to  explain  any further  the  desirability  of  such  a  step.
 I  have  just  put  their  suggestion  before
 you,  Sir,  to  obtain  the  consensus  of  ihe
 House  and  take  a  decision  (Interrup-
 tions).

 Shri  Nath  Pai  (Rajapur):  Mr.  Spea-
 ker.  Sir.  |  submit  that  we  should  have
 a  six-hours  sitting.  We  should  be
 functioning  normally  and  show  that
 Pakistan's  threat  has  not  disturbed  the
 working  of  our  Parliament.  We
 should)  have  our  regular  six-hour
 working.  Therefore,  I  propose  that
 the  House  should  begin  at  0.00  A.M.
 and  continue  working  till  4.00  p.m.

 Shri  D.  C.  Sharma  (Gurdaspur):  Sir, I  support  Shri  Nath  Pai,  that  the
 normal  working  of  our  House  should
 in  no  case  be  suspended.  If  you  like
 you  can  have  it  from  9.00  to  3.00  even,
 I  think  we  should  meet  from  0.00  to
 4.00  and  do  our  normal  work.

 Shri  Satya  Narayam  Sinha:  If  that
 is  the  consensus  of  opinion  of  the
 House,  Sir,  I  have  no  objection  in
 having  the  sitting  from  10.00  to  4.00.

 Shri  Ss.  M.  Banerjee  (Kanpur):  Sir,
 I  do  not  know  who  has  suggested  this
 change  in  our  working  hours.  We  are
 Members  of  the  House  responsible  to
 the  people  of  this  country.  We  shuuld
 not  create  any  impression  of  scare.
 Let  us  work  normally.  If  necessary
 we  will  work  for  more  hours.  We
 have  to  protect  the  interests  of  the

 We people  and  defend  our  country.
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 shoulg  not  be  afraid  of  the  air  raida.
 Therefore,  let  us  work  in  the  normal
 way.

 4476

 Wo  राम  मनोहर  देहीय!  (फ  ब.7ाद  )
 झष्यक्ष  महोदय,  मैं  यह  तजबीज
 करता  हूं  कि  हो  सके  तो  लोफ  सभा  के  वक्‍त
 को  कुछ  बढ़ाना  चाहिए  प्लोर  उस  फा  कारण
 मैं  बतलाये  देता  हूं।  कछ  लोगों  के  मन  में
 डर  है  कि  इस  वक्‍त  लोक  सभा  की  बैठकों
 होना  कौर  इन  में  खल  कर  बातें  करना
 कुछ  देश  के  लिए  प्रहित कर  हो  सकता  है

 (नो-नों  की  प्याज  )

 मैं  समझता  हूं  कि  यह  लोक  सभा  उतना  ही
 बड़ा  हथियार  है  बल्कि  ज्यादा  बड़ा  हथि-
 यार  है  जितने  हवाई  जहाज  या  टैक,  या  कोई
 शौर  चीज,  क्योंकि  यह  हमारा  एफ
 हथियार  है  जो  पाकिस्तान  के  पास  नहीं
 है  कौर  इस  लोक  सभा  में  प्यार  हम  ”ल  कर
 बात  करें,  मैं  खाली  वक्‍त  के  लिए  नहीं  कह
 रहा  हूं,  मुझे  छ  ऐसा  लगता  है  कि
 कुल  फर  बातें  नहीं  होती,  खुल  फर  झगर  हम
 बातें  करें  भ्र ौर  हिन्दुस्तान  व  पाकिस्तान  &
 मामले  में  जो  तह  में  छिपा  हैं  उसका  ज्ञान  हम
 करायें  तो  हो  सकता  है  फि  पाकिस्तान
 की  जनता

 ब्रायन  महोदय  :  माननीय  सदस्य  प्रौर
 कौर  बातों  में  चले  जा  रहे  हैं उन्हें  सिर्फ  वब
 के  ऊपर  इस  वक्त  प्रगति  बात  कहनी  चाहिए

 डा०  राम  मनोहर  लोहिया  :  मैं  कोई
 चीज  दोहरा  नहीं  रहा  हूं  नौ-  नहीं  मैं.  इस
 वक्त  बाकी  बीजों  में  जा  रहा  हूं  मैं  तो  सिर्फ
 वक्‍त  के  सम्बन्ध  में  ही  निवेदन कर  रहा  था  1

 अध्यक्ष  महोदय  :  कब  गवर्नमेंट  ने  यह
 मान  लिया  कि  हमें  इस  में  कोई  फलत"  जि  नहीं
 कि  लोक  सभा  की  बैठक  10जैसे  4  बजे
 तक  रहे।  यह  टाइमिग्स  के  ने  के  लिए  तुम
 किस  है  किसी  माननीय  सदस्य  के
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 [were  महोदय]
 दिमाग़  में  इसका  ख्याल  पाया  हो  कौर  इस
 के  बारे  में  मिनिस्टर  साफ  पार्लियामेंटरी  प्रफे-
 नर्स  को  उन्होंने  कह  दिया  हो  कौर  ऐसा
 सुझाव  उन्होंने  मेरी  समझ  में  इसलिये
 दिया  होगा  कि  चूंकि  सात  बजे  हम  कहते  हैं
 कि  सब  लोग  झपने  झपने  मकानों  में  चले  जायें
 शौर  इस  हालत  में  चूंकि  मौजूदा  टाइमिग्स
 रखने से  थोड़ा  वक्‍त  रह  जाता  है  इसलिए
 यह  सुझाव  उन्होंने  मिनिस्टर  साहब  को
 दिया  होगा  बाक़ी  इसके  अलावा  ौर
 कोई  बात  इसके  पीछे  नहीं  है  ।

 डा०  राम  मनोहर  लोहिया  :  में
 कहना  चाहता  चूंकि  कुछ  लोगों  के  मन  में
 इस  बारे  में  डर  हैं  ।  इस  डर  को  हमेशा  के
 लिये  खत्म  कर  देना  चाहिए  ।  लोक  सभा
 हमारा सब  से  बड़ा  हथियार  है  ।  वह  हथि-
 यार  बंटवारे  के  खिलाफ  इस्तेमाल  होना
 चाहिए  ताकि  पाकिस्तान  और  इंडिया
 दोनों  का  नाश  हों  ौर  हिन्दुस्तान  बने  t
 इस  के  लिए  इस  लोक  सभा  को  प्रयत्न  करता
 चाहिये  t

 Shri  H.  N.  Mukerjee  (Calcutta  Cen-
 tral):  Sir,  I  was  a  little  surprised  when
 the  Minister  of  Parliamentary  Affairs
 made  an  announcement  and  asked  the
 House  to  give  its  view  in  the  matter.
 We  here  are  functioning  as  Members
 of  Parliament  representing  different
 groups  and  parties.  I  consulted  my
 hon,  friend  on  the  left,  the  leader  of
 the  Praja  Socialist  Party,  and  he  did
 not  know  anything  about  it.  It  is  un-
 desirable,  Sir,  to  come  to  the  House
 and  to  take  it  by  surprise  with  a  sug-
 gestion  which  is  supposed  to  be  un-
 animously  adopted.  This  is  an  ex-
 tremely  reprehensible  practice.  Sir,
 what  I  feel  is  that  if  you  think  it  neces-
 sary  we  can  mect,  some  of  us,  with
 you  in  the  Chamber  and  discuss  this
 matter.  I  quite  understand  the  diffi-
 culty  of  members  of  the  Lok  Sabha
 and  the  Rajya  Sabha  Secretariat  who
 have  to  prepare  the  documents  for  the
 next  day.  That  is,  perhaps,  the  pri-
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 Mary  consideration,  it  is  not  a  question
 of  fear  of  Pakistan  or  that  kind  of
 thing  at  all—at  least  I  wish  to  think
 in  that  way.  That  is  why  I  want,  be-
 fore  we  take  a  decision,  that  we  dis-
 cuss  this  matter.  But  after,  of  course,
 the  time  of  the  House  having  been  al-
 ready  wasted  unnecessarily,  if  the
 House  is  agreeable  to  a  six-hour  sitting
 every  day  from  0.00  to  4.00,  I  have
 no  objection.  But  I  have  very  serious
 objection  to  the  manner  in  which  the
 Minister  of  Parliamentary  Affairs  has
 brought  it  up.

 Shri  Ranga  (Chittoor):  I  do  not
 know,  Sir,  whether  he  has  consulted
 anybody  else.  I  was  not  consulted.  I
 do  not  know  how  he  has  made  this
 proposal.

 Mr.  Speaker:  We  are  all  agreed  that
 we  will  continue  to  sit  for  six  hours.
 The  only  question,  as  Shri  Mukerjee
 has  put  it,  is  that  the  Secretariat  peo-
 ple  have  to  do  a  lot  of  work  after  we
 rise  and  there  is  little  time  left.
 Therefore,  it  was  suggested  that  in-
 stead  of  sitting  up  to  5.00  we  may  sit
 up  to  4.00.  If  it  is  agreeable,  we  may
 sit  from  0.00  to  4.00.

 Several  hon.  Members:  Yes,  0.00  to
 4.00.

 Mr,  Speaker:  All  right.
 will  sit  from  0.00  to  4.00,

 Then  we

 2.4  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Statement  re:  Seconp  AFRO-AsIAN
 CONFERENCE

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  Sir,  I  beg  to  lay  on  the  Table
 a  statement  regarding  Second  Afro-
 Asian  Conference.  [Placed  in  Lib-
 rary.  Sec  No.  LT-4780/65].
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 12,143,  brs,
 COMMITTEE  ON  PRIVATE  MEM-

 BERS'  BILLS  AND  RESOLUTIONS
 Seventrero  Report

 Shri  8.  V.  Krishnamoorthy  Rao
 (Shimoga):  Sir,  I  beg  to  present  the
 Seventieth  Report  of  the  Committee
 on  Private  Members’  Bills  and  Reso-
 lutions.

 2.44  brs.
 PAYMENT  OF  BONUS  BILL—<contd.

 Clause  20  —contd.
 Mr.  Speaker:  The  House  will  now

 BHADRA  I7,  887  (SAKA)  Bonus  Bill  4480

 consideration  of  the  Payment  of
 Bonus  Bill.  There  is  an  amendment
 moved  by  Shri  Indrajit  Gupta  to
 clause  20  which  ]  am  now  putting  to
 the  vote  of  the  House.  The  question
 is:

 Page  2

 for  clause  20,  substitute—

 "20.  The  provisions  of  this  Act
 shall  be  applicable  to  all  establish-
 ments  and  factories  in  public
 sector  and  all  employees  of  the
 public  sector  shall  be  entitled  to
 bonus  under  the  provisions  of
 this  Act.”  (24).

 take  up  further  clause-by-clause  The  Lok  Sabha  divided:

 [Division  No.  20  AYES  t2°23  bral
 Alveres,  Shri  Kachharaiya,  डा  Hukem  Chand  =  Ranga,  Shri
 Aney,  Dr.  M5.  Kemath,  ह... ल  Hari  Vishoo  Sen,  Dr.  Renen
 Bade,  Shri  Kandappan,  Shri  s.  Sezhiyen,  Shri
 ‘Banerjee,  Shri  $.M.  Kaper  Singh,  Shri  Shastri,  झा  Prakesh  Vir
 Barua,  Shri  सदका,  Kerle.napal  Sin-h,  Shri  Siddbanti,  Shri  Jagder  Singh Bheel,  Shri  P.H.  Lahri  Singh,  Shri  Singh,  Shri  LB.
 Buta  Singh,  Shel  Lakhan  Das,  Sbr  +  Solanki,  हप्ते
 Dandeker,  Shri  N.  Mabananda,  Shel  Ten  Singh,  Shri
 Deo,  Shri  P.K.  Masanl,  Shri  MLR.  Verma,  Shri  §.L.

 wedy,  Shri  Mukerjee,  Shri  HN.  Virala  Devi,  Shrimati
 Gulshan,  Shri  Murmy,  Shri  ह.  Vishram  Presad,  Shri
 Gupte,  Shri  Indrajlt  Nath  Pai,  Shri  Warior,  Shri
 Gupta,  Shri  Kashi  Ram  Nesamony,  Shri  Yoder,  Shri  Ram  Sewak
 Joshi,  Shrimet:  Subhadra  Pandey,  Shri  Sarjoo  Yaloik,  Shri

 NOES
 Abdul  Rashid,  Bakshi
 Abdul  Wahid,  Shri  T.

 Chandrabhan  Singh,  Shri
 Chandrasekhar,  Shrimati

 Dubey,  Shri  Rc.
 Dwivedi,  डा  M.L.

 Achal  Singh,  Shri  Chaturvedi,  Shri  5.N.  Bring,  डा.  D.  4
 Alagesan,  Shri  Chsudhury,  Shri  Chandramani  Lal  Gajre}  Singh  Rao,  Shri
 Alva,  Shri  &.5.  Chaudhuri,  Shrimati  Kamala  ‘Ganapati  Ham,  Shri
 Alva,  Shri  Joachim  Cherda,  Shrimati  Joraben  ‘Gendhi,  Shri  V.B.
 Azad,  Shri  Bhagwat  Jbo  Chuni  Lal,  Shri  Ganga  Devi,  Shrimati
 Babunsth  Singh,  Shn  Dafie,  Shri  Geni,  Shri  Abdul  Ghani
 Bal  Krishna  Singh,  Shri  Daljit  Singh,  Shri  Gowdh,  Shri  Vesranoe
 Barman,  Shri  P.c.  Das,  Dr.  MoM.  Grpta,  Shel  Shiv  Charan
 Barupal,  Shri  P.L.  Des,  Shri  0.K.  Hajarnavia,  Shri Beers,  Shri  Das,  Shri  N.T.  Harvani,  Shri  Ansar
 Bhagat,  Shri  B-R.  Dea,  Shri  Sudbenrs  Heda,  Shri
 Bhagavaii  Sha  Desai,  Shri  Morarii  Jagjivan  Ram,  Shri
 Bhatkar,  Shirl  Dewhmukh,  Shr  B.D.  Jamir,  धत  s.0.
 Bist,  Shri  J.B.5.  Deshenukh,  Shri  Shivaji  Rao  5.  Jecsunaderi,  Shrimati Borooah,  Shri  P.C.  Der,  Shri  5.K.  Jena,  Shri Braham  Prakash,  Shri  Dhuleabwar  Memma,  Shri  Jha,  Shri  Yoweadre. Brajeshwar  Prasad,  Shr  Dighe,  Shri  Joshi,  5७३  AC.
 Brij  Basi  Lal,  Shri  Dinesh  Singh,  Shri,  Jyotiahi,  Shri  J.P. Chakravert,  Stri  P.R.  Dint  ह... ल  G.M.  Kabolkar,  Shri
 Chandak,  Shri  Dora,  Shri  |  ‘eninaths  Keanenwer,  Serta  Tar
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 Kayal,  Shri  P.N.
 Kadaria,  Shri  C.M.
 Keishing,  Shri  Rishang
 Khan,  Dr.  PLN.
 Khan,  Shri  Oaman  AU
 Khanna,  Shri  Mehr  Chend
 Khanna,  Shri  PK.
 Kindar  Lal,  Shri
 Kotoki,  Shr;  Liladhar
 Koujalai,  Shri  HV.
 Kripa  Shankar,  Shed
 Krishna,  Shri  MLR.
 Keishnamechari,  Shri  T.T.
 Kureel,  Shri  B.N.
 Lakshmi:

 SEPTEMBER  8,  965

 NOES—conrd.
 Nayar,  Dr.  Sushila
 Niranjan  Lal,  Sbri
 ‘Oza,  Shri
 Poliwal,  Shei
 Pandey,  Shri  R.S,
 Pandey,  Shri  Vishwa  Nath
 Panna  Lal,  Shri
 Pant,  Shri  K.C,
 Purgshor,  Shri
 Patel,  Shri  N.M.
 Patel,  Shri  Raicahowar
 Patil,  Shri  D.5,
 Pattabhi  Raman,  Shri  CR.
 Prabhaker,  Shri  Naval
 Rayhunath  Singh,  Shri

 Lalit  Sen,  Shri
 Laskar,  Shri  N.R.
 Malaichami,  Shri
 Moalaviya,  Shri  KD.
 Mallick,  Shri  Rama  Chaodre
 Manaen,  Shri
 Mandal,  Dr.  P.
 Maniyungedan,  Shri
 Marandi,  Shri
 Mathur,  Shri  Shiv  Charan
 Mehrotra,  Shri  Braj  Biharl
 Mengi,  Shri  Gopal  Dutt
 Minimata,  Shrimatl

 Misra,  Shri  Bibudhendra
 Misra,  Shei  Shyam  Dhar
 Mohanty,  Shri  Gokulasan da Mubiuddin,  Shri
 More,  shri  K-L.
 Mukerjee,  Shrimeti  Sharda
 Musafir,  Shri  GS.
 Muthiah,  Shri
 Maik,  Shri  D.J.
 Nanda,  Shri
 Naskar,  Shri  P.S.

 Mr,  Speaker:  The
 division,  as  recorded  by  the  machine,
 is:  Ayes  42,  Nocs  189.

 Shri  Birendra  Bahadur
 My  vote,

 for  Noes,  has  not  been  recorded,
 The  Deputy  Minister  in  the  Minis-

 (Shrimati
 ram  Ramachandran):
 Noss  has  not  been  recorded.

 we  राम  संजोकर  लो हिंदा
 बाद  )  :  भ्रष् यक्ष  महोदय,  मशीन  ने  काम

 1 मेरा  बोट  “हां  के  लिए

 (Rajnandgaon):

 try  of  Education

 नहीं  किया  हैं
 ह

 Reghuramaioh,  Shri
 Rai,  Shrimuti  Sahodra  Bai
 Raj  Bahadur,  Shri
 Rajdeo  Singh,  Shri
 Raju,  Dr,  DS.
 Ram  Sewak,  Shri
 Tum  Subhag  Singh,  De.
 Ram  Swarup,  Shei
 Ramaswamy,  Shri  Sv,
 Ramdhani  Das,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Rane,  Shri
 Rao,  Shri  Jagenathe
 Ruo,  Dr.  KL.
 Rao,  Shri  Krishnamoorthy
 Rattan  Lul,  Shri
 Rau:,  shri  Hhole
 Reddi,  I
 Reddiar,  Sh
 Redoy,  shri  Lings
 Reddy,  Shrimati  Yashoda
 Sadhu  Ram,  Shri
 Saha,  Dr,  5-K.
 Swhu,  Shri  Rameshwar
 Sanit  Rup)i,  Shri
 Seraf,  Shri  Sham  Lal

 Bonus  Bill

 Satyabhama  Devi,  Shrimati
 Sen,  Shri  AK,
 Seth,  Shri  Bishanchander
 Shah,  Shri  Manabendra
 Sham  Nath,  Shri
 Sharma,  Shri  A.P.
 Shatma,  Shri  D.C.
 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Narayan  Dew,  Shri
 Shukla,  Shri  Vidya  Charan
 Siddunanjappa,  Shei
 Sidbeshwar  Prasad,  Shri
 Singh,  Shri  D.N_
 Singha,  Shri  G.K.
 Sinha,  Shrimati  Ramdulari
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Turkeshw ari Snatek,  Shri  Nardeo
 Srinivasan,  Dr.  P,
 Subbaraman,  Shri
 Sumat  Prasat,  Shri
 Surendra  Pal  Singh,  Shri
 Swaran  Singh,  Shri
 Thengondar,  Shri
 ‘Thevar,  Shri  ww
 ‘Thomus,  Shri  A.M,
 Tiwary,  Shri  DN.
 Tiwary,  Shri  KN.
 Tiwary,  Shri  B.S.
 Tripathi,  Shri  Krishna  Deo
 Tula  Rem,  Shri
 Tyaai,  Shei
 Urkey,  Shri
 Upadhyaya,  Shri  Shiva  Date
 Valvi,  Shri
 Veerabasappa,  Shri
 Vidyalankar,  Shei  AN.
 Virbhidra  Singh,  Shri
 Yadav,  Shri  Ram  Harkh
 Yadava,  Shri  BP.

 4482

 result  of  the  श्री  प्रिय  गुप्त  (कटिहार  ):  मेरा  बोट
 “हां”  के  लिए  है  ।  मशीन  ने  रिकार्ड  नहीं
 किया  है.  1

 क्रि  बागड़ी  (हिसार  ):  मेरा  वोट  भी
 हां”  के  लिए  है  ।मशीन  ने  काम  नहीं
 किया  है  ।

 Singh
 which  is

 Sounda-
 My  vote  for  Mr.  Speaker:  So,  3  will  have  to  be

 added  to  Ayes  and  2  to  Noes.

 (रेखा-
 The  motion  was  negatived,

 Mr,  Speaker:  The  question  is:
 “That  clause  20  stand  part  of  the

 Bil.”
 The  Lok  Sabha  divided;
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 [Division  No.  2  AYES  I2.2§  hrs]

 Abdul  Wahid,  Shri  T.  Kayal,  Shri  P.M.  Raju,  Dr.  D5,
 Achal  Singh,  Shri  Kedaria,  Shri  CM.  Ram  Sewsk,  Shri
 Alagesn,  Shri  Keishing,  Shri  Rishang  Ram  Sublay  Singh,  Dr.
 Alva,  Shri  A.S.  Khan,  Dr.  PLN.  Ram  Swarup,  Shri
 (Alva,  Shri  Joachim  Khan,  Shri  Oomen  Ali  Rammawamy,  Shri  5.¥.
 Ancy,  Dr.  M.S.  Ramdhani  Das,  Shri
 Azed,  Shri  Phagwat  Jha
 Rabunath  Singh,  Shri
 Bul  Krishna  Singh,  Shri
 Barman,  Shri  P.C.
 Barupul,  Shri  PL.

 Bhagavati,  Shri
 Bhatkar,  Shri
 Bist,  Shri  J.B...
 Borocah,  Shri  F.C.
 Brahm  Prakash,  Shri
 Brajechwer  Prasad,  Shri
 Brii  Bari  Lal,  Shei
 Chekraverti,  Shri  P.R.
 Chendak,  Shri
 (Chandrabhan  Singh,  Shri
 ‘Chandrasekhar,  Shrimati
 Chaturvedi,  $

 Daljit  Singh,  Shri
 Das,  Dr.  M.M.
 Dew,  Shri  BK.
 Das,  Shri  N.T.
 Des,  Shri  Sudhansa
 Desai,  Shri  Morarii
 Deshmukh  Shri  B.D.
 Deshmukh,  Shri  Shivafi  Reo  3.
 Dey,  Shri  SK.
 Dhuleshwar  Meena,  Shei
 Dighe,  Shri
 Dinesh  Singt,  Shri
 Tivit,  Shri  G.N.
 Doreri,  Shri  Kaeinathe
 ‘Dewivedi,  Shri  MLL,
 Pring,  Shri  D.
 Gairaj  Singh  Rao,  Shri
 Ganapati  Ram,  Shri
 Gendhi,  Shri  VBL
 Gangs  Devi,  Shrimatt
 Goni,  Shri  Abdul  Ghand
 ‘Gupta,  Shri  Shiv  Charem
 Halernavis,  Shri
 Herreni,  Shri  Ansar
 Heda.  Shri
 Jeriiven  Ram,  Shri
 Jamir,  डी  5.0.
 Jamur-devi,  Shricetl
 Jena,  Shri
 Jha,  Shri  Yorendra
 Joshi,  Shri  AC
 Jyotishl,  Shri  JP.
 Ksjrolkar,  Shri

 Kindar  Lal,  Sheri
 Kotoki,  Shri  Liladhar
 Koujalei,  Shri  HV.
 Krishna,  Shei  MR.
 Krithnamachi  Shri  T.T.
 Kureel,  Shri  BLN.
 Lakhan  Das,  Shri
 Lakshmikanthamma,  Shrimati
 Lalit  Sen,  Shel
 Laskar,  Shri  N.R.
 Mabtab,  Shri
 Mahichami,  Shei
 Malaviya,  Shri  K.D
 Mallick,  Shri  Kama  Chandra
 Manaen,  Shri
 Mandal,  Dr.  ि,
 Maniyangedan,  Shri
 Marandi,  Shri
 Mathur,  Shri  Shiv  Charan
 Mehrotra,  Shri  Braj  Bibari
 Melkote,  Dr,
 Mengi,  Shri  Gopal  Dart
 Minimata,  Shrimati
 Mirza,  Shri  Bakor,  Ali
 Mishra,  Shri  Bibhuti
 Mista,  Shri  Bibudhendra
 Misra,  Shei  Shyam  Dhar
 Mohanty,  Shri  Gokulanande
 Mobiuddin,  सीधा
 More,  Shri  K.L.
 Mukeriee,  Shrimati  Sharda
 Musafir,  Shri  Gs.
 Muthiah,  Shri
 Naik,  Shri  D.J.
 Manda,  Shei
 ‘askar,  Shri  PS.
 Nayar,  Dr.  Sushila
 Nirenian  Lal,  Siri

 Pandey,  Shri  B.S.
 Pandey,  Shri  Visbwe  Neth
 Penna  Lal,  Shri
 Pant,  Shri  K.C.
 Parashar,  Shri
 Patel,  Shri  Chhotubhal
 Patel,  Shri  NN.
 Patel,  Shri  Rajeshwar
 Patel,  Shri  Ds

 Raman,  Shri  C.R. Prabhaker,  Sbn  Naval
 Raghvoaih  singh,  Shri
 Raghuramaiah,  Shel
 Ral,  Shrimati  Sebodra  Bal
 Rej  छह  adur,  Shel
 Rejdeo  Singh,  Shri

 Ramshekhar  Prasad  Singh,  Shri
 Rane,  Shri
 Reo,  Shri  Jaganatha
 ao,  Dr,  LK.
 Rao,  Shri  Krishnamoorthy Rattan  Lal,  Shri
 Raut,  Shri  Hhole
 Reddi,  Dr,  B  Gopate
 Reddy,  Shri  Lings
 Reddy,  Shrimati  Yashoda
 Sadhu  Rem,  Shri
 Saha,  Dr.  5.K.
 Sahu,  Shri  Kameshwar
 Sanji,  Rupli,  Shri
 Seref,  Shri  Sham  Lal
 Satyabhema  Devi,  shrimati Sea,  Shri  A.
 Shah,  Shri  Manabendra
 Sham  Nath,  Shri
 Sharma,  Shri  AP.
 Sharma,  Shri  D.C.
 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Nurayan  Daa,  Shri
 Shukla,  Shri  Vidya  Charan
 Siddananjappa,  Shri
 Sidbeshwar  Prasad,  Shri
 Singh,  aN.
 Siogha,  Shri  G.K.
 Sinha,  Shrimati  Ramdulari
 Sinha,  Shri  Satya  Narayan Sinha,  Shrimati  Tarkeshwari
 Snatak,  Shri  Nardeo
 Srinivesun,  Dr.  P,
 Subbanoun,  Shri
 Sumat  Prasad,  Shri
 Surendra  Pal  Singh,  Shri
 Swaren  Singh)  Shr
 Thengondar  Shri
 Thevar,  Shri  WA,
 Thomas,  Shr  A.M.
 Tiwary,  Shri  Ne
 Tiwary,  Shrik.N.
 Tiwary,  Shri  RS. Be
 Tripathi,  Shri  Krishna  Deo
 Tule  Ram,  Shri
 Tragi,  Shri
 एकल,  Sho
 Upadhyaya,  Shri  Shire  Dutt
 Vain,  Shri
 Weerabasappa,  Shri
 Widyalaoker,  Shri  AN.
 Virbhadra  Singh,  ह.
 Vyes,  Shri  Radhelat
 Yeday,  Shri  Rare  Hark ‘Yedava,  Shri  B.  P,
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 Alvares,  Shri
 Bade,  Shri
 Bagri,  Shri
 Banerjee,  Shri  5.M.

 SEPTEMBER  8,  965  Bonus  Bill  4486
 NOES

 Gupta,  Shri  Priya  Ranga,  Shri
 Kachhavaiys,  Shri  Hukam  Chand  Sen,  Dr,  Ranen
 Kamath,  Shri  Har)  Vishou
 Kandappan,  Shri  5.  Sezhiyan,  Shri

 seth,  ह]...  Bishanchander

 Barua,  Shri  em  Kepur  Singh,  Shri  Shastri,  Shri  Prakash  Vir
 Bbeel,  Shri  P.H.  Krishnapal  Singh,  Shri  Siddbanti,  Shri  Jagdev  Singh
 Buta  Singh,  Shri  Lahri  Singh,  Shri  Singh,  Shri  J.B.
 Dandeker,  Shri  हय,  Lobia,  Dr.  Ram  Manobar  Solanki,  Shri
 Deo,  Shri  P.K.  Mabsnanda,  Shri  Tan  Singh,  Shri
 Dwivedey,  Shri  Surendranath  Verma,  Shri  5.L.
 Gowdh,  Shri  Veeranna  Vimln  Devi,  Shrimati
 Gulshan,  Shei  Murmu,  Shri  Sarkar  Vishram  Prasad,  Shri
 Gupta,  Shri  Indrajit  Nath  Pai,  Shri  Warlor,  Shri
 ‘Gupu,  Shri  Kathi  Ram  Pandey,  Shri  Sarjeo  “Yeday,  Shri  Ram  Sewak

 Yajnik,  Shri

 Shrimati  Soundaram  Ramachandran:  rcference  to  bonus  due  under  this
 My  vote  has  not  been  recorded.  I  am
 for  “Ayes”,

 Shri  Birendra  Bahadur  Singh:  I
 am  also  tor  “Ayes”.

 Mr,  Speaker:  These  two  would  also
 ‘be  noted  down.  The  result  of  the
 division  is:  “Ayes—1B8; 88;  Noes—43.

 The  motion  was  adopted.
 Clause  20  was  added  to  the  Bill.

 Clause  2l—  (Recovery  of  bonus  due
 from  an  employer).

 Shri  Indrajit  Gupta  (Calcutta  South
 ‘West):  Sir,  I  beg  to  move:

 Page  12,  line  30,—
 after  “employer”  insert—

 “under  the  provisions  of  this  Act
 or”.  (26)

 Clause  2l  relates  to  the  recovery  of
 bonus  which  is  due  from  an  employer
 and  the  relevant  part  which  I  wish  to
 amend  reads  as  follows  jn  the  Bill:—

 “Where  any  money  is  due  to  an
 employee  by  way  of  bonus  trom
 his  employer  under  a  settlement
 or  an  agreement  or  award”

 and  then  the  procedure  is  laid  down  as
 to  what  the  employee  will  have  to  do
 St-ongely  enough—]  am  not  able  to
 follow—why  this  clause  excludes  any

 Act  itself.  All  that  is  laid  down  here
 is  that  bonus  which  is  due  under  set-
 tl  ts  or  agr  or  awards  can
 be  recovered  according  to  this  proce-
 dure,  but  if  bonus  is  due  to  an  em-
 ployee  under  this  Act  and  a  particular
 recalcitrant  employer  refuses  to  pay
 that,  there  is  no  provision  in  this  Bill
 to  say  how  that  bonus  will  be  recove-
 req  from  him.  This  is  a  point  which  I
 raised  earlier  during  the  general  dis-
 cussion,  There  is  a  provision  for
 penalty  of  course  in  a  different  place
 but  there  is  no  provision  made  for  the
 recovery  of  the  moneys  which  are  due
 by  way  of  bonus  under  this  Act  itsclf.
 I  do  not  think  this  needs  a  long  =  ex-
 planation.  I  would  like  to  know  from
 the  hon.  Minister  actually  whether  this
 omission  was  due  to  inadvertence  or
 something  else.  If  my  amendment  is
 accepted,  it  will  read:  —

 “under  the  provisions  of  this
 Act  or  a  settlement  or  an  agree-
 ment  or  award”,

 Dr.  Ranen  Sen  (Calcutta  East):  I
 want  to  speak  on  another  point.  On
 page  I3  in  the  same  clause  there  is  a
 provision  which  says  thet  every  such
 application  shall  be  made  within  ons
 year  from  the  date  on.  which  the
 money  became  due  to  the  employee.
 My  submission  is  that  the  Minister
 should  think  over  it  again  and  make  it
 “two  years"  instead  of  “one  year,”

 because  what  happens  after  the  date
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 on  which  the  money  becomes  due  is
 that  there  will  be  long  negotiations
 with  the  employer  and  there  will
 hardly  be  any  time  left  for  the  indi-
 vidual  worker  if  he  is  not  g  member  of
 the  trade  union;  or,  if  he  dies;  nis
 successors  or  inheritors  will  hardly  get
 any  time  to  apply  within  that  period.
 Of  course,  there  is  another  provision
 saying  that  the  appropriate  Govern-
 ment  will  think  over  if  any  such
 application  comes  later.  So,  I  say,  in-
 stead  of  one  year,  it  may  be  Made  two
 years.  It  is  a  small  amendment.  This
 may  be  accepted  by  the  Minister.

 The  Minister  of  Labour  and  Em-
 Ployment  (Shri  D.  Sanjivayya):  So

 far  as  the  first  point  is  concerned,  it  is
 not  as  though  we  have  omitted  this
 inadevertently.  It  was  considered  very
 carefully  and  we  have  come  to  the
 conclusion  that  we  do  not  come  across
 any  case  of  any  payment  by  the  em-
 ployer  to  the  employee  =  straightway
 under  this  Act.  Everything  will  have
 to  be  settled  either  by  8  settlement  or
 an  agreement  or  an  award.  Even  if  it
 is  the  question  of  calculation  of  mini-
 ™mum,  there  may  be  a  dispute  and  it
 has  to  be  settled.  Therefore,  we
 thought  that  jit  should  be  better  like
 this  insteag  of  mentioning  “money  due
 under  the  Act".  If  the  hon.  Member
 is  prepared  to  quote  any  instance

 which  goes  to  show  that  payment  will
 be  due  right  under  the  Act  without
 any  settlement  or  an  award,  [  am  pre-
 pared  to  reconsider  it.

 Shri  Indrajit  Gupta:  How  can  I
 quote  an  example  when  the  Act  has
 not  been  enacted  yet?  This  is  for  the
 first  time  in  this  country.  Once  =  it
 becomes  an  Act  on  the  statute  book,
 there  will  be  tically  a  guare
 tee  to  the  employees  that  in  any  event
 they  will  get  the  minimum  irrespec-
 tive  of  the  profit  or  loss  of  the  com-
 pany.

 Mr  Speaker:  No.  The  Minister
 says  that  cither  it  would  be  through
 an  agreement  or  a  settlement  or  an
 eward.  Directly,  there  is  no  provision...

 Shri  Indrajit  Gupta;  That  means  the
 Minister  is  visuallsing  this....

 BHADRA  1,  l887  (SAKA)  Bonus  Bill  4488.
 Mr.  Speaker:  He  says,  he  is  pre-

 pared  to  reconsider  it  if  the  hon.  Mem-
 ber  can  point  out  any  ९४5९.

 Shri  Indrajit  Gupta:  Is  he  visualis-
 ing  that  in  every  case  there  will  have
 to  be  a  dispute?

 Shri  D.  Sanjivayya:  Let  me  explain
 it.  Even  about  this  4  per  cent  of  the
 annual  earnings,  the  annual

 earnings  are  dependent  on  the  be
 of  gays  worked.  Some  days  may  be
 covered  by  leave;  some  days  may  be
 covered  by  a  sort  of  employment  in-
 jury;  some  days  may  be  covered  by
 some  other  things.  All  these  complica-
 tions  are  there.  It  is  not  as  though  it
 is  a  simple  formula  suggested  under
 any  clauge  of  this  Bill  according  to-
 which  straightway  some  money  is  que.
 Tf  that  is  so,  I  am  prepared  to  concede.
 That  was  considered  very  carefully.

 Dr.  Ranen  Sen:  I  made  8  suggestion
 that  instead  of  one  year,  it  may  be
 made  two  years.

 Shri  D.  Sanjivayya:  In  other  Acts
 also,  similar  provision  exists  that  in
 case  the  appropriate  Government  or
 anv  authority  under  them  aro  satisfied’
 that  more  time  should  be  given,  that
 is  given.  That  is  there.

 Mr.  Speaker:  I  shall  now  put
 Amendment  No.  26  to  the  vote  of  the
 House.

 Amendment  No.  26  was  put  and
 negatived

 Mr.  Speaker;  The  question  is:
 “That  clause  2]  stang  part  of

 the  Bill”.
 The  motion  was  adopted.

 Clause  2]  was  added  to  the  Bill.
 Clouse  22—(Reference  of  disputes

 under  the  Act)
 Shri  N.  Dandeker  (Gonda):  I  move:
 (i)  Page  18,  line  2,—

 for  “or”  substitute  “including”.
 (I76)
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 [Shri  N.  Dandeker.]
 (४)  Page  3,—

 after  line  19,  insert—
 “(2)  Where  an  establishment

 consists  of  different  departments
 or  undertakings  or  has  branches,
 whether  situateqd  in  the  same
 Place  or  at  different  places,  any
 such  dispute  as  is  referred  to  in
 sub-section  ren  of  this  section
 arising  at  any  such  department.
 undertaking  or  branch  shall  be
 deemed  to  arise  at  the  place
 where  the  head  office  or  the  prin-
 cipal  place  or  business  of  the  esta-
 blishment  is  situated.”  (2I8).
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 Sir,  my  first  Amendment  to  clause  22
 namely,  Amendment  No.  176,  will,  I
 am  sure,  be  ucecplable  io  the  Govern-
 ment.  The  clause,  as  it  reads,  would
 permit  the  reference  to  adjudication

 of  the  two  lypes  of  disputes  arising under  this  Act  between  an  employer
 and  his  employecs  namely,  in  respect of  the  bonus  payable  under  this  Act
 or  with  respect  to  the  applicability  of
 this  Act  to  an  establishment  in  public sector.  As  it  reads,  it  would  seem  that
 the  only  question  in  relation  to  public sector  enterprise  that  may  bo  referred
 to  settlement  under  the  Industrial
 Disputes  Act  is  with  respect  to  the
 application  of  this  Act  and  nothing else.  My  amendment  is  to  clarify  that,
 by  substituting  for  the  word  “or”  the
 word  “including”.  And,  therefore,  as
 so  amended  it  would  read:

 “....with  respect  to  the  bonus
 Payable  under  this  Act  including
 with  respoct  to  the  application  of
 this  Act  to  an  establishment  in
 public  sector.  ”

 oad  hope  that  will  be  accepted  because
 surely  the  employers  jn  relation  to  an
 stablishment  in  the  pubic  sector  ought to  have  the  right  to  go  up  for  adjudi- cation  on  two  matters,  firstly,  as  to
 whether  the  Act  is  applicable  and,  if
 applicable,  then  also  as  regards  the
 amount  of  bonus  payable.

 The  second  amendment  that  I  have
 got  to  clause  22  is  in  two  parts.  I  am

 SEPTEMBER  8,  985  Bonus  Bill  4490

 not  preasing  the  first  part  because,  on
 further  consideration,  I  find  that  it

 m:.y  lead  to  greater  confusion.  The
 second  part  of  it,  namely,  “no  cogni-
 sance  shall  be  taken  of  any  such  dis-
 pule  us  aforesaid  to  which  a  trade
 union  is  not  g  party",  is  important.  I

 do  suggest  that  it  is  very  necessary  if
 we  ire  not  to  have  state  of  utter  con-
 fusion  in  regard  to  disputes,  whether
 under  this  Act  or  any  other  Act—
 though  |  am,  of  course,  concerned  only
 with  this  Act;—  disputes  to  be  refer-
 red,  that  is  to  889,  to  be  taken  cogni-
 हावी  of  by  the  appropriate  govern-
 ment,  and  going  on  from  there  ‘o  cun-
 ciliation  and,  if  necessary,  for
 adjudication.  Tg  disputes  under  this
 complicated  legislation  could  be  under-
 taken  and  initiated  by  every  single
 individual  employee  in  a  factory  oF
 establishment  to  which  this  Act
 anplies,  I  think  the  whole  thing  will
 end  in  utter  confusion.  My  sugrestion
 in  the  serond  part  of  Amendment  No.
 218,  which  is  the  only  part  I  am
 pressing  now,  is  that  no  copnisance
 shall  be  taken  of  any  such  dispute  as
 afor  ‘said  to  which  a  trade  union  is  not
 a  party,

 Shri  D.  Sanjivayya:  The  clause
 reads  like  this:

 “Where  any  dispute  arises  bet-
 ween  oan  employer  and  his  employ-
 ers  with  respect  to  the  bonus
 payable....”

 This  is  generally  applicable  to  all
 employees  to  which  this  Act  applies,
 namely.  those  whe  are  in  the  public
 sector  as  well  as  those  in  the  private
 sector.  We  also  go  a  step  further  and
 Say  that,  if  there  is  a  dispute  with  re-
 fara  to  the  fact  whether  to  a  particular
 public  sector  undertaking  this  Act  ap-
 Plies  or  not.  We  have  specified  the
 caterories—it  should  not  be  a  depart-
 mental  concern  and  if  it  is  not,  it  must
 comeete  with  20  per  cent  of  its  pro-
 duction  in  the  private  sector.  etc.,  etc.
 Therefore,  we  thought  that  the  other
 thing  should  also  be  there.

 Shri  N.  Dandeker:  The  word  “or”
 is  not  to  be  read  in  8  conjunctive  way.
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 Shri  D.  Sanjivayya:  Whatever  the
 intention  is,  the  first  portion  should
 apply  to  all  the  emplovers  and  em-
 Pployees,  both  in  the  public  sector  and
 in  the  private  sector,  who  are  cover-
 ed  by  this  Act.  That  is,  with  regard
 to  the  payment  of  bonus.  The  second
 point  is  that,  whenever  there  is  a
 dispute  as  to  whether  ‘a  public  sector
 is  covered  by  this  Act  or  not,  that
 should  also  go  to  a  Tribunal  under  the
 Industrial  Disputes  Act.  I  got  the
 advice  of  the  Lega]  Department  and
 our  legal  pandits  say  that  the  inten-
 tion  is  very  clear.

 With  regard  to  the  other  point  that
 has  been  raised  by  Mr,  Dandeker,  I
 would  request  the  hon.  Member  to
 look  into  clause  23(2),  which  says:
 “When  an  epplication  is  made  to  the
 said  antherity  by  any  trade  union
 being  a  party  to  the  dispute  or  where
 there  is  no  trade  union,  by  the  em-
 Plovees  being  g  party  to  the  dis-
 pute.  =  The  intention  of  the
 Government  is  that  it  will  not  be  by
 a  trade  union,  but  the  dispute  can  be
 raised  by  workers  who  are  affected
 by  that.  They  should  not  be  denied
 this  opportunity,  I  am  not  prepared
 to  accept  this  amendment.

 Mr.  Spenker:  I]  now  put  amend-
 ments  Nos,  76  and  28  to  the  vote  of
 the  House,
 Amendments  Nos.  I76  and  28  were

 put  anc  negatirved,
 Mr.  Speaker:  The  question  is:

 "That  clause  22  stond  part  of
 the  Bill.”

 The  motion  ws:  adopted.
 Clouse  22  was  addei!  to  the  Bill.

 Clause  23—(Presumntion  about  ac-
 curacy  oO  halence-she  t  and  profit  and
 loss  aceovnt  oof  cerporations  and
 tompanies).

 Shri  N.  Danfieker:
 ay  Page  10: ल  line  3],—

 |  beg  to  move:
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 for  “may",  substitute  “shall”.  Ty
 (2)  Page  13,  line  34,—

 after  “satisfied”,  insert—
 “on  adequate  evidence  adduced

 before  it".  (178),
 (3)  Page  13,  line  38,—

 jor  “are  not  accurate”,  substi-
 tute—

 “are  inaccurate  im  material
 particulars",  (179),

 (4)  Page  l4,—
 after  ling  i0,  insert—

 “Provided  that  nothing  contain-
 ed  in  this  sub-section  shall
 be  deemed  to  empower  the
 sald  authority  to  make  any
 investigation  regarding
 matters  guch  as—

 (i)  valuation  of  stocks;
 (ii)  clarification  of  any  ex-

 penditure  as  reventie  ex~
 penditure  or  capital  ex-
 penditure;

 Gii)  adequacy  or  otherwise
 of  remuneration  pald  to
 directors  and  managing
 agents;

 (iv)  expenditure  on  travelling
 allowance;  and

 (v)  propristy  or  otherwise  of
 any  expenditure  relating
 to  a  previous  accounting
 year  incurred  by  the  em-
 plover  towards  increase
 in  salary  or  wate  offected
 by  an  award.

 shown  in  the  balance-chect  or  the  pro-
 fit  and  loss  account  of  the  company.”
 (180),

 Sir,  as  regards  my  first  amendment
 to  clause  23,  I  may  begin  by  saving
 generally  that  sub-clause  ay  in  the
 first  place,  with  the  circumstances  in
 which  the  balance-sheet  and  the  profit
 and  loss  account  of  the  emplover  may
 et.mav  not  be  accepted.  And  sub-
 clause  (2)  ह  then  concerned  with  in-
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 dicating  what  information  can  be  cal-
 led  for  in  the  accepted  cases.

 My  amendment  No.  77  seeks  to  sub-
 Stitute  the  word  ‘shall’  for  the  word
 ‘may’  in  sub-clause  (l)  in  line  3]  at
 page  13.  The  effect  would  be  this.
 Where  the  balance-sheet  and  the  pro-
 fit  and  loss  account  of  an  employer,
 being  a  corporation  or  a  company,
 duly  audited  either  by  the  Comptroller
 and  Auditor-General  or  in  the  case  of
 ordinary  companies,  by  the  statutory
 auditors  who  are  duly  qualified  to  act
 8s  auditors  are  produced,  then  I  sug-
 gest  the  said  authority,  “shall”  pre-
 sume  the  statements  and  particulars
 contained  in  such  balance-sheet
 and  profit  and  loss  account
 to  be  accurate,  I  do  not
 think  that  that  proposition  should
 need  much  argument.  The  wbliga-
 tiong  of  the  Comptroller  and  Auditor-
 General  in  respect  of  public  sector  er
 terprises  and  the  obligations  of  ih?
 auditors  in  respect  of  private  =  sc.:tor
 companies  are  respectively  laid  down
 by  statu'es  of  various  kinds,  Jin
 Auditor-General's  responsibilities  are
 laid  down  under  the  Constitution  und
 various  orders  and  so  forth  issued
 under  it.  And  so  far  as  the  auditors
 of  private  sector  companies  are  cun-
 eerned,  they  ate  exhaustively  aid
 down  in  the  Companies  Act,  and  7
 are  in  fact  being  extensively  extenued
 by  the  C  nies  (Amendment)  Jill
 that  was  passed  recently  by  this
 House.  I  guggest,  subject  to  the
 portion  of  sub-clause  ay  that  is
 coming  in  later,  namely  the  circum-
 stances  provided  in  the  “proviso”  where
 even  these  may  be  challenged,  that  in
 all  other  cases,  that  is  to  say,  where
 the  proviso  does  not  apply  adjudica-
 tors  must  really  be  put  in  a  position
 where  they  ‘shall’  presume  the  state-
 ments  and  pafticularg  contained  in
 such  balance-sheets,  whether  after  the
 Comptroller  and  Auditor-General’s
 sudit  or  after  the  ordinary  company
 law  audit,  to  be  accurate,  whereupon
 it  shall  not  be  necessary  for  the  cor-
 poration  or  the  company  to  prove  the
 accuracy  of  such  statements  and  parti-
 culars  by  filing  affidavits  or  by  any
 ether  mode.
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 Amendment  No,  78  is  in  zelation  to
 the  proviso  to  sub-clause  (l).  The
 Proviso  says  quite  rightly,  that  where
 the  said  authority  is  satisfied  that  the
 Statements  and  particulars  contained
 in  the  balance-sheet  or  the  profit  and
 losg  account  of  the  corporation  or  the
 company  are  not  accurate,  it  may  take
 such  steps  as  it  thinks  necessary.  I  am
 suggesting  the  insertion  of  the  words
 ‘on  adequate  evidence  adduced  before
 it’.  Judicial  authorities  must  act  in  a
 judicia]  way.  It  would  therefare  be
 desirable  to  put  down  here,  as  has
 always  been  the  case.  in  terms  of
 various  decisions  of  the  Supreme
 Court,  that  where  on  adequate  हनन
 dence  adjuciators  or  tribunals  find  that
 balance-sheets  and  things  like  that
 ate  inaccurate,  then.  of  course,  they
 need  not  accept  them  as  correct.  So,
 while  accepting  the  principle  of  this
 sub-clause,  and  in  particular,  the  pro-
 viso  thereto,  I  am  merely  clarifying
 and  saying  that  the  proviso  should
 read  thus:

 “Provided  that  where  the  said
 authority  is  satisfied  on  adequate
 evidence  adduced  before  it  that  the
 statements  and  particulars  con-
 tained  in  the  balance-sheet  or  the
 profit  and  loss  account  of  the  cor-
 poration  or  the  company  are  not
 accurate  it  may  take  such  steps
 ag  it  thinks  necessary  to  find  out
 the  accuracy  of  such  statements
 and  particulars.”

 that  is  to  say  in  such  case,  it  can  go
 ahead  to  make  investigations  and  so
 on.

 Sub-clause  (2)  js  concerned  with  the
 consequential  position  where  accounts
 and  so  forth  are  accepted  and  wi:ere,
 in  the  course  of  a  dispute,  some  fur-
 ther  information  etc,  js  desired.  The
 sub-clause  says  that  the  tribunal  or
 whatever  ig  the  adjudicating  guthority
 may  after  satisfying  itself  that  such
 clarification  is  necessary  by  order
 direct  the  corporation  which  is  in  the
 public  sector,  or  as  the  case  may  be,
 the  company,  in  the  private  sector,  to
 furnish  to  the  trade  union  or  the  em-
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 Pioyees  such  clarification  within  such
 tme-limit  as  may  be  specified.  I  am
 suggesting  two  amendments  to  this.
 Amendment  No,  179  is  concerned  with
 preventing  a  mere  roving  inquiry.

 And  in  Amendment  No.  180,  I  suggest,
 im  order  to  prevent  a  roving  inquiry,
 tha,  the  following  proviso  ought  to
 be  inserted,  namely:

 “Provided  that  nothing  con-
 taineg  in  this  sub-se.tion  shall  be
 deemed  to  empower  ths  said
 authori:y,  to  make  any  investiga-
 tion  regarding  matters  such  as  (i)
 waluation  of  stocks,  (ii)  classifica-
 tion  of  any  expenditure  ag  revenue
 expenditure  or  capital  expendi-
 ture,  (iii)  adequacy  or  o!herwise
 of  remuneration  paid  to  directors
 and  manazing  agents,  (iv)  cxpen-
 diture  on  travelling  al'cwance,  and
 (v)  propriety  or  otherwise  of
 any  expenditure  relating  to  8
 Previous;  accounting  year  in-
 eurred  by  the  employer  towards
 increase  in  salary  or  wag:  effected
 by  an  award,  shown  in  the
 balance  sheet  or  the  profit  and
 loss  account  of  the  Company”,
 Perhaps  I  ought  to  explain  why  I

 am  excluding  these.  Th»  first  two,
 valuaion  of  stocks  and  classification
 of  any  expenditute  as  capital  expen-
 diture  are  matiers  covered  in  specific
 terms  by  the  respensibility  of  auditor,
 irrespective  of  whether  he  happens  to
 be  the  Comptroller  and  Auditor  frene-
 fa]  or  the  statutory  auditor  under
 the  Companies  Act.  If  these  are  not
 excludeg  from  this  kind  of  inquiry,  it
 is  quite  possiblz  by  the  backdoor  to
 throw  ot  the  balance  sheet  and  the
 Profit  and  !oss  gc  qunt  which  =  under
 sub-section  ay  may  not  be  thrown
 out.

 As  regards  items  (iii)  and  (iv),
 ftem  (ili)  is  a  matter  for  determina-
 ton  and  constant  review  by  the  com-
 pany  law  admin‘stra.ion,  whose  pre-
 vious  sanction  is  necessary  in  the
 matter  of  fixing  or  charging  remure-
 ration  to  be  paid  to  directors  and  to
 Mmaniging  agents,  I  suggest  that  if
 the  ma'ter  has  once  for  all  been  devit
 with  by  Government  itself  in  terms  of
 the  provisions  07  the  Companies  Act,
 the  same  matter  should  noi  be  open
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 for  ogitation  before  a  tribunal  or  any
 other  adjudicating  authority,

 Apropos  items  (iv)  and  (v),  travel-
 ling  allowance  and  so  forth  are  sub-
 ject  to  considerable  scrutiny  not  merely
 by  the  auditors  but  also  by  the  =  in-
 come  tax  au.horities.  And  the  other
 matter  about  previous  years’  wages
 etc.  is  merely  ४  consequence  of  awards
 that  may  have  been  passed  relating  to
 earlier  accounling  years  under  which
 the  company  is  bound  to  pay,  I  sug-
 gest  therefore  that  these  items  may
 not  be  called  in  question  at  all  under
 the  provisions  of  sub-section  (2),

 I  may  add  that  the  Bonus  Com-
 Mission  Was  Unanimoyg  about  this.
 The  Government  have  accepted  all  the
 unanimous  recommendations  subject
 only  to  one  or  two  modifications.  This
 recommendation  ig  conta'ned  on  9.  9I
 which  I  will  take  the  liberty  to  read:

 “But  we  consider  thal  tribunals
 and  arbi.ratorg  should  not  embark
 upon  investigations  into  questions
 such  as  whether  stocks  have  been
 properly  valued,  whether  a  por-
 tion  of  revenue  expenditure  which
 hus  been  passed  by  the  auditors
 as  revenue  expenditure  should  be
 considered  a3  capital  expenditure
 the  adequacy  of  remuneration  to
 directors  and  managing  agents
 of  companies,  whether  the  expendi-
 ture  on  travelling  allowance  is
 excessive  etc,  The  Companirs
 and  oher  Acts  provide  ample
 safeguirds  against  malpractices.
 There  are  also  provisions  under
 the  Companies  Act  for  directing
 investigations  into  the  affairs  of
 companies  in  certain  c:rqum-

 stances”,
 Final'y,  I  would  like  to  say  that  in  the
 last  draft  of  this  Bil)  that  was  circu-
 lated.  there  was  in  fat  a  provicion  of
 the  kind  I  have  now  suggested,

 Shri  D.  Sanjivayya:  Amendments
 Nos.  177.178,179  relate  to  sub-cla  we
 (ly  of  elnuse  23  If  we  change  ‘may*
 into  ‘shall’  and  also  insert  ‘on  ade-
 quate  evidence  adduceq  before  it’
 and  substi'ute  ‘are  not  accurate’
 by  ‘are  inaccurate  in  maternal
 particulars’,  this  will  be  fetter-
 ing  the  authority  of  the  tribunal
 which  would  be  a  judicial  body.
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 Wo  doubt,  this  particular  recommen-
 dation  of  tne  Bonus  Commission,
 which  the  hon,  Member  quoted,  we

 had  put  in  the  draft  Bill  in  the  initial
 stages  for  discussion  before  the  tripar-
 tite  conference,  but  later  on,  after  the
 discussion  in  the  tripartite  conference,
 we  felt  that  it  would  be  advisable  to
 delete  these  categories  to  which  the
 hon.  Member  made  a  reference  and  to
 which  the  Bonus  Commission  also
 made  a  ceference.  We  felt,  as  I  said
 earlier,  that  we  should  give  unfettered
 power  to  the  judicial  body,  so  that  the
 entire  thing  would  be  gone  into  and
 the  true  facts  arrived  at.

 Shri  Bade  (Khargone):  Does  the
 hon.  Minister  mean  to  say  that  “may”
 means  “shall”  and  “shall”  means
 “may",  as  Pandit  Jawaharlal  Nehru
 said  once?

 Bhri  D.  Sanjivayya:  I  did  not  refer
 to  “may”  alone.  This  will  have  the
 cumulative  effect  of  fettering  the
 authority  of  the  judicial  body.

 Mr.  Speaker:  I  now  put  amendments
 Nos.  777  to  80  to  the  House.

 Amendments  Nos.  777  to  80  were  put
 and  negatived.

 Mr.  Speaker:  The  question  is:

 “That  Clause  23  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clouse  23  was  added  to  the  Bill.

 Mr,  Speaker:  The  question  is;
 “That  Clauses  24  to  26  stand  part

 of  the  Bill.”
 The  motion  was  adopted.

 Clauses  24  to  26  ‘rere  addeg  to  the
 Bill.

 Clause  27—  (Inspectors)
 Shri  Each!  Ram  Gopta  (Alwar):  I

 beg  to  move:
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 jor  clause  27,  substitute—
 “27.  Such  registers,  records  and

 other  documents  connected  there=-
 with,  as  prescribed  under  clause
 26,  shall  be  liable  for  inspection
 by,—

 (a)  in  case  of  factories,  by  Ins
 pector  of  Factories;

 (b)  in  case  of  mines,  by  Inspec-
 tor  of  Mines;  and

 (९)  in  case  of  other  establishments
 by  Labour  Inspe.tors.".  (70)

 Shri  Bade:  I  beg  to  move:
 Page  6,—
 for  lines  6  to  ]  substitute—

 “(5)  Nothing  contained  in  sec-
 tion  34(a)  of  the  Banking  Compan-
 ies  Act,  949  shall  prevent  an  Ins-
 pector  from  requiring  a  banking
 company,  to  furnish  or  disclose
 any  statement  or  information  or  to
 Produce  or  give  inspection  of  any
 of  its  books  of  account  or  other
 documents.”  (277),
 Shri  N,  Dandeker:  I  beg  to  move:
 (i)  15,  line  8,—

 for  “the  limits",  gubstitute—
 “the  territorial  limits”.  (8l).

 (i)  Page  5,—
 Omit  line  40  (182),

 (iii)  Page  5,—
 after  line  40,  insert—

 “Provided  that  nothing  in  this
 Bub-section  shall  be  deemed  te
 empower  the  Inspector  to  require
 the  employer  to  furnish  any  such
 balance-sheet  and  profit  and  loss
 account,  whether  audited  or  not,
 or  any  such  particulars,  informa-
 tion,  statements  or  clasification  im
 Telation  thereto  as  is  referred  to
 ih  sections  23,  24  and  25."  (183).
 Shri  Bade;  Clause  27(5)  reads:

 “Nothing  contained  in  thi,  see
 thon  shall  enable  at  Inspector  tm
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 require  a  banking  company  to  fur-
 nish  or  disclose  any  statement  or
 information  or  to  produce,  o>  give
 inspection  of,  any  of  its  books  of
 accounts  or  o  her  documents:,..."

 My  amendments  want  this  to  be
 substituted  by  the  following  words:

 “Nothing  contained  in  sertion
 34(a)  of  the  Banking  Companies
 Act,  949  shall  prevent  an  Inspec-
 tor  from  requiring  a  banking  com-
 pany  to  furnish  or  disclose  any
 statement  or  information  or  to  pro- duce  o>  give  inspection  of  any  of
 its  books  of  account  or  other  docu-
 ments.”

 Why  are  banking  companies  favoured
 by  the  Clause  like  this?  All  the  other
 companies  and  industries  will  be  ins-
 pected  by  the  inspector,  while  the
 banking  company  is  exempted.  My
 contention  is  that  all  the  banking  com-
 panies,  whether  big  or  small,  should
 be  allowed  to  be  inspected  by  the  Ins-
 pector.  Hence  my  amendment.

 Shri  Kashi  Ram  Gupta:  In  Clause
 26  Government  has  mentioned  certain
 registers  to  be  maintained.  In  Clause
 27  lavs  down  the  powers  of  inspectors.
 Actually  speaking,  bonus  relates  to  a
 very  simple  accounting  system.  There
 will  be  set  on  and  set  off.  nothing  elsc.
 Therefore,  I  have  suggested  that  in-
 stead  of  having  separate  Insp-ctors,
 the  factorv  inspectors,  labour  inspec-
 tors  and  mines  inpectors  can  be  autho-
 tiged  to  see  these  registers.  Going
 away  to  other  accounts  is  not  a  very
 00d  thing  in  th's  respect.  After  all.
 there  will  be  audited  accounts.  Then,
 there  are  income-tax  rules,  and  all
 these  things  are  there,  and  on  the  basis
 of  the  profit  and  loss  account.  we  have
 to  find  out  the  surplus  for  bonu:s.

 Therefore,  apart  from  whatever  is
 Mentioned  in  claus?  26,  if  there  is  any-
 thing  remaining  behind  that  can  also
 be  inse-ted  In  that.  The  inspector.
 whether  he  is  the  mining  inspector  or
 the  labour  in:pector  or  any  other  ins-
 pector,  must  be  entitled  to  see  what  is
 mentioneg  in  clause  26.  Then  :Here
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 as  a  contradiction  between  clauseg  26
 and  27.  You  put  something  in  clause
 27  and  you  authorise  him  to  do  ;ome-
 thing  which  is  not  mentioned  in  clause
 26.  Seeing  all  these,  it  will  be  very
 proper  if  the  House  accepted  this
 amendment  so  that  whatever  is  men-
 tioned  in  clause  26  shall  have  to  be
 inspected  by  the  inspectors  con.erned.

 Shri  N.  Dandeker:  Sir,  in  regard  to
 clause  27,  the  first  amendment  which
 T  have  is  No.  8]  which  is  merely  to
 clarify  what  is  there  in  clause  27()
 which  read::

 “The  appropriate  Government
 may,  by  notification  in  the  Official
 Gazette.  appoint  such  persons  as  it
 thinks  fit  to  be  Inspectors  for  the
 purposes  of  this  Act  and  may  de-
 fine  the  limits  within  which  they
 shall  exercise  jurisdiction.”

 It  may  mean  that  they  can  be  em-
 powered  to  do  practically  everything,
 even  that  which  no  othe:  authority
 can  do  under  this  Act.  On  a  reading
 of  sub-claus,  (2),  however  the  mean-
 ing  appeara  to  be  merelv  to  define  the
 territorial  limits  of  jurisdiction,  That
 ig  a  normal  feature  in  any  Act  which
 appoints  authorities,  among  other
 things  what  has  to  be  dofined  is  the
 territorial  iurisdiction  of  those  autho-
 tities.  Therefore,  |  suggest  this  amend-
 ment  in  sub-section  ay  of  clause  27

 is  necessarv.  We  should  say  “the  ter-
 titorial  limits  within  which  they  shall
 exercise  jurisdiction",  so  that  these

 inspectors  May  not  run  amock  al]  over
 the  State  or  run  amock  as  regards  all
 other  things  under  the  Act.

 Next,  I  take  great  exception  to  para
 (e)  of  sub-clause  (2)  because  it  is
 extra-ordinary.  Sub-claue  (2)  is
 eoncerned  with  indicating  what  the
 Inspectors  appointed  under  =  section
 27()  mav  for  the  purpose  of  the  Act,
 do.  It  says  that  an  inspector  appoint-
 ed  under  section  sub-section  ay  may,
 for  the  purpo-e  of  ascertaining  whe-
 ther  any  of  the  provisions  of  this  Act
 has  been  complied  with,  requi-e  an
 employer  to  furnish  such  information

 as  be  may  consider  necessary;  second-
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 ly  he  may  at  any  reasonable  time  ete.
 premises  and  make  inspections,  thirdly,
 he  may  examine  the  employer,  ete.;
 and  fourthly,  he  may  make  copies  or
 take  extracts  from  any  bork,  registe:
 or  o  her  document.  These  are  perfect
 ly  reasonable  powers,  subject  to  the
 proviso  which  I  have  suggested  in  my
 amendment  No,  ‘183.  But  para  (2)  of
 this  sub-clause  says:  “such  other
 Powers  as  may  be  prescribed."  What  in
 heaven's  name  is  contemplated  under
 (e)?  Can  he  be  authorised  to  dismiss
 anybody  or  appoint  anybody  or  do
 anything  at  all  that  he  may  be  autha-
 riseq  0  do?  This  seems  to  me  to  be
 Boiny  much  too  far.  I  do  not  mind
 in  what  detail  ond  in  what  extensi  e-
 mess  the  Inspector's  powers  ure  spe-
 cified:  but  they  must  be  specified,  T
 submit  that  this  is  one  of  those  omni-
 bus  autocratic  provicions  that  are  be-
 ginning  to  appear  in  legislations  in
 our  country;  after  providing  for  a
 whole  lot  of  specifies  powers.  they  go
 on  to  add  in  case  they  have  forgotten
 something  “such  ofher  power"  as  may
 be  prescribed.  The  House  would  re-
 call  that  in  connection  with  the  Com-
 panies  Amendment  Ri'l,  Thad  obie  ted
 to  a  similar  phraseology  in  relation  to
 the  dutics  of  auditors,  namely
 “such  other  duties”  as  the  company
 law  odministrat‘on  may  think  fit  to
 add.  apart  from  a  whole  lot  of  powers
 specified.  This  amounts  to  legislation
 ‘by  executive  departments,  of  a  kind
 that  must  be  objected  to,

 Finally,  Sir,  I  come  to  my  amend-
 ment  No,  I83  to  sub-clause  (2),  whicn
 is  very  important:—

 “Provided  that  nothing  in  this
 sub-section  shall  be  deemed  to  em-
 power  the  Inspecto>  to  require  tne
 emplover  to  furnish  any  such
 balanre-shect  and  profit  and  ioss
 necount,  whether  audited  or  not.
 का  जाई  stvh  particulars,  informa-
 tion,  «tatements  or  clarification  in
 relation  thereto  as  is  referced  to  in
 sections,  23,  24  and  25
 Now,  clause  23  is  concerned  with

 Umiting  the  powers  even  of  a  tribunal
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 Or  any  other  adjudicating  body  as  to
 the  circumstances  in  which  it  may
 accept  or  reject  the  balance-sheet  and
 profit  and  loss  acount,  and  the  cir-
 cumstances  in  which  the  adjudicating
 body  may  call  for  certain  further  in-
 formation,  I  suggest  that  these
 Powers  under  clause  23,  which  the
 Minister  just  now  explained,  as  giving
 adequate  and  extensive  discretion  to
 judicia]  authorities  ought  not  to  be
 capable  of  being  conferred  upon  non-
 judicial  executive  authoritles  like
 inspectors,  and  should  be  specifically
 excluded.

 Similarly,  clause  24  refers  to  cer-
 tain  things  which  even  adjudicating
 bodies  may  not  question  or  call  for,
 namely,  certain  information  in  relation
 to  banks  or  the  accuracy  of  the
 accounts  of  banking  companies.  This
 is  q  very  important  provision,  which
 RAYS:

 “the  said  authority  shall  not
 permit  any  trade  union  or  cm-
 ployees  to  question  the  correct-
 nes;  of  stich  accounts,  but  the
 trade  union  or  the  employees  may
 be  nermitted  to  obtain  from  the
 banking  company  such  informa-
 tion  as  is  necessary  for  verifying
 the  amount  of  bonus  due  under
 this  Act.”

 Sub-clause  (2)  is  even  more  impor-
 tant;  it  says:

 “Nothing  contained  in  sub.
 section  roby  shall  enable  the  trade
 union  or  the  emplovees  t>  obtain
 any  information  which  the  bank-
 ing  company  is  not  compelled  to
 furnish  under  the  provisions  of
 section  a4A  of  the  Banking  Com-
 panies  Act,  1949",

 These  are  very  necessary  provisions.
 Banks  are  credit  institutions  and  any-
 thing  that  might  tend  to  question  or
 injure  their  credit  or  reduce  their
 ereditworthines,e  woulg  be  dangerous.
 That  is  why  even  the  powers  of  2
 judicial  authority,  when  concerned
 with  disputes  under  the  Act  relating
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 to  banking  companies,  are  su  caic-
 fully  limited.  It  is  only  because  of
 that,  that  very  limited  discretion  has
 been  given,  Therefore,  the  proviso
 that  I  am  suggesting  in  relation  to
 the  powers  of  Inspectors  is  necessary,
 and  I  shall  read  it  again:

 “Provided  that  nothing  in  this
 sub-section  shal]  be  deemed  to
 empower  the  Inspzctor  to  require
 the  employer  to  furnish  any  such
 balance-shect  and  profit  and  loss
 account,  whether  audited  or  not.
 or  any  such  particulars.  informa-
 tion,  statemen's  or  clarification  in
 relation  thereto  as  is  referred  to
 in  sections  23,  24  and  25."

 Shri  Bade:  |  want  to  know  whether
 Shri  Dandcker  wants  to  black  out
 everything  from  the  inspectors,  that
 no  information  should  be  given?

 Shri  N.  Dandeker:  I  am  blacking  oUt
 —if  that  is  the  right  word—these
 particular  powers  from  the  inspector.
 Iam  not  prepared  to  give  these
 powers  to  the  Inspector.

 Mr,  Speaker:  Today,  that  is  the
 right  course!

 Shri  N.  Dandeker:  The  inspect
 should  not  have  the  power  which  only
 a  judicial  authority  has  been  express.
 ly  conferred  upon  in  a  limited  way.
 The  other  powers,  yes.

 Shri  D.  Sanjivayya:  Amendment
 No.  70  contemplates  to  give  or  to
 notify  Inspectors  of  Factories  and
 Inspectors  of  Mines  and  Labour  Ins-
 pectors  as  inspectors  under  this  Act;
 their  duties  are  different;  probably
 they  will  have  to  perform  different
 duties  in  respect  of  the  enactments
 which  they  have  to  enforce  and  the
 Government  will  have  to  notify  under
 this  Act  certain  officers  to  be  inspec-
 tors.  Probably,  Government  may
 have  to  appoint  snece'al  staff  for  any
 other  duties.  They  will  have  only  the
 duties  that  they  perform  as  inspec-
 tors.  Therefore,  ह  am  not  prepared
 to  accept  amendment  No  70.

 BHADRA  1,  l887  (SAKA)  Bonus  Bill  4504
 Shri  Kashi  Ram  Gupta:  My  point

 was  that  the  registers  of  the  establish-
 ments  which  were  mentioned  in  clause
 26  should  be  entrusted  to  them.  Other-
 wise,  it  would  be  contradictory  to
 clause  23,

 Shri  D.  Sanjivayya:  Factory  Ins-
 Pectors  ani  Mines  Inspectora  have
 certain  statutory  functions  to  perform
 under  those  statutes,  Therefore,  if
 we  ask  them  to  do  this  work  also,  it
 will  be  tou  much  for  them,  So,  J  am
 suggesting  that  Government  should
 appoint  special  staff,  or  whersver
 they  find  that  certain  other  officers
 who  are  doing  some  other  duties
 could  find  some  timc,  they  may  also
 do  it,

 Shri  Kash!  Ram  Gupta;  |  have  no
 objection  to  the  appointment  of
 inspectors.  But  my  point  is  that
 those  authorities  should  be  entrusted
 with  this  duty  as  mentioned  in  clause
 26.  Otherwise,  this  clause  will  be
 contradictory  to  clause  26.

 Shri  D.  Sanilvayya:  I  have  not
 been  able  to  follow  it.

 Shri  Kashi  Ram  Gupta:  Special
 powers  have  been  mentioned  in
 clause  27.

 Shri  D.  Sanjivayya:  About  amend-
 ment  No,  ‘181,  it  is  stated  that  instead
 of  “limit”,  it  should  be  territorial
 limit.  By  limit  and  jurisdiction  we
 define  the  limits  within  which  they
 shal!  exercise  jurisdiction.  It  is  so
 obvious;  when  we  say  “limits”  it
 means  the  limits  within  which  one
 has  to  exercise  one’s  jurisdiction.  It
 means  territorial  jurisdiction.

 Shri  N.  Dandeker:  It  is  not  nm
 obvious.  A  first--lass  mags  rate's
 limits  of  jurisdiction  are  not  merely
 territorial  limits  also,  higher  limit:  of
 punishments  that  he  may  impose;
 similarly  sessions  judges  have  certain
 territorial  limits  also,  higher  limits  of
 punishment  such  as  death  penalties
 and  so  oon,  Hich  Courts  have  still
 higher  powers,  “Limits  of  juridiction™
 covers  qg  very  wide  ficld.  I’  ts  not
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 merely  a  questivun  of  territorial  Unless  the  documents  are  supplied,
 jurisdiction,  If  you  merely  talk  of  how  can  the  inspector  find  out  whether
 ‘limit  a  jurisdiction’,  it  implies  both
 territorial  and  substantive  jurisdiction.
 I  suggest  that  if  the  Minister  agrees
 with  me  that  what  is  so  obvious  to
 him  is  not  quite  sa  obvious  to  me,  if
 il  is  merely  territorial  jurisdiction,
 that  he  has  in  mind,  it  would  be
 bett:r  say  so  expressly  in  clause  Penn

 Shri  D.  Sanjlvayya:
 satisfied]  that  this  means
 probably  by  notification  also,  when
 appointing  inspectors,  we  will  say
 that  an  inspector  will  be  in  charge  of
 such  and  such  @tstricts  gnd  so  on.
 That  will  be  done  in  the  rules,  so

 Anyway,  I  am
 that,  and

 that  the  ambiguity  wall  not  be
 there,

 By  his  amendment  No,  ‘182,  he
 wants  line  40,  Le.  sub-clause  (e)  to  be
 delsted.  It  says  “exercise  such  other
 powers  as  may  be  prescribed",  Clause
 38  gives  powers  to  the  government  ta
 make  rules.  I{  is  not  as  though  gov-
 ernment  are  free  to  make  any  ru'e
 they  like.  All  the  rules  made  have  to
 be  placed  bofore  the  parliament  and
 approved,  So,  is  am  not  prepared  to
 delete  that  clause,
 13  hrs.

 Coming  to  amendment  No.  277,  it
 is  really  very  astonishing  that  an
 enlightened  ber  hke  Mr.  Dande-
 ker

 Shri  N.  Dandeker:
 is  not  mine.

 Amendment  277

 Shri  Bade:  It  is  mine,  Let  him
 deal  with  my  amendments  also.

 Shri  D.  Sanjivayya:  I  am  coming
 to  that.  The  last  amendment  of  Shri
 Dandekor  says,  "Provided  thut  nothing
 in  this  sub-section  "ete,  I
 would  draw  his  atiention  to  sub-clause
 (2).  It  says:

 “An  Inspector  appointed  under
 sub-section  a  mav,  for  the  pur-
 pose  of  uscertaining  whether  any
 of  the  provisions  of  this  Act  has
 been  complied  with.  _

 the  provisions  of  this  Act  have  been
 complied  with?

 Shri  N.  Dandeker:  But  he  should
 not  ask  for  disclosure  of  secrets  by
 way  of  returns  from  banks  which
 even  the  Reserve  Bank  will  not  aus-
 close  to  anybody.

 Shri  D.  Sanjivayya:  When  there  is
 any  enactment  under  which  an  em=
 Ployer  is  not  obliged  to  disclose  some-
 thing,  he  cannot  ask  for  it.  For  ins-
 tance,  under  section  34A  of  the  Bank-
 ing  Companies  Act,  banking  companies
 are  not  expected  to  disclose  certain
 secret  information.

 Shri  Indrajit  Gupta:  They  are  well
 protected.

 Shri  श्र,  Dandeker:  Please  don't  mis-
 lead  the  House,  Under  clause  24(2),
 only  what  is  mentioned  in  sub-clause
 (l)  of  clauge  24  is  protected;  nuthing
 else,

 Shri  D.  Sanjivayya:  Sub-clause
 24(2)  says:

 “Nothing  contained  in  sub-sec-
 tion  (2)  shall  enable......"  ete.

 Here  clause  27(5)  says:

 “Nothing  contained  in  this  sec-
 tion  shall  enable  an  Inspector  to
 require  a  banking  company  to  fur-
 nish  or  disclose  any  statement
 which  a  banking  company  cannot
 be  compeled  to  furnish,  disclose,
 produce  or  give  inspection  of,
 under  the  provisions  of  section
 34A  of  the  Banking  Companies  Act,
 i949,"

 So,  section  34A  of  that  Act  protects
 the  banking  companies.  Mr.  Bade
 wants  that  this  embargo  should  not
 be  there.

 For  these  reasons,  I  am  not  in  a
 Position  to  accept  any  of  the  amend-
 ments  to  this  clause.
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 Mr.  Speaker;  I  shall  put  all
 @mendments  to  the  House.
 Amendments  Nos.  70,  8l  to  88  ancl

 277  were  put  and  negatived.,
 Mr.  Speaker:  The  question  is:

 “That  clause  27  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  27  was  added  to  the  Bill.

 Clause  28—  (Penalty)
 Shri  Kashi  Ram  Gupta:  I  beg  to

 move;
 Page  6,—

 for  lines  8  to  20,  substitute—
 “he  shall  be  punishable  with

 fine,  which  may  extend  to  rupees
 one  thousand.”.  (ny
 Shri  Indrajit  Gupta:  I  beg  to  move:
 Page  6,—

 (i)  line  8,—
 for  “or”  substitute  “and”;  and

 ii)  line  20,—

 the

 omit  “or  with  both”.  (29).
 Dr.  Ranen  Sen:  I  beg  to  move:
 Page  ‘16,  line  9,—

 for  “one”  substitute  “three”  (72).
 Shri  Bade:
 (i)  Page  16,  line  9,—

 I  beg  to  move:

 for  “or”  substitute  “and"
 Gi)  Page  16,  line  20,—

 omit  “or  with  both”.

 (278).

 (278).
 Shri  N.  Dandeker:  I  beg  to  move:

 Page  16,
 after  linc  20,  insert—
 “Provided  that  failure  to  comply

 with  any  direction  given  of  requl-
 sition  made  by  an  Inspector
 under  sub-section  (2)  of  section
 27  shall  be  punishable  with  a  fine
 only.”  (184).
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 Dr.  Ranen  Sen:  My  amendment  and

 Mr,  Indrajit  Gupta's  amendment  have
 the  object  of  making  the  punisament
 deterrent.  We  seck  to  substitu:e
 ‘and’  instead  of  ‘or’  in  line  19,  Ag  I
 said,  the  main  obje.t  is  to  have  a
 detcr;ent  punishment,  We  know—
 that  must  be  the  experience  of  the
 minis  er  aiso—that  the  employers,
 Powerful  as  they  are,  try  to  find  out
 loopholes  and  soft  cornerg  in  the  laws
 and  get  away  with  thi;  small  punish-
 ment  of  fine.  We  want  to  provide
 not  only  for  fine,  but  for  imprisonment
 also.  We  want  to  put  a  little  fear
 in  the  hearis  of  employers,  so  that
 they  may  not  contravene  these
 provisions  of  the  law.  It  will
 have  a  little  deterrent  effect  on  the
 employers.  They  wiil  save  lakhs  of
 rupees  as  part  of  bonus  of  which  they
 will  deprive  the  workerg  and  so  easily
 they  wil]  pay  Rs.  3000  fine  and  get
 away  with  it.  So,  if  they  are  to
 undergo  imprisonment,  that  will  have
 a  deterrent  effect.

 Shri  Bade:  My  amendment  is  u'so
 just  like  Dr.  Ranen  Sen's,  Instead
 of  six  mon‘hs’  imprisonment  or  fine,
 it  should  be  both  fing  and  imprison-
 ment  for  six  months,  I  know  there
 Wag  8  case  of  a  person  who  beat  an-
 other  person  with  a  shoe.  He  was
 fined  Rs.  25.  He  told  the  magistrate,

 “मजिस्ट्रेट  साहव,  मैं  पचीस  रुपये  जौर
 टेंडर  पर  Tag,  मझे  एफ  ६ 1  जौर
 मारने  की  इ  गत  दीजिए  ru

 Mr.  Speaker:  Were  you  the  Jawver
 defending  him?  That  might  have  been
 your  advice

 Shri  Bad::  He  said,  I  have  paid  Ra
 25;  because  he  abused  me,  bringi:.e
 in  the  names  of  my  forefathers,  I  will
 give  him  one  more  beating  with  the
 shoe,  for  which  I  am  paying  Tis.  25
 more,  So,  here  also,  the  emp  oycrs
 who  make  lakhs  of  rupees  will
 easily  pay  the  fine  of  Rs.  1,000
 and  get  away  with  It.  So,  if  you
 want  to  penalise  anybody,  it  must  be
 deterrent  punishment,  O-herwise,
 it  will  defeat  the  very  provision  of
 the  lsw.  Therefore,  I  request  the
 hon.  minister  to  accept  my  umenJ-
 ment,
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 Shri  Kashi  Ram  Gupta:  My  amend-
 ment  is  quile  opposed  to  that  of  Mr.
 Inderjit  Gupta,  Dr.  Sen  and  Mr.  Bace.
 l  tried  to  find  out  from  Dr,  Sen‘s
 spezch  whether  there  could  be  any
 justification  for  combining  both  im-
 prisonment  and  fine,  but  ]  faund  none.
 We  hive  to  see  the  effect  of  this
 and  how  it  will  function.  If  there  is
 a  defau.t,  it  can  be  dealt  with  under
 the  Companies  Act  or  the  Income-tax
 Act  or  the  Minimum  Wages  Act  and
 soon.  Eut  this  is  about  bonus.  They
 have  tp  fave  audi‘ed  accounts,  When
 gross  profi.  is  to  be  calculated  un  wu
 certain  basis  and  there  is  to  be  set
 off  and  set  on,  what  is  there  which
 would  make  छ  man  commit  a  big
 crime  ang  undergo  a  punishment  jike
 this?  After  all,  they  are  big  indus-
 trialists  "who  are  responsible  persons.
 When  a  punishment  is  provided,  a
 large  number  of  people  are  expected
 to  evade  this  law.  If  a  large  num-
 ber  of  people  are  expected  to  evade
 thi;  law,  there  is  no  use  of  having
 this  law.  So,  when  a  large  ber  is
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 Mr,  Speaker:  They  may  be  reading

 the  latest  bulletin.  The  lates.  buliet:n
 has  been  put  up  just  now  on  the
 notice  ‘ward.  20  copie;  have  been
 supplied  to  the  Notices  Office,  and
 those  hon.  Membcrs  who  want  8  copy
 can  have  il  from  there.  Others  may
 read  from  the  LOpy”  that  has  been  put
 up.  As  I  have  already  announced,
 the  Defence  Minister  will  bo  making
 a  statement  at  4.00.

 Shri  Bad:;  Let  the  bulletin  be  read
 here,  Sir,

 Mr.  Speaker:  I  can  give  him  a
 copy.

 D:.  M.  8.  Aney  (Nagpur):  Will  you
 allow  him  to  circulate  it?

 Mr.  Speaker;  He  might  read  it  and
 then  pass  it  on.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Sir,  yesterday  it  was  agreed
 that  some  Minister,  not  necessarily

 not  experted  to  evade  the  law,  there
 is  no  justification  for  combining  both
 fine  and  imprisonment.  After  all,  we
 live  in  this  country  as  free  ci  izens
 and  we  inust  see  to  our  prestige.
 Those  days  are  gone  when  the  people
 used  to  do  all  these  things  in  a  big
 way.  There  are  so  many  Acts  which
 provide  for  exemplary  punishment  for
 other  malpractices,  So  far  as  bonus

 is  concerned,  their  chan-es  to  do  mis-
 chief  are  Ilmited.  Therefore,  the
 punish  t  also  should  be  limited.
 Therefore,  I  suggest  that  it  will  not
 be  good  to  provide  both  imprisonment
 and  fine.  I  suggest  that  it  will  be
 quite  encugh  if  the  punishment  is
 limited  to  fine  only.

 Shri  Solanki  (Kaira):
 no  quoruin  in  the  House.

 Sir,  there  is

 Mr.  Speaker:
 rung.

 The  Bell  may  be

 Shri  N.  Dandeker:  They  will  only
 come  to  vote;  they  do  not  even  listen
 to  what  at  is  all  about.

 the  Def  Minister,  would  come  and
 make  a  statement  here  on  the  war
 situation.

 Mr.  Speaker:  Earlier  we  had
 agreed—Shri  Kamath  had  not  known
 it  and  probably  the  Deputy-Speaker
 also  had  not  known  it—tha,  such
 bulletins  wou'd  be  placed  in  the
 Notice  Office  so  that  hon.  Members
 can  get  them  ang  whenever  it  was
 necessary  the  Defence  Minister
 would  be  making  a  statement,  but
 not  on  other  occasions.

 Shri  5.  M.  Banerjee  (Kangur):
 How  many  times  will  this  bulletin  be
 issued,  Sir?

 Mr.  Speaker;  I  have  not  specified
 the  number  of  times.

 Shri  5,  M.  Banerjee:  We  are  al-
 ready  getting  the  spot  news,  If  there
 ds  something  that  is  not  there,  then
 it  is  a  different  matter.

 Mr.  Speake-:  If  hon.  Members  are
 satisfied  with  the  spot  news,  that  is
 4  differtnt  matter.  I  should  rather
 think  that  there  should  be  as  many
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 copies  as  there  are  Members  inside
 the  House  ang  they  should  be  distri-
 butat  here.  Those  who  are  outside
 the  Hous»  can  ge.  it  from  the  No.ice
 Offer,  Now  there  is  quocsum—Shri
 Dandeker.

 Shri  N,  Dandeker:  Sir,  I  would
 bezin  by  saying  iat  I  am  sorry  my
 hon,  friend  disturbed  some  of  my
 hon,  frienis  from  their  afternoon
 siesta  |  do  not  think  they  are  pavti-
 eularly  concerned  with  what  is  hop-
 pening  with  thi;  Bill.

 Sir,  a  «iause  such  as  clause  28  is
 obviously  necessary.

 Mr.  Speaker:  My  apprehensions  are
 that  tomorrow  at  0.00  there  may  not
 be  quorum  in  the  beginning.  We
 have  put  down  0.00  a.m.

 Shri  Hari  Vishnu  Kamath:  Let  us
 give  it  a  trial

 Shri  N.  Dandek  Sir,  the  d
 ment  that  I  am  proposing  to  clause
 28  i;  mot  really  concerned  with  the
 substance  of  whcther  or  not  contra-
 ventions  of  the  provisions  of  the  Act
 or  directions  given  or  requisitions
 made  under  the  Act  should  or  should
 not  be  visited  with  a  penalty  of  six
 months  imprisonment,  nine  months
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 quisition  made  by  an  Inspector
 undtr  sub-section  (2)  of  section
 27  sha!l  be  punishable  wih  a  fine
 only.”

 My  reason  is  tha:  an  exccutive  uutho-
 tity  ig  not  a  judicial  authority,  I  can
 quite  undersand  and  accep,  that
 drections  given  by  a  judicial  gutho-
 Tity  have  to  be  treated  seriousiy  or
 rather,  that  they  cannot  b>  allowed
 fo  be  treated  lighth  2nd  they  must
 he  backed  ky  sanctions  and  ornal-
 lies  of  a  serious  nature.  But  please
 see  the  level  of  the  cxecutive  autho-
 rity  that  is  contemplated  here.  If
 we  were  somebody  higher  up,  if  it
 had  been  said  that  he  might  i:sue
 requisitions  or  dircetions,  with  the
 prior  consent,  sanction  or  approval  of
 the  appropriate  government  that
 would  pe:haps  be  acceptable.  But
 here  a  fairly  low  echelon  officer  has
 been  provided.  An  inspector  can  run
 wild  and  issue  any  dire-tions  or  make
 any  requisitions.  He  may  not  dell-
 berate'y  do  it.  But  he  may  not  be
 able  to  grasp  the  complexity  of  thia
 whole  bonus  scheme.  After  all,  he
 cannot  be  as  knowledgesble  about  all
 this  as  woulg  be,  say,  the  Commis-
 sioner  of  Labour  or  some  other  autho-
 rity  of  that  kind.  Therefore,  my  sug-
 gestion  is  that,  If  at  all  this  clause  is
 attracted  by  failure  to  comply  with

 isitio: impri  t,  or  impri  for  a
 _year,  or  a  fina  or  both.  Obviously,
 there  has  to  be  punishment  of  an
 adequate  kind  and  the  clause  provides
 for  ii.  But  I  am  concerned  with  that
 pert  of  this  clause  which  says  that  if
 any  person  to  whom  a  direction  was
 given  or  a  requisition  was  made  under
 this  Act  fails  to  comply  with  the
 direction  given  or  requisition  made  he
 may  b?  punishable  with  imprison-
 ment,  I  fee]  concerned  with  that  be-
 cause  T  find  that  the  Inspector  to  be
 appointed  under  clause  27  has  also
 eertain  powers  of  the  kind  that  might
 be  porhap:  regarded  as  coming  with-
 in  the  ambit  of  clause  on.  Mv  sug-
 ges‘ion  therefore,  is  that  the  following
 be  added:

 “Provided  that  failure  to  comply
 with  any  direction  given  or  re-

 ms  made  or  directions  given
 by  an  inspector  under  clause  27,  then,
 only  a  fing  may  be  imposed  and  not
 imprisonment.

 Shri  Bade:  Sir,  I  support  Shri  Dan-
 deker.  I  forgot  to  give  an  amendment
 to  this.  Here  it  is  said:  “directions
 given  or  requisitions  made".  These
 are  very  loose  words.  I  have  secon
 that  these  two  words  used  in  many
 enactments  are  considered  ‘o  be  cana-
 ble  of  cover'ng  a  very  vast  ground,
 Supposing  an  inspector  asks  a  mana-
 eer  or  a  head  of  a  particuler  indus-
 trial  undertaking  that  he  shoulq  do
 something  and  that  direction  js  not
 obeved,  do  you  mean  to  sav  that  the
 promrietor  i-  miniehshle  foe  that  Then
 T  fait  to  underetand  the  differences
 between  the  werd,  “direrticns”  and
 “requisitions”.  This  clause  is,  there-
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 [Shri  Bade]
 fore,  very  loosely  worded.  I  do  not
 know  whether  the  hon.  Minister  has
 consulted  the  law  experts.  These  :wo
 words  can  include  so  many  things.
 Therefore,  to  punish  the  proprietor
 for  the  fau't  of  the  head  of  the
 department  is  a  wrong  thing  to  qo.
 This  clause,  I  suggest,  may  either  be
 deleted  or  some  amen“ment,  as  cug-
 gested  by  my  hon.  friend,  Shri  Dan-
 deker,  may  be  accept:d.

 Shri  D.  Sanjivayya:  Sir,  both  Dr.
 Ranen  Sen  and  Shri  Bade  in  their
 amendmens  want  that  .he  punisti-
 ment  should  be  both  imprisonment
 and  fine,  whereas  in  the  clause  it  is
 said:

 “imprisonment  for  a  term  which
 may  extend  to  six  months,  or
 with  fine  which  may  extend  to
 one  thousand  rupees,  or  with
 both.”

 Therefore,  we  have  made  provis'on
 for  both  ‘o  be  levied.  I  do  not  think
 they  should  be  so  harsh  on  the  em-
 ployers  who  might  commit  certain
 offences  under  the  Act.

 Coming  to  the  amendment  moved  by
 my  hon.  friend,  Shri  Kash  Ram  Gupta,
 which  is  quite  a  different  one  ani
 wh'ch  seeks  to  do  qui'e  the  opposite
 thing,  he  wants  completely  to  delete
 the  provision  reliting  to  impris:gment
 and  he  savs  that  it  should  be  only
 fine.  In  most  of  our  evactments  both
 the-e  things  exist  and,  therefore,  it
 should  continue  as  it  is.

 Coming  to  the  amendment  moved  by
 Shri  Dandcker,  I  world  like  to  say
 tha’  it  is  not  acceptable  to  me  for
 this  reason.  The  clause  reads  tike
 this:

 “If  any  person—

 (a)  contravenes  any  of  the  pro-
 visions  of  this  Act  or  any

 Tule  made  thereunder;  or
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 (b)  to  whom  a  direction  is  given
 or  a  requisition  is  made  uader
 this  Act  fails  .o  comply  with
 the  direction  or  requusivion,

 he  shal}  be  punishable...."
 Now,  the  punishing  authcrity  will

 certainly  .ake  into  consideration  the
 nature  cf  the  offence,  whether  it  is
 merely  non-submission  or  non-pro-
 duction  of  documents  or  s:mething
 sorious.  50,  taking  into  ccnside,ation
 the  nature  of  the  offen  -e,  the  judicial
 authority,  the  first  class  magis  rate  or
 city  magistrate  as  the  cass  may  bs,
 will  certainly  impose  such  punishment
 as  is  justifiable,  Therefore,  we  iid  not
 make  g  separate  provision  for  non-
 compliance,  That  is  not  necesiory.
 After  all,  these  cases  are  not  filed  just
 by  an  inspec  or.  I  would  like  to  draw
 the  attention  of  hon.  Memters  to
 clause  30  which  says:

 “No  court  shall  take  cognizance
 of  any  offence  punishabe  unier
 this  Act  save  on  compla.nt  made
 by  or  under  the  authority  of  the
 appropriate  Government.”

 Similar  provisions  exist  in  the  Motor
 Transport  workers  Act  also.  So,  I  09
 not  ac-ept  any  of  the  amendments.

 Mr,  Speaker:  Shall  I  put  all  the
 amendments  .ogether?

 Shri  N.  Dandeker:  As  my  amend-
 ment  js  contrad  ctory  to  the  other
 amendments,  it  may  be  put  separate-
 ly.

 Mr.  Speaker:  All  right.  I  will  now
 put  amendment  No.  7l,  moved  by
 Shri  Kashi  Ram  Gupta,  to  the  vote  of
 the  House.
 Amendment  No,  7  was  put

 negatived,
 and

 Mr,  Speaker:  I  will  now  put  umend-
 ment  No.  29  by  Shri  Indrajit  Gunta,
 72  by  Dr.  Ranen  Sen,  and  278  and  279
 by  Shri  Bade  to  the  vole  uf  tne
 Houze.
 Amendments  Nos,  29,  72,  278  and

 279  were  put  and  negat-ved.



 4515  Payment  of

 Mr.  Speaker:  ध  will  now  put  amend-
 ment  No.  84  moved  by  Shri  Dande-
 ker  to  the  vote  of  the  House,
 «“imendment  No,  84  was  put  and

 negatived,
 Mr.  Speaker;  The  question  is:

 “That  clause  28  stand  part  of
 the  Bill.”
 The  motion  was  adopted.
 Clause  28  was  aded  to  the  Bill.

 Shri  8,  M.  Banerjee:  I  think  the
 Minister  should  bring  in  some  amend-
 ment  so  .hat  Members  could  alsu  he
 paii  bonus  for  their  attendance.  Now
 there  is  no  quorum  in  the  House.

 Mr,  Speaker:  The  bell  ie  being
 rung......  Now  there  is  quorum.  I
 am  very  sory  that  I  have  to  put  hon.
 Members  who  were  in  the  Cen‘ral
 Hall  to  this  inconvenience  and  dis-
 comfort.

 Clause  29—(Offences  by  companies)
 Shri  N.  Dandeker:  I  beg  to  move:

 Page  1,  line  2,—

 after  “includes”,  insert—

 “an  establishment.  in  the  pubic
 sector”  (185)

 Sir,  this  clause  29  is  very  necessary
 clause  which  defines  or  indicates  wiio
 are  the  persons  to  be  regarded  as
 having  committed  offenzes  when  the
 offending  employer  is  o  company.  I
 am  suggesting  that  in  order  to  make
 it  clear  ‘hat  officers  of  public  sector
 companies  are  not  exempted  from  the
 ecope  of  this  clause,  my  amendment
 may  be  accepted.  If  my  amendment
 is  accepted,  it  wi'l  read:  “company”
 Means  any  body  cornorate  and  =  in-
 cludes  an  establishment  in  the  pub-
 lic  sector,  a  firm  or  cther  a@ssocia:ton
 of  individuals.  I  presume  it  is  the
 intention  that  any  one  of  the  officers
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 in  the  public  sector  companies  who
 commits  an  offence,  of  the  king  for
 which  officers  in  the  ordinary  com-
 Panics  can  yet  pushed  around,  should
 also  get  pushed  wound,  I  hope  the
 minister  will  agree  that  the  recal-
 cilrant  people  in  the  public  sector
 entenprises  should  get  the  same
 punishment  which  officers  in  the
 private  companies  can  get  for
 similar  offences.

 Will  not  “body  cor-
 sector  com-

 Mr.  Speaker:
 porate”  include  public
 panies?

 Shri  N.  Dandeker:  If  they  had  sim-
 ply  said  “body  corporate"  ij  would
 have  been  a  different  matter.  But  in
 clause  -2(16)  the  Bill  conigins  a  very
 specific  definition  of  establishmen’s  in
 the  public  sector,  Consequently,  it  will
 not  apply  to  public  sector  companics
 unless  you  include  the  words  “estab-
 lishmentgs  in  the  public  sector"

 Shri  D.  Sanjivayya:  I  would  invite
 the  attention  of  ihe  hon.  Member  to
 clause  2(9)  which  reads:

 “‘company’  Means  any  company
 as  defined  in  section  3  of  ‘he  Com-
 panies  Act,  1956,  and  ine  udes  a
 fureign  company  within  the  mean
 ing  of  section  50  of  that  Act;”

 Our  legal  advice  is  that  public  sec-
 tor  is  also  covered.

 Shri  N.  Dandeker:  Then,  why  is
 “cstablishmen  s  in  the  public  sector”
 separa  cly  difined?  T  find  that  an
 “establishment  in  the  private  sector”
 has  been  defined  as  that  which  ia  nut
 the  publir  sector.  Consequently,  |
 am  unable  to  accept  hat  some  u  her
 definition  for  some  other  purpowes
 necessarily  incudes  thig  particular
 thing  for  @  particular  purpose,  |  am
 concerned  with  this  particwlap  puts
 pose:  that  is  that  ‘he  establishmon  8
 in  the  public  sertor  covered  by  the
 Bill  should  be  covered  by  this  parti-
 cular  clause  also.

 Shri  D.  Sanjivayya:  I  have  nothing
 more  to  add.
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 Mr.  Speaker:  |  will  now  put  amend-
 ment  No.  85  to  the  vote  of  the  House.
 Amendment  No,  85  was

 negalived,
 put  and

 Mr.  Speaker:  The  question  is:
 “That  clause  29  stand  part  of

 the  Bill".
 The  motion  was  adopted.

 Ciause  29  was  added  io  the  Bill.
 Clauses  30  and  3l  were  added  to  the

 Bill.
 Clause  32—(Act  not  to  apply  to  cer-

 tain  classes  of  employees)
 Shri  D.  Sanjivayya:  I  bez  to  move:
 (i)  Page  18,  line  20,—

 omit  “and”  (82).
 (ii)  Page  8,—

 after  line  2l,  insert—
 “(g)  any  o‘her  financial  institu-

 tion  (oher  than  a  banking
 company),  being  an  establish-
 ment  in  public  sector  which
 the  Centra’  Government  may,
 by  notification  in  the  Official
 Gazete,  specify  having  re-
 gard  to—

 (i)  its  capital  structure;
 (ii)  its  objectives  and  the  nature

 of  its  acilvities;
 (ill)  the  nature  and  extent  of  fin-

 ancial  assistance  or  any  con-
 cession  given  to  it  by  the
 Government;  and

 (iv)  any  other  relevant  factor;"
 (83)

 (ili)Page  ‘18,  line  23,—
 for  “in”,  substitute  “under”.  (84)

 (lv)  Page  8,—
 after  linc  23  insert—
 “(xi)  employees  emploved  by

 injand  water  transport  es-
 tabl'chments  operating  on
 Toutes  passing  through  auy
 other  country”.  (85)
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 Shri  N.  Dandeker:[  beg  to  move:
 (i)  Page  7,—

 after  line  35,  insert—
 “(d)  an  asociation  or  ins  itution

 having  a3  its  object  Lae  con-
 or  encourageinent  of  the
 trol,  supervision,  regulation.
 profession  of  law,  medicine,
 accountancy,  jndustrial  and
 buiiness  management,  engi-
 neering  or  archi  ecture,  or
 such  other  profession  as  the
 Central  Government  may
 specify  in  this  behalf  frum
 time  to  time,  by  notification
 in  the  Official!  Gazette:

 Provided  that  the  a-:soriation  or
 institution  applies  its  =  in-
 come,  or  accumulates  it  for
 application,  solely  to  the
 objects  for  which  ht  is
 established;".  (186).

 Gi)  Page  17,  lines  36  and  37,—
 for  “building  operations”,  substi-

 tute—
 “building,  construction,  load-

 ing  and  unloading  or  other
 operations”.  (187)

 (ii)  Page  8,—
 omit  lines  4  to  77.

 (iv)  Page  8,—
 omit  line  20.

 (v)  Page  7,—
 after  line  37,  insert—

 (188),

 (189),

 “(yia)  employees  emp'oy2zd  by
 an  employer  (other  than  a
 company)  whose  capital  jn-
 vested  in  the  es‘ablishment
 as  evidenced  from  his  books
 of  accounts  does  not  exceed
 one  Inkh  rupees  at  the  com-
 men:ement  of  the  account-
 ing  year;".  (219),

 Shri  Dn  Ss.  Patil  (Yeotmal):  Sir,  I
 beg  to  move:

 Poge  7,—
 omit  lines  22  to  24,  (271)
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 meme  महोदय,  खंड  32  में  लिखा  है
 कि  यह  ऐक्ट  गोदी  फर्मंचारियों  को  लागू
 नहीं  होगा  ।  मेरा  सुझाव  है  फि  बोनस  का
 कानून  उनको  भी  लागू  किया  जाए।

 33.37  brs,

 s1Mr,  Derury-Spraxer  in  the  Chair]

 उपाध्यक्ष  मुख्य:  बोनस  कमीशन  ने
 अपनी  रिपोर्ट  में  इन  के  बार ेमे ंसिफारिश  की  है
 कि  इन  कर्मचारियों  को  बोनस  स्कीम  लागू
 की  जाए  t  बम्बई  में  यह  स्कीम  लागू
 है,  लेकिन  कलकत्ता  में  कोई  स्कीम
 लागू  नहीं  है  ।  बम्बई  में  जो  स्कीम
 लागू  है  उस  में  भी  कई  दोष  हैं  1  तो  मेरे  कहने
 का  मतलब  यह  है  कि  मिनिमम  कौर
 मैं,  ,स..म॒  बोनस  देने  के  जो  इस  में  प्रावीजन्स
 हैं  उनको  कम  या  ज्यादा  करते  हुए
 यह  फानूत  उनको  भी  लाग  फिया.  जाए  ।

 बम्बई  में  जो  इनकम  होती  है  उससे
 कहीं  ज्यादा  इनकम  कलकत्ता  में  होती  है  ।
 इतना  होते  हुए  भी  कोई  भी  बोनस  की  स्कीम
 वहां  लागू  नहीं  है  ।  इसलिए  मैं  ने  यह
 छोटा  सा  असेंसमेंट  दिया  है  ।  प्रमेंडमेंट
 छोटा  है  लेकिन  उसका  महव  बहुत
 हैऔर  मैं  चाहता  हं  कि  मंत्रों  महोदय  इस
 संशोधन  पर  गौर  करें  और  इसको  मान्य
 करे।

 Shri  N.  Dandeker:  Sir,  first  of  all,
 I  will  take  my  amendment  No.  8u  to
 clause  32,  whereby  I  am  endéeavour-
 ‘ing  to  put  in  after  line  35  a!  page  7
 the  following.  I  better  begin  by  refer-
 Ting  to  what  is  already  excluded  under
 ‘sub-claus?  (v),  namely,  ‘he  Indian  Red
 “Cross  Society  or  any  other  institution
 ‘of  a  like  nature;  universi:ies  and  other
 ‘educational  institutions;  and  iastitu-
 tions  (includ’ng  hospitals,  chumbers

 ‘of  commerce  and  social  welfare  insti-
 tutions)  established  not  for  purposes
 ‘of  profit.  T  am  now  suggesting  that
 ‘we  should  add  to  that  list  one  more
 «category,  namely,—
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 “an  association  or  institution

 having  as  its  object  the  conirol,
 supervis-on,  regu  ation  or  encour-

 it  of  the  professi  of  law,
 Medicine,  accountancy,  industrial
 and  business  managemen,  engi-
 neering  or  architecture  or  suck
 other  profession  as  the  Central
 Governmen.  may  specify  in  this
 behalf,  from  time  ‘o  time,  by notiftaticn  in  the  Official  Gaz=tte:

 Provided  that  the  assoviation or  institution  applies  its  imcume
 or  accumulates  it  for  application
 solely  to  the  objects  for  which
 it  is  established:”.

 I  have  taken  the  wording  almost  en-
 tirely  from  the  recent  Finance  (No.
 2)  Bill  where  asociations  of  this  kind
 have  been  exemp'rd  from  tax  subject to  the  condition  tha  they  accumulate
 their  incomes  for  anplications  only  to
 objectives  for  which  they  are  inteded.
 I  hone,  the  hon.  Min‘ster  will  agree
 that  these  associations  of  profe  -sicnal
 bodies  which  regulate  a‘  present  the
 profession  of  accountancy,  such  as
 cost  accountan  y  and  fenera!l  accoun-
 taney,  ensineering,  orchitecture  and  so
 for  h.  ought  not  te  be  within  the  embit
 of  this  Act  in  the  same  wav  a8  univer
 sit'es  and  other  educational  Ins‘itu-
 tions.

 Then,  Sir,  amendment  No.  87  is
 eoncerned  with  extending  the  scope
 of  sub-clause  (vi)—cmployec;  em-
 ployed  through  contractors  on  bulld-
 ing  operations,  Exac'ly  the  same  co"l-
 siderations  which  apply  to  the  prob-
 lem  of  bringing  in  emoloavees  em  nioy=
 ed  ‘hrough  contractors,  the  Bonus
 Commission  found.  really  extended  also
 to  the  whole  field  of  contract  workers.
 The  prover  thine  here  should  be  that
 the  -lauss  should  he  extended  to  cover
 emplovees  emploved  through  contrac-
 tora  n-t  merely  on  buildings  hut  also
 on  construc'ion,  Inading  and  yninvdi-
 ing  or  other  operations;  in  other
 words,  contract  Jabour  as  a  whole
 ourht  too  he  evelrted  heranes  if  post,
 is  imn-acticghl>  reall;  to  apply  these
 sorts  of  laws  to  them.
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 not  spoken  of  yet,  namely,  Nos.  86 Then,  I  come  to  my.  a  t
 No,  Prey  because  log.cally  that  comes
 next.  At  page  1,  |  suggest  the  in-
 sertion  of  one  more  categury  tor  x=
 clusion.  Ths  js  in  line  with  the  in-
 ten  ion  of  exempting  the  smaller  es-
 tablishments.  The  way  by  which  the
 Bill  goes  to  pt  smal!  establish
 ments  is  that  it  will  apply  to  a  fac-
 tory,  meaning  an  estabiishment  of
 ten  or  more  workers  using  power,  it
 will  also  apply  to  other  establisimenis,
 that  is,  any  other  establishment,  not
 a  factory,  emp  oy'ng  20  or  more
 workers.  That  is  one  way  of  limiting
 the  scope.  I  suggest  another  way—
 8  necessary  way,—which  certainly  in
 the  Bonus  Commission  we  did  not
 think  of.  This  is  just  one  of  those
 many  matters  which  comes  to  one's
 mind  when  one  goes  into  it  more  and
 more.  I  suggest  the  insertion  of  only
 this  category,  namely,—

 “employees  employed  by  an
 employer  (oher  than  a  company)
 whose  capital  invested  in  the  es-
 tablishment  as  evidenced  from  his
 books  of  accounts  does  not  exceed
 one  lakh  rupees  at  the  commence-
 ment  of  the  accounting  year”.

 This  will  exclude  a  who'e  lot  of  small,
 litle  people  who  in  many  ways  con-
 stitute  an  important  element  in  our
 industrial  development  today,—-parti-
 cularly  in  places  in  and  around  the
 elties  in  Punjab,  in  ang  around  some
 of  the  cities  of  Maharashtra  and  Guj-
 arat,  and  in  many  of  the  cities  in
 Madras  and  UP—very  smal'  men,
 amall  industrialists,  and  ev  treprene-
 urs,  lit!le  firms  and  small  [amilies,
 who  are  embarking  upon  ancillary
 indus  ries  of  all]  kinds,  taking  a  good
 dea’  of  risk  but  making  a  fatrly  good
 job  of  it  on  the  whole,  I  suggest  that
 this  is  also  8  neceseary  wav  of  exciud-
 ing  that  kind  of  small-scale  industries,
 othe-  than  those  that  onerate  as  com-
 panies.  And  L  therefore.  oress  this
 8  7  t  for  ideration  by  the
 Minister.

 Then,  T  will  go  back  to  the  other
 amendments  concerning  which  हद  Have

 and  189.  These  are  concerned  with
 eliminating  from  the  exemption  list.
 cer  ain  public  sector  enterprises  in-
 respec.  of  which  I  sec  no  reason  what. ever  for  their  exclusion.  The  general
 line  and,  indeed,  the  terms  of  refer-
 ence,  if  I  may  say  so,  which  iimited
 the  Bonus  Commission  in  respect  of
 public  sector  enterprises  is  ‘ere:  ting
 reading  and  I  will  take  the  liberty  to
 read  it  oul.  The  first  term  of  refer-
 ence  was:—

 “To  define  the  concept  of  bonus
 and  to  consider  in  relation  to  in-
 dustrial  employments,  the  ques- tion  of  payment  of  bonus  based  on
 profits”  etc.

 The  courts  have  held  that  “industrial
 employment”  includes  also  employrnent in  banking  and  financial  institutions
 etc.  But  in  so  far  as  the  public  set-
 tor  is  concerned  the  Bonus  Comis-.
 sion  was  hamstrung  by  this  limit  ng
 “note”,  namely,—

 “The  term,  ‘industrial  employ-
 ments’  will  include  employment
 in  the  priva  e  sector  and  in  estap-
 lishments  in  the  public  sector  not
 departmenta ly  run  and  which
 compete  with  establishments  in
 the  private  sector."

 Even  a‘cepting  those  limitations,  I
 see  no  reason  why  the  Industrial  Fin-
 ance  Corporation  of  India,  which  is
 sub-item  (a)  under  sub-clause  (ix),
 or  anv  State  Financial  Corpora  ion
 established  under  section  3,  or  any
 Joint  Financial  Corporation  establish-
 ed  under  section  3A,  of  the  5  ate  Fin-
 ancial  Cornoration,  Act,  95l,  should
 be  excluded.  Thev  are  not  depart-
 men  ally  tun  concesns:  they  are  also
 concerns  which  in  fact,  compete  w'th
 the  bankine  industry,  moneviendi-g
 industry,  finanriers  etc,  T  oeesomally
 am  anite  clegr  that  neither  the  Tn-
 dustria)  Finence  Corsoration  nor  हाड
 State  Financial  Corso-a'inn  ought  in
 honesty  be  excluded,  fraj-
 the  application  of  this  Act.
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 The  same  applies  in  regard  to  my
 Amendment  No.  89  which  is  cuon-
 cerned  with  similarly  suggesting  that
 the  Unit  Trust  of  India  should  not
 be  entitled  to  any  exemption.  The
 Unit  Trust  of  India  operates  like  ary
 other  investment  house,  There  are
 any  number  of  investment  houses,
 investment  corporations  and  concerns.
 This  is  one  such  and  it  offers  a  cer-
 tain  kind  of  investment  while  others
 offer  other  types  of  investment.  They
 are  all  competitive  enterprises.  In-
 deed,  today,  the  Unit  Trust  of  India
 is  the  most  powerful  competitive
 enterprise  in  this  field.  It  is  oe
 which  is  taking  timid  people's  money
 for  investment  in  industrial  enter-
 prises  and  it  is  operating  as  a  chan-
 nel  through  which  such  investments
 can  take  place.  I  am  not  saying
 it  has  no  place  in  the  economic  struc-
 ture.  But  what  I  do  suggest  is  that  it
 is  a  competitive  enterprise  like
 others;  that  it  is  not  departmentally
 run;  and  that,  therefore,  there  is  no
 tase  for  its  exclusion.

 Now,  I  turn  to  the  Minister's  own
 amendments,  particularly  Amend-
 mints  No.  82  and  83,  He  has  not
 taken  any  pains  to  explain  them.  But
 I  would  venture  to  make  a  few  ob-
 fervations  on  them.  Amendment  82
 is  merely  a  formal  one.  Amendment
 है3  is  intended  to  insert  yet  another
 category  of  financial  institu'lons  to
 be  exempted,  namely,

 “any  other  financial  institution
 (other  than  a  banking  company),
 bing  an  estab  ishment  in  public
 sector,  which  the  Central  Gov-
 ernment  mav,  by  notification  in
 the  Official  Gazette,  specify  "  v-
 ing  regard  to—

 (i)  its  capital  stru-ture;

 the (ii)  its  objectives  and
 nature  of  its  activities;

 (ii!)  the  nature  and  extent  of
 financial  assistance  or  any
 concession  given  to  it  by
 the  Government;  and
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 (iv)  any  other  relevant  fac-
 tor;"

 The  moment  I  read  this,  the  State
 Trading  Corporation  came  to  my
 mind,  the  Mining  Corporation  and
 others,  which  are  now  mushrooming both  at  the  Centre  and  at  the  State
 levels.  These  are  competitive  en=
 terprises.  They  are  not  departmental-
 ly  run  bodies.  Consequently  I  sce  no
 justification  whatever  for  the  Minis-
 ter's  additional  items  for  exemption
 from  the  public  sector  enterprises
 that  might  otherwise  be  subject  to
 this  Act.

 Dr.  Ranen  Sen:  Sir,  under  the  pro-
 vision  of  this  clause,  the  Government
 seeks  to  exclude  not  only  a  large
 number  of  workers  but  also  various
 eaegories  of  pecple  employed  in
 different  spheres  of  activity.

 The  first  exclusion  is  the  employees
 employed  in  insurance  business,  in-
 eluding  the  L.LC,  employees.  [fail
 to  understand  why  the  employees  of
 the  L.LC,  have  been  excluded.  If
 we  consider  it  from  the  point  of  view
 of  the  public  sector,  even  then  the
 LLC.  is  not  a  monoploly  conecra
 in  that  respect.  In  the  fleld  of  gene-
 ral  and  life  Insurance,  the  LLC,  has
 got  a  place  for  itself.  Therefore,
 this  is  also  an  industry,  an  establish-
 ment.

 Shri  Alvares  (Panjim):  At  least
 the  general  insurance  scheme,

 Dr.  Ranen  Sen:  It  is  a  competitive
 body.  Therefore,  to  dcebar  thousands
 and  thousands  of  LIC.  employees
 under  the  provision  of  this  clause  ia
 totally  unjust.  So,  from  any  point
 of  view,  this  should  not  be  brought
 in  by  the  Government.

 Secondly,  they  have  tried  to  debar
 the  do-k  workers  from  this.  One  can
 understand  about  seamen  because
 there  is  an  explanation  given  in  the
 Bonus  Commic-sion's  Report  which
 purports  to  say  that  seamen  are  most-
 ly  going  outside  and  all  that.  But
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 ‘as  regards  the  dock  workers,  they
 have  got  the  Dock  Labour  Board.
 They  should  not  be  excluded,  Lakhs
 and  lakhs  of  people  are  employed  in
 our  docks  and  the  number  is  increas-
 ing  every  year.  So,  the  Government  is
 ‘doing  injustice  to  this  category  of
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 big  businesses.  You  are  not  only
 debarring  thousands  of  workers  who
 are  working  in  the  chambers  of
 commerce  but  you  are  aso  showing
 a  little  saft  cornor  for  the  big  busi-
 ness  people  who  represent  these

 be: ch:  7६  of  ce
 workers  who  have  no  means  to  get
 ‘bonus.

 Then,  I  come  to  the  category  of
 employees  of  the  Universities  and
 educational  institutions,  Merely  say-
 ing  that  these  institutions  are  not
 profit-making  bodies  would  not  do
 justice.  Firstly,  the  people  employed
 in  the  Universities  and  educational
 institutions  are  very  low-paid  erm-
 ployces.  They  do  not  enjoy  any  of
 the  facilitics  or  privieg:s  that  are

 venjoyed  by  other  workers  in  other
 industries  or  institutions,  They  cre
 not  covered  by  any  labour  law.  We
 are  not  linking  up  this  bonus  issue

 .simply  on  the  question  of  profit.  If
 an  establishment  incurs  some  =  !:ss,
 then  a‘so  the  employces  get  some
 benefit,  some  bonus,  Therefore,  it
 will  be  wrong  to  exclude  this  catc-
 gory  of  employees  who  are  work'ng
 in  the  Universities  and  eduraticnal
 institutions.  They  should  at  least  get
 the  minimum.

 Then,  again,  in  the  category  of
 institutions  established  not  for
 purpose  of  profit,  the  chambers  of
 commerce  are  mentioned,  I  must
 say  this  is  a  wonderful  thing.  The
 chambers  of  commerce  are  the  cent-
 ral  organisations  of  all  profit-making
 institutions,  organisations,  industries,
 खाते  50  on.

 Shri  0,  Sanjivayya:  But  the  cham-
 ‘ber  itself  does  not  make  profit.

 _Dr.  Ranen  Sen;  But  they  derive
 the  benefit  from  those  profit-making
 organisations  and  they  empoy  thou-
 sands  of  people.  ‘Take,  for  exemple,
 the  Benrol  Chamber  of  C  ce,
 the  F.LC.C.l,  the  Associated  Cham-
 bers  of  Commerce,  etr.  etc.
 All  these  are  the  organisations  of

 With  regard  to  the  contract  labour
 also,  there  are  large  bodies  of  en-
 gineers  and  contractors  who  are  en-
 gaged  in  the  construction  work,  They
 276  really  like  private  organisations
 who  employ  many  workers  for  bu:ld-
 ing  purposes,  There  are  big  orgarisa-
 tions  of  the  contractors  who  are  en-
 gaged  in  building  operations.  J  have
 myself  scen  it  in  Varanasi  where
 big  Government  buildings  are  being
 constructed  through  those  contrac-
 tors  and  they  are  cmploying  =  tiou-
 sands  of  people.  Those  workers  are
 a'so  being  excluded,

 Various  categories  of  workers  have
 been  excluded  from  the  purview  of
 this  Act.  The  hon,  Minister  has  said
 that  some  45  lakhs  of  people  wi'l  As
 getting  the  benefit.  But  when  seve-
 ra|  lakhs  of  people  are  being  debor-
 red  from  the  benefit  of  this  Act,
 only  a  few  lakhs  of  peonle  will  be
 getting  the  bencfit,  Therefore,  I
 submit  that  at  least  these  categories
 of  workers  should  not  b:  excluded
 from  the  purview  of  this  Act.

 Shri  Bade:  Sir,  I  want  to  move
 my  Amendment  Nos.  281,  282  and
 283.

 Mr.  Deputy-Speaker:  Not  now,

 Shri  Bade:  I  want  to  move  them
 now  with  your  permission,  Sir.  I
 ha!  gone  out  for  just  two  minutes
 and  |  cod  not  move  them  at  that
 stage,  The  “seaker  has  allowed  it
 many  times.  it  is  on'y  a  technical
 thing.  I  may  be  allowed  to  micve
 them.

 Mr.
 speak
 allow

 Deputy-Speaker:  ‘You  can
 on  this  clause.  But  I  cansut
 you  to  move  them  now,
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 Sh-i  Bade:
 use  of  moving  them  because
 will  not  be  accepted.

 I  know  there  is  no
 they

 Mr.  Deputy-Speaker:  You  can
 have  your  say  but  I  will  not  allow
 you  to  move  them  now.

 Shri  Bade:  Sir,
 amendments  of  Dr,  Ranen  Sen  and
 Shri  Patil.  The  Government  have
 excluded  the  workers  employed  in  the
 msurance  business.  At  the  same
 time,  they  have  excluded  the  build-
 ing  contractors.  As  the  hon,  Minis-
 ter  knows,  the  Bharat  Sewak  Same)
 takes  the  contracts  of  building  cons-
 tructions.  What  is  the  specific  rea-
 son  for  excluding  the  building  con-
 tractors  from  the  purview  of  this
 Act?  So  many  building  contractors
 have  got  permanent  employees  with
 them,  say,  for  example,  the  carpen-
 ters  and  other  labourers  also.  They
 move  from  onc  place  to  another.
 They  take  contracts  of  huge  buildings
 and  construct  them.  There  is  one
 more  thing.  J  agree  with  Mr.  Dande-
 ker  regarding  the  employees  of  the
 Industrial  Finance  Corporation  of
 India,  Deposit  Insurance  Corporation,
 Unit  Trust  of  India,  and  Industrial
 Development  Bank  of  India.  Why
 shou'd  these  loyees  be  deprived
 of  the  bonus?  Because  they  are  in
 competition  with  other  lending  com-

 other  ies  which  do
 banking  business,  they  should  not  be
 exempted

 I  support  the

 Mr.  Depoty-Speaker,  All  these
 have  been  explained  by  the  previous
 speaker.  There  should  not  be  re-
 petition.

 Sbri  Bade:  Repetition  is  not  an
 offence.

 हु  want  to  bring  one  more  point
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 in  the  Official  Gazette,  specify,
 having  regard  to—

 (i)  its  capital  structure;
 the (ii)  its  objectives  and

 nature  of  its  activities;
 (iii)  the  nature  and  extent  of

 financial  assistance  or  any
 concession  given  to  it  by
 the  Government;  and

 (iv)  any  other  relevant  fac-
 tor".

 They  want  to  exempt  these  compa-
 nies,  That  is,  they  want  to  grab
 more  powers  in  their  hands.  It  is
 like  a  dictator,  Whatever  the  dicta-
 tor  wants  to  do,  one  line  is  passed
 ang  he  is  given  the  power  to  dictate.
 Here  also  the  Government  wants  to
 grab  more  powers  in  this  way.  At
 the  same  time  they  are  blind  to  the
 fact  that  this  provision  is  overlap-
 ping  another  provision  in  the  same
 Act,  ie,  the  provision  under  Bec-
 tion  36.

 “If  the  appropriate  Govern-
 ment,  having  regard  to  the  finan-
 cial  position  and  other  relevant
 circumstances  of  any  establish-
 ment  or  class  of  establishments,
 is  of  opinion  that  it  will  not  be  in
 Public  interest  to  apply  all  or
 any  of  the  provisions  of  this  Act
 thereto,  it  may,  by  notification
 in  the  Official]  Gazette,  exempt
 for  such  period  as  may  be  gspeci-
 fied  therein  and  subject  to  such
 conditions  as  it  may  think  fit  to
 impose,  such  establishment  or
 class  or  establishments  from  el!
 or  any  of  the  provisions  of  this
 Act”.

 That  is,  the  Government  has  got
 Power  under  Section  36  to  exempt

 blish  t  from  the  provi- before  this  House.  The  amendment
 moved  by  the  Government  is  this:

 “any  other  financial  institution
 {other  than  a  banking  company).
 deing  an  establishment  in  pub-
 He  sector,  which  the  Central
 Government  may,  by  notification
 4I96  (Ai)  LSD.—6

 sions  of  the  Bonus  Act.  Why  then
 a  special  provision  ig  made  nowt
 These  two  provisions  overlap  each
 other.  When  it  goes  to  the  Court,
 the  judges  wil  laugh  in  their  sleeves.
 They  will  say:  “This  is  what  Parlie-
 ment  has  done;  one  section  overlaps
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 another  section;  the  same  provision
 ig  made  without  looking  to  the  gene-
 ral  provision  that  already  appears  in
 Section  36".  I  would,  therefore,  re-
 quest  the  hon.  Minister  to  think
 over  the  matter  again  and  not  press
 this  amendment.

 Shri  Alvares:  I  oppose  this  entire
 clause  and  in  particular  support  the
 amendment  moved  by  Shri  Patil.
 This  clause  seeks  to  define  the  cate-
 fories  of  employees  that  will  not  be
 covered  by  this  Bonus  Act,  Let  me
 take  exception  to  my  friend  Dr.
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 work  of  big  type.  If  anybody  exa-
 mines  the  structure  of  employment
 in  these  corporations  or  institutions
 Or  organisations,  one  will  come  across
 the  fact  that  there  are  thousands  of
 labour  who  are  perennially  employ-
 ed  on  many  projects,  and  the  em-
 ployment  has  been  continuous  for
 many  years.  Take,  for  instance,  the
 Bharat  Sevak  Samaj.  It  is  undertak-
 ing  construction  of  buildings  in  this
 country,  They  get  a  more  favour-
 able  rate  and  the  employment  is  con=-
 tinuous.  Why  should  these  emplo-
 yees,  whether  they  are  in  private

 Ranen  Sen's  justifying  the  y
 of  seamen.  I  do  not  see  any  reason
 why  seamen  who  are  employed  in  a
 profit-making  industry  should  be  ex-
 cluded  from  the  provisions  of  this
 Bonus  Act.  It  is  immaterial  whether
 they  work  in  the  air  or  sea  or  land.
 The  seamen  also  perform  an  econo-
 mic  function  of  normal  type  as  others
 do  of  earning  money,  earning  foreign
 exchange.  Why  should  this  cate-
 gory  of  employees  be  exempted  from
 the  provisions  of  this  Act?  In  re-
 gard  to  stevedore  labour,  there  is  a
 specific  recommendation  in  the  Bonus
 Act.  These  people  are  not  employed
 in  the  public  or  semi-public  sectors.
 Even,  for  that  matter,  they  perform
 all  manual  labour  which  the  other
 people  were  performing  hitherto  They
 belong  to  the  private  sector.  If,  at
 the  slightest  suspician,  they  perform
 some  sort  of  a  very  public  duty
 which  is  akin  to  that  in  the  public
 sector  undertakings  in  this  country,
 it  should  not  be  taken  as  8  public
 sector  duty.  Therefore,  I  recommend
 that  stevedore  labour  also  =  should
 qualify  for  bonus.

 Now,  in  regard  to  employees  em-
 ployed  through  contractors  on  build-
 ing  operations,  I  do  not  know  why
 they  have  been  excluded.  It  is  not
 as  if  the  Government  wants  to  keep
 down  the  cost  of  construction,  The
 cost  of  construction  is  soaring  up.
 Some  of  the  biggest  corporations  or
 companies  or  institutions  that  have
 sprung  up  of  late  are  those  of  con-
 tractors  who  undertake  construction

 tion  or  Bharat  Sevak  Samaj,
 be  denied  any  participation  in  the
 profits  of  their  companies,  which  is
 really  of  a  very  high  order.  There-
 fore,  I  say  that  it  is  g  bad  labour
 practice  for  the  labour  Ministry  to
 keep  on  discriminating  and  adding
 to  the  number  of  people  who  will
 not  be  be  entitled  to  the  provisions
 of  this  Bonus  Act.  Therefore,  not
 only  seamen,  but  also  stevedore
 labour,  contract  labour,  the  emplo-
 yees  of  insurance  companies,  cte.
 should  qualify  for  bonus.

 org

 Dr.  M.  8.  Aney:  I  join  my  hon.
 Friend  in  di  ding  that  the
 tions  made  under  Section  32  should
 be  removed  and  they  should  also  be
 brought  within  the  purview  of  the
 provisions  of  the  Bonus  Act.  I  parti-
 cularly  draw  attention  to  sub-clause
 itiy  of  Section  32  which  excludes
 the  operation  of  thig  Act  to  emplo-
 yees  registered  or  listed  under  any
 scheme  made  under  the  Dock  Wor-
 kers  (Regulation  of  Employment)
 Act,  1948,  and  employed  by  register-
 ed  or  listed  employers.  This,  in  my
 opinion,  is  in  utter  disregard  of  the
 recommendation  of  the  Bonus  Com-
 mission.  Under  ‘Stevedore  Labour’,
 the  Bonus  Commission  has  made  the
 following  observations: —

 “There  are  about  8  stevedor-
 ing  firms  in  Bombay  and  about
 34  in  Calcutta.  The  figures  for
 other  ports  are  not  readily  avail-
 able.  In  Bombay,  stevedore
 labour  has  been  paid  profit  bonus
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 at  a  uniform  rate,  but  stevedore
 labour  in  other  ports  is  not  paid
 any  profit  bonus....".

 Then  the  historical  circumstances
 are  given,  which  I  do  not  want  to
 read  here.

 “We  are  of  the  opinion  that
 stevedore  labour  should  not,  per
 se,  be  ineligible  for  bonus.  It
 bas  not  been  suggested  that  steve-
 doring  is  less  profitable  in  Cal-
 cutta  than  in  Bombay.  The  cir-
 cumstance  that  employment  is
 from  a  pool,  in  rotation  and  in-
 termittent,  is  nota  good  argument
 against  giving  bonus  and  there
 should  be  no  practical  difficulties
 since  a  record  is  regularly  main-
 tained  of  the  persons  who  have
 been  employed  under  each  steve-
 dore".

 My  point  is  that  the  benefits  of
 the  provisions  of  the  Bonus  Act
 should  be  extended  to  these  persons
 also.  Therefore,  the  clause  which
 makes  a  distinction  by  excluding
 certain  employees  from  the  purview
 of  the  Bonus  Act  should  be  removed,
 more  particularly  that  part  which
 goes  against  the  recommendation  of
 the  Bonus  Commission.

 Shri  5.  M.  Banerjee:  oppose  the
 whole  clause,  especially  with  regard  to

 the  employecs  employed  by  any
 insurance  carrying  on  general  in-
 surance  business  and  employees  em.
 ployed  by  the  Life  Insurance  Cor-
 poration  of  India.  My  point  is  this.
 After  &  heroic  struggle,  the  employees
 of  the  LC.  entered  into  an  agree-
 ment  with  the  L.LC.  and  got  bonus.
 Previously  it  was  told  to  them  that
 the  employees  of  the  public  sector
 projects  should  mot  get  any  bonus
 because  those  were  not  profit-making
 concerns.  The  insurance  employees
 were  told  by  their  corporation  that
 the  future  negotiations  would  depend
 on  the  recommendations  of  the  Bonus
 Commission  and  on  the  legislation
 that  was  likely  to  be  brought  for-
 ward  in  this  House.  Now,  9  situa-
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 tion  has  arisen  where  this  Bill  is  not
 going  to  be  applicable  to  the  generm
 insurance  employees,  the  life  insu-
 rance  employees,  the  dock  workers,
 the  Indian  Red  Cross  Society,  and
 universities  and  other  educational
 institutions,  and  institutions  including
 hospitals,  Chambers  of  Commerce  and
 social  welfare  institutions.  Persons
 who  are  responsible  for  s0cia]  wel-
 fare  activities  in  this  country  will
 not  have  any  social  securlty  or  any-
 thing  else;  they  will  be  deprived  of
 even  bonus.  I  do  not  know  whether
 these  omissions  are  with  a  view  to
 minimising  or  making  the  total
 number  of  employees  entitled  to
 bonug  the  minimum  possible  in  the
 country.

 4  hrs.

 The  hon,  Minister  has  said  that
 about  35  to  45  lakhs  of  organised
 labour  will  be  able  to  get  bonus.  I
 say  that  the  orgunised  labour  in  this
 country  is  more  than  a  crore;  I  do
 not  say  that  it  runs  to  crores,  but  it
 is  one  crore  and  some  lakhs.  If
 more  than  60  per  cent  of  them  ar-
 not  going  to  be  entitled  to  bonus,  then
 I  would  like  to  ask  wha;  we  are
 aiming  at.

 The  result  of  this  Bil)  will  be  that
 even  thage  concerns  which  were  pay-
 ing  bonus  up  to  this  time  would  stop
 paying  it.  For  instance,  the  Cham-
 ber  of  Commerce  people  in  Calcu!!.
 were  paying  bonus  to  their  employees,
 known  ag  the  Puja  bonus.  As  you
 know,  in  Calcutta  and  other  places  tn
 West  Bengal,  bonus  is  paid  only  once
 @  year,  and  that  is  during  the  Puja
 holidays.  And  that  is  known  as  the
 Puja  bonus.  After  this  Bill  is  passed,
 those  Chamber  of  Commerce  people
 who  are  paying  bonus  now  to  their
 employees  will  no  more  pay  jt.  and
 they  would  take  shelter  under  this
 clause.  I  am  sure  the  hon.  Minister
 May  refer  us  to  clause  34  in  this  con-
 nection.  I  shall  come  to  that  a  little
 later.
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 [Shri  5.  M.  Bannerjee)
 So  far  as  the  LIC  jis  concerned,

 that  is  owned  by  Government.  But
 what  about  the  general  insurance
 employees?  We  had  asked  for  natio-
 nalisation  of  general  insurance  but
 that  had  not  been  agreed  to  because
 of  certain  big  business  interests.  The
 genera]  insurance  companies  are  now
 paying  bonus  ip  some  cases,  while
 some  afe  not  paying  at  all.  Duriig
 the  recent  negotiations  which  the
 general  insurance  employees  had  with
 the  general  insurance  companies,  the
 latter  told  them  that  they  should
 wait  for  the  bonus  Bill.  Now,  the
 bonus  Bil]  is  before  30  or  40  of  us
 who  «re  sitting  at  the  moment  in
 this  House,  and  We  are  going  to  pass
 it  also.

 Il  come  to  the  case  of  the
 employees  employed  by  contractors
 for  building  operations.  In  this  coun-
 try  we  are  expanding  and  we  are  cons-
 tructing  many  new  buildings,  in
 Dethi,  Calcutta  and  other  big  places.
 Even  the  rural  development  schemes
 are  now  before  us,  and  in  all  these,
 we  shall  be  employing  a  lot  of  con-
 tract  labour.  These  contractors  have
 minted  fabulous  sums  of  money  out
 of  the  sweated  labour  of  the  working
 people  but  they  would  not  pay  9
 single  pie  to  the  workers.  I  may  re-
 mind  the  House  that  they  are  neither
 paying  the  minimum  wage  according
 to  the  Minimum  Wages  Act,  nor  any
 dearness  all  or  city
 tory  allowance  or  overtime.  Actually,
 the  condition  of  the  contract  labour
 today  is  very  pitiable.  I  want  to
 know  whether  the  exclusion  of  con-
 tract  labour  is  due  to  the  fact  that  the
 beloved  organisation  of  the  ruling
 party,  namely  the  Bharat  Sewak
 Samaj  has  got  to  undertake  or  has
 undertaken  contract  work  in  Delhi
 and  other  places  and  they  will  also  be
 obliged  to  pay  bonus  if  this  Bill  were
 to  be  made  apptirable  to  contract
 labour  engaged  in  building  operations.
 T  am  sure  that  that  js  one  of  the  prin-
 cipal  reasons  why  contract  labour  has
 been  excluded  from  the  purview  of
 this  Bill.  Let  it  be  made  clear,

 Then,
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 if  that  is  the  only  reason,  that  the
 bosses  of  the  ruling  party  who  are
 ruling  this  country  will  take  care  of
 the  Bharat  Sewak  Samaj  Shri
 Nanda  i,  no  longer  associated  with  it,
 another  Nanda  will  come  who  will
 take  care  of  the  interests  of  the
 Bharat  Sewak  Samaj.  The  mere  fact
 that  Bharat  Sewak  Samaj  will  be
 obliged  to  pay  some  amount  out  of
 its  abundance  to  contract  labour  should
 not  be  a  ground  for  excluding  con-
 tract  labour.

 I  would  submit  that  the  Labour
 Minister  must  react  like  a  Minister
 in  charge  of  labour.  Otherwise,  his
 name  will  go  down  in  history  as  ane
 of  the  champions  of  the  interests  not
 only  of  the  big  business  bosses  but
 even  of  the  petty  contractors  who
 want  to  please  the  ruling  party  by
 giving  them  Rs.  500  or  Ra  1,000,  by
 way  of  donation.

 Shri  A.  P,  Sharma  (Buxar);  Why
 is  my  hon.  friend  bringing  in  dona-
 tions  here?

 Shri  Ss.  M.  Banerjee;  My  hon.  friend
 Shri  A.  P.  Sharma  represents  the
 railway  workers,  and  so  far  as
 the  Railway  Board  is  con-
 cerned,  that  is  not  going  to
 Pay  any  donation  to  him,  but  J am  talking  of  the  contractors  and
 others  who  really  thrive  under  this.

 Shri  Alvares:  There  are  contractors
 in  the  railways  also.

 Shri  s,  M.  Banerjee:  So,  I  oppose the  entire  clause.  I  home  the  hon.
 Minister  will  safeguard  the  interests
 of  these  working  people  who  are  actu-
 ally  engaged  in  expanding  our  coun-

 Shri  N.  Dandeker:  May  I  be  per-
 mitted  to  move  my  amendment  No.
 i907  In  the  confusion,  that  has  been been  left  out.

 Mr.  Deputy-Speaker;  J  had  al-
 ready  disallowed  Shri  Bade's  amend-
 ment

 Shri  N.  Dandeker:  He  was  not
 Present  then.  But  I  wa,  present  and
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 I  thought  that  that  would  make  some
 difference.

 Shri  Indrajit  Gupta;  I  would  like
 to  know  whether  the  hon,  Minister  is
 going  to  make  any  submissions  in
 support  of  his  amendments.  because
 I  would  like  to  oppose  his  amend-
 ments.

 Mr.  Deputy-Speaker:  He  will  say
 what  he  wants  in  his  reply.

 Shri  Indrajit  Gupta;
 going  to  explain  his  amendments
 before  we  say  whether  we  support
 them  or  oppose  them?  If  he  is  going
 to  explain  his  amendments,  then  I
 shall  withhold  what  I  have  to  gay  in
 opposition  until  after  I  have  heard
 hiro,

 Mr,  Deputy-Speaker:  The  hon.
 Member  wantg  to  oppose  those  amend-
 ments?

 Is  he  not

 Shri  0,  Sanflvayya:  Does  he  mean
 that  I  shail  first  have  to  speak  and
 explain  my  amendments,  and  then  a
 second  time  by  way  of  reply?  If  he
 wants  me  ‘o  explain  my  amendments
 and  speak  new,  I  am  prepared  to  do
 0.

 Shri  Indrajit  Gupta:  If  he  is  not
 going  to  sptak  now,  then  I  shall  start
 opposing  just  now.

 Mr.  Depu'y-Speaker:  Let  the  hon,
 Member  cppuse  it  now.

 Shri  Indrajit  Gupta:  But  the  hon.
 Minister  ha;  not  explained  why  he
 has  brought  forward  hig  amendments.

 Mr,  Deputy-Speaker:  He  will  say
 that  in  his  reply.

 Shri  Bade:  On  #  point  of  order.
 The  practice  in  thig  House  for  the
 last  three  or  four  years  has  been  that
 whenever  an  amendment  is  moved,
 the  Mover  moves  it  and  then  we  cri-
 ticise  it.  Otherwise,  we  shall  have
 mo  opportunity  to  reply  to  what  he
 says.
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 Mr.  Deputy-Speaker:  Dr.  Ranen

 Sen  has  upposed  those  amendments
 already.  If  the  hon.  Member  wants

 to  oppose  them  he  may  also  do  80.

 Shri  Indrajit  Gupta:  The  procedure
 ig  that  when  anybody  moves  an
 amendment  he  first  explains  it  while
 moving  it  and  then  we  speak  on  it

 Mr,  Deputy-Speaker:  I  cannot  allow
 him  to  make  two  speeches,

 Shri  Indrajit  Gupta:  I  would  beg
 of  you  to  consider  whether  dovb!e
 standards  should  be  applied  here.
 When  we  move  amendments,  we  nave
 to  make  our  submissions  first,  and
 then  the  hon.  Minister  will  reply  to
 them,  but  when  the  Minister  brings
 forward  umendimnts.  he  would  simply
 move  the  amendments,  and  we  would
 no,  know  why  he  has  brought  for-
 ward  those  amendments,  but  we  would
 have  to  expresy  our  opinions  on  them
 al]  the  same....

 Shri  D.  Santivayya:  I  am  prepared
 to  speak,  Pe  haps  if  I  speak  now,
 the  hon,  Member  may  give  up  his
 ideg  of  opposing  the  amendments.  It
 is  with  that  intention  that  I  am  pre-
 pared  to  speak  now,

 Shri  Indraji  Gupta:  But  before
 that,  I  wou'd  just  like  to  say  one
 word  about  clause  a2...

 Mr.  Deputy-Speaker:  The  hon
 Member  can  sty  what  he  wants  to
 sav  once  and  for  all.  |  cannet  alicw
 two  speeches  for  the  same  hon.  Mem-
 ber.

 Shri  PD,  Sanjivayva:  Amendment
 No  RD  is  eniv  consequential  to  my
 amendment  No.  83.  As  far  as  amend-
 ment  No.  83  ig  concerned,  I  would
 like  to  say  that  clause  82  contemnla- tes  the  exe'usion  of  certa’n  c'ssses  of
 employees  f-om  the  purview  of  this
 enactment.  We  as  a  Government  feel
 that  one  more  category  should  be
 added  through  amendment  No.
 In  sub-clause  (ix)  of  clause  32  we
 have  ted  quite  a  ber  of

 Deposit ins‘itutions  like  the  Insu-
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 [Shri  D.  Sanjivayya]
 rance  Corporation,  the  Agricultural
 Refinance  Corporation  and  so  on.  We
 want  that  the  employees  in  all  these
 financial  jnstitutions  should  be  ex-
 cluded  from  the  purview  of  this  Bill,
 In  a  similar  way,  if  on  any  future
 date,  Government  decide  to  establish
 similar  financial!  jnstitutions,  the  em-
 Ployees  thereof  should  similarly  be
 excluded.  The  apprehension  in  the
 minds  of  hon,  Members,  particularly
 of  Shri  N.  Dandeker,  seem  to  be  that
 institutions  like  the  STC  and  MMTC

 and  mining  corporations  etc,  would
 come  under  this  category.  I  would
 like  to  say  entegorically  that  they  are
 not  financial  institutions  and  ther
 will  not  come  under  this.  Moreover
 precaution  has  been  taken  to  see  that
 all  financial  institutions  are  not  ex-
 cluded  by  notification  by  Government
 That  is  why  we  say,  ‘having  regard
 to  its  enpital  structure,  its  objectives
 and  the  nature  of  its  activities,  th
 ‘ature  und  extent  of  financial  assis-
 tance  or  tiny  concession  given,  to  it
 by  the  Government,  and  any  other  re-
 levant  factor’,  Unless  all  these  are
 looked  into,  we  are  not  going  to  just
 exempt  ary  particular  institution  or
 the  employees  thereof  from  the  ope- ration  of  the  Act.

 Shri  Alwvares:  It  means  that  if  any
 institution  is  heped  by  Government.
 that  is  9  liability  and  its  employees will  not  get  bonus.  |

 Shri  D.  Sanjivayya:  No,  what
 Government  are  thinking  of  is  insti
 tutions  which  are  in  the  interest  of
 the  general  public.  There  is  in  the
 country  a  housing  scarcity.  Suppose
 Government  starts  a  corporation  to
 advance  loans  to  help  lower  middle
 Income  groups  or  other  lonwer  income
 groups  to  build  their  own  houses.  The
 torporation  might  be  excluded.  Sirm!-
 larly  other  corporationg  which  are  in-
 tended  for  the  genera]  benefit  of  the
 public.

 Shri  Priya  Gupta:  But  they  will
 function  in  competition  with  private
 contractors.
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 Shri  D.  Sanjivayya:  Amendment
 No,  84  is  merely  a  drafting  change.
 Amendment  No.  85  specifies  another

 ory  we  are  addin  Here  we
 nave  in  our  mind  the  route  from  Cal-
 eutta  to  Assam.  There  are  various
 difficulties.  Therefore,  we  thought  it
 would  be  in  the  public  interest  to
 exclude  thig  category.

 Shri  Priya  Gupta:  A  canal  is  being
 constructed  to  connect  the  Brabra-
 putra  with  the  Ganges  circumven-
 ting  Pakistan  territory,  So  why
 this  permanent  exclusion  of  =  in’and
 water  transport  workers  now?

 Shri  Indrajit  Gapta:  When  we  were
 having  the  general  discussion,  |  had
 oceasion  to  remark  that  the  number
 ef  exemptions  which  the  Min‘stcr
 was  seeking  to  bring  into  this  Bui
 would  eventually  result  in  a  state  of
 affairs  whereby  this  Bill  would  have
 ‘o  be  called  not  the  Payment  of
 Bonus  Bill  but  the  Non-paymernt  cf
 Bonus  Bill.  I  had  in  ming  the  whoic
 of  cl.  32  which,  if  passed,  wil]  am.unt
 in  fact  to  a  greater  number  of  em-
 ployees  being  deprived  of  bonus  ‘han
 those  who  are  brought  under  the
 echeme.

 Shri  S.  M.  Banerjee:  That  is  their
 socialism.

 Shri  Indrajit  Gupta:  The  Minister
 always  tells  us  that  40  or  45  lakh
 workers  would  come  under  =  the
 scheme.

 Shri  D,  Sanjivayya:  Yes,

 Shri  Indrajit  Gupta:  Has  the  Min-
 istry  worked  out......

 Shri  D.  Sanjivayya:  Definitely.
 Shri  Indrajit  Gupta:  -how  many

 lakhs  are  covered  by  all  these  excinp-
 ticns?

 Shri  0.  Samjivayya:  Yes.

 Shri  Indrajit  Gupta:  Will  he  te!)  us
 the  figures?  He  says  he  has  worked
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 out  the  figures  very  definitely.  But
 he  bas  omitted  to  tell  us  how  many
 lakhs  are  excluded  by  means  of  these
 exemptions  and  exclusions.

 Shri  D.  Sanjivayya:  I  have  not
 worked  out  the  exclusions.  Those
 who  are  covered,  are  about  45  lakhs
 workers—those  figurese  I  have  got.

 Shri  Indrajit  Gupta;  You  will  find
 that  many  more  are  being  excluded
 under  the  clause.

 Shri  D.  Sanjivayya:  3  am  not  sure.

 Shri  indrajit  Gupta:  You  may  not
 ‘be  sure,—you  should  make  sure,  but
 we  are  sure.

 Does  the  Minister  know  that  the
 Bombay  Dock  Labour  Board  has  pro-
 vided  for  payment  of  bonus  for  the
 dockers  in  Bombay?  What  will  hap-
 pen  to  that  when  this  is  passed?  The
 Caleuttg  Dock  Labour  Board  and  the

 ‘Madras  Dock  Labour  Board  have  for
 sometime  now  been  considering  adop-
 tion  of  the  Bombay  scheme  for  their
 dockers.  But  suddenly  you  bring  for-
 ward  a  Bill  which  has  g  provision  to
 exclude  this  category  of  workers.  So,
 I  do  not  follow  what  is  the  purpose
 of  this.  The  dock  workers  who  are
 working  at  our  docks  and  harbours
 are,  I  think,  doing  a  very  important
 strategic  job,  handling  foodgrains  and
 other  things.  But  they  are  sought  to
 be  denied  bonus.  Similarly  the  case
 of  seamen,  and  so  many  other  people.
 I  am  therefore  totally  opposed  to  this
 clause  32.

 As  regards  his  own  amendments.
 the  expression  ‘any  other  financiai
 institution’  sought  to  be  introduced
 in  sub-cl.  (g)—a  new  sub-clause—ne
 said  just  now  that  in  future  we  might set  up  some  institution  to  give  loans
 for  housing  or  something  like  that.  I
 say  when  such  an  institution  is  set  up in  future.  we  can  dea]  with  it  then.
 He  can  always  come  forward  with  an
 amending  Bill  and  extend  the  Act  to
 cover  it.  But  he  is  seeking  to  pro- vide  for  some  speculative  future.  We
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 do  not  know  whether  such  an  institu-
 tion  will  be  set  up.

 Shri  D  Sanjivayya:  It  is  going  to
 be  the  immediate  future.

 Shri  Indrajit  Gupta:  When  it  comes,
 the  Act  can  be  extended,  if  necessary.
 if  the  House  permits.  Why  should
 there  be  this  blanket  provision  cover-
 ing  al,  financial  institutions?  I  do
 not  follow  why  the  employees  should
 suffer  because  of  that.

 A  word  about  the  exclusion  of  in-
 land  water  transport  workers.  I
 could  not  follow  his  argument,  though
 ]  was  waiting  to  be  convinced.

 Shri  DP.  Sanjivayya:  I  om  not  in  a
 position  to  disclose  some  of  the  argu-
 ments  in  the  interest  of  the  security
 of  the  country.

 Shri  jadrajit  Gupta:  Security  of  the
 country,  I  know  this  clause  relates
 to  only  one  company  in  the  country,
 there  is  no  other  compan  coming
 under  the  definition  of  jalan  walter
 transport  operating  on  routes  passing
 through  any  other  country,  He  knows
 it  as  well  as  I  do.  There  is  only  one
 company  and  that  is  the  River  Steam
 Navigation  Company  which  operates a  river  route  between  Benga]  and
 Assam,  part  of  which  passes  through
 Pakistan  waterways.  They  are  em-
 ploying  some  Pakistanis  also  today,
 although  it  js  the  declared  objective of  that  company  to  Indianise  ag  soon
 as  possible—I  think  they  ought  to  do
 it;  there  is  no  doubt  about  it—the
 staff.  But  the  point  is,  why  are  these
 people  being  excluded?  We  could
 not  follow.

 There  is  a  copy  of  a  notice  with
 me  which  the  management  in  Calcutta
 has  put  up  at  their  dockyard  and  their
 office  on  3!st  August.  In  this  the
 management  has  clearly  stated  to  the
 employee,  that  they  have  applieq  to
 Governmen,  for  exemption  under
 section  36  of  the  Payment  of  Bonus
 Ordinance,  ang  it  js  receiving  the
 attention  of  the  Central  Government.
 Why  has  the  management  applied?
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 [Shri  Indrajit  Gupta.)
 They  have  -stated  the  reasons.  There
 are  no  secret  reasons  to  be  hidden,  as
 bre  says.  The  reasons  ave  stated  in
 the  notice  of  the  company  itself.  I
 have  no  time  to  read  the  whole  thing
 out.  But  I  summarise  them  by  saying
 that  they  are  pleading  that  they  have
 been  suffering  losses,  the  financial  con-
 dition  of  the  company  is  not  at  a!l
 sound,  jt  has  been  undergoing  losses
 for  the  last  three  years,  figures  sre
 given  and  so  on.  That  is  the  reason
 put  forwarg  by  them.

 The  management  and  contro]  of  this
 company  has  recently  been  taken  over
 by  Government.  The  capite)]  inves-
 ted  by  the  Inchcape  family  in  England
 remains  intact.  The  House  has  sanc-
 tioned  it.  Questions  have  repeated-
 ly  been  asked  by  me  and  other  mem-
 berg  during  the  last  three  years  about
 the  huge  loans  which  have  been
 sanctioned  by  this  Government  to
 this  company.  Rs.  24  crore;  were
 given  as  loans  which  they  have  not  yet
 repaid,  Those  loans  were  given  on
 the  understanding  that  they  would
 rehabilitate  their  old  vessels  ang  re-
 organise  the  company  and  improve
 the  operation  in  this  waterway  link-
 ing  two  of  our  states.  But  nothing was  done.  Finally,  Government  came
 forward  because  the  private  investors
 in  order  to  protect  their  capital  ap-
 Proached  Government  ‘You  please take  over  the  management;  Wwe  can-
 not  manage  it  any  more’.  But  their
 capital  is  kept  intact.  Now  the  com-
 Pany  is  p'eading  that  it  made  losses
 for  the  last  three  years.

 Shri  D,  Sanjtvayya:  I  am  told  there
 are  some  other  companies  also.

 Shri  Indrajit  Gupta:  Where?
 Shri  D.  Sanjivayya:  Operating  on

 that  route.
 Shri  Indrajit  Gupta:  Give  me  two

 names—I  would  like  to  know.

 This  company  is  seeking  exemption
 am  the  ground  of  losses  suffered  over
 the  last  three  years.  I  say  =  those
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 losses,  if  they  were  real  losses,  are
 entirely  due  to  the  mismanagement
 mage  by  the  British-owneg  company.
 It  has  been  taking  huge  loans  irom
 Government  and  doing  nothing.  It  is
 disorganising  the  whole  work  on  that
 water  route.  Now  Government  has
 taken  over  the  management  and  con-
 trol.  In  fact,  we  would  like  Govern-
 ment  to  nationalise  jt  complete.y.

 But  what  is  the  excuse  for  coming
 forward  with  a  provision  to  deprive
 the  employees  of  the  bonus?  I  can
 tel]  the  Minister  from  my  own  per-
 sonal  experience  that  there  is  going  to
 be  grave  unrest  and  a  lot  of  trouble
 over  this.  People  may  have  the  im-
 pression  that  this  relates  only  to  ships
 plying  on  this  route.  Not  at  all.
 They  have  g  ship-building  and  ship-
 repairing  works  employing  2,000
 people.  Are  these  people  to  be  ex-
 cludeq  under  cl.  32.  Are  ship-bui:d-
 ing  and  ship-repairing  workers  to  be
 excluded  from  bonus?  There  is  the
 Rajabagan  works  employing  2,000
 people.  They  have  a  dockyard  in  the
 eastern  coast  doing  ship-repairing  and
 ship-building.  They  have  got  their
 installations  all  along  the  river
 Hooghly,  what  are  called  =  ghats,
 where  loading  and  unloading  is  dune.
 All  these  people  are  excluded.  I:  is
 Not  only  the  crew  of  the  boats  which
 pass  through  the  Pakistani  फाटा,
 This  is  a  very  serious  state  of  affairs.
 I  oppose  this  totally.  I  am  not  at  all
 satisfied  by  the  argument  which  he
 takes  shelter  under,  saying  that  the-e
 is  something  which  he  cannot  discicse.
 This  is  not  an  argument.  The  argu-
 ment  is  contained  here  in  the  Gencral
 Manager's  notice  that  because  of
 losses  they  will  not  pay.  I  say  that
 that  is  no  argument.  Even  if  they
 make  losses,  they  should  pay  the
 minimum  bonus,  and  they  should  not
 be  excluded.

 Shri  D.  Sanjivayya:  First  I  would
 like  to  deal  with  the  question  of  dock
 workers  since  it  was  referred  to  by
 quite  large  number  of  Members.  Dr
 Aney  referred  to  the  recommendation
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 of  the  Bonus  Commission.  I  have  also
 gone  through  it.  It  only  says  ,his  that
 a  aystem  of  bonus  is  available  to  the
 dock  workers  of  Bombay,  and  similar
 systems  should  be  tried  in  other  ports
 for  dock  workers,  and  that  if  an  agreed
 solution  is  not  found  to  this  problem,
 ie,  if  the  bonus  issue  is  not  settled
 amicably  between  the  dock  workers
 and  the  employers  there,  other  methods
 should  be  explored  by  referring  the
 dispute  to  arbitration  or  adjudication
 for  the  purpose.  Therefore,  we  have
 already  addressed  all  the  Chairmen  of
 various  dock  labour  boards  to  examine

 this  question  and  to  help  in  finding  a
 solution  for  it.  In  fact,  I  have  reports
 with  me  that  almost  all  the  Chairmen
 of  the  various  dock  labour  boards  apart
 from  Bombay  have  taken  up  this  qu's-
 tion  in  right  earnest  and  consultations
 and  negotiations  are  going  on  between
 dock  workers  and  the  employers  there,
 [  hope  and  trust  this  will  be  settled
 amicably,  falling  which  the  recommen-
 dation  of  the  Bonus  Commission,  na-
 mely  that  the  issues  should  be  settled
 through  arbitration  or  adjudication,
 would  be  considered.

 Secondly,  I  go  to  the  next  item,  na-
 mely  the  one  relating  to  seamen  be-
 cause  that  also  was  referred  to  by
 quite  a  large  number  of  Members.

 Shri  Bade:  Only  say  you  do  not
 accept  the  amendments.

 Shri  D.  Sanjivayya:  The  Commission
 themselves  have  pointed  out—Dr.
 Ranen  sen  pointed  out  the  specific
 recommendation  made  by  the  Bonus
 Commis  ion—that  it  wou'd  create
 difficulties  if  recommendations  were
 made  applicable  to  seamen  and  there-
 fore  thev  have  said  that  they  should
 be  excluded,  Ina  similar  way,  various
 other  categories,  insurance  etc.  are
 all  excluded  in  the  light  of  the  recom-
 Mendations  made  by  the  Bonus  Com-
 mission.

 Thirdly,  I  come  to  the  workers  em-
 ployed  through  contractors  or  in  build-
 ing  operations,  Here  again,  the  Bonus
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 Commission  said  that  it  was  very  diffi-
 cult.  They  said:

 “We  think  that  the  problem  re-
 lating  to  workers  on  building  cons-
 truction  engaged  through  contrac-
 tors  is  one  of  evolving  and  enforc-
 ing  @  proper  wage  structure.  It  is
 not  feasible  to  apply  the  bonus
 formula  to  such  workers  engaged
 through  contractors.”

 I  know  that  there  are  quite  a  large number  of  workers  engaged  in  this
 industry.  We  had  a  conference,  g  tri-
 partite  meeting,  and  we  have  taken  o
 decision  to  have  special  legislation  so
 far  as  the  cons:ruction  workers  are
 concerned.  So,  firstly  we  have  to  think
 of  their  wages  ang  allowances  and
 welfare  facilities  to  be  provided  for
 them.  Thereafter,  probably  we  may think  of  other  facilities  for  this  cate-
 gory  of  workers.

 There  are  various  amendments  pro-
 Posed  by  hon.  Members,  some  to  delet certain  categories,  some  to  deleie  the
 whole  clause.  I  am  not  willing  to  ac-

 cept  any  one  of  them.

 Coming  to  Amendment  No.  86
 moved  by  Shri  Dandeker,  I  think  this

 is  covered  by  clause  (९),  which  reads:

 “institutions  (including  hospitals,
 chambers  of  commerce  and  social
 welfare  insti  utions)  estahlished
 not  for  purposes  of  profit;”

 I  think  the  institutions  mentioned  by Shri  Dandeker  are  those  which  are
 not  for  profit,  in  which  case  they  will
 all  be  exempted.

 In  the  end.  I  would  like  to  say  that
 I  am  net  willing  to  accept  any  of  the
 amendments  proposed  by  the  hon
 Members,  and  I  press  my  amendments.

 With  regard  to  construction  workers, of  course,  this  does  not  practically  re-
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 [Shri  D,  Sanjivayya]
 late  to  any  issue  here  but  they  made
 it  a  sort  of  political  issue.  They  say
 that  probably  the  Government  hag  ex-
 empted,  or  they  do  not  want  that  the
 -benefits  of  the  law  shoulg  flow  to  con_
 struction  workers,  because  there  js  the
 Bharat  Sevak  Samaj  which  is  engag-
 ing  itself  in  construction  etc.,  that  pro-

 -bably  the  ruling  party  wants  bonus
 from  the  capitalists  etc.  This  is  8  una-

 dation  of  the  Bonus
 Commission,  and  unfortunately  their
 own  representative,  Shri  Dange,  was  a
 member  of  this  Commission  and  he
 also  agreed  to  this,  Am  ]  to  presume
 that  the  Co:  ist  Party  headed  by
 Shri  Dange  also  wanted  a  bonus  from
 the  capitalists?

 recomm

 Dr,  Ranen  Sen:  It  wus  a  package
 deal,  that  is  why  Shri  Dange  agreed
 to  many  things,  because  majority  opi-
 nion  was  to  be  arrived  at.

 Shri  D.  Ss.  Patil:  Is  it  not  a  fact  that
 the  Bonus  Commission  has  said  that
 they  are  of  opinion  that  stevedore

 abour  should  not  be  inelibigle  for
 bonus?

 Mr,  Deputy-Speaker:
 is:

 (l)  Page  18,  line  20.—
 omit  “and”  (82)
 (2)  Page  8,—

 after  line  2l,  insert—

 The  question

 “(g)  any  other  financial  institu-
 tion  (other  than  a  banking  com-
 pany),  being  an  establishment  in
 public  sector,  which  the  Central
 Government  may,  by  notification  in

 Division  No.  22]
 Ba)  krishna  Singh,  Shri
 Barman,  Shri  PC.  Dafic,  Shri
 Barupal,  Shri  P.T..  Ia,  ह...  Sudhansu
 Rasappa,  Shei  Deshmukh,  Shri  B.D.
 Resra,  Shri  Dhuleshwar  Meena,
 Bhatkar,  Shri  Harvani,  Shri  Ansar
 Bist,  Shri  J.B.S.
 Brajeshwar  Prasad,  Shri Chakraverti,  Shri  PR.
 Chandrabhan  Singh,  Shri
 Chauuvedi,  sti  SN.
 Chaodhury,  Shri  Chardramani  Lal

 Jha,  ह...  Yogendra
 Kedaris,  Shri  CM.
 Eindar  Lal,  Shri
 Krishna,  Shri  MUR.
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 the  Official  Gazette,  specify,  hav-
 ing  regard  to—
 (i)  its  capital  structure;
 (ii)  its  objectives  and  the  nature

 of  its  activities;
 (iii)  the  nature  and  extent  of  finan-

 cial  assistance  or  any  conces-
 sion  given  to  it  by  the  Gov-
 ernment;  and

 (iv)  any  other  relevant  factor;".
 (3)  Page  18,  line  23,—

 for  “in”,  substitute  “under”.
 (4)  Page  8,—

 after  line  23,  insert—
 “(xi)  employees  employed  by  in-

 lang  wa:er  transport  establish-
 ments  operating  on  routes
 Passing  through  any  other
 country".  (85)

 The  motion  was  adopted,

 (84)

 Mr.  Deputy-Speaker:  I  shall  now  put
 amendment  Nos.  186,  ‘187,  88  89  and
 209  to  the  Housc.
 Amendments  Nos,  86  to  89  and  29

 were  put  and  negatived.
 Mr,  Deputy-Speaker:  I  now  put

 amendment  No.  27]  to  the  House,
 Amendment  No.  27]  was  put  and

 negatived.
 Mr.  Depaty-Speaker:  The  ti

 is:  4

 “That  clause  32,  as  amended,  stand
 part  of  the  Bill."

 The  Lok  Sabha  divided:
 114.37  brs.

 Lalit  Sen,  Shri
 Malbotra,  Shri  Inder  J.
 Maniyangadan,  Shri
 Masuriya  Din,  Shri
 Mathur,  Shri  Shiv  Charan
 Mehrotra,  Shri  Braj  Bihari
 Mebta,  Shri  TR,
 Malkote,  Dr.
 Mengi,  Shri  Gopal  [att
 Mishra,  Shri  Bibbuti Mohammad  Yrul,  Shri More,  Shri  K.L. Mongni,  Shri  David

 Shri
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 Muthiah,  Shri
 Paull,  Shri  D.  Be
 Ragbunath  Singh,  Shri
 Rai,  Shrimati  Sahodra  Ba:

 Reddy,  Shri  Lings
 Reddy,  Shri  R.  s.
 Sadhu  Ham,  Shri

 Alvares,  Shri
 Aney,  Dr.  M.  ss
 Bade,  Shri
 Banerjee,  Shri  8.  M.
 Bheel,  Shri  P.  H.
 Dandekar,  Shri  N.
 Gupta,  Shri  Indraiit
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 Saha,  Dr.  s  K.
 Sahu,  Shri  Rameshwar
 Sharma,  Shri  A,  P.
 Sharma,  Shri  De  com
 Sheo  Narain,  Shri
 Shree  Naryan  Das,  Shri
 Shukla,  Shri  Vidya  Charan
 Singha,  Shri  G.  ह,
 Snatak,  Shri  Naradeo

 NOES
 Gupta,  Sho  Kashi  Ram
 Gupta,  Shri  Priya
 Krishnapal  Singh,  Shri
 Misra  ,  Dr,  U.
 Mukerjec,  Shri  में,  N.
 Pandey,  Shri  Sarioo
 Sen,  Dr.  Ranen

 (SAKA)  Bonus  Bill  4548
 Subbaraman,  Shri
 Sumat  Prasad,  Shri
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tiwary,  Shri  हि.  s.
 Tula  Rar,  Shri
 Upadhyaya,  Shri  Shiva  Mutt
 Waanik,  Shri  Balkrithna
 Yadava,  Shri  A.  I.

 Sezhiyan,  Shri
 Solanki,  Shri
 Trivedi,  Shri  ULM
 Warior,  Shri
 Yadav,  Shri  Ram  Sewak
 Vainik,  Shri

 Mr.  Deputy-Speaker:  The  result
 of  the  division  is:  Ayes  64;  Noes  20.

 The  motion  was  adopted.
 Clouse  32  as  amended,  way  added  to

 the  Bill.
 Clause  33.—  (Act  to  apply  to  certain

 pending  disputes  regarding  payment  of
 bonus)

 Shri  D.  Sanjivayya:  I  beg  to  move:
 Page  18,  line  24,—

 for  “2nd  September,  I964"  substi-
 tute—

 “29th  May,  I965"  (2)
 Shri  Indrajit  Gupta:  |  beg  to  move:
 Pages  8  and  9.—

 for  clause  33,  substitute—
 “33.  ay  Minimum  bonus  under

 section  0  of  this  Act  shall  be  paid
 in  all  cases  relating  to  any

 been  reached  or  decisions  have
 been  given  except  as  provided  in
 sub-section  a."  (a)
 Shri  Alvares:  I  beg  to  move:
 Pages  8  and  9,—
 for  clause  33,  substitute—

 "33.  The  Act  shall  have  retros-
 pective  effect  from  the  accounting
 year  ending  on  any  day  in  the  year 1962".  (272).
 Shri  Bade:  I  beg  to  move:
 Page  19,

 after  line  2,  insert—-
 “Explanation  II—A  dispute

 shall  also  be  deemed  to  be  pend-
 ing  if  the  payment  of  bonus  was
 not  made  due  to  the  non-availa-
 bility  of  surplus."  (286).
 Shri  N.  Dandeker:  Sir,  ]  am  not

 moving  No.  I9!,  but  I  am  moving  my

 ing  year  ending  on  any  day  in  the
 calendar  year  962  where  claims
 have  been  dismissed  because  no
 surplus  was  available  according  to
 the  formula  of  the  Labour  Appel-
 late  Tribunal.

 (2)  This  Act  shall  apply  to  all
 bonus  matters  relating  to  account-
 ing  year  ending  on  any  day  in
 ealendar  year  962  other  than  those
 cases  in  which  settlements  have

 its  Nos.  192,  220,  221,  222
 and  223.

 TI  beg  to  move:
 (i)  Page  18,  line  36,—

 omit  “and  any  subsequent  ac-
 counting  year.”  (I92).

 (ii)  Page  1B,  lines  28  and  20,—
 joy  “the  appropriate  Govern-

 ment  or  before  any  tribunal
 or  other  authority”,
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 {Shri  N.  Dandeker.]
 substitute—“and  tribunal  07

 other  adjudicating  autho-
 rity”  (220),

 (iii)  Page  8,—
 omit  Lines  34  and  35.

 (iv)  Page  8,—
 omit  lines  36  to  al
 (४)  Page  9,—

 omit  lines  4  and  2.

 (221).

 (222).

 (223).
 Shri  D.  Sanjivayya;  Sir,  my  amend-

 ment  No.  2  is  a  simple  one,  Firstly
 we  said,  2nd  September,  1964,  because
 on  that  day  the  Government  resolution
 was  issued  on  the  Bonus  Commission's
 recommendations.  But  we  thought
 that  29th  May,  965  would  be  a  better
 date,  because  it  wag  on  that  day  that
 the  Ordinance  was  promulgated.

 Shm  NW  Dandeker:  Sir,  my  amend-
 ments  Nos.  92  and  22]  to  clause  33  go
 together.  They  are  for  deleting  certain
 words  in  line  33  and  the  entire  lines
 34  and  35.  The  point  of  It  is  quite
 simple.  It  is  perfectly  understandable
 that  where  a  dispute  arise;  it  should
 be  settled  in  accordance  with  the  pro-
 visions  of  this  Act.  But  it  seems  to
 me  really  odd  that  subsequent  years,
 even  if  they  have  been  settled,  should
 be  unsettled;  but  that  is  the  effect  of
 these  particular  portilons  that  I  am
 Suggesting  the  deletion  of.  (Interrup-
 tions).

 Sir,  would  you  kindly  ask  them  to
 discuss  the  war  in  the  Coffee  House?

 Mr,  Depu!y-Speaker:  Order,  order.

 Shrj  Raghunath  Singh  (Varmusi):
 He  is  practising  for  the  war!

 Shri  N.  Dandeker:  Sir,  clause  33
 says  that  bonus  in  respect  of  certain
 disputed  yearg  shall  be  pavable  in  ac-
 cordance  with  the  p-ovisions  of  this
 Act.  This  is  alright  in  relation  to  the
 accounting  year  to  which  the  dispute
 relates.  But  the  clause  goes  on  to  add,
 “ang  any  subsequent  accounting  year,
 notwithstanding  that  in  respect  of  that
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 subsequent  accounting  year  no  such
 disnut,  wag  pending".  That,  it  appears
 to  me,  Sir,  is  an  odd  provision,  Where
 a  thing  hag  been  settled,  no  law  subse-
 quentl;  passed  ought  to  unsettle  settled
 matters;  and  frankly  I  am  unable  to
 appreciate  the  reason  why  this  has
 been  put  in  where  no  dispute  i:  pend-
 ing.  Where  a  dispute  is  pending,  it  ia
 perfectly  correct  that  it  should  be
 settied  in  accordance  with  the  prowi-
 sions  of  this  Act.

 Then,  Sir,  as  regards  my  amend-
 ments  Nos,  220,  222  ang  223,  they  are
 concerned  with  the  Explanation,  And
 the  Explanation  read,  this  way:

 “A  dispute  shall  be  deemed  to  be
 pending  before  the  appropriate
 Government  where  no  decision  of
 that  Government  on  any  applica-
 tion  made  to  it  under  the  said  Act™

 —that  is,  where  the  Government  have
 gone  to  sleep—

 “or  such  corresponding  law  for
 ,  reference  of  that  dispute  to  adju-

 dication  has  been  made  or  where
 having  received  the  report  of  the
 Conciliation  Officer  under  the  -aid
 Act  or  law,  the  appropriate  Gov-
 ernment  hag  not  passed  any  order
 refusing  to  make  such  reference.”

 This,  really,  is  incredible,  that  a  dis-
 pute  is  supposed  to  be  pending  be-
 caus?  the  Government  have  gone  to
 sleep.  I  am  suggesting  that  If  this
 “Explanation”  is  to  have  any  mean-
 ingful  meaning,  the  wording  ought  to
 be  changed.  I  suggest  that  the
 word.  “the  appropriate  Government
 or  before  any  t-:ibunal”  ought  to  be
 deleted  and  ought  to  be  substituted
 by  the  words  “any  tribunal  or  other
 adjudicating  authority”  and  that  the
 rest  of  the  stuff  ought  really  to  go;  nm
 that  a  dispute  shall  be  deemed  to  be
 pending  only  if  It  wag  pending  before
 any  tribunal  or  other  adjudicating
 authority.  That  is  all.  In  other  words,
 a  dispute  is  pending  only  when  the
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 dispute  ig  pending,  and  not  when
 somebody  has  gone  to  sleep  and  has
 not  done  anything  about  it.  So  that
 if  a  dispute  was  pending  before  any
 tribunal  or  adjudicating  authority  it
 should  be  regarded  as  a  pending  dis-
 pute;  if  it  was  not  so,  it  should  not

 be  regarded  as  a  pending  dispute.
 Otherwise,  it  will  open  up  any  number
 of  cases  on  which  all  kinds  of  letters
 may  have  been  written,  but  no  action
 had  been  taken  by  the  Government;  all
 kinds  of  things  the  Conciliation  Officers
 might  have  recommended,  but  no  ac-
 tion  might  have  been  taken.  Uncer-
 tainty  of  that  kind  as  to  what  is  a  pen-
 ding  dispute  ought  not  to  exist.  A
 dispute  ought  to  be  said  to  be  pending
 when  it  was  in  fact  pending  before  an
 adjudicating  authority.

 That  is  all  that  I  have  to  say.
 Shri  Indrajit  Gupta:  Sir,  the  whole

 of  clause  63  ig  extremely  cumbersome.
 As  has  been  found  in  the  course  of
 the  discussion,  it  is  difficult  for  any
 one  to  understang  what  it  is.  And  it
 muy  lead  to  a  lot  of  differing  interpre-
 tations,  and  consequently  to  a  Jot  of
 disputes  and  litigation.  We  want  tu
 avoid  that.  So  |  wish  to  substitute
 that  by  what  I  consider  to  be  a  much
 simpler  clause,  or  rather  two  sub-
 clauses.

 The  first  one  is  this,  In  the  existing
 Bil)  there  is  no  explanation  or  there
 is  MO  provision  made  for  those  bonus
 disputes  which  were  settled  or  which
 were  dismissed,  let  us  say,  prior  to
 this  Ordinance  coming  into  force,  and
 relating  to  any  accounting  year  ending
 an  any  day  in  the  calender  year  962—
 but  diamiaseq  on  the  sole  ground  that
 there  wos  no  available  surplus  in  terms
 of  the  yardstick  then  available,  that
 is  to  say  the  LAT  formula.  That  yard-
 stick  no  longer  holds  good.  Once  the
 Act  is  enacted  there  is  no  question  of
 there  being  any  criterion  for  minimum
 bonus  irrespective  of  profit  and  logs

 Therefore,  the  provision  I  wish  to
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 day  in  the  calendar  year  962  where
 the  workers’  claim;  have  already  been
 dismissed  only  on  this  particular
 ground  that  no  surplus  was  available
 according  to  the  formula  of  the  Labour
 Appellate  Tribunal,  in  all  such  cases
 the  minimum  bonus  under  section  70
 of  the  Act  should  be  paid.

 Dr,  M.  3.  Aney:  Even  when  the  cases
 are  pending?

 Shri  Indrajit  Gupta:  The  case  is  not
 pending;  case;  were  pending  but  they
 were  dismissed  on  the  ground  that  no
 surplus  was  available  under  the  LAT
 formula.  Since  this  Bill  seeks  to  put

 in  retrospective  consideration  for  such
 disputes  which  related  to  accounting
 year  ending  on  any  day  in  the  year
 1962,  on  that  same  basis  those  cases

 which  have  already  been  dismissed  be-
 cause  of  non-availability  of  surplus
 under  the  LAT  formula  should  be  con-
 sidereq  afresh.  The  minimum  bonus
 available  under  section  0  of  the  Act
 which  we  are  going  to  legislate  should
 be  made  available  and  it  should  be
 paig  in  al)  such  cases.

 Secondly,  I  want  to  introduce  aon
 amendment  to  sub-clause  (2)  which
 would  read  as  follows:

 “This  Act  shal!  apply  to  all  bonus
 itters  relating  to  iting  year

 ending  on  any  day  In  calendar
 year  962  other  than  those  cases
 in  which  settlements  have  been
 reached  or  decisions  have  been
 given  except  as  provided  in  sub-
 section  (I)."

 I  think  thi,  makes  if  much  more
 straightforward  and  clear.  There  is
 much  less  scope  for  misinterpretation.
 Cases  where  decisions  had  been  givea
 by  8  Tribunal  or  any  such  statutory
 body  or  where  agreements  had  been
 reached,  could  not  be  reopened  but  in
 all  the  other  cases  which  relate  to  ac-
 counting  year  ending  I962,  this  Act
 should  apply  and  that  should  be  the

 make  is  that  in  all  those  cases  relating
 \  any  accounting  year  ending  on  any

 straightf  given  to
 it

 int ‘orward  interpreta
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 Shri  Alvares:  My  amendment  seeks
 to  substitute  this  clause  by  8  very  sim-
 ple  proposition,  My  first  object  is  to
 avoid  all  the  complications  and  the
 various  ways  through  which  this  clause
 seeks  to  deny  bonus  from  those  who
 seek  it  with  retrospective  effect  from
 1962,  The  second  point  is  to  re-estab-
 lish  a  healthy  practice  that  the  Govern.
 ment  had  adopted  hitherto  of  giving
 bonus  from  the  time  it  had  been  refer-
 Ted  to  a  tribunal.  I  could  recount  any
 number  of  instance,  where  it  had  been
 implemented  with  retrospective  effect.
 The  Bonus  Commission  was  set  up  in
 96]  and  the  awarg  came  much  later.
 Now,  all  tribnuala  and  missiong,  be.

 cause  of  the  special  circumstances  in
 which  they  function,  because  of  the
 delays  to  which  they  are  subject,  have
 agreed  to  make  it  a  practice  of  mak-
 ing  their  award,  retrospective  from
 certain  prior  date  so  that  there  should
 not  elapse  a  long  measure  of  time  from
 the  time  the  issue  was  first  referred
 till  the  time  the  issue  wa,  finally  set-
 tled.  We  have  the  instance  of  the
 Railways  where  ga  tribunal  was  set  up
 under  Justice  Saran  in  955  or  956
 ang  the  award  came  in  ‘1962.  An
 unconscionable  delay  resulteq  and  the
 railwaymen  were  deprived  of  not
 merely  promotion  but  also  the  benefit
 of  the  award  for  six  years  and  also  its
 cumulative  effect,  The  same  principle
 must  be  applied  here  as  the  Govern-
 ment  applies  to  other  awards,  that  the
 Acts  or  benefits  must  be  deemed  to
 have  come  into  effect  from  the  account
 ing  year  1962,

 Shri  D,  Sanjivayya;:  Two  points
 were  raised  by  Mr.  Dandeker  one
 that  the  phraseology  ‘subsequent
 years’  must  be  deleted.  If  the  bonus
 formula  is  made  applicable  to  a  bonus
 dispute  relating  to  any  accounting
 year  ending  on  any  day  in  962  and
 if  that  does  not  apply  to  subsequent
 years,  clause  5  of  this  Bil]  will  not
 work  out  becaus,  according  to  clause
 I5  we  have  to  evolve  a  formula  cal-
 leq  set  off  and  set  on;  that  should  go
 on  continuously  for  four  years.
 Therefore,  we  have  addeq  the  words
 ‘subsequent  years’  so  that  if  once  the
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 bonus  formula  is  made  applicable  it
 should  continue  for  subsequent  years
 also.

 Secondly,  with  regarg  tu  the  word
 ‘pending’,  pending  before  whom  is
 the  question.  He  feels  that  it  should
 be  pending  befor,  a  tribunal  alone.
 The  Government  feels  that  if  it  is
 Pending  before  the  Government  or
 a  tribunal  or  a  labour  cour,  or  any
 authority  contemplateq  under  the
 Industrial  Disputes  Act,  it  should
 apply.  That  is  how  we  have  been
 thinking  about  it.

 The  apprehensions  of  Shri  Indrajit
 Gupta  and  Pete;  Alvares  are  correct.
 In  fact  what  they  want  to  be  cover-
 ed  will  not  be  covered  by  this  clause.
 The  intention  according  to  the  Bonus
 Commissi  reco  dation  was
 that  the  recommendations  should
 have  retrospectiv,.  effect  from  the
 accounting  year  ending  on  any  day
 in  1962,  But  as  the  House  is  aware.
 this  particular  recommendation  was
 modified  by  a  decision  of  the  Gov-
 ernment  that  it  will  be  applicable
 only  to  pending  cases.

 Dr.  Ranen  Sen:  Why  modify  this
 Tecommenadtion?

 Shri  D.  Sanjivayya:  Because  if  we
 say  generally  in  a  bold  way  that  all
 the  disputes  will  bp  covered,  then
 disputes  relating  to  bonus  which  re-
 late  to  the  accounting  year  1961-62.
 62-63.  and  1963-64  even  if  they  were
 settled  earlier  than  29th  of  May  will
 al]  be  reopened.  By  this  time  their
 accounts  woulg  have  been  closed  and
 profits  would  have  been  distributed
 ang  it  may  be  difficult  even  for  the
 employers  to  find  out  the  money.
 The  other  point  is  that  if  olq  disput-
 es  which  had  been  settled  are  re-
 opened,  probably  there  will  be  indus-
 trial  unrest.

 Shri  Priya  Gupta:  It  could  be  paid
 from  future  surpluses,  set  off  and
 set  on.

 Mr.  Deputy-Speaker:  I  shall  put
 Government  amendment  No  2  to  the
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 vote  of  the  House.  The  question  is:
 Page  18,  line  24,—

 for  “2nd  September,  1964"  subs-
 titute—

 “29th  May,  1965"  (2).
 The  motion  was  adopted,

 Mr.  Deputy-Speaker:  I  shall  now
 put  amendment  No,  3l  to  the  vote  of
 the  House.

 Amendment  No.  3l  was  put  and
 negatived,

 Mr.  Depoty-Speaker:  I  shall  put
 amendment:  Nos,  ‘192,  220,  22l,  222
 and  223  to  the  vote  of  the  House.
 Amendments  Nos.  92  and  220  to  223

 were  put  and  negatived.
 Mr.  Deputy-Speaker:  I  shall  put

 amendment  No,  272  to  the  vote  of  the
 House.

 Amendment  No.  272  wus  put  and
 negatived.

 Mr.  Deputy-Speaker:  |  shall  put
 No.  286  to  the  vote  of  the  House,

 Amendment  No.  286  was  put  and
 negatined.

 Mr.  Deputy-Speaker:  The  question
 is;

 “That  clause  32,  ag  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clow  39,  os  amended,  was  added

 to  the  Bill.
 Mr.  Deputy-Speaker:  We  shall  now

 take  up  clause  4,  There  are  some
 amendments.

 Clause  M—(Effect  of  laws  and
 agreements  inconsistent  with),

 Shri  Sanjivayya:  I  beg  to  move
 that:

 (i)  Page  19,  lines  34  and  35,—
 for  “2nd  September,  1964"  substi-

 tute—
 “29th  May,  I965".  (a),
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 (ii)  Page  20,  jine  2,—
 for  “in  which”  substitute—

 “in  respect  of  which"  (4),
 (iii)  Page  20,—
 after  line  12,  insert—

 “Provideg  that  any  such  agree-
 ment  whereby  the  employees
 relinquish  their  right  to  receive
 the  minimum  bonus  under  sec-
 tion  0  shall  be  and  void  in
 so  far  as  it  purports  to  deprive
 them  of  such  right.”.  (5).

 (iv)  Page  I9  lines  9  and  20,--
 for  “of  his  salary  or  wage  for

 the  accounting  year",  substitute—
 “of  the  salary  or  wage  earned

 by  him  during  the  accounting
 year",  (ait).

 Shri  Alvares:  I  beg  to  move:
 Page  9,—

 omit  lines  8  to  20.  (278),
 Shri  Solanki;  I  beg  to  move:

 (i)  Page  19,  line  2,—
 after  “contract  of  service",  insert—
 “referred  to  in  sub-section  an"

 (194
 (ii)  Page  19,  line  %.—

 for  “twenty  per  cent.",  substi-—
 tute—
 “eight  ang  one-third  per  cent.”.

 (195),
 (ili)  Page  9,—

 omit  lines  2l  to  25
 (iv)  Page  19,  line  35,—
 for  “any  dispute  of  the  nature

 specified",  substitute—
 “any  such  dispute  as  is  sapeci-

 fled".  (L97).

 (196).

 (vy)  Page  20,  lines  5  to  7,—-
 for  “gross  profits  as  reduced

 by  the  direct  taxes  payable  by
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 [Shri  Solanki  ]

 substitute—
 “the  gross  profits  calculated

 under  section  4  and  as  reduced
 by  the  sums  specified  in  clauses
 (a)  ang  (९)  of  section  6”.  (199).

 (vi)  Page  19,  line  5,—
 for  “the  same  ratio  to  the  gross

 Profits”,
 substitute—

 “the  same  proportion  to  the  net
 profits”.  (225).
 (vii)  Page  18,  ling  a

 for  “gross  profits",  substitute—
 “net  profits".  (226).

 (viii)  Page  9,—
 omit  lines  26  to  3l.  (227).
 (ix)  Page  20,—
 for  lines  4  to  7,  substitute—
 ‘(b)  “net  profits"  in  relation  to

 the  base  yearor,  as  the  case  may
 be  to  the  accounting  year,  means
 the  gross  profits  of  that  year  as
 reduced  by  the  following  sums,
 namely:

 (i)  depreciation  in  respect  of
 that  year,  computed  in  ac-
 eordance  with  the  provisions
 of  clause  (a)  of  section  है;  and

 (ii)  any  direct  tax  payable  by
 the  employer,  computed  in  ac-
 cordance  with  the  provisions
 of  clause  (c)  of  section  6  but
 without  making  any  deduction
 for  any  amount  in  accordance
 with  clause  (b)  of  that  sec-
 tion.”  (228),

 Shri  N.  Dandeker:  I  beg  to  move:
 Page  20,  line  2l,—

 for  “formula”,  substitute—
 “scheme”.  (220).

 Dy,  Ranen  Sen:  I  beg  to  move:
 Page  9  and  20,—
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 for  clause  34,  substitute—
 “34.  (l)  The  provisions  of  this

 Act  shall  have  effect  notwiths-
 tanding  anything  inconsistent
 therewith  contained  in  any
 other  law  for  the  time  being  in
 force  or  in  the  terms  of  any
 award,  agreement  oy  contract
 of  service  whether  made  before
 or  after  the  commencement  of
 this  Act;

 Provided  that  where  under  any
 such  award.  agreement  or  con-
 tract  of  service,  employees  em-
 P'oved  in  an  establishment  are
 entitled  to  bonus  under  a  for-
 mula  which  is  more  favourable
 than  that  under  this  Act,  then.
 the  Ployees  shall  ti
 to  be  entitled  to  the  bonus  un-
 der  that  formula.

 (2)  Nothing  contained  in  this  Act
 shal)  be  construeqg  to  preclude
 employees  emploved  in  any
 class  of  establishments  from
 entering  into  an  agreement  with
 their  emp'oyer  for  granting
 them  an  amount  of  bonus  under
 a  formula  which  is  more  favou-
 rable  than  under  this  Act.”.
 (82),

 Shri  N.  Dandeker:  I  beg  to  move:
 Page  9  line  ],—

 after  “base  year",  insert—
 “in  accordance  with  a  formula”.

 (224),

 Mr.  Deputy-Speaker:  Clause  M4,
 together  with  all  these  amendments,
 are  before  the  House.  Has  the  Min-
 ister  got  anything  to  say  on  hs
 amendments?

 Shri  D.  Sanjivayya:  With  regard  to
 amendment  No,  3,  [  would  like  to  aay
 that  it  is  only  a  consequential  amend-
 ment  made  to  clause  33.  where  we
 have  substituted  29th  May.  965  for
 fmq  September  1964.  So,  to  be  in
 conformity,  in  this  clause  aleo  [  pro-
 pose,  that  2nd  September,  3964  may
 be  substituted  by  29th  May,  1968.
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 About  amendment  No.  4,  it  is  only
 a  sort  of  drafting  change;  we  say  “in
 Tespect  of  which”  for  the  words  “in
 which”.

 About  amendment  No.  5,  I  wou'd
 lixe  to  say  that  it  is  really  a  substan-
 tive  amendment  in  the  sense  that  it
 ives  protection  to  the  workers.  Ac-
 cording  to  claus,  34(3).  the  emplo-
 yers  and  employees  are  free  to  enter
 into  an  agreement  with  regarg  to
 bonus  according  to  a  formula  d'ffe-
 rent  from  the  formula  contemplated
 ‘by  this  Bill.  But  we  do  not  want
 that  the  workers  should  foreco  their

 _™minimum  bonus.  A  similar  provis'on
 “exists  in  various  enactments  like  the

 Minimum  Wages  Act.  Payment  of
 Wae-s  Act  ang  the  Workmen's  Com-
 pensation  Act,  ete.  Therefore.  |  pro-
 pos.  thot  the  folowing  proviso  may
 be  inserted:

 “Provided  that  anv  such  agree-
 ment  wherrby  the  emnlovees  re-
 Tnauish  their  right  to  receive  the
 m'nimim  honus  under  section  0
 shall  be  and  void  In  so  far
 as  it  कालकाधागीवि  fo  deprive  them  of
 euch  right.”
 Then  about  amendment  No,  211,

 this  is  also  a  sort  of  drafting  change.
 \Instesa  of  the  words,  “of  his  salary

 or  wage  for  the  accounting  year”  it
 should  be  “of  the  solary  or  wage
 eareed  फ  him  during  the  accounting
 year.”

 Shri  N.  Nandsker:  T  will  meok  on
 all  our  amendments  to  clause  34.

 4  Mr,  Devaty-Speaker:  Ts  he  epeaking
 ‘on  the  amendments  of  Shri  Solanki
 also?

 Shri  N.  Dandsker:  Yes,  Sir.  7  shall
 first  tike  amendment  Nos.  224  and
 494  tovsther:  their  purport  i:  to  over-
 -come  the  obiection  which  T  had  raised
 “fn  छप  specch  on  the  motion  for  con-
 -sideration  cf  the  Bill,  This  is  the
 ‘clause  where  one  does  not  really  know
 what  particular  awards  or  afrange-

 “ments  or  this  or  that  and  the  other
 that  one  i:  talking  about  in  sub-cluuse
 Tiss  (Ai)  LSD—7.
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 (2).  My  amendment  No,  224  Js  to  in-
 sert  the  words  “in  accordance  with  a
 formula"  after  the  words  “base  year”,
 so  that  it  will  read  “in  respect  of  the
 base  year  in  accordance  with  a  for-
 mula  under  any  award".  This  is  to
 make  clear  that  what  i;  involved  here
 in  a  comparison  of  a  formula  and  not
 ad  hoc  settements  arrived  at,  at  a
 time  when  there  wag  no  Act  govern-
 ing  the  payment  of  bonus,  at  a  time
 when  things  were  governed  by  cus-
 tom.  or  usage,  of  industry-wie  ugree-
 ments,  or  Supreme  Court  dec  sions,  as
 modified  by  agreements  or  by  prac-
 tice.  and  sometimes  under  considera-
 ble  pre  sure  from  labour  interests  and
 soon,  What  I  am  trying  to  suggest
 ig  that  all  vague  things  of  that  kind
 ought  really  to  go  out.  and  what  we
 ought  to  be  concerned  with,  even  if
 we  wished  to  resurrect  these  old
 awards,  agreements.  -ettlements  ond
 contracts,  ete.,  is  that  we  should  my
 in  a  specific  way,  that  grants  should
 be  paid  to  the  employees  in  the  old
 way  if,  in  that  e  tablistenent,  in  res-
 peet  of  the  base  yeor  it  was  paid  in
 accordance  with  a  formula  under  an
 award,  etc,

 My  next  amendment  ig  amendinent
 No.  1194,  It  is  to  point  a  finger  at
 the  kind  of  awards.  settlements.  ctc.,
 that  we  are  concerned  with.  Let  me
 reid  sub-clause  ay  of  clause  34  which
 says:

 “Save  as  otherwise  provided  in
 this  section,  the  provisions  of  this
 Act  shal)  have  effect  no‘-with-
 standing  anvthint  inconsistent
 therewith  contained  in  anv  other
 law  for  the  time  being  in  force  or
 in  the  terms  of  any  award  ngree-
 ment  settlement  or  contract  of
 service...."  etc,

 My  amendment  pets  over  the  other
 difficulty  T  haq  ever  sub-clause  (2)  as
 it  now  stands  namey  that  what  we
 were  presumably  trving  to  resurrect
 in  respect  of  the  base  vear,  were  such
 an  award  ्ारलकाएंगां  etc.  ae  in  refer-
 teq  to  in  sub-clause  aM.  What  I  am
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 {Shri  N.  Dandeker]
 trying  to  do  is  just  to  say  all  this  in  one
 sentence,  if  the  total  bonus  payable  in
 any  year  is  less  than  double  the  total
 bonu:  paid  to  the  employees  in  any
 establishment  in  respect  of  the  base
 Fear  in  accordance  with  the  formula
 under  any  old  award  agreement  etc.,
 then,  the  relief  provided  in  rest  of
 the  clause  will  follow.

 Then  Sir,  I  will  go  to  the  substan-
 tlve  amendments—Nos.  225  and  226.
 The  operative  wording  in  sub-clause
 (2)  is  rather  an  odd  one.  If  the
 amount  payable  under  this  Act  is
 less  than  the  amount  paid  under  the
 earlier  awards,  then,  the  employees  in
 the  establishments  shall  be  paid  bonus
 in  respect  of  the  accounting  year  as
 if  the  allocable  surplus  for  that
 accounting  year  were  an  amount
 which  bears  the  same  ra'‘io  to
 the  profits  as  in  the  base  year,  and
 so  on,  I  suggest  that  it  should  read:
 “the  same  proportion  to  the  net  pro-
 fits".  Instead  of  the  word;  “gross
 Profits",  it  should  be  ‘the  same  pro-
 portion  to  the  net  profits’,  That  is
 another  point  I  would  like  the  hon.
 Minister's  attention  to  be  drawn  to.
 You  cannot  begin  an  act  by  defining
 Bros;  profits  and  then  start  using  the
 fame  words  for  net  profits,  and  then
 again  uss  the  words  “gross  profits",
 all  of  which  causes  utter  confusion.
 I,  therefore,  suggest  that  the  words
 should  be  “net  profits":  and  so,  when
 for  the  words  “eross  profit",  The
 words  “net  profits’,  are  substituted,
 then,  you  will  get  the  sensible  propo-
 sition  “the  same  pcopor'ion  to
 the  net  profits’  instead  of  the
 “same  patio".  To  summarise,  it  is  an
 amount  “which  bear;  the  same  9705
 Portion  to  the  net  prefits  of  the  said
 accounting  year  as  the  total  bonus
 Paid  or  payable  in  respect  of  the  base
 year  bearg  to  the  net  profits  of  the
 base  year.”  Thus  you  get  some  sensi-
 ble  proposition  instend  of  a  compiex
 mixture.  “One  does  not  speak  of  a
 ratin";  one  ought  to  speak  of  a  pro-

 ‘portion.
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 Then  I  turn  to  amendment  Nos.  96
 and  197,  As  it  stands,  it  is  a  con-
 fuseq  set  of  provisos.  The  first  pro-
 viso  readg  thus:

 “Provided  that  nothing  con-
 tained  in,  this  sub-section  shali
 entitle  any  employee  to  be  paid
 bonus  exceeding  twenty  per  cent
 of  hig  saliry  or  wage  for  the  ac-
 counting  year:”
 If  the  amount  payable  under  this

 Act  happens  to  be  less  than  under  a
 formula  applied  to  the  base  year,  T
 agree  we  have  to  do  something  about
 it.  But  I  suggect  that  we  should  not
 jump  to  the  other  extreme  so  as  to
 provide  for  something  that  can  only
 come  under  the  normal  scheme,  There-
 fore,  after  a  great  deal  of  thought,  [
 have  put  81/3  per  cent,  as  the  upper
 limit,  remembering  that,  unlike  in  the
 base  year,  this  js  &  limit  not  merely
 of  wages,  but  it  i;  eight  and  one-
 third  of  wages  or  salary  as  defined,
 which  includes  dearnes  allowance
 If  you  introduce  this  kind  of  substl-
 tuted  arrangement,  it  should  be  limited
 to  the  amount  of  one  month's  ware
 and  dearnes,  allowance  taken  to-
 esther.  The  second  proviso  js  the  most
 remarkable  one,  and  I  am  suggesting
 its  deletion  by  my  amendment  Na
 96—omit  lines  2]  to  25.

 Sir,  as  for  “Explana'‘ion  I”  to  claws
 3412),  The  sub-clause  begins  by  gay-
 inc  that  if  the  total  bonus  pavable  m
 the  accounting  vear  is  [€"४  than  the
 total  bonus  payable  in  the  base  year,
 ete.  certainly  we  can  unders‘and  this
 proposition.  The  total  bonus  payable
 in  the  accounting  year  is  known;  and
 it  is  eacy  to  ascertain  whether  it  is  ‘ess
 than  the  to'al  bonug  payable  in  the
 base  year.  which  is  also  known,  In
 other  words,  if  x  which  is  payable  tm
 the  bonus  year.  is  je's  than  y  which  is
 the  bonus  payable  in  the  ba‘e  year,
 then  such  and  such  thing  follows
 But,  Sir,  we  then  have  in  “Explana-
 tion”  here  which  throws  simple  arfth-

 I,  says
 that  this  aniount  ‘re’  shall  be  deemmd
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 to  be  leis  than  the  amount  ‘y’  if  a
 certain  ratio  in  that  year  is  less  than
 a  certain  ratio  In  the  other  year.  I
 do  not  know  how  far  “Explanations”
 of  this  kind  that  “2  plus  2  shall  make
 6",  or  that  “3  shall  be  deemed  to  be
 less  than  2,  because  1s  is  less  than
 2/5"  even  though  solemnly  enacted  by
 this  elected  parliament,  can  be  a  valid
 piece  of  legislation.

 LB  hn.

 To  give  an  example,  suppose  the
 bonus  payable  in  the  bonus  year  is
 Rs,  3  lakhs  and  the  bonus  payable  in
 the  base  year  is  Rs.  2  lakhs,  so  that
 Plainly  BR.  3  lakhs  is  really  more  than
 Rs,  2  lakhs.  Nevertheless,  Rs.  3  lakhs
 must  be  deemed  to  b2  leas  than  Rs.  2
 lakhs,  if  Rs.  3  lakhs  is  a  proportion  of
 Ra  9  lakhs,  namely  one-third
 whereas  Rs,  2  lakh  is  a  proposidgn
 of  Rs.  4  lakhs,  muamely  half.  I  do  not
 think  provisiong  of  this  kind  that  the
 relative  values  of  numbers  and  the
 validity  of  arithmetic  are  to  be  thrown
 ‘out  of  gear  merely  becau  ह  some  tatiog
 do  not  tally  would  be  substainable  in
 law.  I  suggest  this  ought  really  to
 be  deleted,  because  it  makes  non-sense
 of  the  whole  thing,  for  it  says  that  3
 shal]  be  regarded  ag  lesg  than  2  if  3
 bears  a  certain  ratio  to  some  other
 figure,  which  ratio  ij  less  than  the
 ratio  which  2  bears  to  some  other
 figure.  I  do  not  think  I  need
 say  move  about  this,  I  hope,  Sir,  the
 minister  has  not  misunderstood  all
 this  argument  about  ratios  which  wv-
 plies  to  “Explanation  I"  ang  not  to  ‘he
 Secotd  proviso.  My  amendment  to
 the  second  proviso  is  a  different  one,
 which  is  to  omit  lines  2l  to  25.  he-
 cause  otherwise  you  have  carry  for-
 wards  and  so  on  in  relation  to  a  com-
 Pletely  fictitious  ~ituation,  really  ren-
 dering  the  thing  even  more
 fictitious  than  it  already  is.
 All  my  argument  about  ratios  is
 relative  to  my  amendment  No.  227,
 which  seeks  to  delete  “Explanation
 I’,  ie.  lines  26  to  a

 Turning  to  page  20  of  the  Bill,  T
 have  moved  amendment  No.  228  to
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 what  appears  as  para  (b)  under
 “Explanation  II.”  I  guggest  that  we
 should  substitute  for  that  para  somc=-
 thing  that  makeg  some  sensible  read=
 ing,  namely,

 Bonus  Bill

 “‘net  profits’  in  relation  to  the
 base  year  or,  ag  the  case  may  be,
 to  the  accounting  year,  means  the
 gross  profits  of  that  year  ai  re-
 duced  by  the  fallowing  sums,
 pamely,

 (i)  depreciation  in  respect  of
 that  year,  computed  in  ac-
 cordance  with  the  provisions
 of  clause  (a)  of  section  6
 and

 (ii)  any  direct  tax  payable  by
 the  employer,  computed  im
 accordance  with  the  provi-
 éions  of  clause  (९)  of  gec=
 tion  6,  but  without  making
 any  deduction  for  any
 amount  in  accordance  with
 clause  (b)  of  that  section.”

 Sir,  what  is  sought  to  be  protected
 is  clear  enough,  despite  all  the  verbo-
 sity,  or  clause  34(2).  If  the  amount
 payable  in  the  bonus  year,  if  I  may
 so  call  it,  i:  less  than  the  amount
 payable  in  the  base  year,  protection
 is  necessary.  I  accept  it,  cutting  out
 all  the  rest  of  it.  Secondly,  if  pro-
 tection  is  necessary,  what  is  to  be  the
 mechani  m  of  this  protection?  Here
 again,  what  is  supgested  in  sub-
 clause  (2)  is  correct  in  principle  that
 vou  compare  the  ratio  of  this  to  that
 if  the  amount  ig  less  but  not  other-
 wie.  You  cannot  fictitiously  say  that
 the  amount  is  less,  when  it  is  not.
 But  granting  that  the  amount  is  less,
 it  is  right  that  you  have  to  have  a
 base  for  deciding  what  is  to  be  done.
 The  base  I  suggest  is  that  you  com-
 pare  the  bonus  to  net-profit  propor-
 tion  of  the  base  year  with  the  bonus
 to  net-profit  proportion  of  the  bonus
 year;  and  if  by  adopting  the  base  year
 Proportion  or  bonus  to  net-profit  you
 get  a  better  result,  that  ought  to  be
 the  proportion  to  be  applied  to  the
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 (Shri  N.  Dandeker)
 bonus  year,  And  of  course,  net  profit
 should  be  defined  in  some  sensible
 fashion.  What  I  guggest  is,  it  should
 be  defined  in  relation  to  the  base
 year  o:,  as  the  case  may  be,  to  the
 accounting  year,  in  the  words  I  have
 just  read  out.  Firctly,  gross  profit
 fs  already  defined  in  the  Act,  So,
 @toss  profits  jess  depreciation  admis-
 sible  for  that  year  again  already  de-
 fined  under  section  6(a)  and  less  the
 direc.  tax,  but  without  any  develop-
 ment  rebate,  development  allowance
 om  anything  of  that  kind,  gives  us  the
 bet  profit.

 Lastly,  Sir,  I  have  a  suggestion  about
 sub  ae  ny  ‘Jhol  is  a  very  im-
 portant  sub-clause,  which  has  really
 mothing  to  do  with  what  is  contained
 dn  gub-cleuses  (l  and  (2).  Really  it
 should  be  on  entirely  independent
 Clause.  [  would  like  the  House  to  re-
 gard  it  as  an  indcpendent  clause,  It
 gays!

 “Nothing  contained  in  this  Act
 shall  be  construeg  to  preclude
 employecs  employed  in  any  es-

 tab  ishment  or  class  of  establish-
 ments  from  entering  into  agree-
 ment  wiih  their  employer  for
 granting  them  an  amount  of
 bonui  under  a  formula  which  is
 different  from  that  under  this

 cum

 The  intention  is  clear.  It  is  a  pro-
 posit’on  on  its  own,  which  one  could
 readily  support,  except  for  the  use
 of  the  word  ‘formula’.  I  cannot  find
 any  formula  in  this  Bill.  I  can  find
 @  scheme  So.  we  should  really  sub-
 titut.  the  word  ‘formula’  by  the
 word  ‘scheme’,  There  is  a  scheme  in
 this  Act  and  clesrly  anvone  e’se
 work'ng  out  a  different  हटॉशाह--
 wo-kets  an]  emnlovers  together—
 ourht  to  be  free  and  entit'ed  to  do  that,

 Tn  that  connection,  however  I  must
 strongly  the  amend  70.
 है  to  clause  34  (3)  moveq  by  the
 ‘Minister.  He  is  seeking  completely
 to  defcat  this  sub-clause  by  his
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 amendment.  If  he  really  intends
 that  employers  and  employees  should
 get  together  and  say,  “This  scheme
 under  this  Act  is  too  combersome;
 tet  us  get  down  like  sensible  people
 and  words  out  an  alternative  scheme”,
 he  is  defeating  that  purpose  entirely
 by  his  amendment  no.  5  which  says:

 “provided  that  any  such
 agrecment  whereby  the  emp-
 loyees  relinquish  their  right  0
 receive  min.mum  bonus  under
 section  l0  shall  be  nul)  and
 void",

 But  why?  should  not  the  emp-
 lopees  and  employera  ge,  together and  say,  “we  want  to  take  a  larger
 view  of  the  situat.on  as  a  whole;  we
 are  going  to  taxe  a  larger  view  over
 the  years  as  a  whole  insteag  of  just
 this  year  or  that?”.

 lt  may  we'l  be  that  the  employers
 and  employees  sitiing  together  can
 work  out  a  beiter  scheme,  if  not  fet-
 tereg  in  this  way.  which  the  workers
 might  well  be  willingly  agreeable  to
 accept.  I  suggest  wilh  the  utmost
 scriousmes;  that  the  whole  propose of  this  admirable  provision,  which
 ought  to  be  a  separate  section,  which
 is  in  accordance  with  the  recommen-
 dations  ef  ithe  bonus  commission,
 Namely,  that  the  parties  shoulg  be
 ent.rely  free  to  work  cut  a  complete-
 ly  different  scheme  satisfactory  to
 both  of  them  wil!  be  totally  defented
 by  the  minister's  amendment.  Every
 endeavour  to  achieve  workable  al-
 ternatives  will  b,  completey  de-
 featcg  if  this  kind  of  a  prov’so  is  put
 round  the  neck  of  both  the  parties
 which  savs:

 “Provided  that  any  such  agree-
 ment  whereby  the  employees  re-
 linguish  their  right  to  receive
 the  min'mum  bonus  under  see-
 tion  0  shall  be  nul’  and  vold  in
 so  far  as  i!  purports  to  deprive
 them  of  such  right.”
 I,  therefore,  oppose  it.
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 Shri  Indrajit  Gupta;  Sir,  it  has
 become  clear  for  some  time  that  this
 Clause  is  @  sor,  of  the  core  of  this
 Bill,  in  the  scnse  that  all  the  assur-
 ances  whigh  were  given  to  us  for

 the  last  year  or  two  by  the  hon.
 Minister  as  .o  the  right  of  the  woiker
 to  maintain  his  existing  rights  and
 privileg.s,  the  assurance  that  he
 would  be  given  protection,  are  sought
 to  be  embodied  in  tais  ciause.  It  has
 also  become  clear  that  whether  it  be
 the  worke:s  or  emp  oyers  including
 even  the  State  Governments,  they
 arc  all,  [  can  say,  most  apprehensive
 about  the  consequences  which  are
 likely  to  follow  from  this  section  be-
 cause  it  is.  as  Shri  Dandekar  said,
 so  confused  and  so  difficult  to  inter-
 pret.  I  know  in  my  State  the  Labour
 Commissioner  himself  said  that  if
 interpretations  of  this  claus  aris'ng
 out  of  bonus  disputes  become  a  com-
 mon  feature  in  the  furture  ang  they
 have  to  be  dealt  with  by  h's  office
 he  will  just  have  to  close  the  doors  of
 his  office  becausn  he  does  not  know
 how  to  deat  with  them.  The  emp-
 loyers  are  also  saving  that  they  are
 unable  to  mdk»  head  and  tail  of  it.
 The  workers  are  apprehensive  that
 the  Bill  will  somehow  or  other  work
 to  their  disadvantage.  Therefore.  ¢his
 amendment  which  has  been  suggested
 bv  my  hon.  friend,  amendment  No.

 Shri  D.  Sanjivayya:  Are  employ-
 ers  agreeable  to  your  formula?

 Shri  Ind-ajit  Gupta:  I  am  not  In-
 teresteq]  whether  they  are  agreeable or  not,  If  they  are  agreeable  there
 is  no  need  of  any  jegislation.  But  the
 point  is,  ec'arification  and  simplifica- tion  are  required.  Otherwise.  this
 section  will  become  the  death-knell
 of  this  whole  Act.  T  am  sure  the
 Minister  does  not  want  that  there
 should  be  endless  litieation  ang  d's-
 putes,  We  should  attemnt  to  simo-
 lity  and  clarify  it  as  far  as  nossible.
 With  that  object  in  view  Sir,  his
 amendment  has  been  moved,

 Mv  amendment  seeks  substitution ef  the  whole  clause.  As  far  as  the
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 firs,  part  of  my  amendment  is  con-
 cerned,  the  only  change  suggesied
 here  is—]  am  not  pressing  this  parti-
 cular  one  very  much—that  in  the
 ‘ast  sentence  of  the  clause  where  it
 says.  as  of  any  award  agree
 ment,  settlement  or  contract  of  ser-
 v.ce  Made  before  the  29th  May,
 I9(5."  instead  of  “29th  May,  1965"  if
 may  read  “before  or  after  the  com-
 Tenement  of  tae  Act."  J  think  once
 this  become  a  sintute,  then  with  rela-
 tion  to  this  particular  clause  the
 date  [9th  May  has  ne  particular
 validity.  Once  this  Act  comes  into
 force,  in  this  pariictilir  context  it  fa
 better  to  say:  “made  before  or  after
 the  commencement  of  this  Act”.

 Then,  this  so-calleg  protection
 clause,  which  the  Minister  took  preat
 Pains  to  explain,  though  |  have  not
 understoo4,  anything  of  it  nor  wags
 Shri  Dandekar,  os  far  as  I  could
 make  out,  able  to  understand

 Shri  N.  Dandeker:  Sir,  the  Minis- ter  asked  whether  I  would  be  aggree- able  to  this  amended  version  of  the entire  clause  34.  I  would  like  to  say at  once  that  Mr.  Indrajit  Gupta's
 amendment  No.  32  is  far  more  ac-
 ceptable  than  the  present  clause.

 Shri  Indrajit  Gupta:  5०  you  are
 getting  agreement  from  the  two
 main  parties  to  the  dispute.

 Shri  A.  P.  Sharma:  Such  agree- ment  will  be  there  sometimes.
 Shri  Indrajit  Gupta:  You  make fome  unions  In  the  private  sector

 too;  then  you  will  know  (Unterrup- tions).

 Sir,  the  Minister  hag  explained
 yesterday  that  the  protection  which js  sought  to  be  given  here  is  not  pro- tection  of  nay  quantum  of  bonus  but Protection  of  the  ratio,  He  390  ft  is not  possible  to  protect  the  quantum. He  wants  to  protect  the  basis  or  tha ratio.  IT  also  want  to  protect  the basis—ca'l  it  a  formula  or  call  it  a
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 {Shri  Indrajit  Gupta]
 scheme.  The  proviso  that  we  have
 put  in  our  amendment  is:

 “Provided  that  where  under
 any  such  award,  agreement  or
 contract  of  service,  tmployees
 employed  in  an  establishment

 afe  entitleg  to  bonus  under  a
 formu!a  which  is  more  favour-
 able  than  that  under  this  Act,
 then,  the  cmployees  shall  con-
 tinue  to  be  entitled  to  the  bonus
 under  that  formula.”

 You  may  call  it  ‘scheme’  or  ‘for-
 mula’,  |  do  not  mind,  ]  am  also  ask-
 ing  for  protection  of  the  basis.  the
 Scheme  or  the  formu'a,  I]  am  not
 asking  for  the  protection  of  any  par-
 ticular  quantum,  My  contention  is
 that  wherever  there  is  an  ex.sting
 formul;  or  a  scheme  arrived  at
 generally  by  agreement  with  the
 employers—they  agreed  to  it  be-
 caus?  they  felt  that  they  had  the
 capac  ty  to  pay  according  to  that
 formula  or  scheme,  it  is  not  some-
 thing  imposeq  or  thrust  on  them,  it
 Was  an  agreement  entered  into
 voluntarily  by  them—and  where  such
 a  formula  or  scheme  is  more  favour-
 able  to  the  workers  than  the  formula
 provided  for  in  this  Bill  that  pre-
 viou;  formula  shou'g  continue.  Why
 should  not  that  previous  formula
 cont  nue  to  hold  goog  in  surh  cases,
 I  would  like  to  know?  This  is  not
 aging  far  nrotection  of  anv  auen-
 tum.  Why  should  vou  put  it  in  this
 cumbersome,  complicateq  way?

 Shri  P.  Santivayva:  What  about
 the  maximum  20  per  cent,  the  “set  off”
 “get  on”,

 Shri  Indrajit  Goota:  You  want  to
 make  it  as  comolicates  aq  possible.
 Te  the  anantium  co  legs.  then  the  ratio
 has  to  be  worked  out  and  the  rat'o  has
 to  be  maintained.  Whv  do  vou  want
 to  go  shout  it  in  this  round-ahout
 wey.  All  emnlovees  and  workers
 are  having  ह  about  dia-
 Putes  arising  because  they  are  afraid
 that  where  they  have  been  getting
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 bonus  under  some  other  existing
 formula  or  agreement  that  pasis  wil
 be  remov.d.  I  am  only  seeking,  by
 my  amendment,  to  protect  that
 basis.  The  quantum  may,  accord-
 ing  to  the  formula,  work  out  to  be
 more  in  some  years  an  less  in  some
 other  years  bicause  it  al]  depends
 upon  the  work.ng  of  that  establish-
 ment  from  year  to  year.

 Thirdly,  with  regard  to  sub-clause
 (3),  there  also.  in  the  last  line,  I

 have  said:  “Nothing  contained  in
 this  Act  shall  be  construed  to  pre-
 clude  employees  employed  in  any  class
 of  estabishments  from  entering  into
 an  agreement  with  their  employer
 for  granting  them  an  amount  of  bonus
 under  a  formula  whch  is  more
 favourable  than  under  this  Act.”  In
 the  existing  clause  it  i:  said:
 “which  is  different  from  that  under
 this  Act".  The  question  is,  what  are
 you  excluding.  Already  the  M  nister
 has  brought  forward  an  amendment
 which  means  that  they  cannot  enter
 into  an  agreement  which  is  unfavour-
 able  to  the  workers.  It  has  to  be  in
 relation  to  the  minimum  bonus,  It
 cannot  be  ‘ess  than  the  min’mum
 bonus.  That  means,  this  facility  or
 opportunity  that  you  are  giving  to
 employees  and  emplovers  to  enter
 into  an  q@reement  different  from  that
 under  this  Act  meang  that  they  can
 enter  into  a  more  favourahle  agree-
 ment  anj  not  ai  less  favourrble
 agreement,  Then  whv  not  put  it  in
 a  ostraichtf-rward  way,  instead  of
 saving  ‘different  from  that  under  this
 Act.”  I  onlv  want  that  these  words  he
 changed  into:  “granting  them  an
 amount  of  bonus  under  a  formula
 which  is  more  favourable  than  under
 this  Act”.  That  is  the  real  issue.
 That  is  the  provision  you  want  to
 make.  Jf  they  can  enter  into  a  mu-
 tual  agreement  and  arrive  at  a  for-
 mula  which  is  more  favourable  than
 that  under  this  Act  they  can  do  so.

 Shri  D.  Sanjivayva:  Tt  may  be  less, but  not  less  than  the  minimum.
 Shri  N.  Dandeker:  Sir,  may  T  speak

 in  support  of  this  dment?
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 Mr.  Deputy-Spraker:  The  amend-
 Ment  was  before  the  Hous,  when  he
 @poke.  He  haz  a'ready  spoken  on  the
 amendments,

 Shri  Alvares:  My  amendment  does
 not  go  into  such  details  because  I  do
 not  en'‘ertain  any  hopes,  as  Shri
 Indrajit  Gupta  does,  about  the  fate  of
 those  amendments.  Be‘ore  I  speak  on
 this  amendment  I  would  like  to  say
 that  this  Labour  Minister  will  have
 the  invidious  distinction  of  going
 down  in  the  history  of  labour  legisla-
 tion  as  one  who  has  taken  away  the
 maximum  ben-fit  from  Jabour  which
 they  were  enjoying.

 While  giving  statistics  in  his  gpeech
 he  said  that  45  lakhs  workers  will
 ‘ome  under  the  provisions  of  mini-
 mum  bonus  getting  Rs.  l8  crores,  But
 he  has  kept  silent  on  this  issue  as  to
 how  many  will  be  deprived  by  re-
 moving  certain  employers  from  the
 liability  to  pay  and  how  any  more
 will  be  deprived  by  excluding  certain
 ecategori-s  from  qualifying  under  the
 Bonus  Act,  What  is  the  total  quan-
 tum  of  bonus  reduced  by  increasing
 the  tax  on  dividend  from  7  to  8.5  ner
 cent  and  on  reserves  from  4  to  6  per
 cent  and  other  measures?  What  is
 the  number  of  seasonal  workers  and
 others  who  have  been  deprived  of
 this  bonus  under  this  Act?  Finally,
 what  is  the  number  of  people  who
 were  Fetting  bonus  under  existing
 agreements  prior  to  this  Bill  and
 which  agreements  will  no  longer  have
 eurrency,  and  what  is  the  quantum  of
 bonus  involved  there?  If  gn  ह
 ment  is  made  of  all  this,  one  will  find
 that  this  Labour  Minister's  Govern-
 ment  has  given  to  industries  crores
 of  ruptes  worth  of  concess'on  simply
 by  denving  labour,  which  were
 entitled  hitherto  to  the  benefit  of  this
 bonus  agreement  and  bonus  practice
 by  introducing  certain  disqualifying
 provisions  in  this  Bill,

 Shri  Kashi  Nath  Pande  referred  to
 the  agreements  entered  into  by  the
 employees  of  the  sugar  mills  with  the
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 management  under  which  they  were
 getting  a  larger  quantum  of  bonue.
 Now  their  bonug  will  be  reduced
 because  of  the  limitation  placed  by
 this  Bill.  Similarly,  in  the  Bombay
 textile  industry  thcre  were  agree-
 ments  of  far-reaching  consequence
 which,  I  am  sure,  had  set  the  model
 in  the  matter  of  participation  by
 workers  in  the  profits  of  a  particular
 industry.  Now.  I  do  not  understand
 why  there  should  be  this  set  on  and
 set  off.  If  the  Bonus  Bill  had  accept-
 ed  the  liability  to  pay  the  minimum
 bonus  of  4  per  cent  and  maximum  of
 20  per  cent,  its  obvious  implication  is
 that  the  Bonus  Bill  does  erncede  the
 principle  of  deferred  wage,  Now,
 instead  of  participation  being  free  and
 unhindered,  why  should  there  be  8
 limitation?  If  we  examine  the  9705
 visions  we  will  find  that  in  spite  of
 al]  these  things.  in  every  conceivable
 manner  the  Government  has  put  res-
 trictions  upon  the  cuartum  of  bonus.
 Under  clause  $4(i)  sll  progressive
 agreements  in  the  field  of  happy
 industrial  relitionthip  between
 labour  and  emplovers  have  been
 thrown  to  the  wolves  as  of  no  conse-
 quence:  al]  India  agreements  which
 should  fave  been  encouraged  =  and
 which  are  more  progressive  now  come
 under  the  guillotine  of  this  Act.

 In  section  34(2)  there  is  q  sugges-
 tion  about  ratio,  Now,  what  is  the
 meaning  of  this  ratio?  Why  should
 you  say  that  in  the  accounting  year
 the  ratio  of  bonus  to  the  profits  should
 be  the  same  as  fh  the  base  vear  when
 you  have  the  overall  guillotine  of
 20  per  cent  and  nothing  more  can  be
 paid?  Suppose  In  the  base  year
 the  ratio  is  more  than  in  the  account-
 ing  year,  will  they  say  that  the  ratio
 should  be  maintained  even  if  the
 quantum  of  bonus  is  more  than  20  per
 cent  of  the  wages  pald?  No,  they
 would  not.  So,  this  provision  has  no
 meaning,  no  relevance  because  vou
 are  ultimately  applying  the  guillotine
 that  whatever  ratio  applies,  favour-
 able  or  unfavourable,  nobody  can  gat
 more  than  20  per  cent  of  the  wage,
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 (Shri  Alvares]
 Then  there  is  a  pious  hope.  fT  do  not

 know  why  Shri  Indrajit  Gupta,  in
 spite  of  his  experience  of  trade
 unionism,  now  holds  out  the  possibill-
 ty  of  any  employer  giving  the  Workers
 a  better  formula  or  more  money  than
 the  Act  specifies.  Which  employer
 will  do  it?

 Shri  Indrajit  Gupta:
 many  instances.

 Payment  of

 l  can  quote

 Shri  Alvares:  [  am  referring  to  the
 future,  afler  the  Act  comes  into  force.
 Even  though  the  Labour  Minister
 cynically  hopes,  which  employer
 would  now  offer  a  new  formula  whch
 is  better  than  the  Act,  after  the
 Minister  haa  given  an  absolute  pro-
 fection  to  the  employers  that  in  no
 case  it  will  be  more  than  20  per  cent
 of  the  total  wages?  I  would  like  to
 dream  of  the  day  when  gny  employer
 would  be  so  silly  as  to  forget  his  own
 interest,  which  the  Government  have
 safeguarded,  and  offer  bonus  which
 is  greater  than  20  per  cent  of  the
 total  wages.  Therefore,  I  recommend
 my  amendment  to  the  House,  which
 suggests  that  the  limit  of  20  per  cent
 should  be  removed  and  all  existing
 Sgreements  should  have  currency,

 Shri  Bade:  I  want  to  support  the
 amendment  moved  by  Shri  Indrajit
 Gupta,  Sub-clause  (3)  says:

 “Nothing  contalned  in  this  Act
 shall  be  construed  to  preclud
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 clause  (3)  it  appears  that  our  Labour
 Minister  is  labouring  for  and  is.
 making  all  efforis  to  protect  ihe  em-
 Ployers  and  not  the  employees.  The
 employers  have  been  given  the
 exemption  of  six  years,  exemption  of
 super  profits  tax,  development  rebate
 and  all  sorts  of  other  exemptions,  So, if  the  hon,  Labour  Minister  wants
 that  there  should  be  no  labour  dis-
 putes  in  future  and  the  labour  dis-
 putes  which  are  already  settled  should
 not  be  re-opened,  I  think  he  should
 think  over  the  matter  afresh,  In  the:
 end  at  least  the  Labour  Minister
 should  sing  some  song  which  is  im
 favour  of  the  employees.

 Shri  8,  M.  Banerjee:  I  want  to  sup-
 Port  the  amendinent  moved  by  Shri
 Indrajit  Gupta,  If  this  amendment  is
 not  accepted,  what  will  happen  is
 that  no  employer  will  enter  into  any
 agreement  and  give  more  than  what
 is  provided  in  the  Bill.  The  minimum
 will  be  4  per  cent  and  the  maximum
 20  per  cent.  |  will  give  you  some
 illustration,  Concerns  like  Cooper Allen  and  JK  Rayon  used  to  pay  their
 workers  44  per  cent  or  more  accord-
 ing  to  the  agre:ments  that  they  have
 arrived  at  with  their  employers.  Now, when  this  Bil]  becomes  an  Act  they will  pay  only  4  per  cent.  Even  though
 this  Bill  has  not  become  an  Act,  under
 the  Ordinance,  under  the  Bonus  Com_
 mission  Report  and  the  various  state-
 ments  issued  by  the  hon,  Minister,  the

 employees  employed  in  any  estab-
 lishment  or  class  of  establish-
 ments  from  entering  into  agree-
 ment  with  their  employer  for
 granting  them  en  amount  of
 bonus  under  a  formula  which  is
 different  from  that  under  this
 Act.”

 It  is  a  plous  wish  or  hope  that  the  em-
 ployergs  will,  afler  the  Act  comes  into
 force,  enter  into  an  agreement  which
 has  ag  formula  different  and  more
 favourable  than  the  existing  one  or
 what  the  Act  provides.  A  criticism
 was  made  by  the  emplovess  that  this
 Bonus  Bill  is  really  a  Bogus  Rill  and  I
 wns  rather  stirprised  to  hear  that
 eriticism.  But  after  reading  nub-

 have  taken  shelter  and
 they  are  prepared  to  pay  only  4  per
 cent,  even  though  they  used  to  pay  6,
 8  or  even  l0  per  cent  in  the  past,  The
 proviso  to  this  amendment  reads:

 “Provided  that  where  under
 any  such  award,  agreement  or
 contract  of  service,  employees
 employed  in  gn  establishment  am
 entitled  to  bonus  under  q  formule
 which  is  more  favourable  than
 that  under  this  Act.  then,  the
 emovlovees  shall  continue  to  be
 entitled  to  the  bonus  under  that
 formula.”

 Nothing  is  going  to  be  lost  by  हाटन
 ing  this  amendment.  After  all,  Shrt
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 Dandeker,  who  is  representing  the
 employer.

 Shri  N.  Dandeker:  I  am  not.
 Shri  Hari  Vishnu  Kamath:  The

 people  of  Gonda,
 Shri  8.  M.  Banerjee:

 senting  them.
 Shri  N.  Dandeker:  |  ought  to  know

 better  whom  I  represent.

 He  is  repre-

 Shri  5.  M.  aBnerje*:  Shri  Dandeker
 gays  that  the  amendment  of  Shri
 Indrajit  Gupta  is  much  better,  much
 more  favourable

 Shri  N.  Dandeker:  I  said  much
 better;  not  more  favourable,

 Shri  8.  M.  Banerjee:  [  was  referring
 to  it  comparatively.  So,  in  this  parti-
 cular  cas®,  if  the  amendment  is  ac-
 ceptable  to  Shri  Dandeker,  I  Go  not
 know  what  the  hon,  Minister  will  lose
 if  it  is  accepted.  After  all,  he  has
 taken  all  the  trouble  just  to  please
 the  employers,  So,  I  think,  if  a
 Member  who  was  also  a  member  of
 the  Bonus  Commission  agrees,  let  him
 accept  that.

 Mr.  Deputy-Speaker:  The  hon.
 Member's  time  is  up.

 Shri  8,  M.  Banerjee:  Why  should
 you  hurry  over  Bills?

 Mr.  Deputy-Speaker:  We  have
 taken  three  days  over  this  Bill.

 Shrt  D.  Sanjivayya:  We  have  taken
 more  than  8  hours.

 Shri  Hari  Vishnu  Kamath:  Time  can
 be  extended  by  the  House,  It  is  an
 important  Bill,

 Shri  S.  M.  Banerjee:  Generally  all
 our  Acts  are  declared  ultra  vires  the
 next  day  by  the  Supreme  Court
 because  we  do  not  attach  nny  import-
 ance  to  these.  The  Minister  should
 also  become  sensible,  What  is  the
 use  of  passing  th's  Bill  if  it  is  to  be
 declared  u'tra  vires  tomorrow?  99,
 we  should  read  every  line  of  it  whe-
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 ther  in  English  or  in  Hindi.  The
 Congress  Members  should  also  read
 it.  Il  am  speaking  for  their  education
 also.

 So,  I  say  that  this  amendment  is  a
 harmless  0.0  and  this  should  be
 accepted.  If  he  duss  not  accep:  thie
 amendment  also,  definitely  there  is
 nothing  left  for  us  but  to  ask  for  a
 division.  So,  we  request  that  he  will
 consider  it  and  try  to  give  some  bene
 fil  to  the  cmployces.

 Dr.  Melkote  (Hyderabad):  Mr.
 Deputy-Speaker,  Sir,  in  clause  34,  line
 7,  there  are  these  words,  namely,  “in
 respect  of  the  base  year".  It  ia  said
 here:—

 “Tf  in  respect  of  pny  accounting
 year  the  total  bonus  payable  to  all
 the  employers  in  any  ostablish-
 ment  under  this  Act  ia  jess  than
 the  total  bonus  paid  or  payable  to
 all  the  employees  in  that  estab-
 lishment”

 It  Js  in  respect  of  payment  and  not
 in  respect  of—

 “under  any  award,  agreement,
 scttlement  or  contract  of  service”.

 This  may  lead  to  a  certain  amount  of
 ambiguity  and  if  it  goes  in  a  court  of
 law  how  it  will  be  interpreted  in  the
 court  cannot  be  said.  I,  therefore,
 plead  with  the  Minister  to  clarify  that
 the  provision  ig  very  clear,  The  words
 “in  respect  of  the  base  year"  should
 come  after  the  words  “under  any
 award.  agrecment,  settlement  or  con-
 tract  of  service”  and  not  before,  This
 clarification  should  come  from  the
 Minister  so  that  the  intention  of  the
 Government  may  be  known  tq  every-
 body  and  the  law  courts  may  not
 interpret  it  as  they  like.

 Shri  A.  P.  Sharma:  L  also  wanted
 to  point  out  the  same  thing,  namely,
 whether  the  words  “in  respect  of  the
 basp  year"  apply  to  bonus  pavable  to
 all  the  employees  in  gn  estoblichmrent
 or  they  apply  to  award  etc,  We  sug-
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 (Shri  A.  P.  Sharma]
 gest  that  it  should  apply  to  awards
 etc.  and  not  to  the  payment  of  benus.
 That  is  what  th?  Labour  Minister
 should  take  care  of.

 Shr)  D.  Sanjivayya:  Sir,  this  is
 really  a  very  important  clause  and
 that  is  why  several  hon.  Members
 have  taken  a  jot  of  time,  Straight-
 away  Ict  me  consider  the  amendment
 proposed  by  Shri  Indrajit  Gupta  and
 supported  by  other  hot.  .fembers,  I
 would  also  like  to  say  tnat  this  sub-
 stitute  clause,  if  accepted,  will  upset
 the  whole  scheme  of  the  Bill,  namely,
 the  set-on  and  set-off.  Unless  the
 set-on  and  set-off  is  there,  the
 workers  wil]  not  get  even  the  mini-
 mum  bonus  Some  of  the  hon.  Mem-
 bers  feel  that  there  should  be  no  res-
 triction  wi'h  refzard  to  the  maximum
 and  that  sky  should  be  the  limit,  I
 would  like  to  ask  them  then  why  the
 minimum  should  be  there  and  why  a
 minimum  of  4  per  cent  should  be
 Paid  cven  when  there  is  a  loss,

 Because  that  8
 The  minimum

 Shri  Priya  Gupta:
 the  socialistic  theory,
 should  be  pinned  down.

 Shri  PD.  Sanilvayya:  That  is  why
 we  have  accepted  that  we  should  fix
 a  minimum  bonus  of  4  per  cent  or
 Rs.  40  whichever  is  higher  in  spite  of
 the  [nct  that  there  is  a  loss)  We
 should  also  have  q  maximum,  It  was
 recommended  by  th:  Bonus  Commis-
 sion  and  was  accept d.  Therefore  I
 am  not  in  a  position  to  accept  this
 amendment.

 Shri  Indrajit  Gupta:  My  amend-
 ment  only  says,  “by  agreement”,  In
 a  particular  case,  they  might  agree
 How  does  it  affect  your  minimum
 bonus,  the  general  clause?

 Shri  0,  Sanjivayya:  Suppose,  in  a
 particular  year  their  bonus  issue  is
 settled  in  accordance  with  the  provi-
 sions  of  the  bonus  law  and  later  on,
 In  the  second  year,  they  enter  into  an
 agreement  and  decide  upon  bonus  ac-
 eording  to  a  formula  which  ts  differ-
 ent  from  that  of  this  Bill,  then  the
 get-on  and  set-off  will  be  disturbed.
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 Shri  Indrajit  Gupta:  They  know  that
 also.

 Shri  D.  Sanjivayya:  There  is  also
 another  aspect  which  I  would  like  to
 place  before  the  House.  [If  the  ratio
 betwecn  the  bonus  paid  and  gross
 Profits  is  less  than  the  ratio  between
 the  allocable  surplus  and  gross  profits
 in  the  accounting  year,  the  basis  is
 protected.  I  will  give  an  example.
 Suppose,  in  the  base  year  ‘he  gross
 profit  was  Rs,  00  lakhs  and  the  bonus
 paid  was  Rs,  20  lahs,  the  percentage
 is  20.  Now,  if  in  the  accounting  year
 they  earn  Rs,  00  lakhs,  they  must  pay
 Rs,  20  lakhs  and  if  they  earn  Rs.  200
 lakhs,  they  must  pay  Rs,  40  lakhs:  so
 that  the  ratio  is  kept  up.

 Then  with  regard  to  the  fact  where
 the  quantum  was  less  in  the  account-
 ing  year  than  in  the  base  vear,  pro
 bably  my  hon.  friend,  Shri  Dandeker,
 might  have  misunderstood  Explana-
 tion  I  after  the  second  proviso.  Sup-

 in  the  base  year  the  pro
 Rs.  6  lakhs  and  the  bonus  paid  was
 Rs,  2  lakhs,  it  is  one-third  or  31/3
 per  cent,  Suppose,  in  the  accounting
 year  the  gross  profit  is  Rs,  2  lakhs
 and  the  bonus  paid  is  Rs.  3  lakhs.  the
 quantum  is  higher  in  the  accounting
 year.  In  the  past  year  it  was  Rs.  2
 lakhs  and  in  the  accounting  year  it  is
 Rs  3  lakhs;  so.  the  quantum  is  higher,

 weand

 Even  then,  it  is  considered  less
 because

 Shri  N.  Dandeker:  It  is  simple
 arithmetic,

 Shri  D.  Sanjivayya:  Let  me  com-
 plete  my  sentenc®.  Even  before  my
 completing  my  sentence,  if  hon.  Mem-
 bers  were  to  interrupt  me,  I  will  sit
 down.  Let  them  speak  or  let  me
 complete  my  sentence.

 Even  then,  it  is  considered  less
 because  Rs.  2  lakhs  is  one-third  of
 Rs.  6  lakhs,  that  is,  33.1/3,  per  cent
 and  Rs.  3  lakhs  is  onlv  one-fourth  of
 Rs.  2  lakhs,  that  is,  25  per  cent;  ga,
 25  per  cent  is  less  than  33:13  per  cent
 though  the  quantum  is  certainly
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 higher,  Rs,  3  lakhs  is  higher  than
 Rs,  2  lakhs.  Even  then  this  bas's  2s
 protected,  that  is,  the  ratio  is  pro-
 tected  and  out  of  Rs.  2  lakhs  also
 they  will  get  one-third  or  33.1/3  per
 cent,  that  is,  Rs.  4  lakhs.  That  is  the
 meaning  of  Explanation  I  to  the
 second  proviso,

 Shri  Indrajflt  Gopta:  If  it  is  more
 than  the  ratio  then  the  ratio  will  not
 be  protected.

 Shri  D,  Sanjivayya:  Th‘s  ts  what  I
 feel;  hon.  Members  can  have  their
 own  interpretation,  I  am  sure,  my
 interpretation  is  correct  and  they  also
 feel  that  it  should  be  correct,

 Then  the  other  amendment  which
 Shri  Dandeker  moved  was  that  it
 should  be.

 Shri  Indrajit  Gupta:  So,  you  will
 not  accept  this  amendment?

 Shri  D.  Sanjivayya:  No,  Sir.
 The  other  amendment  is  that  it

 should  be  according  to  a  formula.
 Suppose,  there  is  no  fo-mula.  The
 employer  comes  fo:ward  and  says,  “I
 give  three  months’  bonus”  and  it  is
 accepted  by  the  employees  without
 any  dispute—there  is  no  dispute—it
 should  be  protected.  It  is  a  sort  of
 unwritten  agresment,  an  unwritten
 settlement,  ]  would  say.  If  it  has  been
 there,  that  also  should  be  protected.
 Therefore  I  am  not  ace*pting  that
 amendment  which  says  that  it  should
 be  according  to  qa  formula.

 Next  is  the  criticism  of  clause  34
 (3)  by  Shri  Indrajit  Gupta  which
 was  ably  answered  by  the  hen.  Mem-
 ber,  Shri  Peter  A'vares,  with  whom
 I  agree.  No  emplover  would  enter
 into  an  agreement  with  the  emplo-
 yees  to  pay  higher  quantum  of
 bonus.  Therefore  I  am  pressing  my
 own  amendments  and  am  not  accep-
 ting  any  of  the  other  amendments

 Mr.  Deputy-Speaker:  The  ques
 tion  is:

 (i)  Page  19,  Hines  34  and  =  35,—
 for  “Ind  September,  1966"

 substitute—
 “20h  May,  196s”  (3).

 BHADRA  1,  887  (SAKA)  Bonus  Bill  4580
 (ii)  Page  20,  line  2,—

 for  “in  which"  substitute—
 “in  respect  of  which"  (4),

 (ii)  Page  20,—
 after  ling  12,  insert—

 “Provided  that  any  such  agree-
 ment  whereby  the  employees
 relinquish  their  right  to  receive
 the  minimum  bonus  under  sect-
 tion  I0  shall  be  nul)  and  void  in
 80  far  ag  it  purports  to  deprive
 them  of  such  right”,  (5).

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  I  shall  now

 put  amendments  Nos.  32,  194,  195,
 196,  197,  199,  224,  225,  226,  227,  228
 and  229  to  the  vole  of  the  House.
 Amendments  Nos.  32,  94  to  197,
 99  and  224  to  229  were  put  and  nega-

 tived.
 Mr.  Deputy-Speaker:

 tion  is:
 Page  19,  lines  9  and  20,—

 The  ques-

 for  “of  his  salary  or  wage  for
 the  accounting  year",
 substitute—

 “of  the  salary  or  wage  earmed
 by  him)  during  he  accoun-
 ting  year’.  (29I)

 The  motion  was  adopted.
 Mr,  Depoty-Speaker:  I  sha]  now

 put  Amendment  No,  273  moved  by
 Shri  Alvares  to  the  vote  of  the
 House.
 Amendment  No.  273  was  put  and

 negatived,
 Mr.  Deputy-Speaker:  The  question

 is:
 “Thot  clause  34,  as  amended,

 stands  part  of  the  Bill”,
 The  motion  was  adopted.

 Clause  34,  as  amended,  was  added
 to  the  Bill.

 Clause  35  was  added  to  the  Bill
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 Clause  36—(Power  of  exemption)
 Mr.  Deputy-Speaker:  There  are  no

 amendincnts.
 Dr.  Raneno  Sen:  |  want  to  speak  on

 this  clause.

 Sir,  this  clause  gives  wide  powers
 to  the  appropriate  Government  to
 exempt  certain  cacgories  of  esablish-
 Ments  and  faclories  or  even  one  fac-
 tory  or  ong  estabishment.  I  do  not
 understand  why  this  Government
 should  teke  this  wide  nower  in  their
 own  hands  or  to  give  this  power  to
 the  appropriate  Government.  Our
 experience  in  the  trade  union  move-
 ment  has  been  that  often  the  Gov-
 enment,  either  the  Central  Govern-
 ment  or  the  State  Government,  take
 this  power  to  exempt  certain  cate-
 gorics  of  factorics  irom  the  provi-
 sions  of  Factory  Act  and  that  results
 in  serious  diMfi-u'tics  for  the  workers.
 Even  if  his  Bill  is  passed,  there  may
 be  occasions—we  are  very  suspicious
 of  the  Government's  attitude—when
 the  appropriate  Government  may
 take  powcrs  to  exempt  certain  fac-
 tories  or  establishmen‘s  from  the  pro-
 visions  of  this  Act  thereby  depriving
 8  large  number  of  workers  from  the
 benefit  of  this  Bi'l.  Therefore,  I  do
 not  find  any  justification  for  the  ap-
 propriate  Government  to  take  such
 wide  powers  as  is  provided  in  clause
 36.  का  the  hon,  Minister  kindly
 explain  why  such  wide  powers  have
 been  given  to  the  appropriate  Govern-
 ment?

 Shri  D.  Sanjivayya:  I  think  such
 a  provision  is  really  necessary  and
 desirable.  In  case  the  Government
 feels  that  in  the  interest  of  the  coun-
 try  or  in  the  interest  of  the  economy
 of  the  country  or  for  certain  other
 reasons  certain  establishments  have
 to  be  given  exemption,  it  should  be
 done.

 Mr.  Depnty-Speaker:  The  question
 is:

 “That  clause  36  stands  part  of
 the  Bill”.

 The  motion  was  adopted.
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 Clause  36  was  added  to  the  Bill.

 Clauses  37,  38  and  39  were  added
 to  the  Bill.

 Mr.  Deputy-Speaker:  There  is
 Amendment  No.  39—-New  Clause
 390A.

 This  is  by  Shri  Sreekantan  Nalr—
 he  is  not  here,

 The  question  is:
 “That  clause  40  stands  part  of

 the  Bil".
 The  motion  was  adopted.

 Clause  40  was  added  to  the  Bill.
 First  Schedule

 Shri  N.  Dandeker:  I  beg  to  move:
 (i)  Page  22,  line  4,—

 for  “Bonus",
 “Bonus  to  employees”.
 (ii)  Page  22,  line  2l,—
 after  “paid”,  insert—

 substitute—
 (230)

 “to  employees”.  (231).

 Amendment  No.  230  is  concerned
 with  making  के.  clear  that  in  the  First
 Schedule,  item  2  (a)  to  be  added
 back  in  the  computation  of  gross
 profits  is  “bonus  to  employees”  and
 not  just  “bonus”  because  there  are
 various  types  of  bonuses,  production
 bonus,  bonus  to  employees  not  cover-
 ed  by  the  Act,  all  kinds  of  things;
 and  I  suggest  this  may  be  made  clear
 by  saying  “Bonus  to  employees”  and
 not  just  “bonus”.

 Similarly,  Amendment  No.  23l  is
 concerned  with  adding  back  bonus
 paid  to  employees  in  respect  of  pre-
 vious  accounting  year,  The  footnote
 reads,  “If,  and  ta  the  extent,  char-
 ged  to  profit  and  loss  account”  and
 quite  rightly  this  is  to  be  added
 back.  Here,  too  the  bonus  in  ques-
 tion  should  be  bonus  to  employees.

 Shri  p,  Sanilvayya:  I  accept  both
 the  Amendments.
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 Mr.  Deputy-Speaker:  I  shell  now
 put  Amendment  Nos.  230  and  23]  to
 the  vote  of  the  House.

 The  question  is:
 (i)  Page  22,  line  4,—
 for  “Bonus”,  substitute—

 “Bonus  to
 (ii)  Page  22,  line  2i,—

 after  “paid”,  insert—

 employees",  (230)

 “to  employees".  (231)
 The  motion  was  adopted.

 Mr.  Deputy-Speaker:
 is:

 “That  First  Schedule,  as  amend-
 ed,  stands  part  of  the  Bill.”

 The  motion  was  adopted,

 The  question

 First  Schedule,  az  amended,  was  ad-
 ded  to  the  Bill,
 Second  Schedule

 Shri  N.  Dandeker:
 (i)  Page  27,  line  4—

 I  beg  to  move:

 after  “Capi'al  expenditure",  insert--

 “that  is  to  say,  any  expenditure
 which  brings  into  existence  any
 cap.tal  asset  in  respect  of  which
 depreciation  is  deductible  under
 clause  (a)  of  section  6  of  this
 Act,  or  for  the  acquisition  of  free-
 hold  or  leasehold  land.”  (200).

 (ii)  Page  26,  line  l,—
 for  “Bonus”,  substitute—

 “Bonus  to  employees.”  (232)
 (iil)  Page  26,  line  23,—

 after  “paid”,  insert—
 “to  employees”.  (233)

 Sir,  I  will  first  deal  with  my
 Amendments  Nos.  232  and  233.  They

 @re  precisely  to  the  same  effect  am
 the  two  amendments  I  moved  earlier
 to  the  First  Schedule,
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 Shri  D.  Sanjivayya:  I  accept  them,

 Shri  N.  Dandeker:  Now,  I  shall
 deal  with  my  Amendment  No,  200.

 Again,  this  concerns  the  question  of
 computation  of  gross  profit.  Quite
 rightly,  in  computing  the  gross  prof,
 one  has  to  add  back  capital  expendi-
 ture.  However,  as  |  was  going
 through  all  this,  I  came  to  the  con-
 clusion  that  I  should  suggest  some
 Meaning  to  the  expression  ‘capital
 expenditure’  if  we  are  to  avoid  un-
 necessary  trouble  in  relation  to  the
 whole  problem,  particularly  in  rela-
 tion  to  the  auestions  that  we  dea't
 with  earlicr  this  afternoon,  that  is,
 about  the  acceptability  of  accounts
 and  so  on,  I  am.  suggesting  that
 after  the  words  “capityl  expenditure”
 should  be  added  these  words,  namely,

 “that  is  to  say,  any  expenditure
 which  brings  into  existence  any
 capital  asset  in  respect  of  which
 depreciation  is  deductible  under
 clause  (a)  of  section  है  ot  this
 Act,  or  for  the  acquisition  of
 frecho'd  or  leaselrold  land.”

 I  submit  that  would  nar  cw  down
 the  possible  ssope  for  dispute  as  to
 what  is  capital  exnenditure.  IT  muy
 remind  the  Minister  that  this  iy  con-
 cerned  with  capital  exnenditure  only
 to  the  extent  that  it  happens  to  be
 charged  up  in  the  profit  and  loss
 account.  I  have  nothing  more  to
 add,  This  amendment  should  be
 easily  understandab‘e.

 Shri  D.  Sanjivayya:  Here,  the  hon.
 Member  is  t-ving  to  define  “capital
 expenditure”,  as  to  what  it  means  and
 all  that.  I  hive  not  defined  it  in  the
 Bill  and  neither  the  Bonus  Commis-
 sion  hat  gven  us  any  definition.  Sa, I  do  not  think,  we  should  try  to  de-
 fine  it  here.  Let  us  keen  the  ex-
 Pression  “capital  expenditure”  ay  .uck
 which  is  very  wel]  understond  So,  I
 am  not  in  9  position  tu  acecot  Amend-
 ment  No.  200.  I  am  arcepting  Amend-
 ment  Nos,  232  and  238.
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 Mr,  Deputy-Speaker:  I  shall  first
 put  Amendment  No.  200  moveq  by
 Shri  Dandeker  to  the  vote  of  the
 House.  '

 Amendment  No.  200  was  put  and
 nagatived.

 Mr.  Deputy-Speaker:  I  shall  now
 put  Amendments  No,  232  and  233  to
 the  vote.

 The  question  is:
 (i)  Page  26,  line  u—
 for  “Bonus”,  subst:tute—

 “Bonus  to  employees",  (232)
 (ii)  Page  26,  line  23,—
 after  “paid”,  insert—

 “to  employees",  (233)
 The  motion  was  adopted.

 Mr.  Deputy-Speaker:
 ts:

 “That  the  Second  Schedule,  as
 amended,  stand  par;  of  the  Bill”

 The  motion  was  adopted,
 The  5

 The  question

 ond  Schedule  ded
 was  added  to  the  Bill.

 Mr.  Deputy-Speaker:  The  Def Minister  will  be  making  a  statement
 at  4-30  P.M.  ang  not  at  4-00  P.M.

 Shri  Indrajit  Gupta:  |
 Move:  beg  to

 (i)  Page  30,  line  42,—
 for  “TS  per  cent.”  substitute—

 “8  per  cent’,  (40)
 (li)  Page  3i,  ling  4,—
 for  “5  per  cent.”  Substitute—

 “2  per  cent."  (4l)

 (il)  Page  3i,  line  37,—
 for  oT 5  per  cent.”  substitute—

 “8  per  cent.”  (42)
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 (iv)  Page  31,  line  43.—
 for  “5  per  cent.”  substitute—

 “2  per  cent.”  (43)
 (v)  Page  32,  line  3.—
 for  “8°5"  per  cent.”  substitute—

 “6  per  cent.”  (44)
 (vi)  Page  32,  line  6,—
 for  “6  per  cent.”  subst.tute—

 “2  per  cent.”  (45)
 (vii)  Page  32,  line  22.—
 for  ‘8-6  per  cent.”  substitute—

 “6  per  cent.”  (46)
 (vill)  Page  32,  line  32.—
 for  8-5  per  cent.”  substitute—

 “6  per  cent.”  (47)
 (ix)  Page  33,—

 after  line  46,  insert—
 “Provided  further  that  the  sum

 ao  to  be  deducted  shall  not  in  any
 case  exceed  6  per  cent.  of  the  capi-
 ta]  invested.”  (50)
 Shri  Kashi  Ram  Gupta:

 move:
 (i)  Page  33,  line  5,—
 after  “firm”  insert—

 I  beg  to

 “whose  capital  investment  in  the
 establishment  exceeds  rupees  one
 lakh".  (79)

 (ii)  Page  33,—
 after  line  32,  insert—
 “Provided  further  that  where  a

 firm's  capital  investment  in  the
 establ  shment  is  rupees  one  lakh
 or  below,  the  total  remuneration
 of  Partner's  jn  such  an  establish-
 ment  sha'l  be  forty  per  cent.  of
 the  gross  p:ofits”.  (80)
 Shri  N.  Dandcker;  I  beg  to  move:—
 (i)  Page  30,—
 for  lines  ]  to  I3,  substitute—

 “(ii)  An  amount  ealeulated  at
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 4°5  per  cent,  above  the  Reserve
 Bank  of  India  rate  on  its  average
 Paid-up  equity  qapital  plus  its
 share  premium  account  during
 the  accounting  year;".  (20l)
 (il)  Page  30,  line  4—  ©

 for  “6  per  cent.  of",  substitute—
 “an  amount  calculated  at  2  per cent.  above  the  Reserve  Bank  of

 India  rate  on”.  (202)
 (ill)  Page  30,  line  25,—~
 for  85  per  cent.”,  substitute—
 “calculated  at  4.5  per  cent.

 above  the  Reserve  Bank  of  India
 rate".  (203)
 (iv)  Page  30,—
 after  line  36,  insert—

 “Provided  further  that—
 (i)  where  the  employer,  being

 a  fo  elgn  company  within  the
 Meaning  of  section  59  of  the
 Companies  Act,  1956,  prepares
 No  separate  balance-sheet  in
 respect  of  its  Indian  business,
 the  total  amount  to  be  de-
 ducteg  under  this  item  shall
 be  calculated  at  4°5  per  cent.
 above  the  Reserve  Bank  of
 India  rate  on  such  amount  of
 capital  computed  in  such  man-
 ner  as  may  be  prescribed;

 (li)  where  under  the  provisions
 of  secton  3  or  of  sub  seciion
 (2)  of  section  6  of  this  Act
 a  department,  undertaking  or
 branch  of  an  establishment  is
 to  be  treated  as  g  separate
 establishment  for  the  purpose
 of  computation  of  bonus,  then
 the  equity  share  capital,  the
 share  premium  account  and
 the  reserves  of  the  estab!ish-
 ment  as  a  whole  shall  be  al-
 located  to  such  separate  estab-
 lishment  in  the  same  propor-
 tion  as  its  sales  turnover
 bea-s  to  the  total  turnove;  of
 the  establishment  as  g  whole.”
 (204)
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 (v)  Page  30,—
 for  lines  42  to  45,  substitute—
 “(i)  an  amount  calcu'ated  at

 a5  per  cent.  above  the  Reserve
 Bank  of  India  rate  on  Its  average
 paid-up  capital  ang  its  average
 share  premium  account  during  the
 accounting  year”.  (205)
 (vi)  Page  3l,  line  4,—
 for  “5  per  cent.  of”,  substitute

 “an  amount  calculated  at  one
 per  cent.  above  the  Reserve
 Bank  of  India  rate  on".  (208)
 (vil)  Page  3l,  line  37,—
 for  “7.5  per  cent.  o!",  substitute—

 “an  amount  calcu’ated  at  3.5
 per  cent.  above  the  Resetve  Bank
 of  India  rate  on”.  (207)

 (vill)  Page  30,—

 (L)  after  line  19,  insert—

 “Provided  that  where  the  com-
 pany  has  a  branch,  department  or
 undertaking  situated  outside
 India,  the  profits  of  which  are  ex-
 cluded  from  the  gross  pro-
 fits  of  the  company  in  accordance:
 with  Item  6(by  of  the  Serond
 Schedu'e,  then.  the  investment
 made  in  such  depirtment.  branch
 or  und--takine  fheing  the  to’al
 net  debit  balance  In  resnert  there-
 of  anpearing  In  the  books  of
 accounts  of  the  enmnanv)  at  the
 commencement  af  the  accounting
 year  shall  be  excluded  as  follows,
 that  is  to  say:—

 the  agerecite  amount  of  such
 investment  shall  be  de-
 ducteg  from  the  reserves  cf
 the  comnany;  end  the
 balance,  if  any.  shal’  be
 deducted  from  its  paid-up
 equity  capital:";  and

 (ii)  ling  20,—
 after  “P-ovided",  insert  “fur-

 ther”.  (234)
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 (Shri  N.  Dandeker]
 (ix)  Page  3i,—

 (i)  after  line  2l,  insert—
 “Provideg  that  where  the  bank-

 ing  company  has  a  branch
 department  or  undertaking
 situated  outside  India,  the
 profits  of  which  are  excluded
 from  its  gross  profits  in
 accordance  with  Item  6(b)  of
 the  Fi-st  Schedule,  then,  the
 investment  made  in  such  de-
 pariment,  branch  or  undcer-
 taking  (being  the  total  net
 debit  balance  in  respect  there-
 of  appearing  in  the  books  of
 accounts  of  the  banking  com-
 Panv)  at  the  commencement
 of  the  atcounting  vear  shall
 be  ecxe'uded  ag  follows,  that
 is  to  say:—

 the  ageregite  amount  of  ruch
 investment  shall  be  deduc-
 ted  from  the  reserves  re-
 ferred  to  in  para  (iii)  above; and  the  ba‘ance,  if  any,
 sha']  be  deducted  f  om  its
 Piid-up  equity  capital:";
 and

 diy  Une  22,—
 after  “Provided”,  insert  “fur-

 ther”,  (235)

 (x)  Page  32,  lines  3  and  4
 for  “85  per  cent.  of  its  paid  up

 ecanital  as  at  the  commencement

 substitute—
 “an  amount  calculated  at
 4.5  per  cent,  above  the  Re-
 serves  Bonk  of  Indian  Hite
 on  jts  average  prid-up  capi-
 tal  during”.  (236)

 (xi)  Page  32,  line  6,—
 for  “6  per  cent  of",  substiture—

 “an  amount  calecu'ated  at  2  per
 eent  sbove  the  Reserve  Bank  of
 India  Rate  on”.  (237)

 (xii)  Page  32,—
 for  lines  22  to  26,  substitute—

 “4.  Co-operative  society  —(i)  an
 amount  calculated  at  4.5  per  cent
 above  the  Reserve  Bank  of  India
 Rate  on  the  average  capital  in-
 vested  by  such  society  in  its
 establishment  during  the  accoun-
 ting  year  as  evidenced  from  its
 books  of  accounts;".  (238)

 (xiii)  Page  32,  lines  32  to  36,—
 for  “85  per  cent.  of  the  capital

 invested  by  him  in  his  establishmeat
 as  evidenced  from  his  books  of
 accounts  at  the  commencement  af  the
 accounting  year:",

 substitute—
 “an  amount  calcu"ated  at  4.5

 per  cent.  above  the  Rescrve  Bank
 of  India  Rate  on  the  average  capi-
 tal  invested  by  him  in  his  estab-
 lishment  during  the  account.ig
 year  as  evidenced  f:om  his  books
 of  accounts,  or  a  sum  of  fifteen
 thousand  rupees,  whichever  is
 greater:".  (239)

 (xiv)  Page  32,  line  38,—
 for  “to  whom”,  substitute—

 “or  a  firm  to  whom  or  to  the
 partners  of  whom,”.  (240)
 (xv)  Page  32,  linc  40,—
 a‘ter  “him”,  insert—

 “or  by  its  partners”.  (Aly
 (xvi)  Page  33,  line  5,—

 after  “a  firm",  insert—
 “other  thin  q  firm  engaged

 wholly  or  main'y  in  the  professiun
 of  law,  medicine,  accountancy,
 industrial  and  business  manage-
 ment,  engineering  or  architecture
 or  such  other  profession  as  the
 Central  Gove-nment  may  notify  in
 this  behalf."  (242)
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 (xvii)  Page  33,—
 omit  lines  9  and  l0.  (243).

 (xviii)  Page  33,  line  I,—
 omit  “clause  (a)  of  section  or",

 (xix)  Page  33,  line  34,—
 after  “an  individual”,  insert—
 “other  than  one  who  is  engaged

 wholly  or  mainly  in  the  profes-
 sion  of  law,  medicine,  accoun-
 tancy,  industrial  and  business

 ig  t,  engineering  or  ar-
 chitecture  orsuch  other  profession
 as  the  Centra]  Government  may
 notify  in  this  behalf,".  (245)
 (xx)  Page  33,  line  36,—
 after  “per  cent.”,  insert—

 “or,  in  the  case  of  a  Hindu  un-
 divided  family,  35  per  cenl.”.
 (248)
 (xxi)  Page  33,—

 (i)  line  40,—
 omit  “after  deducting  deprecia-

 tion":
 (ii)  omit  line  4l;  and
 Gil)  line  42,—
 omit  “of  clause  (a)  of  section  tan

 (247)
 (xocli)  Page  33,  line  43,—
 odd  at  the  end—

 “7,  All  employers.

 96(Ai)  LSD—8,
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 “or,  in  the  case  of  a  Hindu  un-
 divided  family,  sixty  thousand
 rupees".  (248)

 (xxii)  Page  33,—
 after  Jine  46,  insert—
 “Provided  further  also  that

 where  such  employer  is  gn  jndi-
 vidual  or  a  firm,  engaged  wholly
 or  mainly  in  the  profession  of
 law,  medicine,  accountancy,  jn-
 dustrial  and  business  manage-
 ment,  enginecring  and  architecture
 or  such  other  profession  as  the
 Central  Government  may  notify
 in  this  behalf,  an  amoun;  cal-
 culated  on  the  following  scale  by
 way  of  remuneration  to  such  em-
 ployer,  that  is  to  say—

 for  every  such  individual,  or
 in  respect  of  each  partner  of
 every  such  firm,  who  has
 been  practising  the  pro-
 fession: —

 (i)  for  less
 Rs.  18,000.

 (ii)  for  over  5  years  but  less  than
 5  years—Rs_  36,000.

 (iii)  for  over  45  years  but  less
 than  20  years—Rs.  48,000.

 (iv)  for  over  20  years—Ra.  60,000."
 (248)

 (xxiv)  Page  34,—
 after  ling  9,  insert—

 than  5  years—

 By  way  of  Rehabilitation  Allowance
 in  respect  of  Plant,  Machinery,  Equip-
 ment  and  Factory  Buildings  in  res-
 pect  of  which  depreciation  is  allaw-
 able  in  accordance  with  the  provisions
 of  clause  (a)  of  section  6,  an  amount
 calculated  at  5  per  cent.  of  the  ori-
 Eina)  cost  of  only  such  of  those
 assets  og  were  acquired,  installed.
 erected  or  built  in  any  accounting
 year  not  earlier  than  twenty-five
 years,  or  later  than  ten  years,  pre~
 geding  the  accounting  year,
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 8  All  employers  engaged  in  Min-
 ing  and  Quarrying  Industries
 (including  Coal  and  Ore  Min-
 ing).

 9.  All  employers  engaged  in  Tea,
 Coffee,  Rubber  and  other  Plan-
 tation  industries.

 Shri  Kashi  Ram  Gupta:  Mr.  Deputy-
 Speaker,  Sir,  my  amendments  relate
 to  a  basic  policy.  What  I  have  been
 experiencing  uptill  now  is  that  the
 Government  does  not  make  any  diffe-
 rence  between  the  big  man  and  the
 small  man.  When  I  see  this  Schedule,
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 Asset  Allowan- By  way  of  Wasting ce:—
 (a)  at  4  per  cent.  of  the  original

 cost  of  acquiring  the  following
 rights  and  assets,  namely: —

 Freehold,  leasehold  or  other
 forms  of  mining  and  quar-
 rying  rights,  including  sur-
 face  rights  connected  there-
 with,  regardless  of  whether
 the  payment  therefor  are  ex-
 pressed  as  payments  by  way
 of  Premium,  Salami,  Com-
 pensation,  Goodwill,  Ow-
 nership  Right,  Exploitation
 Right  or  otherwise,  and  ir-
 respective  of  whether  pay-
 ments  were  made  in  lump
 sum  or  by  instalments,  and
 including  Capita)  Expendi-
 ture  incurred  on  the  deve-
 lopment  of  such  rights,  to
 the  exten;  that—

 (i)  the  same  are  not  admissi-
 ble  as  expenditure  under
 the  Income-tax  Act;  and

 (ii)  depreciation  is  not  al-
 lowable  in  respect  there-
 of  in  accordance  with  the
 provisions  of  clause  (a)
 of  section  6  of  this  Act.

 (9)  in  addition,  the  whole  of  the
 minimum  royalty  or  dead
 rent  paid  in  respect  of  mining
 and  quarrying  in  the  accoun-
 ting  year,  to  the  extent  such
 royalty  or  rent  is  inadmissi-
 ble  as  expenditure  under  the
 Income-tax  Act.

 By  way  of  Rep  tion  Allo
 an  amount  calculated  at  4  per  cent.
 of  the  original  cost  (excluding  the  cost
 of  land)  of  such  plantations  as  were
 actually  under  plantation  crop  during
 the  accounting  year.”.  (250)
 particularly  the  list  of  firms,  I  find
 something  more  astonishing.  I  find
 that  those  people  who  invest  more
 have  to  pay  the  least  and  the  poor
 people  have  to  pay  the  most.  So  far
 as  the  registered  firms  are  concerned.
 J  have  made  calculations  and  found
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 that  those  firms  whose  capital  goes
 above  Rs.  5,00,000  have  to  pay  only
 the  minimum  according  to  this  for-
 mula  and  I  fail  to  understand  how
 even  the  labour  leadcrs  could  agree  to
 this  formula.  It  shows  that  they  did
 not  care  to  see  the  effects  of  calcula-
 tions.

 I  would  not  have  minded  if  this
 had  stopped  at  that.  But  the  diffi-
 culty  is  that  the  smaller  man  has  to
 pay  more.  Take,  for  instance,  a  firm
 consisting  of  four  technicians;  their
 capital  is  small  but  they  will  have  to
 pay  one-third  of  their  income.  Sup-
 pose  they  earn  Rs.  20,000;  out  of  this,
 they  shall  have  to  pay  Rs.  35  as
 income-tax  and  they  have  to  part
 with  Rs.  1,500  from  their  earnings  of
 Rs.  5,000  each  for  bonus  payment.  I
 do  not  know  how  such  a  thing  can
 be  said  as  not  amounting  to  exploita-
 tion.  It  amounts  to  exploitation  on
 the  other  side.  On  one  side  when  we
 defend  those  employees  whose  income
 goes  upto  Rs.  1,600  per  month,  natu-
 rally  we  shall  have  to  see  the  other
 side  also.  My  amendment  is  that  those
 people  whose  capital  investment  in
 the  establishment  exceeds  rupees  one
 lakh  should  have  25  per  cent.  and
 those  whose  capital  investment  gues
 below  Rs.  one  lakh  should  have  40
 per  cent.  Even  then  they  shall  have
 to  pay  more  than  the  minimum,  say,
 about  0  or  2  per  cent.  So  the  basic
 thing  is  that,  unless  and  until  Gov-
 ernment  adopts  a  policy  of  protecting
 the  legitimate  interests  of  labour  and
 the  investors  in  the  small  sector  by
 treating  them  on  quite  a  different  foot-
 ing,  this  will  adversely  affect  the
 growth  of  thousands  of  small  indus-
 tries  that  are  springing  up  in  this
 country.  If  we  do  not  care  to  see  as
 to  how  the  labour  works  in  these  in-
 dustries,  we  shall  reach  a  stage  when
 the  small  industries  will  either  have
 to  close  down  or  the  employers  there
 would  adopt  malpractices  and  would
 not  be  called  employers  but  as
 ‘dacoits’.  It  will  be  very  just  if  the
 Minister  accepts  my  amendment  that
 those  having  a  capital  of  rupees  one
 lakh  or  below,  the  partners  may  get
 more  than  25  per  cent.  On  the  face
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 of  it,  it  may  seem  that  labourers  will
 not  benefit  by  this.  But  it  is  not  so.
 We  have  to  see  the  all-round  picture
 of  the  whole  thing  and  not  one  side
 of  it.  At  the  end,  I  may  say  that
 labour  legislations  uptill  now  have
 always  been  looking  to  the  interests
 of  small  men.  This  is  the  first  time
 that  we  see  that  the  interest  goes
 against  the  labour.  Because  labour
 is,  more  or  less,  mobile,  they  work.
 at  will  and  go  from  village  to  village,
 the  calculations  will  be  a  tremendous
 task.  The  legitimate  interests  of  all
 concerned  should  be  protected  and  if
 we  only  say  ‘let  him  pay’,  he  will  be
 able  to  sustain  himself?  Can  we  think
 how  a  person  who  earns  Rs.  5,000  and
 is  asked  suddenly  to  part  with
 Rs.  1,500,  can  sustain  himself  with
 Rs.  3,500?  It  is  not  at  all  possible.
 Therefore,  if  the  Labour  Minister
 would  take  the  trouble  of  calculating
 all  these  things,  I  think  he  will  accept
 my  amendment,  which  is  a  legitimate
 one.

 Shri  Indrajit  Gupta:  I  do  not  want
 to  say  very  much  on  my  amendments
 because  this  matter  has  already  been
 dealt  with  in  the  general  discussion.
 All  these  amendments  which  I  sug-
 gest  relate  to  One  single  question,  ie.,
 I  wish  that  in  all  cases  in  the  Third
 Schedule  the  rate  of  deduction  which
 is  being  provided  for  paid-up  equity
 share  capital  should  be  reduced  to
 6  per  cent  and  in  all  cases  the  deduc-
 tible  percentage  on  reserves  should
 be  brought  to  2  per  cent.  My  conten-
 tion  is  that,  if  we  are  asked  to  vote
 for  the  Schedule  as  it  stands  in  the
 Bill,  the  Minister  is  really  asking  us
 to  vote  for  the  dissenting  note  of  Mr.
 Dandeker  to  the  Bonus  Commission.
 It  was  not  possible  to  do  that  then
 because  we  had  our  representatives
 on  the  Bonus  Commission  and  the
 Government  had  also  sent  its  repre-
 sentative;  all  of  them  got  together  and
 the  majority  of  them  recommended
 lower  rates  than  those  provided  for
 in  the  Bill.  Only  because  Mr.  Dan-
 decker  had  a  note  of  dissent,  it  is  in-
 corporated  in  the  Bill  and  we  are
 asked  to  vote  for  it.  Actually  what
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 the  Minister  is  asking  us  to  do  is
 something  which  is  totally  contrary
 to  the  democratic  principle  of  majo-
 rity  recommendation.  Also  I  would
 like  to  point  out  that,  since  on  this
 very  vital  question,  which  affects  the
 size  of  the  surplus  which  would  be-
 come  available  for  bonus,  the  Gov-
 ernment  has  arbitrarily  and  unilate-
 rally  modified  the  majority  recom-
 mendations  of  tht  Bonus  Commission,
 in  our  amendments  we  are  proposing
 deduction  percentages  which  are  the
 same  as  those  which  were  incorporat-
 ed  in  the  formula  previously,  Now
 it  is  not  a  question  of  compromise  on
 anything  since  the  Bonus  Commis-
 sion's  majority  formula  was  itself  a
 compromise.  Since  that  was  over-
 thrown  by  the  Government  and  they
 prefer  to  accept  the  recommendation
 of  only  the  representative  of  the  pri-
 vate  employers,  as  a  matter  of  prin-
 ciple  we  want  to  insist  through  the
 amendments  that  only  that  much  de-
 duction  should  be  permitted  which  the
 Labour  Appellate  Tribunal  itself  had
 permitted  in  its  previous  formula
 which  held  good  for  so  many  years.
 6  hrs,

 I  would  also  like  to  point  out  that
 in  this  Bill  the  employers  are  not  call-
 ed  upon  to  give  any  proof  as  to  whe-
 ther  their  reserves  are  actually  being
 utilised  as  working  capital]  or  not.
 Appropriation  can  be  made,  and  de-
 ductions  can  be  made,  but  as  to  whe-
 ther  those  reserves  are  actually  em-
 ployed  as  working  capital,  and  if  so,
 tor  which  period,  they  are  not  requir-
 ed  to  furnish  any  information  or
 proof  ete.  Therefore,  this  is  a  most
 arbitrary  provision,  and  I  oppose  it.

 It  is  quite  obvious  that  as  a  result
 of  the  concessions  which  are  sought  to
 be  made  here  in  those  industries  par-
 licularly  which  are  capital-intensive
 industries,  the  trade  unions  have  got
 every  apprehension  that  a  substantial
 portion  of  their  surplus  will  be  cam-
 pletely  wiped  out  and  as  a  result  of
 this,  there  will  be  nothing  left  for
 payment  of  bonus  at  all.
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 Shri  N.  Dandeker  also  may  again
 repeat  his  argument,  and  I  am  sure
 that  it  will  be  echoed  by  the  hon.
 Minister,  that  unless  a  satisfactory
 rate  of  dividend  is  assured  it  is  not
 possible  for  them  to  attract  capital.
 That  is  the  old  hackneyed  argument.
 But  I  wish  to  say  that  actually  this
 is  something  out  of  its  context,  be-
 cause  what  is  provided  in  the  Bill  has
 nothing  to  do  in  fact  with  the  actual
 rates  of  dividends.  This  is  purely  a
 notional  thing.  The  actual  rates  of
 dividends  are  something  quite  diffe-
 rent.  What  is  being  put  in  here  is
 only  a  notional  rate,  and  the  notional
 rate  does  not  bear  any  real  practical
 relation  to  the  actual  rate  of  dividend
 which  is  being  paid.  So,  this  argu-
 ment  does  not  hold  good  at  all.  If
 the  Bonus  Commission  members
 could  decide,  in  a  majority,  on  8  par-
 ticular  figure  or  percentage,  I  do  not
 see  why  Government  should  throw  it
 overboard  and  ask  us  to  accept  Shri
 N.  Dandeker's  formula.  It  is  quite
 obvious  that  this  has  been  done  sim-
 ply  under  the  pressure  of  big  capital,
 and,  therefore,  we  oppose  this  totally,
 and  we  are  pressing  for  our  amend-
 ment,

 Shri  5.  M.  Banerjee:  |  rise  to  sup-
 port  the  amendment  moved  by  my
 hon.  friend  Shri  Indrajit  Gupta,  and
 in  doing  so,  I  wish  to  point  out  that
 the  fear  in  the  minds  of  the  working
 classes  in  this  country  that  as  a  re-
 sult  of  this  Bill  they  will  not  be  en-
 titled  to  anything  more  than  4  per
 cent  has  come  true.  We  have  said
 enough  already  to  show  how  the  al-
 locable  surplus  will  dwindle  after  all
 these  deductions  are  made.  There-
 fore,  my  hon.  friend  has  moved  an
 amendment  which  seeks  to  substitute
 ‘6  per  cent’  in  place  of  ‘8:5  per  cent’
 in  page  32,  line  13,  and  ‘2  per  cent’  in
 place  of  ‘6  per  cent’  in  page  32,  line
 ‘16.  The  reason  for  the  suggested  am-
 endment  is  very  clear,  Unless  the  al-
 locable  surplus  is  a  reasonable  am-
 ount,  no  employer  will  pay  more  than
 4  per  cent.  We  have  seen  that  the
 employers  do  not  want  to  pay  bonus.
 I  know  that  there  are  certain  employ-
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 ers  who  have  not  paid  bonus  since
 96  or  1962.  Now,  we  are  in  the
 year  1965.  All  the  big  business-
 houses  are  just  waiting  for  the  pas-
 sage  of  this  Bill  and  after  that  they
 will  declare  boldly  and  firmly  with
 the  patronage  of  Government  that
 they  will  not  pay  more  than  4  per
 cent  bonus.  So,  I  would  request  the
 hon.  Minister  to  kindly  throw  some
 light  on  this  matter  and  tell  us  whe-
 ther  this  aspect  has  been  considered
 by  them  and  whether  the  unanimous
 recommendation  of  the  members  of
 the  Bonus  Commission  representing
 the  working  classes  was  at  all  consi-
 dered.

 I  can  understand  the  viewpoint  of
 Shri  N.  Dandeker  or  the  viewpoint  of
 the  employers.  They  want  to  keep
 reserves  for  various  purposes.  But
 have  we  ever  assessed  what  fabulous
 profits  they  have  earned  either  in  the
 name  of  the  emergency  or  even  with-
 out  the  emergency?  Have  we  asses-
 sed  what  their  working  capital  was
 before  and  what  it  is  now?  Have  we
 assessed  whether  they  were  paying
 dividends  in  the  past  or  not
 and  if  they  were  paying  to
 what  extent?  Since  we  are  having
 a  mixed  economy  in  our  country,  I
 want  that  the  employers  should  also
 flourish,  but  should  they  flourish  at
 the  cost  of  the  employees  or  the
 workers?  That  is  a  matter  to  be  con-
 sidered.  The  employers  are  aiming
 at  this  Government  with  a  double-
 barrelled  gun.  They  want  exemp-
 tion  from  excise  duty  and  other
 things  and  they  also  want  these  de-
 ductions.  They  want  these  for  rais-
 ing  their  capital  or  for  raising  their
 reserves.

 That  is  why  we  earnestly  appeal  to
 the  hon.  Minister  to  consider  this  most
 vital  problem  affecting  the  workers.
 This  was  the  only  case  where  modifi-
 cation  was  made  by  Government,  and
 which  was  resented  to  by  all,  whe-
 ther  in  the  INTUC  or  in  the  AITUC
 or  in  the  HMS  or  in  the  HMP  or  the
 UTC.  All  of  them  were  unanimous  in
 their  opposition.  If  Government  680
 on  tinkering  with  an  award,  if  they
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 modify  something  merely  on  the  basis
 of  a  note  of  dissent  submitted  by  one
 of  the  members  of  the  commission,
 then  the  award  loses  its  sanctity.  I
 am  afraid  this  Government  tinkered
 with  the  Pay  Commission  award.
 Our  late-lamented  Prime  Minister
 Shri  Jawaharlal  Nehru  had  said  that
 this  might  nat  be  an  award  but  it  was
 tantamount  to  an  award,  and  yet  Gov-
 ernment  tinkered  with  the  recommen-
 dations;  certain  favourable  recom-
 mendations  were  not  accepted  by
 Government.  In  a  similar  manner,
 we  find  that  in  the  case  of  the  Bonus
 Commission,  the  workers’  representa-
 tives  unanimously  decided  about
 something,  but  merely  on  the  basis
 of  a  note  of  dissent,  just  to  please  a
 handful  of  the  big  business  or  the  big
 business-houses,  Government  have
 shamelessly  modified  the  report  of
 the  Bonus  Commission  and  brought
 help  to  the  employers.  Today  when
 they  are  talking  of  socialism  or  mov-
 ing  towards  the  socialistic  pattern  of
 society,  they  have  to  weigh  the  work-
 ing  people  agginst  a  handful  of  em-
 ployers.  After  all,  the  contention  and
 the  ideology  of  the  employers  is  one
 based  on  money.  Do  Government  also
 subscribe  to  that  ideology?  If  they
 really  subscribe  to  that  ideology,  then
 I  say  that  all  the  talks  of  socialism
 are  nothing  but  a  hoax.  Therefore,
 I  would  make  an  earnest  appeal  to
 the  hon.  Minister  to  kindly  reconsi-
 der  this  matter.  J  know  he  comes
 from  the  toiling  millions,  and  his
 heart  bleeds  for  the  common  people
 and  for  the  working  classes.  If  he
 has  been  compelled  by  the  employers
 and  by  his  ‘Cabinet  colleagues  to  do
 this  in  order  not  to  displease  the  em-
 ployers  at  this  critical  hour  of  natio-
 nal  emergency,  I  would  like  to  know
 whether  Government  are  really
 counting  on  the  employers  who  want
 this  emergency  to  continue  and  who
 actually  want  that  they  should  earn
 fabulous  profits.  In  all  fairness,  |
 would  submit  that  the  hon.  Minister
 should  be  fair  to  the  working  people,
 who  are  the  backbone  of  this  country.
 But  if  Government  are  going  to  be-
 have  like  this  and  they  are  going  to
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 hit  them  below  the  belt,  I  do  not
 know  what  the  fate  of  this  country
 is  going  to  be  and  what  the  fate  of
 democracy  is  going  to  be  and  last  but
 not  least  what  our  tall  talks  of  social-
 ism  mean.

 Payment  of

 Shri  N.  Dandeker:  Sir,  I  have  a
 large  ber  of  amend:  ta  on  the
 Third  Schedule  in  my  name.  I  shail
 endeavour  to  be  brief,  but  the  pro
 blems  are  so  difficult  that  I  hope  the
 House  will  show  some  indulgence  in
 view  of  the  difficulties  in  dealing
 with  this.  I  would  like  to  group  these
 amendments  into  various  types  or
 categories  so  that  I  can  take  a  number
 of  them  together.

 The  first  group  of  amendments  that
 I  would  like  to  take  up  consists  of
 amendments  Nos.  234  and  235  which
 are  concerned  mainly  with  certain
 problems  of  computation  of  capital
 not  dealt  with  in  Schedule  ITI  con-
 cerning  which  I  imagine  disputes  will
 arise  and  concerning  which,  therefore,
 I  feel  that  provision  ought  to  be  made.

 My  first  amendment  is  amendment
 No.  234.  This  is  concerned  with  an
 Indian  company  operating  also  abroad
 or  having  a  branch  abroad  concerned
 with  growth  of  exports  and  other
 means  of  overseas  development.  For
 instance,  companies  like  the  Associat-
 ed  Cement  Company  have  factories
 outside  India  and  a  number  of  other
 companies  having  branches  outside
 India,  There  is  no  provision  in  the
 third  schedule,  in  the  case  of  ordi-
 nary  companies  having  branches  out-
 side  India,  as  to  how  the  capital  en-
 gaged  abroad  is  to  be  computed  and
 so  on,  My  proviso  is  to  this  effect—
 that  where  the  company  has  a  branch,
 department  or  undertaking  situated
 outside  India,  the  profits  of  which  are
 to  be  excluded  from  the  gross  profits
 in  accordance  with  item  6(b)  of  the
 Second  Schedule,—the  Second  Sche-
 dule  provides  for  companies  having
 branches  outside  India,—such  profits
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 are  to  be  excluded.  Item  6(b)  reads:

 “Profits  of,  and  receipts  relat-
 ing  to,  any  business  situated  out-
 side  India”.

 They  are  to  be  excluded.  Quite  pro-
 perly,  therefure,  from  the  capital  of
 such  concerns  ought  to  be  excluded
 their  capital  employed  abroad.  My
 Suggestion  is  connected  with  this,—
 that  where  such  gross  profits  are  to
 be  excluded,  then  the  investment
 made  in  suck  departments,  branch  or
 undertaking  (being  the  total  net  debit
 balance  in  respect  thereof  appearing
 in  the  books  of  accounts  of  the  com-
 pany)  at  the  commencement  of  the
 accounting  year  shall  also  be  excluded
 as  follows;  that  is  to  say,  the  aggre-
 gate  amount  of  such  investment  shall
 be  deducted  from  the  reserves  of  the
 company;  and  the  balance,  if  any,
 shall  be  declucted  from  its  paid  up
 equity  capital.  Unless  this  adjustment
 is  made,  the:  company  will  have  its
 profits  diminished  but  not  its  capital.
 I  suggest  it  is  neceagsary  in  equity  to
 reduce  also  its  capital.

 Then  amendment  No.  204  is  con-
 cerned  with  other  similar  situations.
 It  is  in  two  parts,  the  first  concerns
 foreign  companies  operating  here
 having  no  separate  balance  sheet.  I
 have  found  it  difficult  here  to  evolve
 a  simple  formula.  I  have  merely
 Suggested,  in  the  first  part  of  the
 suggested  proviso,  that  the  capital
 should  be  computed  in  such  manner
 as  may  be  prescribed.  I  would  sug-
 gest  here,  however,  that  the  manner
 to  be  prescribed  should  be  that  con-
 tained  in  the  Schedule  to  the  Com-
 panies  (Profits)  Surtax  Act  where
 also  similar  problems  arise  and  there
 is  a  provision  in  that  Act,  in  Sche-
 dule  II  I  think,  for  the  computation
 of  capital  in  such  cases.  All  that  is
 necessary  in  adopting  those  Rules  to
 Schedule  Three's  requirements  and  to
 the  requirements  of  this  Act  would  be
 to  eliminate  from  the  Second  Sche-
 dule  to  the  Companies  (Profits)  Sur-
 tax  Act  all  references  to  borrowed
 moneys  and  debentures.  Subject  to
 this  suggestion,  I  have  left  it  merely
 in  my  amendment  at  merely  suggest-
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 ing  ‘in  such  manner  as  may  be  pres- eribed’.

 Payment  of

 A  third  type  of  case  is  dealt  with
 under  amendment  No.  204,  the  second
 part  of  it.  Again  here  one  has  ‘o
 take  cognisance  of  the  fact  that  under
 clause  3  of  the  Bill,  in  certain  circum-
 stances,  branches  of  undertakings and departments  of  the  same  establish-
 ment  situated  at  various  places  could
 be  treated  as  if  they  were  separate establishments  in  the  same  way  as  in
 certain  circumstances,  under  clause  ‘16, a  new  undertaking  can  also  be  treat-
 ed  as  a  separate  establishment.  No
 provision  exists  in  Schedule  Three
 for  the  separate  computation  of  capi- tal  in  such  cases  and  the  proviso  I
 have  put  down,  the  second  part  of
 it,  reads  thus:

 “Where  under  the  provisions  of
 section  3  of  sub-section  (2)  of
 section  46  of  this  Act  a  depart-
 ment,  undertaking  or  branch  of
 an  establishment  is  to  be  treated
 as  a  separate  establishment  for
 the  purpose  of  computation  of
 bonus,  then  the  equity  share  capi-
 tal,  the  share  premium  account
 and  the  reserves  of  the  establish-
 ment  as  a  whole  shall  be  allocated
 to  such  separate  establishment  in
 the  same  proportion  as  its  sales
 turnover  bears  to  the  total  turn-
 over  of  the  establishment  as  a
 whole”.

 This  is  a  rough  and  ready  way,  but
 a  reasonably  equitable  way  of  making
 the  appointment.

 The  third  type  in  that  particular
 group  of  d  ts  is  nd  t
 No,  235—concerned  with  the  specific
 case  of  Indian  banking  companies
 having  branches  overseas.  Again  in
 the  case  of  banking  companies,  as  in
 that  of  ordinary  companies,  the  First
 Schedule  provides  that  the  profits  in
 such  cases  from  the  branches  outside
 are  to  be  excluded  under  item  6(b)
 of  the  First  Schedule,  which  is  prac-
 tically  in  the  same  terms  as  item  6(b)
 of  the  Second  Schedule,  namely:
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 “Profits  of,  and  receipts  relat-

 ing  to,  any  business  situated  out-
 side  India”.

 These  are  to  be  excluded.  I  am  sug-
 gesting  in  amendment  No.  235  that  it
 is  necessary  correspondingly  to  ex-
 clude  from  the  bank's  capital  and  re-
 serves  its  investment  in  overseas
 branches.  I  have  formulated  a  pro-
 posal  in  these  terms:

 “Where  the  banking  company
 has  a  branch,  department  or  under-
 taking  situated  outside  India,  the.
 profits  of  which  are  excluded  from
 its  gross  profits  in  accordance
 with  item  6(b)  of  the  First  Sche-
 dule,  then,  the  investments  in  such
 department,  branch  or  undertak-
 ing  (being  the  total  net  debit
 balance  in  respect  thereof  appear-
 ing  in  the  books  of  accounts  of
 the  banking  company)  at  the  com-
 mencement  of  the  accounting  year
 shall  be  excluded  as  follows,  that
 is  to  say:  the  aggregate  amount  of
 such  investment  shall  be  deducted
 from  the  reserves  referred  to  in
 para  (iii)  above;  and  the  balance,
 if  any,  shall  be  deducted  from  its
 paid  up  equity  capital”.

 Unless  this  is  done,  there  would  be  an
 anomaly  in  that  the  banking  com-
 pany's  profits  will  be  reduced  but  not
 its  capital.  I  hope  the  Minister  will
 find  it  possitile  to  accept  these  amend-
 ments  which  are  necessary  and  con-
 sequential  upon  the  First  and  Second
 Schedules  reapectively  and  also  conse-
 quential  upem  sections  3  and  16(2)  of
 the  Bill.

 IT  turn  now  to  another  group  of  my
 amendments.  They  are:  in  respect  of
 banking  companies,  Nos.  205,  206,  207
 and  208:  in  respect  of  ordinary  com-
 panies  Nos,  201,  202,  203,  204;  in  res-
 pect  of  corporations  Nos.  236/237;  and
 in  respect  of  co-operative  societies
 Nos.  238.  ‘The  burden  of  all  these
 amendments  ia  the  same.  I  will  there-
 fore  deal  with  all  of  them  in  just  one
 series  of  observations  without  dealing
 with  each  of  these  separately.  The
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 burden  of  my  amendments  is  concern-
 ed  with  this  vexed  question  of  how
 much  should  be  the  allowed  by  way
 of  return  on  capital  ag  a  prior  charge
 —as  also  on  reserves.  There  has  been
 a  good  deal  of  criticism  about  this,
 In  particular,  the  Minister  hag  been
 assailed  for  the  fact  that  my  minute  of
 dissent  was  accepted  in  preference  to
 the  majority  view  which  is  also  there.
 I  hope  by  this  time  we,—at  any  rate
 those  of  us  who  are  adults  here,—
 will  have  accepted  the  possibility  that
 the  majority  is  not  necessarily  al-
 ways  right;  that  the  majority  can  fre-
 quently  be  wrong,  and  that  a  reason-
 ed  view  of  a  minority  of  one  is  often
 far  more  accurate  than  that  of  the
 majority,  In  fact,  I  believe  someone
 said  somewhere,—I  do  not  know  who
 it  was  that  he  always  believed  in  the
 minority  of  one,  which  was  frequently
 responsible  for  better  thinking  and
 more  progress  than  was  usually  a
 majority,  consisting  of  vast  numbers
 of  various  kinds  of  person;—perhaps
 it  was  Mahatma  Gandhi  who  said  it.

 Now,  on  this  question  of  returns,  let
 us  face  the  facts  squarely.  There  has
 got  to  be,  if  there  is  to  be  industrial
 growth,  sustained  industrial  growth,
 a  foir  deal  as  between  all  the  ele-
 ments  involved  in  the  industrial  nexus
 of  the  kind  that  is  under  con-
 sideration,  the  industrial  nexus  being
 the  producers,  the  workers,  the
 consumers,  the  country  as  whole  and
 also  the  Government  as  interested  in
 how  profits  are  disposed  of.  In  order
 to  maintain  the  integrity  of  an  enter-
 prise  and  the  growth  of  industrial
 activity,  one  of  the  essential  things, —
 not  the  only  essential  thing,  but  one
 of  several  essential  things—is  that
 there  should  be  a  steady  flow  of  capi-
 tal  into  industrial  concerns.  For  this
 purpose,  it  does  not  matter  at  all
 whether  an  industrial  concern  is  a
 public  sector  concern,  or  a  private
 sector  concern  or  a  cooperative  society
 or  any  other.  There  has  got  to  be  a
 state  of  affairs  in  which  a  steady  flow
 of  capital  into  industry  will  take
 place.  And  that  depends  essentially
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 upon  what  return  one  can  get  on  capi- tal  invested  in  these  concerns,  So
 much  is  agreed.  The  only  difference
 between  the  majority  view  and  the
 view  I  expressed  in  the  Bonus  Com-
 mission's  report  was  merely  this,  that
 at  least  the  old  rates  of  6  per  cent,  4
 per  cent  and  80  on  ought  to  be  modi-
 fied  to  correspond  to  the  major  modifi-
 cations  in  the  corporate  taxation  struc-
 ture  which  took  place  in  this  country
 in  1959.  Actually  there  were  several
 other  circunstances  which  would  jus-
 tify  on  eve,  higher  return  on  capi-
 tal  than  that  resulting  from  such
 modification.  Nevertheless,  the  only
 change  that  I  suggested  was  conse-
 quential  upon  the  changes  in  the  taxa-
 tion  structure,  namely  that  the  6  per
 cent  should  be  raised  to  8.5  per  cent
 (which  was  the  Taxable  equivalent  of
 the  earlier  6  per  cent  tax  free)  and
 that  the  4  per  cent  ought  to  be  rais-
 ed  to  6  per  cent  (which  was  also  the
 Taxtable,  equivalent  of  the  earlier  4
 per  cent  tax  free),  But  now,  today,  I
 must  go  further.  I  submit  that  since
 the  time  this  report  was  submitted  and
 my  minute  of  dissent  was  written,  and
 -'nee  the  time  when  the  Government
 taemselves  took  a  decision  in  Septem-
 ber,  1964,  upon  these  questions,  the
 circumstances  relating  to  the  struc-
 ture  of  interest  rates  in  this  country
 has  undergone  a  radical  change.  The
 Bunk  Rate  which  was  then  4  or  44
 per  cent.  now  stands  at  6  per  cent.
 The  borrowing  rates  have  gone  up,
 and  the  lending  rates  have  also  gone
 up  all  along  the  line.  Government's
 own  borrowing  rates  have  gone  up,
 and  even  at  these  higher  rates,  Gov-
 ernment  have  encountered  consider-
 able  difficulty  in  floating  their  loans.
 It  is  in  this  present  state  of  the  money
 market  and  the  capital  market  that  I
 spoke  of  the  need  to  ensure  continuous
 flow  of  resources  into  the  industrial
 sector  to  assist  the  developing  growth,
 and  also  the  existing  structure,  which
 is  so  necessary  for  the  good  of  the
 country.  The  interest  rate  structure
 has  now  changed  to  such  an  extent
 that  many  of  those  things  that  I  wrote
 about  in  the  minute  of  dissent  and  the
 Teasongs  why  Government  themselves
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 accepled  my  recommendations,  have
 to  be  radically  changed.  On  giving
 thought  to  this,  I  wondered  whether
 the  answer  to  this  problem  lay  any
 longer  in  fixing  yet  anothe:  rule  of
 return  whien  would  again  have  to  be
 changed  according  as  circumstances
 change,  or  in  linking  the  thing  to  the
 basle  fattor  in  the  monetary  structure,
 which  was  the  Reserve  Bank  rate.  I
 have  preferred  the  latter.  Conse-
 quently,  the  amendments  that  I  have
 moved  i  relation  to  the  rate  of  re-
 turn  on  capital  and  reserves  are  all
 concerned  with  a  suggestion  that  the
 return  in  the  case  of  concerns  other
 than  banking  companies  ought  to  be
 45  pcr  cent  over  the  Bank  Rate;  so
 that  if  the  Bank  Rrate  goes  down,  this
 rate  of  return  will  also  automatically
 go  down,  and  if  the  Bank  Rate  goes
 up,  the  rate  of  return  will  also  go  up.
 Similarly,  as  regards  the  return  on  re-
 serves,  I  have  suggested  that  it  ought
 to  be  two  per  cent  above  the  Bank
 Rate.

 Then,  as  regards  banking  concerns,
 corresponding  to  the  recommenda-
 tions  of  a  lower  rate  of  return  in  the
 Bonus  Commission's  report  as  well  as
 in  my  minute  of  dissent,  I  have  sug-
 gested  a  lower  differential  at  which  the
 return  on  capital  in  banking  companies
 and  the  returnon  reserves  in  banking
 companies  ought  to  be  related  to  the
 Reserve  Bank  Rate.  T  would  urge  that
 that  is  now  the  only  way  of  fixing
 these  returns  in  terms  of  the  money
 market  rates.  The  present  position  is
 that  one  does  not  know  what  the  Bank
 Rate  is  going  to  be  in  six  months
 time.  I  therefore  suggest  that  the  re-
 turn  on  capital  and  the  return  on  re-
 serves  should  be  relateg  to  the  Bank
 Rate;  it  would  go  up  if  the  Bank  Rate
 goes  up.  and  go  down  if  the  Bank
 Rate  goes  down,

 So  far,  on  the  subject  of  return,  I
 have  been  dealing  with  what  you
 might  call  the  corporate  sector  as  a
 whole,  that  is  to  say,  banking  compa-
 nies,  other  companies,  corporations  and
 co-operative  societies,  I  will  now  deal
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 With  the  question  ef  return  on  non-
 corporate  sector  cases,  that  is  to  say
 Cases  descrileed  in  item  Nu,  5  ca  page
 32  of  the  Lill,  nataely,  “Any  otver
 empluy:r  not  fain.  af  che
 aforesaid  allegories,  dice,  Maer
 are  two  questions.  In  tne  first  place,
 what  should  be  the  rate  of  return?
 As  to  that,  9  have  no  other  sugges- tion  than  the  suggestion  I  buve
 made  in  the  earter  amendment.  The
 other  question  is  in  regard  to  various
 small  concerns.  I  have  sttggested
 there  that  there  should  be  a  minimum
 return  of  Rs,  15,000,
 6.26  hrs.

 (Ma,  Sreanen  in  the  Chair]

 The  specific  suggestion  |  have  made
 in  amendment  No.  239  is  this,  that
 the  allowance  there  by  way  of  return
 on  capital  should  be  either  at  the  rate
 I  have  suggested  in  all  cases  on  the

 pital  loyed  or  a  of
 Rs.  5,000,  This  minimum  of  Rs,  15,000
 ig  precisely  for  the  purpose  of  meet-
 ing  the  kind  of  cases  to  which  my  hon.
 friend  Shri  Kashi  Ram  Gupta  refer-
 red,  that  is,  the  small  proprietory
 concerns.  I  am  suggesting  this  for
 two  reasons.  In  the  first  place,  they have  not  the  benefit  which  companies,
 have  of  limited  liability.  The  diffe-
 rence  between  limited  liability  in  the
 case  of  a  company  and  unlimited  lia-
 bility  in  the  case  of  an  individual  pro-
 Prietor  or  family  proprietor  or  a  firm
 Proprietor  can  often  be  very,  very
 considerable  in  terms  of  its  in-
 cidence  upon  the  proprietors,

 The  second  reason  is  {hat  a  company is  in  a  position  to  pay  adequate  re-
 muneration  to  its  working  dtrectors,
 working  shareholders  and  s0  on, whereas  when  you  come  to  non-com-
 pany  cases,  it  is  a  matter  of  difficulty to  provide  anything  that  might  not,  on
 the  one  hand,  be  too  much  and,  on  the
 other,  too  little.  Consequently,  the
 services  of  the  working  proprietors
 are  rather  more  Hkely  to  go  inade-
 quately  rewarded  than  would  be  the
 case  in  the  Case  of  a  company.  I  have.
 therefore,  suggested  this  particular
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 mode  of  approuch  to  the  return  on
 capital.

 Now,  Sir,  I  have  to  go  on  to  some
 other  subject.  I  think  I  might  stop
 now.  I  will  continue  tomorrow,
 6.30  bre.
 STATEMENT  RE.  DEFENCE  OPE-

 RATIONS
 The  Minister  of  Defence  (Shri  Y.

 8.  Chavan):  |  would  like  to  keep  the
 hon.  Members  apprised  of  the  deve-
 loping  situation  in  our  efforts  to  con-
 tain  and  throw  out  the  Pakistani
 aggression  on  our  territory,  since  I
 made  the  statement  on  the  floor  of  the
 House  on  6th  September.

 2.  Our  Army  which  moved  across
 the  Punjab  border  to  Jeal  with  the
 Pakistani  forces  who  had  invaded
 Kashmir  and  which  were  trying  to
 open  another  front  in  the  Punjab  has
 gained  certain  positions  which  it  has
 held  despite  vigorous  counter  attacks
 from  the  other  side,  Our  Air  Fores
 has  been  giving  very  good  support  to
 our  ground  troops.  Our  air  action  to
 hit  the  bases  from  which  Pakistan
 has  been  launching  air  uttacks  on  our
 territory  has  been  cantinuing.

 3  In  the  Chhamb-Jourian  sector
 our  forces  have  made  the  enemy  re-
 treat  and  captured  substantial  num-
 ber  of  vehicles  besides  stores.  There
 are  signs  of  his  making  8  stand  again.
 In  other  sectors  of  Jammu  and  Kash-
 mir  our  troops  have  given  a  very  good
 account  of  themselves.  5  the  Haji  Pir
 area,  our  troops  have  captured  another
 Pakistani  post  three  miles  west  of
 the  Pass  and  repulsed  o  Pakistani
 counter  attack.  Proceeding  towards
 the  north,  from  the  Poonch  side,  our
 troops  have.  with  great  gallantry,
 captured  three  important  hill  features
 in  the  bulge  where  not  only  have  they
 inflicted  heavy  casualties  on  the
 enemy.  but  they  have  made  a  record
 haul  of  arms  and  ammunition  and
 stores.  The  Pakistanis  were  well
 entrenched  in  these  posts  and  had
 obviously  been  using  them  as  bases
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 for  supporting  and  assisting  infiltra-
 tions  into  J.  &  K.  In  other  areas  of
 J.  &  K.  also  our  ground  forces  have
 been  inflicting  losses  on  the  enemy.

 4.  The  Indian  Air  Force  has  achiev-
 ed  remarkable  success,  not  only  in  the
 role  of  support  to  our  ground  troops, but  also  in  strikes  at  the  bases  from
 which  Pakistan  has  been  mounting
 attacks  on  our  territory.

 5.  Our  air  strikes  in  support  of  the
 Army  were  made  over  the  Dera  Baba
 Nanak  area.  The  Air  Force  also  struck
 ut  Pakistani  ground  forces  concen-
 trated  in  Sulemanki  Head  Works  area
 and  poised  for  an  advance  into  India.
 The  Sargodha  and  Chaklala  air-fields
 of  the  Pakistani  Air  Force  have  bzen attacked  by  our  pianes  as  they  were
 being  used  as  bases  by  the  Pakistani
 Air  Force  to  support  the  aggression  by Pakistani  ground  troops  on  our  terri-
 tory.  Our  Air  Force  have  also  inter-
 cepted  and  fought  with  the  Pakistani
 Air  Force  in  the  latter's  attempts  to
 bomb  air-fields  and  civilian  targets  in
 wide-spread  areas,  ranging  from  Jam-
 nagar  in  the  west  to  Kalaikunda  near
 Calcutta  in  the  east.  The  Pakistanis
 had  earlier  bombed  the  civilian  areas
 of  Jaurian  and  Ranbirsinghpura,  They
 have  continued  this  process  of  bomb-
 ing  over  Amritsar,  Ferozepur  and
 other  civilian  areas.  No  military  tar-
 get  has  been  damaged  in  those  areas,
 but  there  have  been  sizeable  civilian
 casualties  and  damage  to  civilian  pro-
 Perty.  Evid  has  been  collected  to
 show  that  Pakistan  had  made  plans
 to  undertake  these  operations,  as  early
 as  April.

 In  the  ground  fAghting,  apart  from
 inflicting  other  losses  on  the  enemy,
 our  troops  have  destroyed  three  Pak-
 istani  tanks  and  captured  two,  com-
 plete  with  their  crew.  To  arrest  the
 advances  of  our  forces,  the  Pakistanis
 blew  up  the  Dera  Baba  Nanak  bridge
 in  Pakistan  territory.  The  Air  Force
 has  knocked  out  thirteen  other  Pakis-
 tani  tanks.  In  pursuance  of  the
 Army's  overall  plan  to  check  attacks
 at  the  bases  from  which  they  are
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 mounted  and  sustained,  our  armed
 forces  have  crossed  the  Jammu-Wesl
 Pakistan  border  and  are  advancing.
 Simultaneously,  in  order  to  forestall
 Pakistani  attacks  in  the  ेनापाहा--
 Kutch  sector,  our  troops  have  made
 a  forward  move  in  that  area.  Gadra
 City  which  is  5  miles  from  the  fron-
 tier  has  been  occupied.  As  operations
 are  still  in  progress,  Hon'ble  Members
 will  appreciate  that  I  am  not  in  a  posi-
 tion  to  give  further  details.

 In  alr  battles  in  our  own  territory
 and  in  strikes  over  West  Pakistan  air-
 fields,  our  Air  Force  have  in  the  past
 two  days  given  a  very  good  account
 of  themselves.  Their  record  is  4
 American  F-86  Sabre  Jets  destroyed,
 one  F-04C  aeroplane  destroyed  and
 two  damaged,  two  B-57  bombers,  two
 four-engined  American  transport  air-
 craft  and  one  C-30  aircraft  destroyed.
 Pakistani  aircraft  destroyed  by  ground
 fire  are  one  F-86,  one  F-l04C,  one  B-
 57  bomber  and  one  C-30  aircraft.  In
 two  days’  fighting,  2]  Pakistani  atr-
 craft  hive  been  destroyed  and  two
 damaged.  Our  own  losses  have  been
 substantially  less.

 Hon'ble  Members  will  no  doubt  have
 seen  the  details  of  the  different  aerial
 actions  given  out  till  last  evening  by
 the  official  spokesman,  Last  night.  the
 Ha'ware  airfleld  was  bombed  twice
 by  Pakistani  aircraft  but  no  damage
 was  done.  An  attempt  was  made  by
 Pakistani  aircraft  to  bomb  Delhi.  One
 C-30  aircraft  was  knocked  out  in
 the  air  and  two  others  were  chased
 away.

 Pakistan  has  dropped  a  number  of
 parachutists.  some  in  uniform,  others
 disguised,  with  a  view  to  attack  and
 disrupt  our  military  installations,  par-
 ticularly  the  air  bases.  Many  of  these
 parachutists  have  already  been  round-
 ed  up  by  our  security  forces  and
 others  are  in  the  procers  of  being
 mopped  up.  In  this  task,  the  Scecu-
 rity  Forces  have  received  ronsiderable
 assistance  from  our  people.

 (Stt)
 Last  night,  the  Pakistan  Navy

 bombarded,  under  air  cover,  the  Port
 of  Dwaraka  in  Gujarat  State.  A  re-
 Port  just  received  shows  that  no  mili-
 tary  installations  have  been  hit.  None
 of  our  aircraft  were  involved  in  this
 incident  and  no  aircraft  has  been  lost
 as  claimed  by  Pakistan,

 Sir,  to  sum  up,  I  should  like  to  give
 the  House  a  broad  picture  of  our  stra-
 legy.  The  conflict  began  with  infiltra-
 tors  coming  acroas  the  cease-fire  line.
 We  restricted  our  action  to  measures
 along  the  cease-firg  line.  Pakistan,
 however,  chose  to  extend  the  area  of
 conflict  by  attacking  in  the  Chhamb
 sector,  across  the  international  boun-
 dary,  between  the  State  of  Jammu
 and  Kashmir  and  Pakistan,  using
 heavy  tanks  and  heavy  artillery.  This
 Was  followed  by  an  air  raid  on  Amrit-
 sar  as  well  as  on  points  in  the  State
 of  Jammu  and  Kashmir  far  from  the
 frontier  where  the  fighting  was  in
 Progress.  It  was  in  these  circumsa-
 tances,  and  purely  as  a  defensive  mea-
 sure,  that  our  Armed  Forces  had  no
 option  but  to  take  action  against  the
 bases  in  West  Pakistan.  Our  advances
 in  the  Punjab  have  immediately
 achieved  their  objective  of  relleving
 the  pressure  on  our  troops  in  the
 Jaurian—Akhnur  sector  where  the
 Pakistani  forces  have  withdrawn  and
 are  being  pursued  by  our  troops.  The
 enemy  is  still  on  our  side  of  the
 Cease  Fire  Line  and  International
 frontier  in  «ertain  places  and  have
 yet  to  be  cleared  from  these  areas.
 In  the  meanwhile,  Pakistan  has
 attempted  to  escalate  the  war  in  the
 Eastern  sector.  We  have  no  quarrel
 with  East  Pakistan  and  while  our
 troops  have  taken  up  positions  within
 our  territory  in  order  tp  meet  an-’
 threat  of  aggression  hv  Pakistan,  ot
 the  present  moment  I  do  not  visu  ise
 our  taking  any  oction  to  ecrslat.  the
 war  in  ‘hat  fleld  except  to  the  extent
 Pakistan's  action  compels  us  to  do.  If
 Pakisten's  intention  is  to  escalate  th:
 fighting  in  other  fields,  as  evidenced
 by  the  naval  bombardment  of  Dwurka
 Port,  our  forces  are  prepared  to  meet
 the  threats  which  may  he  posed  by
 Pakistan.  As  far  as  we  are  concern-
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 ed,  our  action  is  limited  to  make  Pak-
 istan  realise  that  we  will  not  tolerate
 any  interference  with  the  territorial
 integrity  of  India  of  which  Kashmir
 is  a  part.  We  have  to  prevent  the
 mounting  of  any  attack  by  the  Pakis-
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 tan  military  machine  on  our  territo-
 ries.
 6.40  brs.

 The  Lok  Sabha  then  adjourned  till
 Ten  of  the  Clock  on  Thursday,  Sep-
 tember  9,  965/Bhadra  १8,  887  (Saka).
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